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 HOUSE  OF  THE  PEOPLE

 Monday,  7th,  September,  953

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock.

 [Mr.  Dapury-SpeaKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 REMODELLING  OF  AHMEDABAD  STATION

 *I07l.  Shri  Dabhi:  (a)  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  Government  are  aware
 of  the  fact  that  there  is  an  urgent  ne-
 cessity  for  the  re-modelling  of  Ahme-
 dabad  Station?  °

 (b)  If  so,  when  are  Government
 going  to  commence  the  work  of  re
 modelling?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 The  Government  has  already  con-
 sidered  the  question  of  providing  addi-
 tional  passenger  amenities  at  Ahmeda-
 bad  station.  It  would  entail  a  thorough
 remodelling  of  the  station  at  a  cost  of
 more  than  Rs,  3  crores,  which  I  am
 afraid  will  have  to  wait.

 Shri  Dabhi:  May  I  know  how  long
 it  will  have  to  wait?  May  I  know  the
 approximate  time  when  it  will  be
 taken  up?

 Shri  Shahnawaz  Khan:  We  have  not
 fixed  any  definite  date.  With  the  open-
 ing  of  the  Kandla  port  and  its  sub-
 sequent  development,  we  are  watch-
 ing  the  developments.  We  hope  that
 traffic  would  be  diverted  to  that  side.
 We  are  studying  the  facts.
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 Shri  S.  G,  Parikh:  When  was  the
 present  station  designed  and  then  re-
 modelled?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  We
 cannot  give  the  date  offhand.

 Shri  Dabhi:  May  I  know  whether
 Government  are  aware  of  the  fact
 that  several  metre  gauge  trains  are
 to  be  stopped  outside  the  yard  because
 of  want  of  accommodation  and  conse-
 quently  passengers  are  put  to  great
 inconvenience?

 Shri  Shahnawaz  Khan:  Yes;  we  are
 aware  of  that.  We  are  thinking  of
 shifting  the  metre  gauge  railway
 station  and  the  yards  to  Asarva
 station.

 IMPORT  OF  RICE  FROM  PAKISTAN

 *1072,  Shri  Dabhi:  (a)  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  whether  it  is  a  fact
 that  sometime  ago,  there  was  a  talk
 between  the  Governments  of  India  and
 Pakistan  for  exchange  of  a_  certain
 quantity  of  Pakistan  rice  for  Indian
 wheat?

 (b)  If  so,  what  was  the  nature  of
 the  talk?

 (c)  What  has  been  the  result  of  the
 talk?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  Yes,  Sir.  The  talk  was  for  the
 exchange  of  Pakistan  rice  with  wheat
 imported  by  India.

 (b)  The  proposal  originally  was  for
 a  barter  of  one  lakh  tons  of  imported
 wheat  against  Pakistan  rice.
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 (c)  Nil.

 Shri  Dabhi:  May  I  know  the  reason
 for  the  failure  of  the  talks?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  Pakistan  thought
 that  the  terms  that  we  offered  were
 too  favourable  to  us.

 Forp  FouNDATION  GIFT

 *1073.  Shri  8,  C.  Samanta:  Will  the
 Minister  of  F  aud  Agriculture  be
 pleased  to  state:

 (a)  how  many  Pilot  Development
 Projects  Extension  Wings  and  Ex-
 tension  Training  Centres  have  been
 opened  up  to  date  with  Ford  Founda-
 tion  gift:

 (b)  the  amount  promised  by  the
 Ford  Foundation  and  the  amount  re-
 ceived  so  far:

 (c)  how  the  allocations  to  different
 schemes  are  being  made;  and

 (a)  the  amount  received  by  indi-
 vidual  schemes  and_  spent.  so  far
 (scheme-wise)  ?

 The  Minister  of  Agriculture  (Dr.  P.
 §.  Deshmukh):  (a)  (i)  Pilot  Develop-
 ment  Projects—l5.

 (i)  Extension  Wings  to  Agricultural
 Colleges—3.

 (iii)  Extension  Training  Centres—
 34.

 (b)  (i)  Amount  promised  by  the
 Ford  Foundation—Rs.  1,68,03,662.

 di)  Amount
 Rs.  ‘73,91,440.

 7  (ec)  and  (d).  Allocations  to  the  diffe-
 rent  projects  are  based  on  accepted
 formule:  in  some  cases  the  Ford
 Foundation  meets  the  entire  expendi-
 ture  and  in  others  the  expenditure  is
 shared  among  the  Ford  Foundation,
 the  Government  of  India  and  the  State
 Governments  on  a  sliding  scale  basis,
 the  State  Governments  assuming  full
 responsibility  after  a  specified  period.
 The  expenditure  incurred  on  each
 scheme  is  booked  through  the  Accoun-
 tant  General  concerned  and  up-to-date
 information  is  not  therefore  available.

 received  so  far—
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 Shri  S.  C.  Samanta:  May  I  know
 how  the  amount  received  has  been
 deposited  with  the  persons  concerned
 and  who  keeps  the  accounts  and  the
 money?

 Dr,  P.  S.  Deshmukh:  [  would  like  to
 have  notice  to  give  all  these  details  as
 to  how  the  money  is  deposited,  how  it
 is  issued,  etc.

 Shri  B.  K,  Das:  May  I  know  whether
 the  amount  mentioned  by  the  hon.
 Minister  in  reply  to  part  (b)  of  the
 question  included  any  amount  which
 was  agreed  upon  under  the  last  Ford
 Foundation  agreement?  *

 Dr.  P.  8.  Deshmukh:  This  is  under
 the  specific  agreement  which  we  have
 entered  into.  I  do  not  know  which  last
 agreement  the  hon.  Member  is  refer-
 ring  to.

 Shri  B.  K.  Das:  There  were  two
 agreements  separately.  What  was  the
 original  amount  and  what  was  the
 amount  agreed  to  later?

 Mr,  Deputy-Speaker:  Are  there  two
 agreements?

 Dr.  P.  S.  Deshmukh:  I  would  like  to
 have  notice  of  the  question.

 सरदार  ए०  एस०  सहगल:  कपा  मन्त्री

 महोदय  बतलायेंगे  कि  किरकिट  प्रकार

 में पाइलेट  डेवलप्मेंट  प्रोजेक्ट  स्कीम  चल

 रही  हैं  !

 Dr.  P.  S.  Deshmukh:  Fifteen  develop-
 ment  projects  have  been  opened,  one
 each  in  the  States  of  Assam,  PEPSU,
 Hyderabad,  West  Bengal.  Madhya  Pra-
 desh,  Himachal  Pradesh......

 Mr.  Deputy-Speaker:  All  that  need
 not  be  read.

 Dr.  P.  S,  Deshmukh:  Madhya  Pra-
 desh  is  there.

 Shri  Heda:  The  hon.  Minister  said
 that  in  some  cases  the  expenditure  is
 shared  by  the  Union  Government  and
 the  State  Governments.  What  are
 those  cases?  What  is  the  rroportion  of
 the  expenditure  that  has  been  shared
 by  these  two  Governments?

 A
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 Mr.  Deputy-Speaker:  It  is  a  sliding
 scale,  he  says.

 Dr,  P.  S.  Deshmukh:  Yes,  Sir.  The
 whole  \expenditure  for  the  first  year  is
 met  by  the  Ford  Foundation.  In  the
 next  year,  the  Government  of  India
 and  the  States  and  the  T.C.A.  meet  a
 Portion.  Later  on,  after  3  years,  it  is
 to  be  shared  by  the  Government  of
 India  and  the  States.  After  a  time  the
 States  alone  have  to  bear  the  whole
 expenditure.

 Mr,  Deputy-Speaker:  In  all  such
 cases,  may  I  suggest,  where  hon.  Mem-
 bers  are  anxious  about  the  details
 which  cannot  be  given  on  the  floor  of
 the  House  for  want  of  time,  if  the
 Government  sees  no  objection.  a  copy
 may  be  placed  in  the  Library.

 Dr.  P.  8,  Deshmukh:  This  has  been
 placed  on  the  Table  already.

 Prof.  D,  C.  Sharma:  May  I  know
 how  these  development  projects  and
 Extension  training  centres  are  adminis-
 tered:  whether  they  are  administered
 jointly  by  Indians  and  foreigners  or
 only  by  Indians?

 Dr.  P.  Deshmukh:  With  regard  to
 none  of  these  items  have  foreigners
 anything  to  do  except  to  work  as  ex-
 perts  wherever  we  have  them.  They
 are  completely  under  the  administra-
 tive  control  of  the  Government  of
 India  and  the  States.

 Shri  Nanadas:  May  I  know  on  what
 basis  these  training  centres  and  project
 extension  wings  are  selected?

 Dr.  P.  S.  Deshmukh:  By  negotiation
 with  the  State  Governments

 Shri  Nanadas:  May  I  know  whether
 any  of  the  training  centres  are  work-
 ing  in  Andhra?

 Dr.  P.  S.  Deshmukh:  The  Andhra
 State  did  not  exist  and  is  yet  to  come
 into  being.

 Shri  Punnoose:  May  I  know  the
 number  of  foreign  experts  working
 under  this  scheme?

 Dr.  P,  Deshmukh:  I  would  like  to
 have  notice.
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 Shri  Sinhasan  Singh:  May  I  know

 how  long  these  foreign  experts  will  be
 retained  in  India?

 Dr.  P.  8.  Beshmukh:  In  every  case.
 there  is  a  specific  condition  and  a  specs
 fic  agreement.  Some  are  here  only  for
 6  months;  some  for  one  year.  I  do  not
 think,  in  any  case,  we  have  experts
 for  more  than  3  years.

 Mr.  Deputy-Speaker:  Yes:  Mr.
 Samanta;  next  question.

 Shri  S.  C.  Samanta:  I  want  to  put  a:
 Supplementary.  May  I  know....

 Mr,  Deputy-Speaker:  He  has  another
 question,  which  I  am  calling.

 J.  J.  ComMmirrse  Rgevort

 #1074.  Shri  S.  C.  Samanta:  (a)  Will
 the  Minister  of  Cemmunications  be
 pleased  to  state  the  recommendations
 of  the  J.  J.  Committee  on  the  formula
 for  determining  the  Telegraph  share
 of  cost  of  combined  offices?

 (b)  Have  those  recommendations
 been  examined?

 (c)  If,  so.  what  is  the  decision.
 thereon?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  The
 J.  J.  Committee  have  recommended
 that  in  view  of  the  fact  that  in  recent
 years  cost  of  service  in  combined
 offices  had  increased  considerably  due
 to  the  enhancement  of  Dearness  Allow-
 ance  etc.  and  revision  of  scales  of  pay,
 the  existing  formula  for  determining
 the  telegraph  share  of  cost  of  combined
 offices,  which  was  framed  in  1937-38,
 may  be  revised  on  certain  lines  indi-
 cated  by  the  Committee.

 (b)  The  recommendations  are  being
 examined  and  no  decision  has  been
 taken  so  far.

 (c)  Does  not  arise.

 Shri  8,  C.  Samanta:  May  I  know
 whether  this  Committee  considered
 about  the  renewal  of  the  reservation
 fund  which  may  be  added  to  more  and
 more?
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 Shri  Raj  Bahadur:  The  Committee
 considered  this  and  many  other  ques-
 tions.  This  question,  however,  pertains
 to  the  recommendations  in  respect  of
 the  Telegraph  share  of  cost  of  com-
 bined  offices.

 Shri  Ss.  0,  Samanta:  May  I  know
 whether  this  Committee  went  into  the
 question  of  dividing  the  Posts  and  Tele-
 graphs  revenue  and  fixing  of  the  Posts
 and  Telegraphs  shares?

 Shri  Raj  Bahadur:  Offhand  I  cannot
 say.

 LABOUR  WELFARE

 #1075.  Shri  S.  C.  Samanta:  Will
 the  Minister  of  Labour  be  pleased  to
 state:

 (a)  how  far  Government  have  pro-
 ceeded  to  remove  hardships  caused  to
 workers  on  account  of  the  casual
 nature  of  their  employment  or  the
 closure  of  mills:

 (b)  whether  any  new  scheme  is
 going  to  be  introduced  for  the  pur-
 pose:

 (c)  the  name  of  the  scheme  and
 places  where  it  has  already  been  in-
 troduced;  and  ‘

 (da)  the  number  and  percentage  of
 workers  that  have  a  casual  nature  of
 employment?

 The  Minister  of  Labour  (Shri  V.  V.
 Giri):  (a)  Government  encourage  the
 organisation  of  decasualisation  Schemes
 in  particular  industries  and  areas  where
 such  action  is  called  for.  In  the  case
 of  dock  labour,  the  Dock  Workers
 (Regulation  of  Employment)  Act,  pro-
 vides  for  establishment  of  such
 schemes.

 (b)  Steps  are  being  taken  ‘to  estab-
 lish  decasualisation  schemes  for  dock
 Jabour  at  Calcutta,  Madras  and  Cochin.
 It  is  proposed  to  take  up  the  question
 of  framing  schemes  for  the  port  of
 Visakhapatnam  after  gaining  more  ex-
 perience  of  the  working  of  the  schemes
 at  other  ports.  As  regards  decasualisa-
 tion  of  textile  workers,  the  State  Gov-
 ernments  who  were  recently  consulted
 in  the  matter,  have  replied  that  there
 is  no  case  at  present  either  for  extend-
 ing  the  existing  schemes  or  for  intro-
 ducing  new  schemes.
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 (c)  Name  og  the  Scheme  and
 Places  where  introduced—

 (l)  Bombay  Dock  Workers  Regu-
 latiun  og  Employment  Scheme—
 Bombay.

 (2)  Decasualisation  Scheme  _  for
 Textile  Labour—Bombay,
 Ahmedabad  and  Sholapur.

 (3)  Decasualisation  Scheme  (Tex-
 tile  workers,  leathers  workers,
 etc.)  —Kanpur.

 (4)  Decasualisation  Scheme  _  for
 Textile  Labour—Beawar
 (Ajmer).

 (d)  Information  is  not  available.

 Shri  S,  C.  Samanta:  May  I  know
 how  the  decasualisation  scheme  of
 dock  workers  in  Bombay  is  working,
 and  whether  the  hon.  Minister  is  re-
 ceiving  complaints  even  now?

 Shri  V.  V.  Giri:  There  are  always
 complaints,  and  they  are  always  re-
 ceiving  attention.  The  decasualisation
 scheme  in  the  port  of  Bombay  pro-
 vides,  inter  alia  for  regulation,  re-
 cruitment  and  entry  into  the  scheme
 of  dock  workers  and  their  registra-
 tion;  for  regulating  the  terms  and
 conditions  of  employment,  i.e.  rates
 of  remuneration,  hours  of  work.  holi-
 days  with  pay;  prohibiting,  restricting
 or  otherwise  controlling  the  employ-
 ment  of  dock  workers  to  whom  the
 scheme  does  not  apply;  benefit  to  dock
 workers  covered  by  the  scheme  of
 minimum  pay  for  periods  during
 which.  employment  or  full  employment
 may  not  be  available  for  them.

 Shri  8,  C.  Samanta:  May  I  know,
 Sir,  the  reason  why  in  Calcutta  this
 scheme  is  not  being  taken  up?  What
 are  the  difficulties?

 Shri  झ,  V.  Giri:  It  is  now  applied
 there.

 Shrimati  Renu  Chakravartty:  What
 has  been  done  to  remove  the  hard-
 ships  caused  to  workers  due  to  the
 closure  of  -the  mills?  That  part  of  the
 question  has  not  been  answered.
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 Shri  V.  द  Girl:  Closure  of  mills?
 Shrimati  Renu  Chakravartty:  Yes.

 It  is  there  in  the  question  itself—last
 Part  of  (a).

 Shri  V.  V.  Giri:  -All  depends  upon
 the  conditions  under  which  the  closure
 has  taken  place.

 Shrimati  Renu  Chakravartty:  Has
 Government  enunciated  any  princi-
 ples  which  allow  closure  of  mills?

 Shri  V.  झ,  Girl:  As  regards  the
 closure  of  mills  due  to  short  power
 supply  and  other  causes,  certain
 understandings  haVe  been  arrived  at
 at  the  recent  meeting  of  the  Standing
 Labour  Committee  of  the  Labour
 Conference.

 Shri  Punnoose:  The  hon.  Minister
 stated  that  decasualisation  steps  are
 taken  in  Cochin  also.  May  I  know
 the  number  of  casual  labour  now  un-
 employed  and  sent  away,  and  the
 steps  taken  by  the  Government....

 Shri  V.  V.  Giri:  I  have  not  got  the
 information  before  me  now.

 Shri  Muniswamy:  May  I  know.  Sir,
 how  many  mills  have  been  closed
 during  1952-53,  and  how  many  workers
 have  been  affected?

 Shri  V.  V.  Giri:  That  question  does
 not  arise  out  of  this  question.  If  the
 hon,  Member  puts  down  a  question,
 probably  I  will  be  able  to  collect  the
 information.

 Mr.  Deputy-Speaker:
 got  the  information.

 Shri  Damodara  Menon:  May  I  know
 ‘whether  the  Madras  Government

 has
 any  decasualisation  scheme?

 Shri  झ,  ह  Giri:  Yes,  that  has  been
 introduced.  A  Dock  Board  has  been
 formed  very  recently.

 Shri  Nanadas:  May  I  know,  Sir.
 whether  the  casual  labourers  are  en-
 titled  to  leave  facilities  and  compen-
 sation  in  case  of  accidents?  If  so,  how
 are  these  leave  facilities  and  compen-
 sation  calculated?

 Shri  द  द  Giri:  I  would  like  to
 have  notice  of  that  question.

 He  has  not
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 Shri  Punnoose:  Are  Government
 aware  of  the  retrenchment  of  large
 numbers  of  workers  in  the  Sitaram
 Mills  on  the  ground  that  they  are
 casual  labour  and  the  very  serious
 situation  that  has  come  up  there?

 Shri  V.  V.  Giri:  I  would  like  to  have
 more  information  about  this  matter.

 TELEGRAPH  OFFICES  POR  DARBHANGA

 *1076,  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  the  Government  of
 Bihar  have  represented  to  the  Gov-
 ernment  of  India  for  opening  some
 new  telegraph  offices  in  the  District  of
 Darbhanga;

 (b)  if  so,  the  names  of  such  places;
 and

 (c)  what  action  Government  have
 taken  in  the  matter?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadar):  (a)  and
 (b).  A  requisition  was  received  from
 the  Government  of  Bihar  for  the  open-
 ing  of  telegraph  offices  at  Loukaha
 and  Loukhi  by  the  Postmaster-General,
 Patna.

 (c)  The  guarantee  terms  for  the
 opening  of  the  two  offices  have  been
 quoted  to  the  State  Government  ०५
 the  Postmaster-General,  Patna.  The
 acceptance  of  those  terms  is.  still
 awaited.

 Shri  L.  N.  Mishra:  By  what  time
 are  these  offices  expected  to  start
 functioning?

 Shri  Raj  Bahadur:  As  soon  as  the
 guarantee  terms  are  accepted  by  the
 Government,  and  intimation  is  given
 to  the  concerned  officer  of  the  Central
 Government.

 TERMINATION  OF  SERVICES  OF  RAILWAY
 EMPLOYEES

 °1077.  Shri  Gidwani:  (a)  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  it  is  a  fact  that  the
 Railway  Administration  has  been
 asking  its  employees  to  sign  an  agree-
 ment  in  which  one  of  the  clauses
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 ‘gives  the  exclusive  right  to  the  Ad-
 ‘ministration  to  terminate  the  services

 of  the  employees  on
 notice  without  assigning
 therefor?

 one  month’s
 any  reason

 (b)  If  50.  are  Government
 that  the  clause  contravenes
 811(2)  of  Constitution?

 aware
 Articie

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri.  Alagesan):  (a)
 The  agreement  provides’  for  termi-
 nation  of  service  by  either  party  on
 giving  the  specified  notice.

 (b).  Does‘  not  arise.

 ‘Shri  Gidwani:-Is  every  care’  taken
 by  the  Government  to  explain  to  the
 illiterate.  employees  this.  particular
 clause  before  their  signatures  are
 taken?  .

 Shri  Alagesan:  This  refers  not  to
 Class  IV  servants,  but  to  the  others.

 Mr.  Deptuy-Speaker:  Very  well.

 Shri  Frank  Anthony:  The  question
 has  not  been  answered.  Is  this  clause
 for  removal  without  assigning  any
 reason  not  in  contravention  of  article
 $ll  of  the  Constitution?

 Shri  Alagesan:  It  was  stated  in  the
 answer  itself  that  the  agreement  pro-
 vides  for  giving  notice  by  either  party,
 and  as  such,  it  does  not  attract  the
 relevant  article  of  the  Constitution.

 ‘That  is  the  answer.

 Shri  G.  P.  Sinha:  May  I  know
 whether  an  Agreement  can  override
 the  articles  of  the  Constitution?

 Mr.  Deputy-Speaker:
 asking  the  hon.
 the  Law  Minister.

 We  are  not
 Minister  to  become

 Shri  Gidwani:  My  point  was  most
 of  these  employees  are  illiterate.

 Mr.  Deputy-Speaker:  This  does  not
 apply  to  Class  IV.  servants  he  said.:

 ’.  Shri  Amjad  AU:  May  I  know,  Sir,
 qwhether  this  agreement:  applies  to  the
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 new  entrants  or  old.  and  what’  was
 the  particular  purpose  for  which’  this
 measure  has  been  taken?

 Shri  Alagesan:  It  applies  to  all  em-
 ployees,  old  and  new,  and  since  the
 Railway  service  is  non-pensianable,
 this  clause  in  the  agreement  has  been
 there  for  very  long,  and  it  is  continu-:
 ing.

 Shri.  Muniswany:  Since  when  .has
 this  agreement  been  in  force?

 Shri  Alagesan:  Jt  has  been  in  force
 over  a  long.  number  of  years.

 Mr.  Deputy-Speaker:  Before  “1947?

 Shri  Alagesan:  Certainly.

 Shri  Frank  Anthony:  Is  it  not  a  fact
 that  the  former  Railway  Minister,
 Shri  Gopalaswami  Ayyangar,  in  ‘reply-
 ing  to  my  criticism  of  this—I  think  it
 ig  Rule  No.  78—admitted  that  this

 without  assigning
 any  reasons  was  abnoxious,  and  gave
 an  assurance  that  it  would  be  re-
 moved?  What  has  been.  done  in  view
 of  the  assurance  of  the  former  Rail-
 way  Minister?

 ‘Shri  Alagesan:  Just  now  I  am  not
 able  to  answer  the  question  straight-
 away  as  to  the  assurance  given  by  the
 former  Railway  Minister,  late  Shri

 But.  as  far
 this  clause  of  the

 agréement  is  concerned,  I  can  inforry
 the  House  that  action  generally  is  not
 taken,  and  many  have  not  been  re-
 moved  under  this  clause  of  the  agree-
 ment.

 Mr.  Deputy-Speaker:  Next  question.
 Mr.  Saigal.

 ‘

 Sardar  A.  S.  Saigal:  Is  it  a  fact  that
 some  of  the  employees  in  the  Easter
 Railway  have  made  representations
 with  regard  to  termination  of  service
 according  to  this  rule?  He

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwal):  Is  that  the  next
 question?

 ‘Shri  Alagesan:  I  am  not  aware  cf
 it.
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 TELEPHONE  AND  TSLEGRAPH  OFFICES
 "1079,  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Communications  be  pleas-
 ed  to  state  the  progress  made  in  the

 implementation  of  the  scheme  for
 opening  (i)  telephone  public  call  offices
 at  sub-divisional  Headquarters  and
 (ji)  telegraph  offices  at  Thana  Head-
 quarters  in  Bihar?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (i)  Tele-
 phone  pubfic  call  offices  have  been
 opened  at  two  sub-divisional  head-
 quarters  stations  since  April  953  in
 Bthar.  Propogals  relating  to  9  more
 are  under  consideration.

 (ii)  Telegraph  offices  have  been
 opened  at  two  of  the  thana  stations
 since  April  1953,  Other  cases  are
 under  examination

 Shri  Jhulan  Sinha:  May  I  know,
 Sir,  what  are  those  two  places  where
 telephone  offices  have  been  opened,
 and  what  are  those  two  places  where
 telegraph  offices  have  been  opened?

 Shri  Raj  Bahadur:  Telephone  offices:
 new  Telephone  Link  at  Saharsa;  two
 telegraph  offices  one  at  Tarapur  and
 the  other  at  Kharagpur  in  Monghyr
 district.

 Shri  Jhulan  Sinha:  May  I  know
 what  is  happening  to  the  other  sub-
 divisions  where  the  offices  have  to  be
 opened  this  year?

 Mr.  Deputy-Speaker:  Another  sub-
 division?

 Shri  Raj  Bahadur:  As  I  have  ‘said,
 we  have  got  nine  cases  under  exami-
 nation,  and  adequate  steps  will  be
 taken  to  see  that  these  offices  are
 opened  there.  expeditiously.

 Shri  Jhulan  Sinha:  What  are  those
 nine_  places?

 Shri  Raj  Bahadur:  I  will  not  be
 able  to  give  the  names.

 भी एन  ०  एल०  जोशी  :  क्या  ऐसी  योजना

 सब  राज्यों  में  लागू  की  जा  रही  है  ?

 राज  बहादुर:  जी  हां  :
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 Shri  L.  N.  Mishra:  The  hon.  Minis-
 ter  just  now  said  that  public  call
 offices  have  been  opened  at  Saharsa.
 Are  Government  aware  of  the  fact
 that  the  existing  office  is  not  working
 well  and  voices  are  not  audible  in
 trunk  calls?

 Shri  Raj  Bahadur:  No  such  com-
 plaint  has  yet  been  sent  to  me  or  this,
 department  so  far  as  I  know,  but  in
 case  a  proper  complaint  is  made,  or
 even  without  that  I  will  look  into  it.

 Prof.  0.  C.  Sharma:  May  I  know
 whether  it  is  the  policy  of  Govern-
 ment  to  open.  telephone  public  call
 offices  at  every  sub-division  head-
 quarters,  and  to  open  telegraph  offices
 at  every  thana  headquarters,  all  over
 India,  or  only  in  the  State  to  which
 reference  has  been  made  in  this  ques-
 tion?  If  so,  what  kind  of  implemen-
 tation  is  being  done  all  over  India?

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  enlarging  the  scope  of  the
 question  to  the  whole  of  India.  There
 might  be  a  question  on  a  matter  of
 policy.

 The  hon.  Member’  wants  to  know
 whether  this  proposal  of  opening  tele-
 graph  and  telephone  offices  at  parti-
 cular  headquarters  of  a  sub-division
 or  a  thana  is  confined  only  to  the  State
 of  Bihar,  or  is  being  extended  to  other
 States  also.

 Shri  Raj  Bahadur:  An  announce-
 ment  was  made  on  the  floor  of  the
 House  in  the  course  of  the  budget
 debate,  that  this  policy  extends  to  the
 whole  of  the  country.  That  is  our
 target  which  we  hope  to  achieve  in
 course  of  time,  maybe,  two  years  or
 three  years.

 Shri  A.  M.  Thomas:  May  I  know
 whether  as  in  the  case  of  opening
 post  offices  and  telegraph  offices,  any
 minimum  number  of  population  is
 fixed  for  opening  telephone  public  call
 offices?  .

 Shri  Raj  Bghadar:  That  is  fixed,  for
 telephone  public  call  offices,  it  is,  I
 think  20,000  population.
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 Shri  G.  P.  Sinha:  Have  the  Govern-
 ment  opened  two  telephone  offices  ‘n
 one  district  of  Palamau  in  Bihar?

 Mr.  Deputy-Speaker:  How  can  the
 hon.  Minister  remember  al]  these
 details?  Even  the  hon.  Member  may
 not  remember,  should  he  become  a
 Minister.

 Shri  Sarangadhar  Das:  May  I  know
 the  target  date  by  which  this  scheme
 will  be  fully  implemented  all  over
 India?

 Shri  Raj  Bahadur:  We  have  not  yet
 fixed  any  rigid  target  date.  That  how-
 ever,  obviously  depends  upon  the
 availability  of  finances  88  also  of
 equipment,  which  are  to  some  extent
 to  be  imported  from  outside,  while  the
 rest  will  be  manufactured  here.

 CENTRAL  RESEARCH  INSTITUTE  AT
 JAMNAGAR.

 *1080.  Shri  Jhulan  Simha:  (a)  Will
 the  Minister  of  Health  be  pleased  to
 state  whether  the  proposed  Central
 Institute  for  Research  in  the  indige-
 nous  systems  of  medicine  at  Jamnagar
 has  started  functioning?

 (b)  If  so,  what  are  its
 ments,  if  any?

 The  Deputy  Minister  of  Health
 (Sbrimuati  Chandrasekhar):  (a)  Yes;
 from  the  24th  August;  1953.

 (b)  It  is  too  early  to  assess  its
 achievements.

 Shrimati  A.  Kale:  May  I  know  what
 is  happening  to  the  solarium  that  has
 been  built  here,  whether  the  experi-
 ments  are  successful?

 Mr.  Deputy-Speaker:  What  is  it,
 solarium?

 Shrimati  A.  Kale:  For  treating
 diseases  by  making  use  of  sun’s  rays,
 they  have  built  a  solarium  at  Jam-
 nagar.

 Shrimati  Chandrasekhar:  This  In-
 stitute  that  has  been  mentioned  by  the
 hon.  Member  may  not  be  the  same  as
 the  one  to  which  I  am  referring.  This
 Jamnagar  Institute  is  established  in
 the  hospital  which  was  there  already.

 achieve-
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 Mr.  Deputy-Speaker:  This  relates  to
 indigenous  medicine.  A  _  solarium
 seems  to  be  a  discovery.

 Shri  B.  K.  Das:  May  I  know  whether
 any  programme  for  research  has  ‘been
 chalked  out,  and  if  ‘so.  may  I  have
 an  idea  of  the  programme?

 Shrimati  Chandrasekhar:  The
 Scientific  Advisory  Committee,  which
 is  responsible  for  chalking  out  pro-
 grammes  of  research,  has  drawn  out
 different  research  schemes  on  anaemia
 and  allied  diseases  to  be  investigated.
 Then  there  is  an  jnvestigation  on
 guinea  worm,  in  collaboration  with
 the  Director  of  Ayurveda,  Saurashtra.
 There  is  a  Director  who  is  to  draw
 up  necessary  pro  formae  for  collecting
 data  of  treatment  and  to  prepare  a
 scheme  for  presenting  the  results.  He
 would  also  specify  the  period.  Re-
 searches  are  also  being  done  on  drugs.
 Steps  are  being  taken  to  establish  an
 out-patient  department  in  the  same

 ‘Institute.

 Shri  B.  K.  Das:  How  many  research
 workers  have  been  appointed  so  far?

 Shrimati  Chandrasekhar:  That  has
 not  yet  been  finalised.

 Shri  T.  S.  A.  Chettiar:  How  many
 of  the  staff  are  allopathic  doctors,  who
 have  been  trained  in  Ayutvedic  medi-
 cine,  so  that  they  will  have  some  sym-
 pathy  in  understanding  the  needs  of
 Ayurveda?

 Shrimati  Chandrasekhar:  A  com-
 mittee  has  just  met  to  decide  about
 the  technical  staff.  The  information
 will  be  obtained  and  released  later.

 Shri  Dabhi:  What  is  the  total  recur-
 ring  as  well  as  non-recurring  expendi-
 ture  of  this  Institute?  From  which
 source  is  it  to  be  met?

 Shrimati  Chandrasekhar:  The  Insti-
 tute  has  just  started  functioning  on
 the  24th  of  August,  as  I  said  earlier.
 For  1953-54,  Rs.  4  lakhs  have  been  set
 apart  for  it.  Out  of  that,  about
 Rs,  67,500  ave  been  paid  to  the  Insti-
 tute.

 Shri  Jangde:  How  many  Ayurvedic
 research  centres  in  India  are  receiving
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 financial  help  from  the  Government  of
 India,  and»  may  I  know  whether  the
 Government  are  proposing  to  set  up
 any  other  Ayurvedic  research  centre
 anywhere  else  in  India?

 Shrimati  Chandrasekhar:  This  is  the
 only  Institute  that  I  know  of,  which
 thas  been  set  up  by  the  Central  Gov-
 ernment.  As  for  the  other  part  of  the
 question,  I  require  notice.

 Shri  Muniswamy:  May  I  know
 ‘whether  the  Siddha  system  has  been
 included  in  this  indigenous  medicine,
 for  research  purposes?

 हे
 Mr.  Deputy-Speaker:  He  wants  to

 ‘know  whether  this  is  purely  for  Ayur-
 veda  or  for  the  Siddha  system  also.

 Shrimati  Chandrasekhar:  This  is  for
 indigenous  systems  of  medicine.  I  think
 Siddha  system  also  will  be  included,  if
 anybody  is  interested  in  doing  research
 on  it.

 Shri  Achuthan:  May  I  know  whether
 any  herbs  gardens  have  been  attached
 to  this  Institute,  for  the  purpose  of
 growing  certain  varieties  of  herbs  in
 India?

 Shrimati  Chandrasekhar:  I  require
 notice.

 MENTAL  HospiraL  AT  RANCHI

 *08l.  Shri  Jhulan  Sinha:  Will  the
 Mmister  of  Health  be  pleased  to  state
 the  position  at  present  with  regard
 to  the  proposal  for  taking  over  the
 inter-State  Mental  Hospital  at  Ranchi?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  The  con-
 tributing  States,  who  were  consulted
 in  the  matter,  have  stated  that  they
 have  no  objection  to  the  Central  Gov-
 ernment  taking  over  the  Hospital  for
 Mental  Diseases,  Ranchi,  and  the
 question  of  future  administration  is
 being  examined  with  reference  to  its
 financial  and  administrative  implica-
 tions.

 हु

 Shri  Jhulan  Sinha:  How  long  has
 the  matter  been  under  examination?

 Shrimati  Chandrasekhar:  The  Cen-
 tral  Government  wrote  to  the  various
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 States  for  their  consent.  Only  recently,
 about  a  few  weeks  back,  we  got  a
 reply  from  the  West  Bengal  Govern-
 ment,  that  they  are  willing  to  accept
 the  proposal  of  the  Central  Govern-
 ment  taking  over  this  institution.

 Shri  Jhulan  Sinha:  Are  the  Govern-
 ment  aware  that  because  of:  the  hos
 pital  being  under  different  States,
 such  as  Bihar,  West  Bengal,  and  the
 Central  Government,  there  is  a  sort  of
 indifference  and  inefficiency  prevail-
 ing,  and  therefore  the  necessity  of
 taking  over  by  the  Central  Government
 is  urgent  and  immediate?

 Mr,  Deputy-Speaker:  This  is  implied
 in  the  question.  An  inquiry  has  been
 made  of  the  various  States.

 Shri  S.  C.  Samanta:  May  I  know
 the  names  of  the  contributing  Govern-
 ments?  May  I  also  know  whether
 when  the  Central  Government  take
 over  this  institution,  all  the  establish-
 ment  will  be  handed  over  to  them,  or
 they  will  have  to  spend  something?

 Shrimati  Chandrasekhar:  The  idea
 of  taking  over  the  mental  hospital  is
 to  upgrade  it  as  a  research  and  teach-
 ing  institute  on  mental  health.  The
 various  States  that  were  contributing
 towards  the  upkeep  of  the  hospital
 were  West  Bengal,  Uttar  Pradesh,
 Bihar,  Orissa,  Madhya  Pradesh,  Assam,
 Delhi  and  a  few  others,  from  where
 patients  were  being  sent  to  this  hos-
 pital.

 IMPORT  OF  ‘SUGAR

 *1082,  Dr.  Ram  Subhag  Singh:
 Will  the  Minister  of  Food  and  Agri-
 calture  be  pleased  to  state:

 (a)  the  quantity  of  sugar  imported
 into  India  since  the  beginning  of  the
 current  financial  year:

 (b)  the  country  or  countries  from
 which  it  has  been  imported;  and

 (c)  the  prices  at  which  it  was  im-
 ported?

 The  Minister  of  Agriculture  (Dr.  P.
 8.  Deshmukh):  (a)  6,300  tons  from
 Java.  But  purchase  of  another  1,30,000
 tons  sugar  has  also  Deen  compietes
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 (b)  and  (c).  #  statement  showing
 the  required  information  is  laid  on  the
 Table  of  the  House.  [See  Appendix  V,
 annexure  ‘Nv.  36]

 Shri  Nanadas:  May  I  know  whether
 this  sugar  has  been  imported  on  Gov-
 ernment  account  or  through  private
 permit-ho!ders?

 Dr.  P.  S.  Deshmukh:  It  is  imported
 on  Government  account,  but  the
 agencies  through  which  import  has
 been  made,  are  mentioned  in  the  state-
 ment.

 Shri  Jhunjhunwala:  The  immediate
 object  of  importing  sugar  is  said  tu
 be  to  bring  down  the  prices  of  sugar.
 Is  it  not  a  fact  that  the  prices  have
 been  brought  down  to  some  extent
 only  in  Delhi,  while  in  other  parts  of
 India,  the  price  rernains  as  high  as  it
 ‘was?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  The  prices  were
 a  little  higher  than  they  should  have
 been,  and  therefore  this  sugar  has
 been  imported,  so  that  it  may  be  sold
 at  prices  at  which  our  controlled  sugar
 should  have  been  sold.  and  thus  con-
 trol  the  prices  in  the  market.

 Shri  T.  K.  Chaudhuri:  What  are  the
 arrangements  for  holding  these  stocks
 of  imported  sugar,  and  also  for  hand-
 jing  and  releasing  them  so  as  to  ensure
 that  the  retail  consumers.  get  it  at  the
 desired  price?

 Shri  Kidwai:  -So  far  as  Bengal  is
 concerned....

 Shri  T,  K.  Chaudhuri:  I  am  not  ask-
 ing  only  for  Bengal...

 Shri  Kidwai:  I  have  t~  explain  the
 position  from  place to  place.  So  far  as
 Bengal  is  concerned,  a  distributing

 .agency  has  been  formed,  which  will
 handle  this,  sugar,  and  it  has  under-
 taken  to  sell  this  sugar  at  uniform
 prices  throughout  the  State,  viz  at
 As.  24  per  seer;  thus  the  prices  will
 remain  steady.  As  for  the  other  port
 towns,  in  Bombay  also,  an  association
 is  being  formed,  but  the  position  has
 not  been  finalised  yet.  In  other  places,
 it  will  be  released  to  private  trade  at
 the  wholesale  rate  mentioned  here.
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 Shri  Raghuramaiah:  May  I  know
 whether  the  production  .of  sugar  in
 this  country  is  not  sufficient  to  meet
 our  requirements,  whether  this  import
 is  meant  only  to  bring  down  prices,
 and  whether  the  Government  are  satis--
 fied  that  this  is  the  best  way  of  doing.
 it?

 Mr.  Deputy-Speaker:  We  had  a  dis-
 cussion  on  this.

 Shri  Kidwai:  We  had  several  discus-
 sions  and  questions  Were  answered.

 Sardar  Lal  Singh:  Considering  the
 acute  unemployment,  the  capacity  of
 India  to  produce  the  required  quantity
 of  sugar  and  thirdly,  the  fact  that,  the
 manufacture  of  2  lakh  tons  of  sugar
 would  give  employment  to  lakhs  of
 people,  is  it  really  in  the  interest  of
 the  country  to:  import  sugar  from
 abroad?

 Shri  Kidwai:  I  think  the  hon.  Sardar
 Sahib  knows  about  the  sugar  industry
 more  than  any  Member  here.  I  think
 the  hon.  Member  knows  that  the  sugar
 factories  have  already  closed  down.
 Therefore,  importing  of  additional
 sugar  would  not  close  down  any  ‘fac-
 tory.  The  import  has  been  to  control
 the  prices  and  to  ensure  that  the  con-
 sumers  get  sugar  at  reasonable  rates.

 Shri  Gadgil:  May  I  know,  Sir,
 whether  the  hon.  Minister  has  found
 out  the  fool-proof  formula  which  ‘wilt
 adjust  the  interests  of  the  consumer,
 the  cane  grower  and  the  producer,  t>
 which  a  reference  was  made  by  him
 a  few  days  ago?

 Shri  Kidwai:  The  fool-proof  formula
 is  the  formula  to  have  in  the  market
 more  sugar  than  can  be  consumed  and
 therefore,  the  prices  will  remain  low.

 Shri  Gadgil:  Have  you  found  it  out?

 Shri  Kidwai:  I  have  found  it.

 Shri  Bansal:  May  I  know,  Sir,  what
 is  the  source  of  the  information  of
 the  hon.  Minister  when  he  stated  that
 the  hon.  Member.  Sardar  Lal  Singh,
 knows  better  than  anybody  else  in  this
 House  about  our  sugar  industry?
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 Shri  Kidwat:  I  accepted  his  claim.
 I  did  net  go  into  the  matter.

 Mr.  Deputy-Speaker:  No  cross  ques-
 tions  and  answers.

 Shrimati  Reau  Chakravartty:  May  |
 know,  Sir,  if  it  has  come  to  the  noticc
 of  the  Minister  that  in  the  case  of  the
 Bengal  Syndicate  which  has  been  set
 up  to  distribute  sugar  in  Bengal,  the
 price  can  be  reduced  further  by  2  pice
 and  yet’  ensure  a  profit  of  Rs.  2-12-0
 per  maund?  Has  this  been  done,  and,
 if  not,  the  reasons  therefor?

 Shri  Kidwai®  I  have  not  perhaps
 followed  the  hon.  Member  correct!v
 But  the  sugar  prices  will  be  unjform
 prices.  Therefore;  it’  may  be  that  the

 .  profit  at  Calcutta  is  a  little  larger.  But
 money  spent  in  transporting  to  Cooch-
 Behar  and  other  places  will  have  to
 be  taken  into  consideration  and  then

 ‘prices  in  Calcutta,  Cooch-Bélar,  Dar-
 jJeeling  and  other  far  distant  places
 will  remain  the  same.

 An  Hon.  Member  rose.

 Mr.  Deputy-Speaker:  Hon.  Members
 may  know  that  simultaneously  when
 a  number  of  hon.  Members  stand,  I
 just,  have  a  picture  as  to  who  are  all
 standing.  Then  after  they  sit  down,  I
 call  on  the  hon.  Members  who  want  to
 put  questions.  But  if  an  hon.  Member
 sits  down  when  I  ask  him  to  get  up,
 I  cannot  persuade  him  to  get  up.  Shri
 V.  B.  Gandhi.

 Shri  V.  B.  Gandhi:  Is  it......

 Mr.  Deputy-Speaker:  Why  should
 hon.  Members  get  up  before  they  for-
 mulate  questions?

 Shri  द  B.  Gandhi:  Government  have
 imported  so  much  of  sugar  now  and
 if  the  controls  had  been  in  force  now,

 ‘do  Government  think  that  they  could
 have  done  without  the  necessity  of
 importing  sugar?

 Mr,  Deputy-Speaker:  This  is  asking
 hypothetical  questions  for  getting  hypo-
 thetical  answers.

 Dr.  P.  s.  Deshmukh:  We  had  a  bitter
 experience  of  controls.
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 Shri  T.  K.  Chaudhuri:  The  hon..
 Minister  just  referred  to  distributing.
 agencies  having  been  formed  in  Bengal
 and  also  in  Bombay.  Are  these  agen
 cies  private  agencies  or  Government
 agencies,  and  by  whom  are  they- administered?

 Shri  Kidwai:  They.  are  private:
 agencies.  I  understand  that  a  special
 distributing  company—a  limited  com-

 _Pany—bas  .been  formed  which  has
 Undertaktn  to  sell  this  sugar  through-. out  Bengal  in  distant  villages  and  in
 big  cities  at  a  uniform  price.  I  think
 this  will  serve  the  consumer  better:
 than  any  other  arrangement.

 थी  विभूति  मिथ :  अभी  मंत्री  जी  नें

 कहा  कि  साढ़े  बारह  आना  सेर  चीनी  बाज़ारों
 में  मिलती  है  ।  इस  तरह  से  ३१  हठ  ४  आ०
 मन  चीनी  का  दाम  हुआ  |  लेकिन  ऊख  उपजाने
 वालों  को  २७  पये  मन  चौकी  की  कीमत
 के  अनुसार  गन्ने  का  दाम  दिया  तो  क्‍या

 मंत्री  जी  की  इस  नीति  से  केन  उपजाने  वालों

 को  सवा  चार  रुपय  मन  के  हिसाब  से  जो

 गन्ने  की  (proportional  )  क्रि मत  मिलती. '
 उसमें  घाटा  नहों  पड़ा  हूँ  ?

 शी  किदवई  :  यह  करामत  इसी  हिसाब  से

 लगाई  गयी  है  कि  मिलों  में  २७  रुपये  पर,.
 जाकर  बिकेंगी  तो  वहां  जा  कर  गवर्नमेंट  के

 टैक्स,  रेल  का  भाड़ा  और  मोटर  का  भाड़ा,
 सब  मिला  कर  कलकत्ता  में  ३२  रुपये  पर  बिकेगी,

 बम्बई  में  ३०  झपटे  पर  बिकेगी  और  मद्रास

 में  ३०  रुपये  पर  बिकेगी  ।  उसी  पर  २७.
 रुपय  का  हिसाब  लगाया  गया  हें  ।

 Shri  A.  M.  Thomas:  It  has  often:
 been  admitted  by  the  hon.  Minister
 himself  that  the  price  that  the  con-
 sumer  has  to  pay  in  India  is  very  high.
 May  I  enquire  whether  it  is  not  the:
 highest  in  the  world?

 Shri  Kidwai:  I  do  not  know  what  ts:
 the  price  in  our  neighbouring  countries
 like  Pakistan  and  Ceylon;  but  it  ts
 much  higher  than  ours.  Our  price  is:
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 based  on  the  cost  of  production  of
 Sugar  in  this  country.

 Shri  Jhunjhunwala:  Arising  out  of
 the  answer  of  the  hon.  Minister  that
 sugar  is  distributed  in  port  towns  and
 some  agencies  have  been  formed,  is  it
 the  policy  of  the  Government  to  sup-
 ply  sugar  at  cheap  rates  only  in  ports,
 sand  is  the  Government  satisfied  that
 tthe  distributing  agencies  which  had
 ‘been  formed  are  selling  at  a  reason-
 aible  price  or  they  are  selling  it  at  very
 thigh  rates?

 Shri  Kidwai:  The  distribution  has
 ‘been  arranged  at  a  fixed  price.  We
 have  yet  to  see  whether  this  fixed
 price  will  be  adhered  to  or  abused.  So
 far  as  Government  is  concerned,  if,
 say,  I  find  that  the  prices  in  Meerut
 ‘have  gone  up‘to  Rs.  30,  then  I  will
 6९700  sugar  to  Meerut  and  sell  it  at
 Rs.  27-4-0  there.

 Shri  Sinhasan  Singh:  Is  the  hon.
 Minister  aware  that  when  introducing
 the  sugar  cess  of  Re.  |  per  maund  he
 made  an  announcement  that  sugar
 would  be  selling  at  0  annas  per  seer,
 fut  now  it  is  selling  at  about  43  annas
 per  seer?  Has  he  taken  any  steps  to
 see  that  sugar  is  sold  according  to  his
 statement  made  in  the  House?

 Shri  Kidwai:  I  do  not  know  who
 made  that  wonderful  statement.

 Shrimati  Renu  Chakravartty:  May  I
 know,  Sir,  if  the  majority  of  the  shares
 of  the  limited  company  which  has  been
 formed  are  held  by  the  Bengal  Sugar
 Merchants’  Association  and  the  Bengal
 Sugar  Syndicate  both  of  which  have
 a  very  black  record?

 Shri  Kidwai:  I  have  no  information
 as  to  who  constitutes  the  Board.  That
 firm  has  been  recommended  to  us  by
 the  Bengal  Government.  As  a  matter
 of  fact,  it  is  for  the  Bengal  Govern-
 ment  to  distribute  it  itself  or  to  en-
 trust  it  to  somebody  else.

 Mr.  Deputy-Speaker:  What  I  would
 like  to  say  is  this.  I  do  not  know  any-
 thing  about  these  institutions.  The
 hon.  Member  possibly  has  got  all  in
 formation  about  them.  But  as  far  as
 possfbie,  on  tne  58007  of  the  fouss.
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 such  incidental  references  as  ‘black
 record’  and  so  on  regarding  persons
 who  have  not  got  an  opportunity  to
 defend  themselves  here  may  ४9९
 avoided.

 Shri  Sarangadhar  Das:  When  the
 hon.  lady  Member  spoke  about  ‘black
 record’,  it  was  about  the  Sugar  Syndi-
 cate.  Her  information  is  that  the  Sugar
 Syndicate  is  connected  with  this  newly-
 formed  limited  company.  If  it  is  not
 connected  with  it,  the  Minister  might
 say  that  it  is  not.

 Shri  T.  K.  Chaudhuri:  I  may  also
 refer  in  this  connection  to  the  findings
 of  the  Ganganath  Committee.

 Mr.  Deputy-Speaker:  Next  question.

 e IMPORT  OF  FOODGRAINS

 #1083.  Shri  Radha  Raman:  (a)
 Will  the  Minister  o¢  Food  and  Agri-
 culture  be  pleased  to  state  whether
 there  has  been  any  cut  in  the  import
 of  foodgrains  in  India  during  the
 year  1953-54?

 (b)  If  so,  what  is  the  amount  of
 such  cut  and  under  which  items?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  Yes  Sir.

 (b)  Foodgrains  are  imported  on  a
 calendar  year  basis.  Against  the  re-
 quirements  for  the  year  953  the  cut
 in  the  imports  of  foodgrains  is  likely
 to  be  about  2  lakh  tons  in  wheat,  5  lakh
 tons  in  rice  and  lakh  tons  in  milo
 making  a  total  of  about  8  Jakh  tons.

 Shri  Radha  Raman:  May  I  know,  Sir,
 if  this  cut  is  due  to  sufficient  stock  in
 hand  or  expected  increase  in  food-
 grains  production  due  to  reclamation
 of  land  or  improved  methods  of  agri-
 culture?  Does  the  Minister  propose  to
 apply  rationing  in  more  towns  in  India?

 The  Minister  of  Food  and  Agriculture
 (Shri  Kidwai):  Obviously,  the  reduc-
 tion  in  import  is  due  to  more  produc-
 tion  in  this  country  and  also  to  relaxa-
 tions  in  the  control  which  have  brought
 more  foodgrains  in  the  market  than
 was  previously  available.
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 Shrimati  Renu  Chakravartty:  In
 view  of  the  fact  that  we  have  a  better
 stock  position  of  rice,  may  I  know,  Sir,
 whether  the  rice  quantum  will  be  fur-
 ther  increased?

 Shri  Kidwai:  I  think  the  hon.  Mem-
 ber  knows  that  in  Bengal  (outside
 Calcutta)  there  is  no  restriction  on  the
 purchase  of  rice  and  people  are  getting
 more  rice  than  perhaps  they  require
 but  in  the  areas  where  the  control  is
 in  effect  more  rice  will  be  available.

 Shri  Shivananjappa:  May  I  know,
 Sir,  the  quantity  of  foodgrains  import-
 ed  during  the  last  two  years  and  its
 value?

 Shri  Kidwai:  I  think  that  has  a
 reference  to  the  reply  given  about  a
 few  days  ago  but  for  the  information
 of  the  hon.  Member  I  would  give  the
 figures.  In  95l  we  imported  4°8  mil-
 Jion  or  48  lakh  tons.  In  952  we  had
 planned  to  improt  प्  million  i.  ९,  47
 lakh  tons  but  actually  the  imports
 were  3°8  million  or  38  lakh  tons.  In
 953  we  had  planned  to  import  2°9
 million  or  29  lakh  tons  but  we  actually
 imported  2°!  million  or  2]  lakh  tons.

 INDUSTRIAL  APPELLATE  ‘TRIBUNAL

 *1084,  Shri  Shivananjappa:  Will
 the  Minister  of  Labour  be  pleased  to
 state:

 (a)  the  number  of  Industrial  Appel-
 late  Tribunals  in  India:

 (b)  the  places  where  they  are  situa-
 ted;  and

 (c)  whether  there  has  been  any  re-
 quest  made  by  South’  Indian  Labour
 Associations  to  locate  one  tribunal  at
 some  place  in  South  India?

 The  Minister  of  Labour  (Shri  V.  द
 Giri):  (a)  and  (b).  The  Central  Gov-
 ernment  have  constituted  a  Labour
 Appellate  Tribunal  under  the  In-
 dustria]  Disputes  (Appellate  Tribunal)
 Act.  1950.  The  headquarters  of  the
 Tribunal  is  at  Calcutta  and  two
 Benches  of  the  Tribunal  are  located  at
 Bombay  and  Lucknow.  The  Bench  at
 Lucknow  visits  Madras  regularly  to
 hear  appeals  filed  before  the  Tribunal
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 by  parties  in  Madras  and  adjacent.
 States.

 (c)  Yes.

 Shri  Shivananjappa:  May  I  know
 Sir,  whether  there  is  any  proposal  to
 locate  one  such  Tribunal  somewhere  in
 South  India?

 Shri  V.  V.  Giri:  That  matter  is  be-
 ing  examined.

 Shri  Punnoose:  May  I  know  the
 number  of  appeals  made  to  this
 Tribunal  from  _  the  States  of
 Travancore-Cochin  and  Madras?

 Shri  V.  V.  Giri:  I  require  notice.

 WITHHOLDING  OF  INCREMENTS  OF  RAILWA¥
 STAFF

 #1085.  Shri  Frank  Anthony:  (a):
 Will  the  Minister  of  Railways  be
 pleased  to  state  whether  Government
 are  aware  that  the  withholding  of
 increments  of  railway  staff  who  are
 governed  by  the  Payment  of  Wages
 Act  is  ultra-vires  or  the  Act?

 (b)  What  action,  if  any,  has  been
 or  is  proposed  to  be  taken  by  Govern-
 ment  in  the  matter?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  Government  are  aware  that
 it  has  been  held  in  certain  quarters
 that  the  withholding  of  increments  of
 railway  staff  governed  by  that  Act  is
 ultra  vires  anid  the  matter  is  under
 the  consideration  of  Government  at
 present.

 STATION  MASTERS
 *1086.  Shri  Frank  Anthony:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 ‘(a)  whether  there  are  Station
 Masters  on  the  scale  of  Rs.  64-4-170;

 (b)  whether  their  subordinates,
 such  as  Booking  Clerks,  Parcel  Clerks
 and  Ticket  Collectors  are  in  higher  pay
 scales;  and

 (c)  whether  a  percentage  of  posts
 of  Traffic  Inspectors  and  Section  Con-
 trollers,  formerly  open  to  Station
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 Masters,  is  now  reserved  for  direct  re-
 cruitment?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes,  Sir.  The  528७  Rs.  64-4-170:  is
 the  lowest  of  the  prescribed  scales  of

 pay  applicable  to  Station  Masters.

 (b)  Government  are  not  aware  of
 ‘any  such  _  instances.  The’  various
 @rescribed  scales  of  pay  applicable  to
 Station  Masters  are  higher  than  those
 applicable  to  Booking  Clerks,  Parcel
 Clerks  and  Ticket  Collectors.

 (c)  Yes,  Sir.

 Shri  Frank  Anthony:  With  regard  to
 "answer  to  part  (b),  the  Minister  has
 said  that  the  Government  are  not
 aware  of  Booking  Clerks  and  Ticket
 Collectors  getting  more  salary  than  the
 sStation  Masters.  Is  it  not  a  fact  that
 sat  Tenali  Station  the  Station  Master

 igs  in  the  grade  of  Rs.  150-225  while
 the  Head  Ticket  Collector  works  in  the
 Rs.  200-300  scale?

 Shri  Alagesan:  This  has  a  reference
 ‘to  some  of  the  Assistant  Station
 -Masters  who  may  be  in  the  lower  scale.
 Even  there  I  am  not  clear  when  the
 hon.  Member  says  that  in  that  parti-
 cular  instance  the  Head  Ticket  Col-
 lector  is  receiving  more  pay  than  the
 Station  Master.

 Shri  Frank  Anthony:  The  Head
 “Ticket  Collector  is  in  the  scale  of
 Rs.  200-300  while  the  Station  Master
 is  in  the  scate  of  only  Rs.  ‘150-225.

 Shri  Alagesan:  That  can  be  examin-
 ed.

 Shri  Frank  Anthony:  At  Salem,  is  it
 not  a  fact  that  the  Chief  Booking
 Clerk  is  in  the  scale  of  Rs.  200-300
 ‘whereas  the  Station  Master  is  in  the
 scale  of  Rs.  110.

 Shri  Alagesan:  If  the  hon.  Member
 brings  to  our  notice  any  of  such  rare
 instances  we  shall  certainly  look  into
 ‘them.

 Shri  Vittal  Rao:  May  I  know  the
 ecconsiderations  which  led  to  doing
 ‘away  with  the  percentage  of  reserva-
 ition  for  Station  Masters  for  promotion
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 as  Traffic  Inspectors  and  Section  Con-
 trollers?

 Shri  A‘agesan:  The  hon.  Member  is
 not  clear.

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber  wants  to  know  the  considerations
 which  led  to  do  away  with  the  percent-
 age  of  reservations  for  Station  Masters
 for  promotion  as  Traffic  Inspectors
 and  Section  Controllers.

 Shri  Alagesan:  It  is  to  improve  the
 quality  of  the  cadre  that  we  are  hav-
 ing  direct  recruitment  to  25  per  cent.
 of  the  vacancies.

 Shri  Frank  Anthony:  Is  it  a  fact  that’
 the  scales  of  pay  recommended  by  the
 Pay  Commission  for  people  like
 Guards  and  Drivers  are  upgraded  as
 a  result  of  a  strike  ‘but  the  Station
 Masters  have  not:  been  upgraded?

 Shri  Alagesan:  That  is  not  so.  Even
 the  Station  Masters  have  been  upgrad-
 ed.

 DEMONSTRATIONS  BY  RAILWAY  PORTERS  AT
 DELHI

 *1088,  Shri  Muniswamy:  (a)  Will
 the  Minister  of  Railways  be  pleased
 to  state  whether  Government  are
 aware  that  the  Railway  Porters  made
 demonstrations  at  Delhi  on  the  5th
 August,  1953?

 (b)  Were  any  representations  made
 to  the  Railway  Minister  regarding
 their  grievances  and  demands?

 (c)  If  so,  what  steps  have  been
 taken  to  redress  their  grievances?

 The  ‘Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  Yes..

 (b)  and  (c).  A  representation  dated
 2nd  July  1953,  was  addressed  to  the
 Minister  for  Railways  by  the  President.
 Railway  Coolie  Union,  Delhi,  whicn
 was  forwarded  to  the  General
 Manager,  Northern  Railway.  for  ap-
 propriate  action.

 Shri  Muniswamy:  May  I  know  the
 grievances  and  demands  made  by  the
 porters?
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 Shri  Shahnawaz  Khan:  The  damends
 ‘were  made  direct  to  the  Ministry.  I
 know  that  a  Memorandum  has  been
 received  on  their  behalf  on  the  5th  of
 August  after  which  they  demonstrated
 outside  the  Parliament  House  where.
 it  is  said,  they  met  Mrs.  Sucheta
 Kripalani.

 Shri  Muniswamy:  May  I  know  whe-
 ‘ther  any  such  _  representations  were
 made  from  any  other  Railways?

 Shri  Shahnawaz  Khar:  I
 notice.

 require

 Sardar  A.  8.  Saigal:  Has  the  Gov-
 ernment  enquired  whether  the  de-
 monstration  was  spontaneous  or  an
 engineered  one?

 The  Minister  of  Defence  Organi-
 ‘sation  (Shri  Tyagi):  Good  question!

 Shri  Shahnawaz  Khan:  Government
 ‘has  no  information.

 Shri  Punnoose:  The  representation
 ‘by  the  President  of  the  Coolie  Union
 ‘was  sent  to  the  President  of  the  Rail-
 -way  Union.  After  these  demonstra-
 ‘tions  may  I  know  if  their  grievances
 have  been  attended  to?

 Shri  Shahnawaz  Khan:  Wherever
 there  are  genuine  grievances  they  are
 always  attended  to.

 Shri  Punnoose:  I  want  to  know
 ‘whether  after  these  demonstrations
 Government  have  enquired  if  their  re-
 ‘presentations  have  been  attended  to  by
 the  Government?

 Shri  Shahnawaz  Khan:  We  have  not
 received  any  representation

 Shri  Punnoose:  One  representation
 Shas  been  sent  over  to  the  authorities

 ‘Shri  Shahnawaz  Khan:  That  repre-
 sentation  was  received  before  this  de-
 monstration

 Mr.  Deputy-Spedker:  Is  the  Minister
 in  a  position  to  say  what  has  happen-
 ed  to  that  representation?  Is  the
 Ministry  pursuing  any  particular
 wnemorandum  that  has  been  sent  t»
 them?
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 Shri  Shahpawas  Khan:  Yes  Sir.
 Certain  grievances  were  brought  to
 the  notice  of  the  Ministry  which  were
 properly  attended  to.

 Shri  Dabhi:  Are  we  to  understand
 that  Government  are  not  aware  of  the
 demands  and  grievances  which  they
 wanted  to  represent?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  We
 have  no  objection  to  place  a  statement
 in  that  respect  on  the  Table  of  the
 House.

 भारत  तथा  हल्की  के  बेच  साल  की  यातायात

 *eoce.  of  रघुनाथ  सिह:  क्या

 यातायात  मंत्री  यह  बतलाने  की  कृपा  करेंगे:

 (क)  भारत  तथा  टर्की  द्वारा  अपने

 बीच  हुये  व्यापार-समझौते  के  उस  खंड  के

 अधीन,  जिस  में  दोतों  देशों  के  नौपरिवहन
 को  प्रोत्साहन  देने  का  उपबन्ध  रखा  गया  हें,
 क्या  पग  उठाये  गये  हें;  तथा

 (व)  करे  दोनों  देशों  के  बीच  माल

 का  यातायात  अपने  अपने  जहाज़ों  में  होगा
 अथवा  वे  इसके  लिये  एक  दूसरे  के  जहाज

 *

 भी  काम  में  लायेंगे  ?

 The  Deputy  Minister  of  Railways
 ang  Transport  (Shri  Alagesan):  (a)
 The  shipping  clause  referred  to  is  of
 8  permissive  or  enabling  character.  In
 view  of  the  limited  volume  of  cargo
 moving  between  India  and  Turkey  and
 also  of  the  fact  that  a  share  of  the
 cargo  intended  for  Turkish  ports  is
 even  now  being  carried  in  Indian  ships
 on  the  India-U.K.  trade,  no  special
 steps  have  been  taken  or  are  consider-
 ed  necessary  by  the  Government  of
 India  to  implement  that  clause.  The
 Government  of  India  have  no  informa-
 tion  regarding  the’  steps  taken  by
 Turkey  under  this  clause.

 (b)  The  Agreement  envisages  the
 use  of  the  ships  of  both  countries  as
 far  as  possible  The  goods  will  mostly
 move  on  commercial  account  and
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 there  will  be  no  bar  to  their  being  car-
 ried  by  ships  of  any  nationality.

 भी  रघुनाथ  सिंह:  इन  दोनों  देशों

 के  व्यापार  के  लिये  प्रति  वर्ष  कितने  जहां
 की  आवश्यकता  होगी  ?

 Shri  Alagesan:  As  I  said,  the  ships
 that  run  on  the  India-U.K.  trade  carry
 some  of  the  cargo  intended  for  Turkey
 and  they  are  transhipped  at  Egyptian
 port.

 भी  रघुनाथ  सिह:  अब  तक  क्या

 हिन्दुस्तान  में  वहां  से  कोई  सामान  जहाज
 से  आया  हूं,  कोई  व्यापार  हिन्दुस्तान  और

 टर्की  के  बीच  में  अब  तक  हुआ  है  ?

 Mr.  Deputy-Speaker:  Has  there  been
 any  trade  between  India  and  Turkey?

 Shri  Alagesan:  Yes  Sir.

 MACHINES  TO  SIEVE  RIcz

 *09l.  Shri  Buchhikotaiah:  (a)  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  it  is  a  fact
 that  Government  have  got  power-
 driven  machines  to  sieve  rice?

 =
 (b)  If  so,  how  many  State  Govern-

 ments  are  at  present  in  need  uf  these
 machines?

 (c)  What  ig  the  cost  of  such
 machines?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  The  Bombay  Government  have  47
 power  driven  cleaning  machines  distri-
 buted  at  8  places  in  the  State.  Madras
 Government  have  one  at  Madras  city
 and  Central  Government  one  in  their
 depot  in  Bombay.  No  other  State  Gov-
 ernment  has  power  cleaning  machines.
 The  machines  are  used  for  cleaning
 all  grains.

 (b)  Reports  received  indicate  that  no
 State  Government  is  in  need  of  these
 machines.

 (c)  The  cost  varies  glepending  on
 the  type.  The  machine  in  Madras  costs
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 Rs.  2.500  whereas  those  installed  in.
 Bombay  cost  Rs.  8,000  to  Rs.  10,000
 each.  The  Central  Government
 purchased  it  for  Rs.  5,000.

 Shri  Buchhikotaiah:  May  I  know
 who  will  bear  the  cost  of  these
 machines—whether  it  is  the  Centre  or
 the  State  Governments?

 Shri  M.  V.  Krishnappa:  In  the  case
 of  the  Centre,  we  pay.  In  the  case  of
 the  States,  they  will  have  to  pay  from
 their  funds.

 Shri  Buchhiketaiah:  May  I  know
 whether  these  macliines  are  intended
 to  sieve  stones  as  well  as  broken  rice?

 Shri  M.  ve  Krishnappa:  It  is  intend-
 ed  to  clean  the  rice  and  other  food-
 grains.

 Shri  Buchhikotaiah:  May  I  know
 whether  any  State  Government  prose-
 cuted  anybody  for  mixing  stones  and
 broken  rice  before  introducing  these:
 machines?

 Mr.  Deputy-Speaker:  Prosecution  is-
 a  different  matter.  We  are  now  con-
 cerned  with  the  machines.

 Shri  Buchhikotaiah:  May  I  know:
 whether  the  Government  have  receiv-
 ed  any  complaints  from  the  State  Gav-
 ernments  for  mixing  stones  and  broken
 rice  with  the  rice,  before  introducing
 these  machines?

 Mr.  Deputy-Speaker:  That  is  a  well-
 known  fact.  Why  should  the  State
 Governments  intervene?

 Shri  Muniswamy:  May  I  know  whe-
 ther  these  machines  were  purchased?
 from  foreign  countries  or  were  made
 in  India  itself?  -

 Shri  M.  V.  Krishnappa:  I  have  not
 got  the  information;  but  most  probab~
 ly,  they  are  imported  from  foreign
 countries.

 ‘Shri  Dabhi:  May  I  know  how  much
 work  do  these  machines  turn  out?

 Shri  M.  V.  Krishnappa:  I  have  not.
 got  any  idea,  about  that.

 Shri  Buchhikotaiah:  May  I  know
 whether  the  machines  prove  to  be  suc-
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 eessful,  and  in  case  they  have  not
 proved  successful,  who  will  bear  the
 cost  of  these  machines?

 The  Minister  of  Food  and  Agriculture
 (Shri  Kidwai):  If  any  machine  does
 not  vrove  successful,  the  ijimperter  or
 the  purchaser  has  to  pay  the  cost.

 EARNINGS  OF  RAILWAYS

 #1095.  Pandit  Lingaraj  Misra:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  appre-
 hension  expressed  in  some  section  of
 the  press  that  the  Railways  and  parti-
 cularly  the  Eastern  Railway  have
 been  losing  substantially  in  their
 earnings  after  the  introduction  of  the
 present  Zonal  system:  and

 (b)  what  ig  the  actual  position?

 The  Deputy  Minister  of  Railways  and
 Transport  (Shri  Alagesan):  (a)  and
 (bd)  No.  The  actual  gross  earnings

 of  the  Indian  Railways  for  1952-53
 were  Rs.  269°79  crores  as  against  Rs.
 27528  crores  in  95l-52  (excluding
 freight  charges  on  railway  coal  and
 materials);  the  drop  being  mainly  at-
 tributable  to  the  decline  in  passenger
 traffic  due  to  economic  factors.

 So  far  as  the  Eastern  Railway  is
 concerned  a  comparison  with  the  con-
 stituent  units  before  regrouping  can-
 not  be  made,  since  3  out  of  7  Divisions
 of  the  former  East  Indian  Railway
 were  transferred  to  the  Northern  Rail-
 way  and  statistics  of  earnings  are  not
 maintained  by  sections  of  the  railway.

 Pandit  Lingaraj  Misra:  Do  the  Gov-
 ernment  contemplate  creating  a
 seventh  zone  with  the  former  B.N.R.
 areas?

 !

 Shri  Alagesan:  No,  Sir.

 Shri  Nanadas:  May  I  know  whether
 there  has  been  any  fall  in  any  other
 railway  in  passenger  traffic?

 Shri  Alagesan:  Yes,  Sir.  The  decline
 in  passenger  traffic  has  been  universal-
 ly  felt.

 40  PSD.
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 Shri  Sarangadhar  Das:  May  I  know.
 Sir,  if.  in  consideration  of  the  decline
 in  revenue,  Government  have  any
 Proposal  to  reduce  the  fares?

 Shri  Alagesan:  No.  Sir.

 Shri  A.  M:  Thomas:  An  _  assurance
 was  given  on  the  floor  of  the  House
 during  the  last  budget  discussion  that
 a  Committee  would  be  constituted  to
 enquire  into  the  fall  in  passenger  earn-
 ings.  May  I  know  whether  the  Com-
 mittee  has  been  constituted  and  whe-
 ther  it  has  enquired  into  the  matter?

 Shri  Alagesan:  I  am  not  aware  of
 any  such  assurance  having  been  given
 to  constitute  a  committee  to  enquire
 into  the  fall  in  passenger  earnings.

 Shri  Frank  Anthony:  Have  Govern-
 ment  got  any  figures  to  show  specifi-
 cally  whether  there  has  been  a  fall  in
 passenger  earnings  with  the  abolition
 of  Class  I  travel  on  certain  lines?

 Shri  Alagesan:  No,  Sir.

 Shri  Nanadas:  What  steps  have  the
 Government  taken  to  induce  more  pas-
 senger  traffic?

 Shri  Alagesan:  The  House  is  already
 aware  that  we  introduced’  the
 ‘Shatabdi’  tickets—the  concessional
 zonal  tickets,  and  I  may  inform  the
 House  that  it  has  not  brought  much
 revenue.

 Shri  Frank  Anthony:  I  was  not  able
 to  understand  the  Minister.  Does  he
 mean  that  there  has  been  no  fall  in
 passenger  earnings  as  a  result  of  the
 abolition  of  the  first  class?  Have  Gov-
 ernment  got  no  figures?

 Shri  Alagesan:  The  hon.  Member
 seems  to  imply  that  the  fall  in  earnings
 is  due  to...

 Mr.  Deputy-Speaker:  Is  any  portion
 of  the  fall  in  revenue  due  to  the  aboli-
 tion  of  the  first  class?  That  is  a  simple
 question.

 hri  Alagesan:  J  cannot  say  definite-
 ly,  but  no  such  indication  is  yet  avail-
 able.
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 WATER  TANKS  IN  RAILWAY  CARRIAGES

 *1096.  Shri  Achuthan:  (a)  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  the  water  tanks  in  the
 railway  carriages  are  having  the  same
 dimension,  size  and  capacity  for
 second  class.  inter  class  and  <hird
 class  on  the  long  routes?

 (b)  If  not,  what  are  the  variations?

 (c)  Are  Government  aware  of  the
 ‘difficulty  caused  to  passengers  due  to
 want  of  water  in  the  tank  between
 filling  stations,  specially  in  the  third
 and  inter  class  carriages  on  the  long
 routes?

 _(d)  If  so,  what  measures  do  Gov-
 ernment  propose  to  take  to  remove
 the  water  scarcity?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahmawaz  Khan):  (a)  Yes.

 (b)  Does  not  arise.

 (c)  In  spite  of  an  allowance  of  about
 2:5  gallons  per  passenger  in  third  and
 inter  class  compartments  water  short-

 age  has  been  noticed  at  times.  This
 to  a  large  measure  is  due  to  extravag-

 «ances  on  the  part  of  some  passengers
 in  the  use  of  water  between  two  con-
 secutive  water  filling  stations.

 (d)  It  is  proposed  to  increase  the
 size  of  water  tanks  feeding  a  single
 lavatory  from  50  to  60  gallons  capacity
 and  that  of  the  tanks  feeding  two
 adjuining  lavatories  from  400  to  20
 gallons  capacity.  These  are  the  largest
 practicable  sizes  that  can  be  accom-
 modated  over  the  lavatories.

 Shri  Achuthan:  May  I  know  whe-
 ther  there  is  any  proportion  between
 the  size  of  the  water  tank  and  the
 number  of  passengers  that  one  car-
 riage  can  contain?

 Mr.  Deputy-Speaker:  Is  it  adjusted
 according  to  the  number  of  passengers
 that  a  carriage  is  intended  to  carry?

 Shri  Shahnawaz  Khan:  Yes,  Sir.

 Shri  Achuthan:  In  the  inter  class  and
 the  third  class?
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 Shri  Shahnawaz  Khan:  At  present,
 the  allowance  is  42  gallons  for  second
 class  passengers,  and  24  gallons  for
 third  and  inter  class  passengers.

 Shri  Achuthan:  Are  the  Government
 aware  that  in  the  inter  class  and  third
 class  carriages,  more  passengers  travel
 than  in  the  second  class  carriages?

 Mr.  Deputy-Speaker:  So,  is  it  calcu-
 lated  at  so  much  per  head?  .

 Shri  Achuthan:  In  the  inter  class
 and  third  ciass  carriages,  there  are
 more  passengers  travelling  than  in  the
 uther  classes.

 Mr.  Deputy-Speaker:  They  are  over-
 crowded.  Is  overcrowding  also  taken
 into  account?

 Shri  Sarangadhar  Das:  May  I  know
 if  Government  are  aware  that  the
 tanks  are  not  filled  at  the  proper
 places  wherever  there  are  watering  ar-
 rangements?

 Shri  Shahnawaz  Khan:  We  are  not
 aware  of  any  such  thing  happening,
 ‘ut  if  the  hon.  Member  would  bring
 specific  cases  to  our  notice,  we  will
 certainly  attend  to  them.

 Shri  K.  K.  Basu:  May  I  know  the
 reason  behind  the  different  propor-
 tions  between  the  second  class  and  the
 third  and  inter  class  passengers?

 Mr.  Deputy-Speaker:  There  will  be
 more  crowd.

 Shri  Achuthan:  Do  the  Government
 intend  to  increase  the  number  of
 watering  stations  on  the  long  routes?

 Shri  Shahnawaz  Khan:  We  do  not
 have  any  such  proposal  under  con-
 templation  at  present.

 बाढ़  द्वारा  हुई  हानि

 *+१०९७.  थी  रहमान  सिंह:  क्‍या

 ere  तथा  कृषि,  मंत्री  यह  बतलाने  की  कृपा

 करेंगे  कि  :

 (क)  पूर्वी  उत्तर  प्रदेश,  बिहार,
 परिश्रमी  बंगाल  और  गोदावरी  ज़िलों  में
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 हाल  की  बाढ़  के  कारण  हुई  फ़सलों  की  अनु-
 मानित  हानि  कितनी  हूँ  ;

 (@)  क्या  गत  वर्ष  की  तुलना  में  धान
 की  उपज  कम  होने  को  सम्भावना  हूँ  ;  तथा

 (ग)  क्‍या  इस  बाढ़  के  फलस्वरूप
 सरकार  को  विदेश  से  चावल  मंगाना  पड़ेगा  ?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  The  State  Governments  have  not

 so  far  been  able  to  assess  the  exact
 damage  to  crops  due  to  floods  as  they
 are  sti‘!  collécthg  information  from
 Gistricts.  They  have  however  intimat-
 ed  that  the  damage  to  crops  has  been
 extensive.  Attention  in  this  connection
 is  also  invited  to  the  replies  given  to
 Short  Notice  Question  regarding
 Godavari  floods  on  28th  August  953
 and  Short  Notice  Question  regarding
 Bihar  floods  on  3rd  September  953  in
 the  House  of  People.

 (b)  and  (c).  An  exact  idea  of  the
 paddy  yield  this  year  will  be  formed
 only  after  the  State  Governments  have
 assessed  the  exact  damage  to  paddy
 crop  and  the  question  of  purchasing
 additional  quantity  of  rice  from
 abroad  to  cover  the  loss  caused  by
 floods  will  alsc  be  examined  on  receipt
 of  this  information  from  the  States.

 ef  गणपति  राम:  इस  बाढ़  से  ईस्टर्न

 यू  पी०  की  फ़सल  पर  क्‍या  असर  होगा  ?

 खाद्य  तथा  कृषि  मंत्रों  (भी  करवाई)  :

 बाज़  जगह  पर  खराब  हो  जायेगी  और  बाज

 जगह  पर  अच्छी  हो  जायेगी  ।

 Shri  Pannoose:  In  view  of  the  large-
 scale  floods  happening  in  many  parts
 of  India,  is  it  the  proposal  of  the  Gov-
 ernment  to  take  an  overall  estimate
 of  the  losses  done  to  paddy  cultiva-
 tion?

 Shri  Kidwai:  Rains  have  fallen
 throughout  the  country.  Though  in
 ‘some  parts  the  crop  has  been  damaged.
 the  increased  production  in  other  parts
 will  more  than  make  up  the  loss.
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 Shri  Punnoose:  Are  the  Govern-
 ment  taking  an  estimate  of  the  loss
 that  has  accrued  all  over  India?

 Shri  Kidwai:  It  has  been  said  that
 the  State  Governments  will  submit
 their  estimates.of  the  loss.

 Short  Notice  Questions  and  Answers

 ROAD  BETWEEN  FRENCH  MAHE  AND
 TELLICHERRY

 /
 I.  Shri  N.  P.  Damodaran:  (a)  Will

 the  Prime  Minister  be  pleased  to  state
 whether  the  French  authorities  at
 Mahe  had  tried  to  repair  a  road  be-
 longing  to  Indian  Union  running  along
 an  overbridge  on  the  Southern  Rail-
 ways  between  Mahe  and  Tellicherry,
 about  the  l4th  August?

 (b)  What  action  have  the  Govern-
 ment  of  India  taken  to  establish  the
 right  on  the  road  and  on  the  Railway
 overbridge?

 (c)  Is  it  a  fact  that  both  the  Indian
 und  French  police  are  on  guard  there
 on  this  road  ang  that  there  is  consider-
 able  tension  in  Mahe  and  surrounding
 areas  on  account  of  this?

 (d)  Is  it  a  fact  that  some  French
 officers  including  the  Secretary  of  the
 Foreign  Affairs  Department  of  the
 French  Government  at  Paris  visited  an
 Indian  Union  road  near  Mahe  and  took
 photographs  of  the  road  recently  and
 that  it  was  done  with  the  permission
 and  knowledge  of  the  Government  of
 India?

 (e)  If  not.  what
 taken  in  the  matter?

 action  has  been

 (f)  Is  it  a  fact  that  some  persons,
 including  citizens  of  French  India  have
 recently  been  deported  from  Mahe  to
 the  Indian  Union  for  their  pro-Indian
 views?

 (g)  If  so,  what  action  have  the  Gov-
 ernment  of  India  taken  regarding  this?

 The  Prime  Minister  (Shri  Jawzhar-
 fal  Nehru):  (a)  Yes.

 (b)  and  (c).  On  receipt  of  informa-
 tion  about  French  encroachment  on
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 Indian  Union  territory,  a  detachment
 of  Malabar  Special  Police  was  posted
 on  the  overbridge  to  prevent  any  fur-
 ther  encroachment.  The  French  have
 now  withdrawn  their  men  from  Indian
 Union  territory.  The  Government  is
 not  aware  of  any  tension  on  this  ac-
 count,

 (9)  and  (९),  There  have  been  re-
 ports  that  a  junior  official  of  the
 French  Foreign  Office  on  a  fact  finding
 tour  of  the  French  settlements,  ac-
 companied  by  local  French  officers
 visited  the  disputed  area  in  Mahe  and
 took  photograps  of  the  site.  As  the
 frontier  has  not  been  declared  a
 restricted  area,  there  is  no  restriction.
 ou  the  taking  of  photographs.  A  fuller
 report  about  this  has,  however,  been
 called  for  from  the  Madras  Govern-
 ment.

 (f)  and  (g).  Yes.  The  Consul
 General  Pondicherry  has  already  pro-
 tested  td  the  French  in  the  case  of  one
 of  the  deportees.  The  whole  question
 ig  under  active  consideration  of  the
 Government.

 Shri  N.  P.  Damodaran:  In  view  of
 the  fact  that  the  French  authorities  in
 Mahe  have  of  late  been  indulging  in
 a  number  of  unfriendly  acts  against
 India,  are  the  Government  considering
 the  desirability  of  introducing  some
 sort  of  permit  or  passport  system  for
 the  entry  of  French  Indians  into  the
 Indian  Union?  If  so,  from  which  date;
 if  not,  why  not?

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  wants  to  know  whether  we
 should  not  introduce  a  permit  system?

 Mr.  Deputy-Speaker:  It  is  a  sugges-
 tion  for  action.

 Shri  Jawaharlal  Nehru:  It  may  be:
 but  there  is  a  larger  question  which
 has  often  been  considered  and  may  be
 considered  again,  balancing  the  credit
 and  debit  side  of  it.  But  in  this  parti-
 cular  affair,  Mahe  is  a  very  very  small
 area  and  part  of  it  is  French  settle
 ment.  So  long  as  a  French  settlement
 of  that  type  remains  there,  there  is
 bound  to  be  tension  and  bound  to  be
 incidents:,  because  it  is  -an  abnormal
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 situation;  it  should  not  be  there  at  all
 under  a  foreign  power.  That  is  the
 real  basis  of  it.

 Shri  A.  K.  Gopaian:  May  I  know,
 Sir.  whether  it  is  a  fact  that  in  949
 a  similar  incident  took  place  near
 Kallai  when  the  French  troops  occupied’
 the  place  anc  the  Collector  of  Malabar
 had  to  reoccupy  it.

 Shri  Jawaharlal  Nehru:  I  believe
 something  happened.  I  have  not  got  a
 clear  recollection  of  it;  of  course,  some-
 thing  did  happen.  In  this  particular
 matter  the  incident  itSelf  has  no  very
 great  significance.  It  is  an  odd  thing.
 The  ‘and  on  both  sides  of  the  bridge
 is  supposed  to  be  French  Mahe  terri-
 tory,  but  the  roads  are  Indian  territory.
 It  is  a  complicated  matter.  Because
 the  railway  line  is  Indian  the  bridge
 igs  supposed  to  be  Indian.  Unfortunate-
 ly  for  the  last  few  years  owing  to  the
 slackness  of  the  local  authorities,  they
 allowed  the  French  2९००6  to  come
 and  repair  the  bridge.  So  they  claim
 that  they  have  some  kind  of  a  share
 in  the  bridge.  When  people  said  that
 they  invaded  the  territory  it  means
 they  came  on  the  bridge—they  did  not
 come  very  far—and  they  were  pushed
 out  from  that  place.

 Shri  PunnooSe:  It  is  said  that  the
 French  Police  was  posted  there  on  the
 4th  August  and  that  the  Malabar  -
 Special  Police  was  sent  there  on  the
 2ist  August.  May  I  know,  Sir,  how
 full  seven  days  were  wasted  in  re-
 occupying  our  territory  and  pushing.
 out  the  French  Police?

 Shri  Jawaharlal  Nehru:  I  have  not
 got  the  exact  date.  But  I  have  tried
 to  put  before  the  House  that  this  ‘terri-
 tory’  consisted  taking  a  few  steps  on
 the  bridge  which  they  were  repairing.
 They  ought  not  to  have  repaired  it  no
 doubt,  but  on  previous  occasions  whem
 no  great  importance  was  attached  to
 this  matter,  they  were  allowed  to  re-
 pair  it.  So.  they  were  repairing  it.
 Technically  they  were  wrong;  there-
 fore,  we  took  exception.  But  it  can
 hard'y  be  called  a  major  invasion  of
 India.
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 Shri  Kelappan:  Is  it  a  fact,  Sir,  that
 in  Mahe  certain  areas  belonging  to  the
 Indian  Union  have  been  in  the  posses-
 sion  of  the  French  Government  for
 some  time?

 Shri  Jawaharlal  Nehru:  I  do  not
 ‘know,  Sir.  I  cannot  answer  that  ques-
 tion  unless  the  hon.  Member  supplies
 me  with  some  more  information.

 Shri  N.  P.  Damodaran:  In  view  of
 ‘the  difficulties  and  hardships  caused  to
 the  Indian  Union  citizens  passing
 4hrough  Mahe,  are  the  Government
 considering  any  proposal  to  divert  the
 Calicut-Tellichery  road  in  Malabar  in
 4  Way  to  avoid  French  Mahe?

 Shri  Jawaharlal]  Nehru:  Yes,  Sir.
 Not  ०४४  are  we  considering  it.  but  we
 have  considered  it.  We  have  almost
 taken  steps  to  that  end.

 Dr.  Lanka  Sundaram:  The  Prime
 Minister  just  now  said  that  the  French
 Settlement  in  Mahe  should  not  have
 been  there.  May  I  know,  Sir,  the
 specific  steps  the  Prime  Minister,  or
 the  Government  of  India,  are  taking
 to  see  that  it  is  not  there?

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  does  not  expect  me  to  reply
 to  that  question,  because  although
 Mahe  may  be  a  very  tiny  spot  of  India,
 the  question  of  Mahe  is  involved  in
 much  larger  questions  which  affect  the
 world.  Therefore,  that  question  has
 to  be  considered  in  relation  to  those
 other  questions  also.

 Shri  Damodara  Menon:  Is  it  a  fact.
 Sir,  that  the  French  authorities  at
 Mahe  are  recently  increasing  their
 military  strength  by  bringing  soldiers
 from  Karaikal  through  the  Indian
 territory?

 Shri  Jawaharla]  Nehru:  Even  if  the
 military  strength  at  Mahe  is  increased
 by  a  hundred  per  cent.  it  can  still  be
 dealt  with  by  a  small  platoon.

 BARTER  DEAL  WITH  BURMA

 Il.  Shri  Heda:  (a)  Will  the  Minister
 of  Food  and  Agricu'ture  be  pleased  to
 state  whether  his  attention  has  been
 drawn  to  the  report  under  caption
 ‘Bitter  Rice’  appearing  in  the  Times
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 of  India,  dated  the  27th  August,  953
 with  particular  reference  to  the  words
 attributed  to  him  by  the  hon.  Thakin
 Thakirn.  Burmese  Commerce  Minister
 and  state  what  are  the  facts?

 (b)  How  is  Indo-Burmese  trade  af-
 fected  by  this  episode?

 (c)  At  what  stage  does  the  rice  deal
 stand  at  present?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  द  Krishnappa):
 (a)  Yes  Sir;  the  report  is,  however,
 not  correct.  A  note  giving  facts  of  the
 case  is  placed  on  the  Table  of  the
 House.  [See  Appendix  V,  annexure
 No.  37]

 (b)  This  has  nothing  to  do  with  the
 normal  Indo-Burma  trade.

 (c)  We  have  told  the  Burma  Gov-
 ernment  that  we  do  not  require  any
 more  rice  during  the  remaining  period
 of  953  and  that  in  December  953  we
 shall  give  them  an  indication  of  our
 requirements  for  1954.

 Shri  Heda:  In  view  of  the  charge  by
 the  so-called  responsible  officials  of  the
 Burmese  Government  that  Mr.  Kidwai
 wanted  Burmese  rice  at  incredibly
 ‘ow  prices  and  asked  exorbitant  rates
 for  Indian  goods,  will  the  Food  Minis-
 ter  reveal  the  details  of  his  offer  in
 this  barter  deal?

 Shri  Kidwai:  There  was  no  talk  of
 any  rice  deal  when  the  Burmese  Mis-
 sion  was  here,  because  by  that  time
 we  had  estimated  that  this  year  we
 would  not  require  any  more  rice.  All
 that  we  had  asked  for  and  agreed  to
 by  the  Burmese  Purchasing  Mission
 was  that  they  will  be  prepared  to  sup-
 ply  us  next  year  any  quantity  that  we
 require  upto  5  Jakh  tons  if  we  inform-
 ed  them  of  our  requirements  in
 November  or  December.  Therefore,
 there  was  no  question  of  asking  any
 price  or  offering  any  ‘ow  price  for
 Burma  rice.  So  far  as  our  supply  to
 Burma  Government  is  concerned.
 whatever  they  wanted,  we  gave  them
 and  we  gave  them  at  a  price  which
 was  favourable  to  them  as  compared
 with  prices  in  other  countries,
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 Shri,  Heda:  In  the  press  report  there
 were  some  specific  words.  Therefore,
 I  would  like  to  ask.  did  the  Food  Minis-
 ter  see  to  it  that  the  words  as  are  al-
 leged  to  have  been  said  by  him  are
 brought  to  the  notice  *of  Thakin  Nu?
 Mr.  Kidwai  is  reported  to  have  said
 “Why  don’t  you  go  to  any  other  coun-
 try  for  rice  transaction  instead  of
 coming  to  India?”

 Shri  Kidwai:  There  was  no  such
 talk.  There  was  really  no  talk  of  this
 nature  and  I  have  written  a  letter  to
 the  Prime  Minister  of  Burma  inviting
 his  attention  to  this  report  and  re-
 questing  him  to  ask  Thakin  Tha  Knin.
 the  Finance  Minister,  and  the  Supply
 Minister  to  contradict  this  report.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  whether  the  Burma  Government
 otfered  one  million  maunds  of  rice  as
 a  tcken  of  goodwill  to  India.  and  after
 knowing  the  tone  of  the  Food  Minis-
 ter’s  views  here  they  withdrew  this
 offer?

 Shri  Kidwai;  I  think  there  is  some
 ‘misunderstanding  about  this  report.  I
 may  state  what  happened  actually.
 When  I  was  in  Burma,  there  was  some
 talk  of  barter  at  that  time  and  they
 said  that  they  will  give  some  conces-
 sion  if  they  find  that  the  prices  of  our
 goods  were  cheaper  than  those  prevail-
 ing  in  other  countries.  We  were  then
 not  in  a  position  to  quote  the  prices
 and.  therefore,  it  was  agreed  that  the
 Purchasing  Mission  will  come  to  India.
 The  Mission  came  here  and  I  am  glad
 to  inform  this  House  that  we  offered
 them  whatever  they  required—the
 quantities  they  required  at  prices  very
 favourable  to  them,  They  offered
 some  rice  for  barter,  but  as  at  that
 time  we  ‘were  not  prepared  to
 purchase  any  more  rice.  the  barter
 talk  was  dropped.

 Shri  U.  M.  Trivedi:  May  I  know,  Sir.
 whether  the  Burma  Government
 purchased  rice  locally  at  Rs.  22  ver
 ton  and  wants  to  sell  to  us  at  double
 that  price  and  thereby  only  all  our
 money  for  running  its  Government?

 Shri  'Kidwai:  That  is  the  concern  of
 the  Burma  Government.  Rice  is  their
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 principal  crop  which  may  be  treated
 as  money-buyer  and  they  have  to  buiid
 up  their  own  economy.  Therefore,  it
 is  open  to  them  to  accept  the  price
 that  will  suit  them.

 Shri  Sarangadhar  Das:  In  view  of
 the  fact  that  our  Minister  has  been
 misrepresented  according  to  himself,  is.
 it  not  advisable  for  Government,  be-
 sides  writing  to  the  Prime  Minister

 of  Burma,  to  issue  a  press  note  so  that
 the  public  will  know  what  was  the
 situation?

 Shri  Kidwai:  A  statement  has  been
 laid  on  the  Table  of  the  House  today.

 Shri  Kasliwal:  May  I  know  if  it  is
 a  fact  that  Burma  has  offered  to  sell
 rice  to  Ceylon  at  much  cheaper  rates.
 than  were  offered  to  us?

 Shri  Kidwai:  That  was  the  press  re-
 port.  I-don’t  know  really  what  occur-
 red.  but  it  is  expected  that  the  price
 of  rice  will  go  down  next  year.

 Shri  Heda:  Was  there  any  Burmese
 official  present  when  the  talks  between
 our  Food  Minister  and  the  Burmese
 Commerce  Minister  were  going  on.

 Shri  Kidwai:  In  the  talks  that  took
 place,  all  the  officers  of  both  the  Gov-
 ernments  were  present.

 Dr.  Ram  Subhag  Singh:  The  report
 that  appeared  in  the  papers  said  that
 the  official  concerned  had  held  out
 certain  threats  against  India.  May  I
 know,  Sir.  whether  the  hon.  Minister
 in  his  ‘etter  had  also  requested  the
 Burmese  Prime  Minister  to  contradict
 it?

 Shri  Kidwai;  I  don’t  think  that  the
 Burma  Government  will  carry  out
 any  of  those  threats:  There  was  no
 need  of  our  drawing  the  Burma  Gov-
 ernment’s  attention  to  this.

 WRITTEN  ANSWERS  TO  QUESTIONS.
 TECHNICAL  AID  PROGRAMME

 *l070.  Shri  M.  L.  Dwivedi:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  progress  of
 the  Technical  Aid  Programme  which
 was  concentrated  in  two  small  fishing
 communities  in  Travancore-Cochin?
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 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  A  statement
 showing  the  progress  of  the  Fishery
 Community  Development  Project  in
 Travancore-Cochin  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 V,  annexure  No.  38.]

 PASSENGER  TRAIN  FROM  DELHI  TO
 AHMEDABAD

 *1078,  Pandit  M.  B.  Bhargava:  (a)
 Will  the  Minister  of  Railways  be
 pleased  to  state  whether  it  is  a  fact
 that  there  is  no  passenger  train  which
 stops  at  all  stations  running  on  the
 main  line  of  the  Western  Railway
 direct  from  Delhi  to  Ahmedabad  or
 between  Delhi  and  Ajmer  and  vice
 versa?

 (b)  If  so.  have  Government  receiv-
 ed  representations  for  the  introduc-
 tion  of  at  least  one  train  for  the  con-
 venience  of  direct  passengers  from
 roadside  railway  stations?

 (c)  By  what  time  is  it  proposed  to
 introduce  such  a  train?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  Yes,  for  the  provision  of  a  pas-
 senger  train  between  Delhi  and  Ajmer
 via  the  mam  fne.

 (c)  It  is  proposed  to  convert  Nos.
 23  Up  and  232  Down  Express  trains
 between  Delhi  and  Ajmer  via  the
 Chord  into  passenger  train  service
 from  lst  October,  1953.  There  is,  how-
 ever  no  justification  for  the  provision
 of  an  additional  passenger  train  stop-
 ping  at  all  stations  between  Delhi  and
 Ajmer  via  the  main  ‘ine  besides  the
 two  fast  trains  each  way  running  at
 present  between  Delhi  and  Ahmedabad
 via  Ajmer.

 DisPosAL  OF  DISMANTLED  RAILWAY  STORES

 910987.  Shri  Ganpati  Ram:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  sleepers  and  railg  dis-
 mantled  from  Lohta  Base  Depot  have
 been  disposed  of  or  are  still  stored
 at  Lohta  Station;
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 (b)  the  total  amount  spent  in  open-
 ing  the  depot  and  dismantling  the
 said  railway  branch  Jine;

 (९)  the  total  amount  received  by
 Government  by  sale  or  auction  of  ar-
 ticles;

 (d)  the  reasons  for  keeping  this
 store  of  unserviceable  sleepers  and
 other  articles  at  Lohta  Station;  and

 (९)  the  expenditure  incurred  by
 Government  in  guarding  these  stores?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  ang  Transport
 (Shri  Shahnawaz  Khan):  (a)  Most  of
 the  sleepers  and  rails  have  been  dis-
 posed  of  and  the  balance  is  stored  at
 Lohta  station.

 (b)  A  sum  of  Rs,  10,19,137  was
 spent  in  opening  the  Depot  and  Rs.
 55.75  was  spent  at  the  time  of  dis-
 mantling.

 (c)  The  credit  for  released  material
 afforded  to  Railway  accounts  is
 Rs.  4.16,252. . .

 (d)  Surplus  materialg  are  stored  at
 the  nearest  suitable  site  to  avoid  un-
 necessary  expenditure  on  handling  and
 moving.

 (e)  Rs.  1,241  since  1951.

 PRICES  OF  WHEAT
 #1090.  Shri  K.  ह  Tripathi:  (a)  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  there  is
 a  pooled  price  for  wheat  at  which  the.
 Central  Government  sell  wheat  to
 State  Governments?

 (b)  If  so,  what  is  the  price?

 (c)  At  what  price  is  wheat  sold  to
 the  Government  of  Assam?

 (d)  Is  it  a  fact  that  the  Central
 Government  sell  wheat  to  the  Assam
 Government  at  Calcutta?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  Yes,  for  im-
 ported  overseas  Wheat.

 (b)  and  (c).  Rs.  16-8-0  per  maund
 for  delivery  of  bagged  cargo  ex-Port
 Commissioners  Transit  Shed/Central
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 Government  Godown  loaded  into
 wagons/trucks  whick  is  applicable

 to  Assam  also.

 (d)  Yes.  The  delivery  is  given  ex-
 Port/Central  Government  Godowns  at

 Calcutta,

 जोकाटा-सोनितपुर  लाइन  पर  भारी  भीड

 +१०९२,  श्री  to  एल०  चौधरी:

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (=)  क्‍या  यह  सच  हूँ  कि  पूर्वोत्तर
 रेलवे  को  चौकाधाट-सीतापुर  लाइन  पर

 कुछ  समय  से  तोसरे  दरज  के  दो  ही  डिब्बों

 वाली  एक  गाड़ी  चल  रही  है  ;  तथा

 (ख)  क्‍या  इससे  तीसरे  दरजे  के

 यात्रियों  को  असुविधा  होती  हूँ  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transpost
 «Shri  Shahnawaz  Khan):  (a)  and  (b).
 This  was  the  case  on  some  occasions
 in  June  and  July  last  which  resulted
 in  inconvenience  to  passengers.  The
 position  is,  however,  being  remedied  to
 the  extent  possible  with  the  availa-
 ble  number  of  third  class  carriages.

 KALACHARA-KHOWAI  ROAD

 #1093,  Shri  Dasaratha  Deb:  (a)  Will
 the  Minister  of  Transport  be  pleased
 to  state  how  much  money  has  been
 spent  on  the  construction  of  Kalachara-
 Khowai  road,  Tripura  up  to  July,
 1953?

 (b)  When  is  this  road  expected  to
 be  opened  for  public  vehicular  traffic?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan);  (a)
 Rs.  .38  lakhs  (approximately).

 (b)  By  December  1953.

 ASSAM-AGARTALA  ROAD

 *1094.  Shri  Dasaratha  Deb:  (a)
 Will  the  Minister  of  Transport  be
 Pleased  to  state  how  much  money  has
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 so  far  been  spent  on  the  construction
 of  Assam-Agartala  road  from  Dhar-
 managar  to  Agartala?

 (b)  When  is  the  construction  of
 this  road  expected  to  be  completed?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a),
 About  Rs.  208  lakhs  up  to  the  end  of
 June  1953.

 (b)  By  March  1954.

 AIR  SERVICE  BETWEEN  BOMBAY  AND
 AURANGABAD

 #1098,  Shri  H.  G.  Vaishnav:  Will
 the  Minister  of  Communications  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  resume  the  air  service  between
 Bombay  and  Aurangabad  (Deccan)
 which  was  stopped  six  months  ago;
 and

 (b)  if  not,  the  reasons  thereof?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  and
 (b).  There  is  no  proposal,  at  present,
 to  resume  the  Bombay-Aurangabad
 air  service,  but  the  question  will  be
 considered  by  a  Technical  Committee
 which  the  Indain  Airlines  has  appoint-
 ed  to  advise  the  Corporation  on  the
 new  route  pattern.

 ACCUMULATION  OF  FOODGRAINS

 *1099.,  Shrimati  Kamlendu  Mati-
 Shah:  (a)  Will  the  Minister  of  Food
 and  Agriculture  be  pleased  to  state
 whether  it  is  a:fact  that  Government
 have  got  a  big  food  graing  stock  in
 the  godowns?

 (b)  Is  it  a  fact  that  the  food  grains
 are  rotting  in  those  godowns?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  The  total
 stocks  of  foodgrains  in  Central  Gov-
 ernment  godowns,  at  present,  is  csti-
 mated  at  a  little  more  than  7  lakh
 tons.

 (9)  The  answer  is  in  the  negative.
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 TELEPHONES

 *1100.  Shrimati  Maydeo:  (a)  Will
 the  Minister  of  Communications  be
 pleased  to  state  what  is  the  State-

 -wise  requirement  from  public  of  Tele-
 phone  instruments  still  unprovided?

 (b)  How  many  applicants  are  on
 the  waiting  list  for  telephones  in
 Poona?

 (c)  Do  Government  propose  to  ex-
 tend  the  ‘Own-Your-Telephone’  Scheme
 to  Poona?

 ®  a
 The  Deputy  Minister  of  Communi-

 cations  (Shri  Raj  Bahadur):  (a)  A
 statement  indicating  the  waiting  list
 for  telephone  connections  State-wise
 as  on  Ist  April  953  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 V,  annexure  No.  39.]

 (b)  The  number  of  applicants  on
 the  waiting  list  at  Poona  is  1,022.

 (c)  No,  as  there  is  no  capacity  at
 present  in  the  Poona  Telephone  Ex-
 change  for  giving  new  connections.

 रजिस् थाम  में  अनुकरण

 #*+११०१.  श्री  बलवन्त  सिंह  महता  :

 क्या  वाद  तथा  कृषि  मंत्री  यह  बतलाने  की

 कृपा  करेंगे  :

 (=)  राजस्थान  में  रेगिस्तान  का

 प्रसार  रोकने  के  प्रयोजन  से  किये  जाने  वाले

 वनीकरण  के  लिये  विमानों  द्वारा  बोए  गये

 बीजों  के  कितने  प्रतिशत  में  अंकुर  निकले

 हे

 (ख)  कितने  वर्षों  में  यह  भरा-पूरा

 वन  हो  जायगा  |

 (ग)  क्‍या  इस  विषय  में  विदेशी  या

 भारतीय  विशेषज्ञों  का  परामर्श  लिया  गया

 है;  तथा

 (घ)  यदि  लिया  गया  हैँ,  तो  उन

 विशेषज्ञों  के  नाम  क्या  हैं  ?
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  to  (d).  The
 seeds  were  broadcast  by  air  by  the
 Rajasthan  Government.  The  informa-
 tion  has  been  called  for  from  the  State
 Government  and  will  be  laid  on  the
 Table  of  the  House  in  due  course.

 BEE  KEEPING

 *1102.  Shri  Buchhikotaiah:  (a)  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  it  is  a
 fact.  that  a  decision  on  the  amalga-
 mation  of  the  All-India  Bee-keepers’
 Association  and  the  “Indian  Council
 of  Bee-Keeping”,  was  reached  recent-
 ly?

 (b)  If  so.  on  what  understandings
 did  the  amalgamation  take  place?

 *  (c)  What  are  the  steps  that  Gov-
 ernment  are  going  to  take  to  help  this
 organisation?

 (d)  In  how  many  and  in  which
 States  is  the  organisation  functioning?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  The  proposed
 amalgamation  has  yet  to  be  ratified  by
 the  Organisations  concerned,

 (b)  to  (9).  It  is  difficult  to  answer
 until  a  clear  picture  of  the  amalgama-
 ted  Organisation  emerges.

 Ferry  BOAT  FOR  GOALPARA

 *1103.  Shri  Amjad  Ali:  Will  धार
 Minister  of  Transport  be  pleased  to
 state  whether  the  ferry  arrangemen:
 across  the  Brahmaputra  from  Jogig-
 hopa  to  Goalpara  in  Assam  is  a  part
 @  the  National  Highways?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  Yes,  Sir.

 VEGETABLE  OILS

 #1104.  Pandit  Thakur  Das  Bhargava:
 (a)  Will  the  Minister  of  Food  and
 Agriculture  be  pleased  tu  state  whe-
 ther  in  Dalda  and  other  Vegetabic
 oils  Vitamins  are  added?

 (b)  If  so,  do  Government  propose
 to  state  what  Vitamins  are  added  and
 from  what  materials?
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 (c)  Is  it  a  fact  that  marine  oil  is
 also  added  to  these  products?

 ‘d)  T?  so.  is  this  oil  extracted  from
 fishes  only  or  from  other  aquatic
 animals?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  Yes,  by  some
 factories  only.

 (b)  Synthetic  Vitamin  ‘D’  which  is
 o  tained  from  yeast.

 (ec)  No.

 (d)  Does  not  arise.

 सहरसा  तथा  साहसी  ह]  ह्रेहानों  के  बीच

 रेल  पथ

 ५५९.  श्री  जी०  सिर  :  क्‍या  रेल  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बिहार  में  पूर्वोत्तर  रेलवे

 के  सहरसा  स्टेशन  और  मानसी  जंकशन  के

 बीच  स्थाई  रेल-पथ  बनाने  की  कोई  योजना

 सरकार  के  पास  है  ;

 (ख)  उन  पुलों  की  संख्या,  जो  मानो

 और  सहरसा  तथा  मर्घोयुर  और  म्‌रलीगंज
 के  बेच  बनाने  पड़ेंगे  ;

 ॥

 (ग)  क्‍या  उन  पुलों  का  निर्माण,  जो

 बनने  वाले  थे,  आवश्यक  पदार्थों  की  कमी  के

 कारण  रुक  गया  हू  ;

 (घ)  यदि  हां,  तो,  नई  लाइन  के  कब

 तक  पूरे  होते  की  सम्भावना  है  ;  तथा  8

 (%)  वह  राशि,  जो  इस  पर  व्यय

 होगी  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Not  at  present,

 (b)  The  question  does  not  arise  so
 far  as  the  Mansi-Saharsa  length  is
 concerned.  Eighteen  bridges  will  be
 constructed  between  Madhepura  and
 Murliganj,
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 (९)  The  completion  of  bridges  bet-
 ween  Madhepura  and  Murliganj  has
 been  delayed  on  account  of  non-availa-
 bility  of  piles  in  time.

 (d)  The  line  between  Madhepura
 end  Murliganj  is  expected  to  be  com-
 pleted  before  the  next  monsoon.

 (e)  Rupees  thirty-three  lakhs  ep-
 proximately.

 MARINE  FISHERIES

 560.  Shri  V.  P.  Nayar:  (a)  Will
 the  Minister  of  Foed  and  Agriculture
 be  pléased  to  lay  on  the  Table  of  the
 House  a  statement  showing  separate-
 ly  the  quantities  of  important  varie-
 ties  of  fish  during  the  period  from
 i950  to  952  annually?

 (b)  How  many  fishing  vessels
 operate  in  this  region  now?

 (c)  What  ig  the  estimated  number
 of  sea-going  fishermen  on  this  coast
 at  vresent?

 (d)  What  is  the  area  of  the  sea-
 surface  exploited  by  them?

 The  Minister  of  Feod  and  Agricul-
 ture  (Shri  Kidwai):  (a)  to  (d).  A
 statement  is  placed  on  the  Table  of
 the  House.  [See  Appendix  V,  annexure
 No,  40.)

 ‘TELEPHONE  DIRECTORIES

 56l.  Shri  S.  N.  Das:  Will  the  Minis-
 ter  of  Communications  be  pleased  to
 state:

 (a)  the  number  of  telephone  direc-
 tories  issued  ‘by  the  Post  and  Tele-
 graph  Department  during  95l-52  and
 1952-53,

 (b)  whether  any  separate  account
 of  income  and  expenditure  incurred
 in  each  case  has  been  kept;

 (c)  if  so,  (i)  the  cost  of  paper,  (ii)
 the  cost  of  printing  and  binding,  (iii)
 the  staff  employed,  its  category  and
 number  along  with  the  annual  ex-
 penditure  on  this  account,  (iv)  the  in-
 come  from  the  sale  of  new  copies,
 (v)  the  income  from  the  insertion  of
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 extra  lines  or  entries  from  the  public
 and  from  the  Government  depart-
 ments,  (vi)  the  gross  and  net  ad-
 vertisement  revenue,  (vii)  the  arrange-
 ment  for  securing  advertisements,
 (viii)  the  number  of  telephones  for
 which  directory  is  printed,  and  (ix)
 the  proceeds  from  the  sale  of  old
 copies  returned  by  subscribers;  and

 (d)  which  of  the  telephone  units
 showed  profit  and  which  of  them
 showed  Joss  during  these  years?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  to  (d).
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 in  due  course.

 “Grow  More  Foop  "  SCHEMES

 562.  Shri  ४.  P.  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  answer  given
 to  unstarred  question  No.  457  asked
 on  25th  August,  7953  regarding
 “Grow  More  Food”  Loans  and  state:

 (a)  whether  Government  have  re-
 ceived  any  detailed  scheme  for  the
 amount  asked  for  by  the  Travancore-
 Cochin  State;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  lay  on  the  Yable  or  the  House
 a  copy  of  the  scheme?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  Kidwai):  (a)  Yes.

 (b)  A  copy  each  of  the  proforma  con-
 taining  details  of  the  schemes  for
 which  loans  have  been  asked  for  by  the
 State  Government  during  1953-54  are
 placed  on  the  Table  of  *the  House.  [See
 Appendix  V,  annexure  No,  4I.]

 CENTRAL  TRACTOR  ORGANISATION

 663.  Pandit  C.  N.  Malviya:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  State-wise  total  acreage
 ploughed  by  the  Central  Tractor
 Organisation;  and

 (b)  the  State-wise  total  amount
 spent  on  the  Organisation  plus  plough-
 ing  chargés  including  the  administra-
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 tive  and  supervising  expenditure  in-
 curred  by  allied  departments?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  The  acreage
 so  far  reclaimed  by  the  Central  Tractor
 Organisation  in  various  States  is  as.
 follows:—

 Uttar  Pradesh  2,09,006  acres.
 Madhya  Pradesh  ‘  3.10,75T
 Madhya  Bharat  1,85,925,  °°

 Bhopal  2,6I,089  =

 Punjab  13,521  ह

 TOTAL.  9,80,  292  acres
 Sey

 (b)  The  total  amount  spent  on  the
 Organisation  up  to  the  end  of  the  1952-
 53  financial  year  is  about  Rs.  8,75,37,700,
 The  figure  is  approximate  because  the
 expenditure  for  1952-53  has  not  yet  been
 finalised.  Accounts  of  the  State-wise  ex-
 penditure  are  not  being  maintained,
 and  the  entire  expenditure  incurred  by
 the  Organisation  ig  taken  into  account
 for  arriving  at  uniform  rates  of  recovery
 from  the  various  States  for  the  different
 kinds  of  work  done  by  the  Organisa-
 tion.  The  amount  indicated  above  covers
 all  expenditure  including  that  on  the.
 staff  employed,  cost  of  tractors  and
 other  equipment,  expenditure  on  fuel
 and  lubricants,  ete.

 TSLEPHONE  EXCHANGES

 564.  Prof.  D.  C.  Sharma:  Will  the.
 Minister  of  Communications  be  pleas-.
 ed  to  state:

 (a)  how  many  telephone  exchanges.
 there  are  in  the  districts  of  Hoshiar-
 pur.  Kangra  and  Gurdaspur;

 (b)  whether  there  is  any  proposal
 to  open  new  telephone  exchanges  in
 these  Districts  or  to  extend  telephone
 lines;  and

 (c)  how  many  public  telephone  call
 offices  there  are  in  these  Districts?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  Hoshiar-
 pur  ह

 Kangra  2

 Gurdaspur  res
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 (b)  Amexchange  at  Palampur  (Kang-
 ta  District)  will  be  opened  during  this
 year;  public  call  offices  have  been  pro-
 posed  at  Nurpur  and  Shahpur.

 ‘e)  Hoshiarpur  8
 Kangra  l

 Gurdaspur  5

 TICKETLESS  TRAVELLING

 565.  Prof.  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  the  steps  taken  to  check  effec-
 ‘tively  ticketless  travelling  on  the
 WNorthern  Railway;  and

 (b)  the  results  obtained?

 The  Deputy  Minister  of  Railways
 -ang  Transport  (Shri  Alagesan):  (a)
 ‘The  following  steps  have  been  taken
 -to  check  effectively  ticketless  travelling
 yon  the  Northern  Railway:—

 l.  Ticket  collectors  are  posted  at
 ‘principal  and  junction  stations  to  check
 tickets  of  incoming  and  outgoing  pas-

 -ssengers,

 2,  At  ticket  checking  stations  which
 are  large  junction  stations,  all  trains
 originating  or  passing  ‘hrough  are
 thoroughly  checked.

 3.  Wherever  possible,  at  least  one
 T.T.E.  is  booked  to  check  passengers
 on  a  train  throughout  its  run.

 4,  Flying  Squads  of  T.  T.  Es.  are
 provided  to  exercise  checks  on  trains
 and  at  stations  under  the  direct  super-
 vision  of  the  Senior  Suburdinates.

 5.  Surprise  checks  are  conducted
 ‘by  the  squads  working  with  the  Speci-
 al  Railway  Magistrates  and  hy  the
 Headquarters’  Squad  under  the  super-
 vision  of  a  Gazetted  Officer.  Occasional-
 ly  these  parties  go  by  buses  and  make
 surprise  raids  at  road  side  stations.
 The  defaulters  are  summarily  dealt
 with.

 6,  A  publicity  compaign  is  kept  up
 in  the  press  and  otherwise  dilating  on
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 the  undesirability  of  ticketless  travel-
 ling  and  the  civic  duty  of  every  citi-
 zen  to  purchase  a  proper  ticket  before
 getting  into  a  train.

 (b)  The  number  of  passengers  detect-
 ed  travelling  without  tickets  or  with
 irregular  tickets  over  the  Northern
 Railway  and.the  amounts  realised  from
 them  during  the  years  95l-32  and
 1952-53,  are  shown  below:—

 Amount
 realised

 Total  number  of
 passengers  detected

 9

 1951-52

 7952-53

 Rs.  42,62,506/-
 Rs.  35,88,721  /-

 (25212,587

 1,862,689,

 PASSENGER  AMENITIES  COMMITTEE  ON
 NORTHERN  RAILway

 566.  Prof.  D.  C.  Sharma:  Will  the
 Minister  of  Railways  he  pleased  to
 state:

 fa)  whether  Passenger  Amenities
 Committee  has  been  formeqd  on  ithe
 Northern  Railway;

 (b)  whether  it  has  begun  to  func-
 tion;

 fc)  the  important  recommendations
 made  by  it;  and

 (d)  the  steps  so  far  taken  to  im-
 ment  them?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 With  the  reorganisation  of  the  Railway
 Advisory  Committees,  the  Passenger
 Amenities  Comrhittee  previously  func-
 tioning  on  the  Northern  Railway  ceased
 to  exist  with  effect  from  1-3-1953.  A  new
 Committee  was  formed  on  July  27,
 953  only  after  the  Zonal  Railway
 Users’  Consultative  Committee  came
 into  being  in  replacement  of  the  old
 Local  Advisory  Committee.

 (b)  The  new  Passengers  Amenities
 Committee  will  examine  the  proposals
 for  ‘1954-55,  and  make  its  first  recom-
 mendations  some  time  next  year.

 (c)  and  (d).  Do  not  arise.
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 SURPLUS  GRAM  AND  GRAM  Dal  IN  PEPSU

 567.  Sardar  A.  &.  Saigal:  (a)  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  it  is  a
 fact  that  PE.P.SU.  is  surplus  in
 gram  and  gram  dal?

 (0)  What  steps  have  Government
 taken  to  utilize  this  surplus  to  fight
 famine  in  Bikaner.  Rajasthan.  etc.?

 (c)  What  steps  have  Government
 taken  to  utilize  bhusi  and  churi  of
 gram  from  P.E.P.S.U.  for  cattle  of
 famine  areas?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  Yes.

 (b)  Rajasthan  is  also  surplus  in
 gram  and  the  question  of  utilising
 PEFSU  gram  for  Rajasthan  does  not
 therefore  arise.

 (c)  Relief  in  scarcity  areas  is  pri-
 marily.  a  State  responsibility.  There
 being  no  ban  on  the  inter  State  move-
 ment  of  fodder  the  State  Governments
 concerned  are  free  to  import  from
 PEPSU  any  quantity  of  fodder  that

 they  may  consider  desirable.

 FORBESGANJ—BIRPORE  TELEGRAPH  LINE

 568.  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  refer  to  the  reply  given  to  star-
 red  question  No.  453  asked  on  the
 20th  April,  953  and  state:

 (a)  whether  the  guarantee  terms
 for  constructing  a  telegraph  line  frem
 Forbesganj  to  Birpore  via  Narpatganj
 and  Balwabazar  in  Bihar.  have  been
 accepted  by  the  Government  of  Bihar:
 and

 (b)  if  so,  when  the  work  ig  expect-
 ed  to  be  taken  up?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  No.

 (b)  Does  not  arise.
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 RarLway  EMPLOYEES

 569.  Pandit  M.  B.  Bhargava:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  number  of  Graduate  and
 post-Graduate  Railway  employees
 working  in  the  various.  ministeria)
 categories  as  on  the  3lst  March,  1953;

 (b)  the  number  of  temporary  and
 Permanent  sanctioned  posts  for  which
 the  prescribeq  qualification  is  a  Uni-
 versity  Degree  and  which  were  placed
 in  the  Central  9855  Tommission  scale
 of  Rs.  80-220,  as  per  decision  of  the
 Railway  Board  on  the  recommendation
 of  the  Joint  Advisory  Committee:  and

 (c)  whether  in  the
 like  other  Government

 Railways,  un-
 departments.

 there  are  no  Upper  Division  Grade
 Clerks  or  similar  ministerial  posts,
 for  which  only  Graduates  and  post-
 Graduates  can  be  eligible  for  appoint-
 ment  or  promotion?

 The  Deputy  Minister  of  Railways:
 and  Transport  (Shri  Alagesan):  (a)
 A  statement  is  attached.  [See  Appen-
 dix  V,  annexure  No.  42.]

 (b)  There  are  no  ministerial  posts
 now  on  Railways  for  which  the  pre-
 scribed  qualification  is  a  University
 Degree.  but  20  clerks  who  had  been

 recruited  prior  to  949  with  the  stipu-
 lation  of  a  University  Degree  were
 given  the  scale  Rs.  80-220  as  yerso-
 nal  to  them.

 (b)  There  are  no  ministerial  posts
 now  for  which  candidates  are  required
 to  be  graduates.

 TICKETLESS  TRAVEL

 570.  Pandit  M.  8.  Bhargava:  Wil!
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  (i)  the  number  ०  ticktless
 travellers  detected  during  the  yea:
 1952-53,  and  (ii)  the  total  amount.  of
 fare  and  penalty  realised  from  such
 travellers:

 6)  w@  the  number  of  persons  chal-
 laned  in  the  Court.  (ii)  the  number
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 found  guilty  and  convicted,  and  (iii)
 the  amount  of  fine  realised  from  them,
 and

 (c)  how  these  figures  compare  with
 the  figures  of’  the  previous  year?

 The  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  (a)
 1952-53  (i)  8,415,088

 (ii)  Rs.  1,66,68,073
 (b)  (i)  262,653

 (ii)  172,053
 (iii)  Rs.  512,219

 (c)  The  comparative  figures  for
 1951-52  in  respect  08  part  (a)  and
 (b)  of  the  question  are  as  under:--~

 (a)  (i)  7,900,918
 (ii)  Rs.  1,65,58,180

 (b)  (i)  224,500
 (ii)  ‘159,486
 (iii)  Rs.  4,57,064.

 New  _  HOspPImtats

 Fy)  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Health  be  pleased  to
 state  the  total  amount  of  grants-in-aid
 so  far  sanctioned  by  the  Government
 of  India  for  constructing  new  hospi-
 tals  in  the  country  during  the  year
 1953?

 The  Deputy  Minister  of  Health
 (Shri  Chandrasekhar):  Nil,  so  far

 -during  1953-54,

 TOBACCO

 572.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  total  quantity  of  tobacco
 ‘produced  in  the  year  1952-53;  and

 (b)  the  acreage  of  land  under  to-
 bacco  cultivation  in  the  year  1953-54?

 The  Minister  of  Food  and  Agticul-
 ture  (Shri  Kidwai):  (a)  22.000  tons
 according  to  the  Final  Estimate  of
 Tobacco  for  1952-53,  This  is,  how-
 ever,  subject  to  revision  in  the  light

 of  the  Supplementary  Estimate  which
 ‘is  not  yet  available.
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 (b)  Not  available.  The  sowings  of
 tobacco  in  most  areas  have  not  been
 completed  yet.

 सावंधातुक  रेलवे-कीलें

 ५७३.  सेठ  गोविन्द  दास:  क्‍या  रेल

 मंत्री  यह  बिछाने  की  कपा  करेंगे :

 (क)  भारत  में  आज  कल  प्रयोग  में

 आने  वाली  सावंधातुक  रेलवे  कोचों  की  कुल
 संख्या  ;

 (ख)  भारत  में  निर्मित  होने  वालो

 इस  प्रकार  को  कोचों  की  संख्या  ;  तथा

 (ग)  विदेश  से  आयात  होने  वालो

 कोचों  की  संख्या  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 795.

 (b)  580.

 (९)  215.

 जाय  बागों  के  श्रमिक

 ५७४,  सेठ  गांधी  दास  :  क्‍या  श्रम

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  १९५३

 में  चाय  बागों  के  श्रमिकों  में  से  कीमतों  को

 छंटनी  कर  दी  गई  हूँ  ?

 The  Minister  of  Labour  (Shri  V.
 V.  Giri):  According  to  available  in-
 formation,  112,558  workers  were  re-
 trenched  during  2953  from  tea
 gardens  situated  in  States  other  than
 West  Bengal.  As  a  result  of  closure
 of  tea  gardens  in  West  Bengal  8,073
 workers  became  unemployed  during
 the  period  Novembe;  952  to  April,
 1953.  Separate  figures  for  953  for
 West  Bengal  are  not  readily  availa-
 ble.

 LasouR  TROUBLE  IN.  KYNITE  MINBS

 575.  Shri  Raghavaiah:  (a)  Will  the
 Minister  of  Labour  be  rleased  to  state
 whether  there  has  been  any  labour
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 trouble  in  the  Kynite  mines  in  Nel-
 lore  District  in  the  months  of  June
 and.  July,  1953?

 (b)  If  so,  what  are  the  reasons
 therefor?

 (c)  What  steps  have  Government
 taken  to  redress  the  grievances  of

 the  workers?

 The  Minister  of  Labour
 V.  Giri):  (a)  No

 (b)  Does  nvt  arise.

 (Shri  ‘Vz

 (c)  A  recent  inspection  revealed
 that  there  was  no  majer  irregularity
 like  non-payment  o¢  wages  or  illegal
 deductions.  The  workers  are  not
 ‘tasked  to  work  extra  hours  without
 over-time.  There  were  a  few  minor
 cases  of  delayed  payments  and  _  these
 along  with  the  question  of  providing
 welfare  amenities  considered  neces-
 sary  are  being  taken  up  with  the
 management.  The  question  of  certi-
 tying  standing  orders  for  the  estab-
 lishment:  ang  for  the  setting  up  of
 works  committees  has  also  been  taken
 up.

 OrtssA  RoAD  ‘TRANSPORT  COMPANY

 576.  Shri  Sanganna:  Will  the  Minis-
 ter  of  Transport  be  pleased  to  state

 (a)  ‘what  was  the  amount  spent  on
 the  purchase  of  vehicles  for  starting
 the  Orissa  Road  Transport  Company
 Limited:

 (b)  whether  the  Railway  Adminis-
 tration  was  consulted  before  the  pur-
 chase  of  vehicles:

 (c)  the  amount
 compensation  to  the
 private  vehicles:

 paid  by  way  of
 owners  of  the

 (d)  what  procedure  has  been  adopt-
 ed  in  the  matter  of  payment  of  com-
 pensation:  av

 (९)  whether  any  claims  “for  com-
 pensation  are  still  outstanding:

 (f)  what  kind  of  control  the  Rail-
 way  Administration  have  over  the
 management  of  the  Company;

 (g)  how  many  vehicles  have  been
 purchased  since  the  inception  of  the
 Company;  and
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 (h)  how  many  are  now  road-
 worthy?

 The  Deputy  Minister  of  Railways  and
 Transport  (Shri  Alagesan):  (a)  and  (b).
 The  Orissa  Road  Transport  Co,  Ltd.
 spent  Rs.  7°375  lakhs  on  the  purchase
 of  vehicles  at  the  time  of  commen-
 cement  of  operation  in  January,  95l.
 The  purchase  of  these  vehicles  was
 approved  by  the  Board  of  Directors  of
 the  Company  at  their  first  meeting
 held  on  the  5th  December,  1950.

 (c)  to  (e).  According  to  the  infor-
 mation  received  from  the  Orissa  Gov-
 ernment,  the  Company  has  paid  com-
 pensation  amounting  to  Rs.  10,880,
 to  dislodged  operators,  in  accordance
 .with  the  Orissa  Motor  Vehicles  (Regu-
 lation  of  State  Carriage  and  Public
 Carrier's  Services)  Act,  947  and  the

 Rules  framed  thereunder.  The  num-
 ber  of  claims  for  compensation  stil!
 outstanding  is  14,

 (f)  The  company  is  administered  by
 a  Board  of  eight  Directors  of  whom
 two  are  nominees  of  the  Railway
 Administration.

 (g)  and  (h).  Since  its  inception,  the
 company  has  purchased  72  buses,  one
 truck,  one  station  wagon,  une  break-
 down-van  and  two  motor-tycles.  All
 these  vehicles  are  still  road-worthy,
 except  2  old  buses  taken  over  from
 dislodged  operators.  Out.  of  these  2
 worn-out  vehicles,  five  have  been  sold

 by  auction;  two  others  ate  not  consi-
 dered  road-worthy  and  the  remaining
 five  which  are  undergoifig  major  re-
 pairs  are  expectdd  to  become  road-
 worthy  again  very  shortly.

 ACCIDENT  IN  SINGARANI  COLLIERIES

 377,  Shri  Vittal  Rao:  (a)  Will  the
 Minister  of  Labour  be  pleased  to
 state  whether  it  is  a  fact  that  threc
 workers  were  killed  and  one  serious-
 ly  injured  due  to  the  fall  of  roof  at
 Incline  No.  3,  Singarani  Collleries,
 Kothagudium  during  early  hours  of
 25th  July,  1953?

 (b)  What  wag  the  total  number  of
 fatal  accidents  in  Singarani  Collieries
 during  the  calendar  -year  952  and
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 between  Ist  January
 1953?

 and  3lst  July.

 (c)  When  was  Incline  No.  3  last  ins
 pected  by  the  Inspector  of  Mines?

 (d)  How  many  times  in  a  year  is
 he  expected  to  carry  out  inspection  of
 a  mine?

 (९)  How  many  days  after  the  arcci-
 dent  at  Incline  No.  3  did  the  Inspector
 of  Mines  enquire  into  the  accident?

 (f)  What  is  the
 quiry?

 result  of  his  en-

 (g)  Do  Government  propose  to  set
 up  a  non-official  committee  to  enauire
 into  this  accident  in  view  of  the  as-
 surance  given  by  the  Minister  during
 the  half-an-hour  debate  on  30th  July.
 952  in  connection  with  large  number
 of  accidents  in  Singarani  Collieries?

 The  Minister  of  Labour  (Stri  V.  V.
 Girl):  (a)  Yes.

 (b)  20  in  952  and  4  in  953  up  to
 3lst  July,  1953.

 (c)  28th  January,  1953.

 (d)  Once  a  year  and,  conditions
 permitting.  more  frequently.  The
 Inspector  has  a  Junior  Inspector  of
 Mines  who  also  inspects  the  mines.

 (e)  Eight  days.

 (f)  According  to  the  inspectors  the
 accident  was  by  fall  o¢  roof  due  to
 hidden  slips  in  the  roof  strata.  The
 roof  had  been  well  supported  and  the
 supervisory  staff  had  done  their  duties
 properly.

 (g)  The  accident  rate  in  the  Sin-
 garani  mines  which  was  nearly  three
 times  the  average  of  all  coa!  mines
 in  India  in  the  year  95]  has  been
 brought  below  the  average  for  India
 in 1953.  In  view  of  this  improve-
 ment,  and  as  the  present  accident  has
 already  been  inquired  into  by  the
 Inspector  of  Mines  and  the  causes
 therefor  clearly  established.  which
 show  that  the  management  was  in  no
 way  to  blame.  It  is  not  considered
 necessary  we  order  q  further  inquiry
 into  the  accident.
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 WAGON  HANDLING  CAPACITIES  ON  KaTNI—
 MARWARA

 578.  Shri  T.  K.  Chaudhuri:  Will  the
 Minister  of  Railways  be  pleased  to
 state.

 (a)  the  figureg  of  daily  averages  of
 the  following,  year  by  year,  from  947
 onwards  up  to  952  and  for  the  first
 six  months  of  953:—

 (i)  the  number  of  wagons  indent-
 ed  by  the  Central  India  Coal-
 fie'ds  including  the  two  Orissa
 Collierieg  of  Hinger  Rampur
 and  lb.  River.

 (ii)  the  number  of  wagons  re-
 quired  by  these  coal  fields  as
 per  the  programme  _  of  coal
 despatches  sanctioned  by  the
 office  of  the  Coal  Commis-
 sioner,  and

 (iii)  the  number  of  wagons  ac-
 tually  supplied  to  these  coal
 fields;

 (b)  whether  it  is  a  fact  that  the
 limited  handling  capacities  of  the
 Katni-Marwara  is  one  of  the  chief
 factors  of  shortage  of  transport  of
 coal  from  these  coal  flelds;  and

 (c)  whether  Government  haves  under
 consideration  any  scheme  for  increas-
 ing  wagon  handling  capacities  of  the
 Katni-Marwara  and  easing  thereby
 the  accumulation  of  large  stocks  of
 coal  in  these  coal  fields?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 (i)  to  (iii),  A  statement  showing  the
 daily  average,  number  of  wagons,
 indented  by  allocations  by  the  Coal
 Commissioner  and  actual  supplies  to
 the  Central  Indiq  Coal  fields  includ-
 ing  the  two  Orissa  Collieries  of
 Hinger  Rampur  and  lb.  River,  is  plac-
 ed  on  the  Table  of  the  House  [See
 Appendix  V,  annexure  No.  43.)

 (b)  The  limited  handling  capacity
 in  Kanti-Marwara  Yard  is  one  of  the
 factors  responsible  for  shortage  of
 coal  transport  from  the  Central  India
 Coal  fields.
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 (c)  Yes  and  some  of  the  works  re-
 luired  to  increase  the  capacity  are
 ikely  to  be  completed  in  the  year
 1954-55,

 Post  AND  TELEGRAPH  Work
 579.  Shri  K.  C.  Sedhia:  (a)  Will  the

 Minister  of  Communications  be  pleas-
 ed  to  state  the  total  number  of  em-
 Ployees  in  each  of  the  Post  and  Tele-
 graph  Workshops  at  Alipur,  Bombay
 and  Jubbulpore  under  the  heads  (i)
 Supervisory  staff  (ii)  |  Workmen,
 skilled  and  unskilled  on  the  3lst  March
 952  and  3lst  March,  953  respectively?

 (b)  What  was  the  total  output  of
 each  of  these  workshops  during  the
 years  95l-52  and  1952-53,  respectively?

 (c).  What  was  the  total  value  of  raw
 materials  used  by  each  of  these  work-
 shops  during  the  years  95l-52  and
 1952-53?

 (d)  What  was  the  total  maintenance
 expenditure  on  each  of  these  during
 the  same  period?

 (e)  What  was  the  expenditure  on
 the  Board  of  Management  during  the
 same  period?

 The  Deputy  Minister  of  Commnuni-
 cations  (Shri  Raj  Bahadur):  (a)  The
 required  informatien  is  furnished
 below:—  .

 Category of  Total  number of  employees  on
 employces

 39°3-5232-3-53_
 Alipore  Workshops
 Supervisory  staff  306  334
 Skilled  workmen  3674  664
 Unskilled  workmen  295  207

 Total.  2075°  2068

 Bombay  Workshops
 Supervisory  staff  74  85
 Skilled  workmen  979  I050
 Unskilled  workmen  I47  66

 TOTAL  3200  I30!

 Jubbulpore  Workshops
 Supervisory  staff  76  76
 Skilled  workmen  960  997
 Unskilled  workmen  34  347

 TOTAL  377  34I4

 740  PSD.
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 (b)  The  total  out-put  ‘was  as  indi-
 cated  below:—

 I9§I-52  1952-53
 Rupees  Rupees

 Alipore  65:I%  Lakhs  8r:2  Lakhs
 Jubbulpore  g2'l  74°9  »
 Bombay  80°38  »  r0°'8  ,,

 TOTAL  798.0  ,,  266°9  ,

 (c)  The  total  value  og  raw  materials
 used  was  as  shown  below:—

 T95I-52  1952-53
 Rupees  Rupees

 Alipore  27s  752  37,91,292,
 Jubbulpore  3743760  $8,67,522
 Bombay  577,800  70,39,606

 TOTAL  I,5,66,3I2  1,66,98,420

 (d)  The  total  maintenance  expendi-
 ture  was  as  follows:—

 ‘1951-52  1952-53
 Rupecs  Rupees

 Alipore  (21,67,782  20,56,169,
 Jubbulpore  12,62,491  16,43,970
 Bombay  20,35,501  ¥7,30,693

 TOTAL  5§4,65,774  $4,30,833

 (e)  The  maintenance  charges  of  the
 Board  of  Management  during  1951-62
 were  Rs.  10,500  (approximately)  and
 during  1952-53,  Rs.  11,200  (approxi-
 mately).

 Rice

 580.  Shri  Achuthan:  Will  the  Minis-.
 ter  of  Food  and  Agriculture  be  pleased
 to  state  the  stock  position  of  rice  in
 India  with  the  Centre  in  the  second
 half  of  953  and  the  estimate  for  1954?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  On  Ist  July,  1953,
 26,000  tons  of  rice  was  available  in  Cen-
 tral  Reserve  Depots  and  912,000  tons
 with  the  State  Governments  or  a  total  of
 938,000  tons.  On  the  basis  of  present
 indications,  about  34  lakh  tons  of  rice
 is  likely  to  be  available  with  the  Cen-
 tre  ~and  State  Governments  on  Ist
 January,  ‘1954.
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 Mepyea  «—  CoLuzces,

 58l,  Shrimati  Maydeo:  (a)  Will  the
 Minister  of  Health  be  pleased  to  state
 how  many  new  Medical  Degree  col-
 leges  were  started  in  India  since
 19477

 (b)  How  many  of  them  are  still
 unrecognised?

 (c)  How  many  States  in  India  have
 Medical  Degree  colleges?

 (d)  Is  the  Medica)  College  in  Poona
 recognised  by  Government?

 (e)  If  not,  what  are  the  reasons?

 The  Deputy  Minister  of  Health  (Shri-
 mati  Chandrasekhar):  (a)  Nine.

 (b)  Eight  of  these  Medical  Colleges
 are  still  unrecognised.

 (c)  Fifiteen.

 (d)  No.
 (९)  The  facilities  for  study  pro-

 vided  at  the  College  and  the  standard
 of  examinations  prescribed  were  inves-
 tigated  in  October,  1952.  The  reports
 of  the  Inspectors  were  forwarded  to  the
 Poona  University  in  January  953  for
 their  comments.  The  comments  of  the
 University  were  received  by  the  Medical
 Council  of  India  in  June  1953,  too  late
 to  be  considered  at  the  meeting  of
 the  Council  held  in  March  last.  The
 Council  will  consider  the  matter  at  its
 next  meeting  in  October,  1983.

 आमला-परसिया  ताहम  पर  एक  सा लताड़ो
 की  टक्कर

 ५८२.  नौ  रघुनाथ  सिंह  :  क्‍या  रेल

 मंत्री  यह  बतलाने  की  कृपा  क  रेंगे  कि  :

 (क)  क्‍या  यह  सच  हे  कि  मध्य  रेलवे

 के  नागपुर  डिवीज़न  की  आमलछा-परसिया

 लाइन  पर  २२  अगस्त,  १९५३  को  एक

 मालगाड़ी  एक  इंजन  से  टकरा  गयी,  जिसके

 फलस्वरूप  छ:  डिब्बा  पलट  गये  और  चार

 डिब्बे  पटरी  से  उतर  गये  ;

 (ख)  यदि  यह  सच  हूं,  तो  दुधेदना
 का  कारण,  तथा
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 (ग)  क्‍या  कोई  हताहत  हुआ  और

 यदि  हां,  तो  कितने  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 about  4°45  hours  on  22-8-53  Nu.  790  Up
 Goods  train  collided  head-on  with  a
 Down  Light  engine  between  Bordhai
 and  Nawegaon  stations  on  the  Amla-
 Parasia  Branch  Line.  This  resulted  in
 the  derailment  of  both  the  engines  as
 also  of  nine  wagons  next  to  the  engine
 of  the  Goods  train,  of  which  the  first
 six  capsized.  The  tenth  wagon  was
 damaged.  -

 (b)  The  cause  of  the  accident  will  be
 known  on  receipt  of  the  Report  of  the
 Government  Inspector  of  Railways  who
 has  held  an  enquiry  into  it.

 (c)  The  driver  and  the  two  firemen
 of  the  Goods  train  were  injured,  the
 former  grievously.

 COMBINED  TICKETS

 583.  Shri  M.  L.  Agrawal:  (a)  Wil
 the  Minister  of  Railways  be  pleased  to
 state  what  are  the  rules  for  the  issue
 of  combined  tickets  both  as  regards
 the  various  classes  of  accommodation
 and  of  trains  viz.  Mail,  Express  or
 Ordinary?

 e

 (b)  Does  the  rule  vary  from  Zone  to
 Zone  or  is  the  same  for  all  the  six
 Zones?

 The  Deputy  Minister  of  Railways
 ang  Transport  (Shri  Alagesan):  (a)
 and  (b).  The  General  Rule  provides
 that  combinef  tickets  are  only  to  be
 issued  where  the  same  class  of  accom-
 movodation  is  not  available  throughout
 the  railway  portion  of  a  journey.  The
 subsidiary  rules  on  all  the  Railways
 except  the  Southern  Railway  provide
 for  the  issue  of  combined  tickets  also
 when  one  part  of  the  journey  has  to  be
 performed  by  Mail/Express  trains  and
 the  remainder  by  ordinary  trains.  On
 the  Southern  Railway  combined  Mail/
 Express  and  Ordinary  tickets  are  issued
 in  local  booking  only;  in  the  case  of
 booking  with  other  Railways,  tickets
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 are  issued  either  available  by  Mail/
 Express  or  by  Ordinary  trains.

 ‘Import  OF  COLOURING  MATERIALS  FOR
 VEGETABLE  OILS

 584.  Pandit  Thakur  Dag  Bhargava:
 Will  the  Minister  of  Food  and  Agricul-

 ‘ture  be  pleased  to  state  how  much  in
 quantity  and  of  what  value  the  colqurs

 .and  the  scents  used  १07  colouring  and
 giving  ghee  aroma  to  vanaspati,  were

 _imported  during  the  period  from  5th
 August  947  to  3lst  March  948  and
 the  financial  years  1948-49  to  95l-52?

 The  Minister,  of  Food  and  Asricul-
 ‘ture  (Shri  Kidwai):  The  information  is
 ‘being  collected.
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 WrLincpon  Hosprrat,  New  Ds  tut

 585.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Health  be  pleased  to  state
 what  is  the  position  at  present  in  re-
 gard  to  the  taking  over  and  expansion
 of  Willingdon  Hospital,  New  Delhi?

 The  Deputy  Minister  og  Health  (Shri
 matj  Chandrasekhar):  The  views  ०१  the
 New  Delhi  Municipal  Committee  and
 the  Delhi  State  Government  who  have
 been  consulted  in  the  matter  have  been
 received  and  the  question  is  now  being
 examined  in  the  light  of  these  views.
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 HOUSE  OF  THE  PEOPLE

 Monday,  7th  September,  953

 The  House  met  at  a  Quarter  Past
 Eight  of  the  Clock.

 ‘(Mr.  Deputy-Speaker  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  7)

 9-32  A.M.

 PAPERS  LAID  ON  THE  TABLE

 STATEMENTS  SHOWING  ACTION  TAKEN  BY
 GOVERNMENT  ON  VARIOUS  ASSURANCES

 ETC
 The  Minister  of  Parliamentary

 Affairs  (Sbri  Satya  Narayan  Sinha):
 I  beg  to  lay  on  the  Table  the  following
 statements  showing  the  action  taken
 by  the  Government  on  varicus  assur-
 ances,  promises  and  _  undertakings
 given  during  the  various  sessions
 shown  against  each:—

 (i)  Supplementary  Statement
 No.  IV—Third  Session,  953
 of  the  House  of  the  People
 (See  Appendix  VIII,  Annexure

 No.  ]

 (2)  Supplementary  Statement  No.
 V—Second  Session,  952  of
 House  of  the  People.  [See
 Appendix  VIII,  Annexure
 No.  2]

 (3)  Supplementary  Statement  No.
 VI—First  Session,  952  of  the
 House  of  the  People.  [See
 Appendix  VIII,  Annexure
 No.  3]

 (4)  Supplementary  Statement  No.
 Vi—Third  Session  (First

 408  P.S.D.
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 Part),  950  of  the  Provisional
 Parliament.  [See  Appendix
 VIII,  Annexure  No.  4]

 (5)  Supplementary  Statement  No.
 IX—First  Session,  950  of  the
 Provisional  Parliament.  [See
 Appendix  VIII,  Annexure
 No.  5]

 ESTATE  DUTY  BILL—Contd.
 Clause  30—  (Allowance  for  quick

 succession  etc.)

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  further  considera-
 tion  of  the  Bill  to  provide  for  the
 levy  and  collection  of  an  estate  duty.
 The  House  hag  disposed  of  clauses  2
 to  29.  We  will  now  take  up  clause  30.
 But  before  the  House  starts  discus-
 sing,  let  me  say  we  have  done  one
 stage,  namely,  the  group  of  clauses
 from  2  to  23.  The  first  group  having
 been  disposed  of,  we  shall  take  up
 clauses  80  to  34  which  the  Sub-Com-
 mittee  of  the  Business  Advisory  Com-
 mittee  hag  recommended  as  the  se-
 cond  group.  This  is  for  three  days
 plus  two  afternoon  sittings,  the  after-
 noon  sitting  on  the  second  day  being
 compulsory  and  on  the  third  day,  if
 necessary.

 Shri  8,  8.  More  (Sholapur):  May
 ]  know  whether  the  Schedule  under
 Clause  34  will  be  included?

 Mr.  Deputy-Speaker:  Clauses  30
 to  34  and  the  Schcdule  all  go  to-
 gether.  Now  hon.  Members  will  indi-
 cate  if  they  want  to  move  their
 amendments  on  clause  30.

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  .I  beg  to  move:

 In  page  18,  line  40,  for  “ten”
 substitute  “thirty”.
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 Shri  G.  D.  Somani  (Nagaur-Pali):  Explanation—For  the  purpose
 I  beg  to  move:  of  this  section  every  death  shall

 be  deemed  to  be  a  second  death
 In  pages  8  and  19,  for  clause  30,  in  relation  to  the  death  mmediate-

 aubstitute—  ५  ly  preceding.”

 Shri  V. P.  Naya  Chirayinkil) : “30.  Allowance  for  quick  succes-  Sir,  I  beg  to  move:
 me  ere)

 sion.—Where  the  Board  is  satisfied
 that  the  estate  duty  has  become  In  page  18,  line  27,—
 payable  on  any  property  passing  tor  “Where”  substitute  “During  a
 upon  the  death  of  any  person  and  national  emergency  when”.
 that  subsequently  estate  duty  has  Shri  Mulchand  Dube  =  (Farrukha-
 again  become  payable  on  the  same  bad  Distt.—North):  J  beg  to  move:
 property  or  any  part  thereof  pass-  ql)  In  page  18,  line  29,— ing  on  the  death  of  the  person  to  7  a  a
 whom  the  property  passed  on  the  after

 passing
 insert  “or  deemed

 first  death,  the  amount  of  estate  to  pass”.
 duty  payable  on  the  second  death  (2)  In  page  18,  ‘line  3l—
 in  respect  of  the  property  so  pass-
 ing,  shall  be  reduced  as  follows:  after  “passing”  insert  “or  deenred

 to  pass”.
 Where  the  second  death  occurs

 within  five  years  of  the  first  death,  ee en
 Ram  4  I  25३

 by  hundred  per  cent;
 In  page  18,  for  lines  35  to  44,

 Where  the  second  death  occurs  substitute—
 within  six  years  of  the  lst  death,
 by  fifty  per  cent;  “Where  the  second  death  occurs

 within  two  years  of  the  first

 Where  the  second  death  occurs  death,  by  fifty  per  cent;

 within  seven  years  of  the  first  Where  the  second  death  occurs
 death,  by  fifty  per  cent;  within  three  years  of  the  first

 death,  by  thirty-seven  and  a  half
 Where  the  second  death  occurs  per  cent;

 within  eight  years  of  the  first  Where  the  second  death  occurs
 death,  by  thirty  per  cent;  within  four  years  of  the  first

 death,  by  twenty-five  per  cent;
 Where  the  second  death  occurs

 ~within  nine  years  of  the  first  mihene
 tie!  second  ideath:  occurs

 death,  by  twenty  per  cent;
 within  five  years  of  the  first
 death,  by  twelve  and  a  half  per

 श
 Where  the  second  death  occurs  cent”.

 ‘within  ten  years  of  the  first  death,  Shri  S.  V.  Ramaswamy  (Salem):  $
 by  ten  per  cent;  beg  to  move:

 In  page  18,  omit  lines  35  to  38.
 Provided  that  where  the  value

 on  which  the  duty  is  payable  on  Shri  U.  M.  Trivedi  (Chittor):  I  beg
 the  second  death  exceeds  the  to  move:
 value  of  the  property  on  which  In  page  8,—
 the  duty  was  payable  on  the  first
 death,  the  latter  value  shall  be
 substituted  for  the  former  for  the

 (i)  Hne  35.  fer  “one  year”  substi-
 tute  “three  years”

 purpose  of  calculating  the  amount  (ii)  line  36,  for  “by  fifty  per
 of  duty  on  which  the  reduction  cent”  substitute  “no  duty
 under  this  section  is  to  be  cal-  +  shall  be  levied”

 cwWated.  (ili)  omit  lines  ही2  to  co
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 Shri  H.  G.  Vaishnav  (Ambad):  I
 beg  to  move:

 (1)  In  page  18,  line  36,  for  “by
 fifty  per  cent”  substitute  “no  estate
 duty  shall  be  payable”.

 (2)  In  page  18,  line  38,  for  “forty
 per  cent”  substitute  “fifty  per  cent”.

 (3)  In  page  18,  line  40,  for  “ten  per
 cent”  substitute  “forty  per  cent”.

 (4)  In  page  18,  line  42,  for  “twenty
 per  cent”  substitute  “thirty  per  cent”.

 (5)  In  page  18,  line  44,  for  “ten
 per  cent”  substitute  “twenty  per
 cent”.

 Shri  Jhulan  Sinha  (Saran  North):
 I  beg  to  move:

 (l)  In  page  18,  line  40,  for  “ten
 per  cent”  substitute  “thirty  per  cent’.

 (2)  In  page  18,  omit  lines  39  and
 40.

 Shri  Krishna  Chandra  (Mathura
 Distt—West):  I  beg  to  move:

 In  page  18,  liné  40,  for  “ten  per
 cent”  substitute  “thirty  per  cent”.

 Shri  S.  V.  Ramaswamy:  I  beg  to
 move:

 In  page  18,  line  40,  for  “ten”
 substitute  “fifty”.

 Shri  Krishna  Chandra:  I
 move:

 In  page  18,  line  40,  for  “ten”
 substitute  “thirty”.

 Shri  Sinhasan  Singh  (Gorakhpur
 Distt.—South):  I  beg  to  move:

 In  page.  18,  line  40,  for  “ten”
 substitute  “thirty”.

 Shri  U.  M.  Trivedi:  Sir,  I  beg  to
 move:

 In  page  18,  line  42,  for  “twenty
 per  cent”  substitute  “fifty  per  cent”.

 Bhri  S.  V.  Ramaswamy:  Sir,  I  beg  to
 ‘move:

 In  page  18,  line  42,  for  “twenty”
 substitute  “forty”.

 beg  to
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 Shri  U.  M.  Trivedi:  Sir,  I  beg  to
 move:

 In  page  18,  line  44,  ह.  “ten  per
 cent”  substitute  “thirty  per  cent”.

 Shri  8,  V.  Ramaswamy:  Sir,  I  beg  to
 move.

 In  page  18,  line  44,  for  “ten”
 substitute  “twenty”.

 Shri  Shobha  Ram:  I  beg  to  move:

 In  page  19,

 (i)  Hne  5,  for  “three  months”
 substitute  “one  year”,  and

 (ii)  line  9,  for  “three  months”
 substitute  “one  year”.

 Shri  C.  BR.  lyyunni  (Trichur):  Sir,
 I  beg  to  move:

 In  page  19,  line  5,  for  “three
 months”  substitute  “one  year”,

 Shri  Telkikar  (Nanded):  Sir,  I  beg
 to  move:

 In  page  19,  lines  5  and  9,  for  “three
 months”  gubstitute  “six  months”.

 hri  U.  M.  Trivedi:
 say:

 Sir,  I  beg  to

 In  page  19,  lines  7  to  9  omit—

 “and  no  estate  duty  shall  again
 be  payable  on  the  same  property
 by  reason  of  the  subsequent
 deaths  occurring  within  the  said
 period  of  three  months”,

 Shri  C.  RB.  Iyyunni:  Sir,  I  beg  to
 move:

 In  page  19,  line  9,  ह.  “three
 months”  substitute  “one  year”.

 Shri  K.  K.  Basa  (Diamond  Har-
 bour):  Sir,  I  beg  to  move:

 In  page  10,  after  line  9,  insert—

 “Explanation  3—Notwithstand-
 ing  any  provision  in  any  other
 section  of  the  Act,  the  property
 for  the  purpose  of  this  section
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 LShri  K.  K.  Basu]
 includes  agricultural  land  and
 implements,  one  family  dwelling
 house  and  such  industry  as
 Parliament  may  by  law  _  pres-
 cribe.”

 Mr.  Deputy-Speaker:  I  will  first
 call  upon  the  Finance  Minister  to
 speak  upon  his  amendment,  and
 then  the  other  hon.  Members.

 Shri  C,  D.  Deshmukh:  Sir,  my
 amendment  No.  528  is  to  this  effect
 that—

 In  page  18,  line  40,  for  “ten”
 substitute  “thirty”.

 It  should  have  been  fifty,  forty,
 thirty,  twenty  and  ten.  But  somehow
 by  a  typing  mistake  this  has  crept  in
 originally  and  it  has  been  perpetuated
 in  subsequent  versions  of  the  Bill.
 We  are  very  sorry  we  did  not  spot
 it  at  an  earlier  stage.

 Shri  vu.  M.  Trivedi:  In  view  of
 that  I  would  withdraw  my  amendment
 No.  83.

 Mr.  Deputy-Speaker:  I  would  come
 to  the  withdrawals  later  on.

 The  question  is:

 In  page  18,  line  40,  for  “ten”  substi-
 tute  “thirty”.

 The  motion  was  adopted.

 Shri  Sinhasan  Singh:  In  view  of
 this  I  would  also  like  to  withdraw  my
 amendment  No.  529.

 Mr.  Deputy-Speaker:  I  will  come  to
 withdrawals  later.  Mr.  Somani.
 Does  the  hon.  Member  want  to  speak
 on  his  amendment?  Instead  of  my
 asking  hon.  Members—I  am  not  very
 much  interested!—any  hon.  Member
 who  wants  to  speak  on  his  amend-
 ment  may  get  up.

 Stri  G.  D.  Somani:  Mr.  Deputy-
 Speaker.  Sir,  I  do  not  want  to  take
 very  long.  My  amendment  is  quite
 obvious.  Conditions  in  our  country
 are  different  from  those  in  U.K.  from
 whose  Act  this  clause  hag  been  taken.
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 The  rate  of  mortality  is  quite  high  in
 our  country  and  it  is  quite  essential
 that  the  relief  in  quick  succession
 should  be  adequate.  I  therefore  com-

 mend  my  amendment  for  the  accept-
 ance  of  the  House.

 Shri  Krishna  Chandra:  Mr.  Deputy-
 Speaker,  concessions  have  been  al-
 lowed  in  this  clause  on  the  basis  of
 quick  successions.  It  is  alleged  that
 as  the  concessions  embodied  in  this
 clause  are  on’  the  lines  of  the  U.  K.
 Act  they  would  not  serve  the  purpose
 in  this  country  where  the  mortality
 rate  is  higher.  Sir,  I  feel  this  argu-
 ment  can  lead  us  the  other  way.  If
 the  mortality  rate  in  England  is  lower
 then  it  is  clear  that  death  succeeds
 death  than  at  a  longer  interval  in  the
 normal  course.  Therefcre.  if  the
 concessions  allowed  in  England  are
 to  prevail,—and  they  have  been  pre-
 vailing—the  exchequer  there  is  not
 put  to  so  much  loss  because,  there
 is  not  a  normal  factor.  It  is  an  abnor-
 mal  factor.  Mostly,  the  concessions
 there  remain  a  dead  letter.  But,  as
 has  been  said.  the  mortality  rate  in
 this  country  is  much  higher  and  nor-
 mally  deaths  will  occur  here  more
 quickly.  Therefore,  the  concessions
 allowed  in  this  clause  will  be  sub-
 stantial  and  will  mean  8  substantial
 loss  to  the  revenue.  I  therefore  urge
 that  none  of  these  amendments  should
 be  accepted.

 Secondly,  these  arguments  of  mor-
 tality  rate  do  not  lead  us  anywhere.
 If  the  mortality  is  higher  in  this
 country,  than  in  England,  it  does  not
 mean  that  deaths  will  succeed  here
 much  quicker.  If  the  mortality  rate
 is  higher,  it  will  be  higher  for  all
 deaths.  If  the  interval  between  one
 birth  and  another  birth  in  England  {s
 higher,  than,  the  interval  between
 one  birth  and  another  birth  in  this
 country,  it  is  clear  that  deaths  in
 England  normally  wili  follow  each
 other  at  longer  intervals  and  in  this
 country  they  will  follow  at  shorter
 intervals.  Sons  here  are  born  at  an
 interval  of  l$  years  or  2  years  gene-
 rally.  In  England,  they  are  born  at
 longer  intervals.  So,  in  England,
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 deaths  follow  each  other  at  longer  in-
 tervals.  There  is  a  gap  of  more  than
 2  or  3  years  normally  in’  England.
 Fere,  in  this  country,  the  gap.  will
 be  not  more  than  sty  years.  If  we
 allow  these  concessions,  which  are
 allowed  in  England,  in  this  country,
 then,  I  am  afraid  we  will  lose  much
 more  revenue  than  England  is  losing
 because  here,  in  the  course  of  5  years,
 there  are  bound  to  be  successive
 deaths  and  in  the  case  of  almost  eacn
 family,  this  concession  will  be
 availed  af,  and  we  will  be  losing  a
 good  deal.  Therefore,  the  logic  that
 as  the  mortality  rate  in  this  country
 is  higher,  the  concessions  allowed
 here  must  be  larger,  and  that  if  in
 England,  concessions  have  been  al-
 lowed  for  deaths  within  5  years.  in
 this  country  concessions  should  be
 allowed  for  deaths  within  ten  years,
 leads  us  nowhere  and  therefore,  this
 argument  is  of  no  use.

 Shri  C.  D.  Pande  (Naini  Tal  Distt.
 cum  Almora  Distt.—South  West  cum
 Bareilly  Distt—North):  I  think,  Sir,
 Mr.  Krishna  Chandra  has  totally  mis-
 understood  the  position  in  this  coun-
 try.  There  is  no  joint  family  system
 there  ag  it  is  in  India.  If  there  are
 4  or  5  sons  in  one  family,  it  is  likely
 that  there  will  be  more  deaths.
 Though  they  have  property  in  their
 own  names,  the  properties  are  joint
 and  if  this  concession  is  not  allowed,
 there  will  be  a  great  hardship  on
 account  of  quick  deaths.  In  England,
 deaths  from  father  to  son,  generation
 to  generation  is  counted.  Here,  even
 in  one  generation  of  4  brothers,  deaths
 will  occur  more  quickly  than  in  Eng-
 land.

 Shri  U.  M.  Trivedi:  Ths  amend-
 ments  which  have  been  moved  to  this
 clause  30  are  quite  reasonable;—I
 say  all  the  amendments—practically
 every  one  has  thought  on  reasonable
 lines.  The  hon.  Finance  Minister  by
 his  amendment  has  agreed  to  change
 this  0  per  cent.  in  line  40  where  the
 second  death  occurs  within  three  years
 of  the  first  death,  (An  hon.  Member:
 A  mistake)—mistake  or  no  mistake.
 We  must  not  say  that  it  {s  a  mistake:
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 twice  it  has  occurred,  in  the  Bill;
 in  the  Select  Committee’s  report  it  is
 there.  It  was  deliberate.  Anyhow,
 he  has  considered  and  he  has  agreed
 to  take  it  30  per  cent.

 Similarly,  in  the  Select  Con  ittee
 also,  a  great  majority  of  the  Members,
 J}  do  not  say,  an  absolute  majority,
 but  a  big  majority  had  suggested  that
 where  the  second  death  occurs  within
 3  years  there  shoulq  be  no  duty.  The
 period  of  one  year  is  very  small.  So
 far  as  the  second  death  is  concerned,
 the  argument  that  has  been  advanced
 by  the  various  dissenting  notes  is
 that  we  have  simply  copieq  the  Act
 as  it  stood  in  the  U.K.  We  have  not
 seen  our  own  local  conditions.  We
 have  not  studied  our  local  condilions.
 The  mortality  rate  fs  very  high  in
 India.  and  the  way  o¢  living  of  the
 People  is  entirely  of  a  aifferent  type.
 We  know  that  generally  it  is  the
 Mitakshara  school  which  is  going  to
 be  affected  by  this  quick  succession
 clause.  I  must  say  that  I  do  not
 agee,—I  must  be  honest  about  it—
 that  if  this  provision  is  applied  to
 those  governed  by  the  Dayabhaga  sy«-
 tem  it  will  alfect  them  or  those  who  do
 not  belong  to  the  Hindu  religion.  We
 have  already  made  a  great  c:ncession
 in  favour  of  the  Dayabhaga  system.
 A  great  majority  of  the  people  living
 in  this  country  follow  the  Mitakshera
 system.  When  the  question  of  giving
 some  relieg  to  the  Mitakshara  system
 was  considered,  we  ruled  it
 out.  At  least,  we  were  hard
 hearted  enough  not  to  pay  any
 attention  to  the  demand.  My  conten-
 tion  then  was,  and  even  today  is,  that
 we  are  unnecessarily  taxing  a  Mitak-
 shara  young  boy  of  18  when  he  dies.
 At  the  same  time,  we  go  tp  that  very
 family  again  if  another  boy  of  9
 dies.  Just  one  year  later.  we  go
 again  and  tax  him.  Then  a  third  boy
 dies  at  the  age  of  21  within  another
 one  year.  We  are  going  to  tax  him
 again.  This  sort  of  thing  must  be
 stopped.  We  have  been  very  kind  tuo
 the  Dayabhaga  system;  we  have  been
 very  kind  to  Mohammendans.  Chris-
 tians,  Parsis  and  Jews.  What  wrong
 have  the  Mitakshara  people  done?  We
 are  concentrating  all  our  efforts  some-
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 {Shri  U.  M.  Trivedi]
 how  or  other  to  do  injury  to  those,
 if  I  may  say  so,  for  whose  benefit,
 this  whole  State  has  been  established.
 We  are  going  to  do  greater  harm  to
 them  by  putting  in  this  quick  succes-
 sion  clause:  30.  We  {will  be  taxing
 them  even  if  the  death  occurs  within
 une  year  of  the  first  death.  The  only
 relief  that  we  are  going  to  grant  is
 50  per  cent.  My  suggestion  is  that
 where  the  second  death  occurs  within
 three  years  of  the  first  death.  there
 should  be  no  duty  levied.  For  three
 years  at  least,  there  must  be  a  sola-
 tium  to  those  who  are  fusing  the
 earning  members  of  their  families.  It
 is  not  going  to  be  so  in  the  case  of
 the  Dayabhaga  system.  Let  us  take
 a  small  example.  There  is  no  ques-
 tion  of  quick  succession  in  the  same
 family.  It  will  not  be  the  same  type
 of  family  as  we  have  under  the
 Mitaksharg  school.  There  all  the
 families  are  divided  and  separate.  The
 same  thing  will  happen  with  Moham-
 medans  and  Christians  and  Jews.  In
 the  case  of  a  Dayabhaga  family,  if  the
 father  dies,  his  whole  estate  is  assessed
 and  the  duty  is  paid.  After  that,  if
 there  are  five  sons,  all  the  five  sons  ure
 separate  and  the  deaths  that  may
 Occur  may  occur  in  the  family  o;  one
 of  the  five  suns.  In  the  case  os  the
 Mitakshara  joint  family,  the  deatns
 will  occur  in  the  family  itself.  There-
 fore,  it  will  be  doing  greater  injustice
 to  the  greater  majority  of  the  people
 in  this  country.

 My  suggestion,  therefore,  is  that  the
 question  of  quick  succession  may  be
 considered  from  this  angle,  and  there
 should  not  be  any  duty  levied  where
 a  death  occurs  in  the  same  family
 within  three  years  of  the  4st  death.

 -And  if  that  position  is  accepted,  I
 have  suggested  that  the  question  of
 giving  a  relief  o¢  40  per  cent.  in  the
 case  of  a  death  occurring  within  ‘wo
 years  should  be  omitted  entirely.
 There  should  be  no  duty.  If  tkese
 two  things  are  there,  then  there  38
 the  third  proposition.  That  arr-end-
 ment  of  mine.  as  I  have  already  said,
 has  been  accepted  by  the  Finance
 Minister  by  putting  in  his  own  ame:;d-
 ment,  Amendment  No.  528.  Once  you

 7  SEPTEMBER  953  Estate  Duty  Bill  2596

 accept  my  first  proposition  that  no
 duty  should  be  charged,  that  no  duty
 should  be  levied.  in  case  death  occurs
 within  three  years,  the  other  things
 follow  as  reasonable  conseyuences  of
 the  dceceptance  of  the  first  proposal,
 viz.,  that  where  the  second  death
 occurs  within  four  years  of  the  first
 death,  then  the  relief  given  shall  be
 50  per  cent.:  if  it  is  within  five  yexrs,
 it  would  be  30  per  cent.

 Now.  in  the  dissenting  notes,  it  nas
 been  very  clearly  pointed  out  that
 even  in  a  rich  country  like  the  U.S.A.
 the  exemption  for  quick  succession
 is  for  five  years.  However  there  is  no
 question  of  quick  succession  there,
 but:  Iet  us  assume  it  for  the  moment—
 fe,  death  occurring  in  the  same
 family  does  arise  there  in  the  U.S.A.
 This  particular  position  does  not  coine
 before  us  in  Japan  also,  but  in  the
 U.S.A.  specifically  we  must  apply  our
 mind  to  the  position  that  there  also
 the  exemption  limit,  i.e.,  the  exemp-
 tion  period  for  quick  succession  is
 put  down  at  five  years.  With  a  very
 low  mortality  and  a  greater  longevity
 that  is  obtaining  there,  they  have  still
 got  an  exemption  for  tive  years.
 What  can  be  the  grounds  for  making
 any  suggestion  in  our  country  for  suc-
 cession  immediately  opening  up  after
 one  year  of  another  death?  We  know
 that  we  have  no  question  of  succes-
 sion.  We  have  got  a  right  of  survi-
 vorship.  We  have  cut  at  the  very  root
 of  this  survivorship  and  after  having
 cut  at  the  root  of  survivorship,  we
 are  bringing  in  another  theory  of  this
 quick  succession,  and  thereby,  tne
 result  would  be  this.  On  the  one
 hand,  there  would  be  a  good  dea!  of
 grief  in  the  whole  family  by  the  death
 of  one  member  of  the  family,  another

 ‘member  of  the  family  and  a_  third
 member  of  the  family.  The  whole
 family  will  be  grieved  on  account  of
 this  attachment  of  life  that  is  there

 ‘for  a  family  member.  On  the  top  of
 it,  the  Government  would  be  there  to
 pounce  upon  the  very  family,  attach-
 ing  the  estate  on  every  succession
 and  taking  out  7७९  money  from  it,
 and  making  the  life  of  the  whole  fami-

 ly  more  miserable.  Looked  at  from



 2597  Estate  Duty  Bill

 this  humanitarian  point  of  view,  it  is
 not  advisable  for  Government  to  069
 this.  It  is  not  that  Government  are
 going  to  get  very  much  by  this
 method.  I  do  not  think  the  Govern-
 ment  has  computed  how  much  it
 would  get  by  this  method  of  quick
 succession,  and  how  much  it  Is  going
 to  lose.  It  might  be  losing  in  a  whole
 year  about  one  ur  two  or  five  lakhs  of
 rupees,  It  is  immaterial  in  our  coun-
 try,  in.  a  vast  country  like  ours
 where  the  resources  are  very  vast,  to
 put  down  this  clause  and  cause  un-
 necessary  misery  to  a  big  number  of
 people,  whosvever  may  be  affected
 thereby.

 I,  therefore,  request  the  hon.  Fi-
 nance  Minister  to  look  into  this  from
 this  angle,  and  not  be  obsessed
 with  the  things  obtaining  in  England.
 It  is  not  necessary  that  we  should
 follow  the  method  obtaining  in  the
 U.  K.  We  have  got  the  examples  of
 the  U.S.A.  and  Japan  before  us,  and
 I  think  wherever  Estate  Duty  is  ob-
 taining  in  other  countries—i  have  nvt
 got  data  before  me,  nor  am  I  aware  of
 it—but  I  think  everywhere  people  are
 reasonable  enough  to.  accept  this  pro-
 position,  that  wherever  the  question  of
 succession  arises,  whosoever  in  a
 family  suffers  by  these  quick  deaths
 following  in  the  same_  family
 should  not  be  sq  much  _harass-
 ed  by  its  own  Government.  7  there-
 fore,  submit  that  my  amendments
 may  be  accepted.
 to  A.M.

 Shri  5.  s.  More:  Sir,  regarding  the
 first  part  of  Clause  30,  I  have  got
 some  doubts  about  the  interpretation,
 and  |  think  the  Finance  Minister  will
 be  pleased  to  clarify  these  doubts.  I
 will  read  the  particular  clause  and
 point  out  the  place  where  the  doubt
 creeps  in.

 “Where  the  Board  !s  satisfied
 that  estate  duty  has  become  pay-
 able  on  any  property...passiug
 upon  the  death  of  any  person,  and
 that  subsequently  within  five
 years  estate  duty  has  again  be-
 come  payable  on  the  same  proper-
 ty  or  any  part  thereof  passing  on
 the  death  of  the  person  to  whom
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 the  property  passed  on  the  firat
 death,  the  amount......  .

 Now,  I  have  to  ask  the  Finance
 (Minister,  one  or  two  positive,  con-
 crete  questions.  Take  for  instance,
 the  case  of  a  Mitakshara  family.  The
 father  dies,  leaving  about  half  a
 dozen  sons.

 Shri  है,  K.  Basu:  Only?

 Shri  S.  8.  More:  f  am  very  modest
 in  estimating.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  Not  half  a  dozen  madames?

 Shri  8.  8.  More:  Now.  the  father's
 share  will  be  going,  by  the  right  of
 survivorship,  to  his  six  sons—~one-
 sixth  to  each.  Now  that  one-sixth
 will  be  part’:  of  the  property.  Now,
 subsequently  supposing  one  of  the  six
 sons  dies,  what  will  happen?

 “,.again  become  payable  on  the
 same  property  or  any  part  there-
 of  passing  on  the  death  of  the
 person  to  whom  the  property

 Here,  on  the  death  of  the  father.  the
 property  passed  collectively  to  a
 ibunch  off  six  persons.  But,  one:  of
 them  dies.  Now,  what  is  guing  to  be
 the  fate  of  the  five  persons?

 Shri  Gadgil  (Poona  Central):  Will
 you  kindly  read  the  proviso?

 Shri  Ss.  डे,  More:  I  will  come  to  that
 later  on  as  a  matter  og  fact.  Suppus-
 ing  now  on  the  first  death,  that  is  the
 death  of  the  father,  the  property  is
 passed  on  to  six  persons.  Out  of
 these  six  persons,  another  person  dies
 within  the  stipulated  period  for  quick
 succession.  Then,  what  about  the
 other  five  persons?  Shall  they  also
 be  treated  as  deaths,  or  included  in
 the  second  death,  or  will  they  not  be?
 I  think  I  have  made  myself  sufficiently
 clear.

 “passing  on  the  death  of  the
 person  to  whom  the  property
 passed...”

 Now,  here  is  not  one  person  to  whom
 the  property  has  passed.  The  proper-
 ty  has  passed  to  six  persons,  Only
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 [Shri  8.  8.  More]
 one-sixth  of  the  successors  dies.  Then,
 will  all  the  six  brothers  or  the  sur-
 viving  five  brothers  be  ‘treated  as

 the  person  to  whom  the  _  property
 has  passed?

 Shri  Gadgil:  Yes.  That  is,  the  co-
 parcenary  as  such.

 Shri  S.  S.  More:  Will  the  man  who
 has  died,  one  of  the  six  who  has  died,
 be  treated  as  the  person  who  has
 passed?  What  will  happen  to  the
 others?

 Shri  Gadgil:  What  happens  in  the
 first  death  will  happen  in  the  second.

 Shri  S.  S.  More:  Do  not  rush  to
 explanations  Mr.  Gadgil.  Please  give
 me  a  hearing.  Because,  what  happens
 is  this?  Even  after  the  death  of  the
 first  son,  some  of  the  property  passes
 on  to  the  remaining  five.

 Shri  Heda  (Nizamabad):  Unless  he
 has  no  sons.

 Shri  S.  S.  More:  I  assume  that.  And
 even  if  he  has  a  son,  he  continues  to
 join  the  others,

 Shri  Heda:  The  others  will  nut  get
 anything.

 Shri  S.  S.  More:  Supposing  he  dies
 son-less.  I  am  taking  a  case  which
 neeq  not  be  confused.  Supposing  he
 dies  and  leaves  his  property  in  favour
 af  the  remaining  five  sons.  How  does
 this  question  of  satisfaction  arise?
 As  far  as  the  State  is  concerned.  there
 is  no  question  of  satisfaction  of  the
 Board.  Why  should  you  make  it  de-
 pendent  on  the  satisfaction  of  the
 Board?  Death  is  a  concrete  fact  on
 which  ro  one  need  be  satisfled  as  a
 matter  of  fact.  Why  that  controlling,
 restricting  clause  again?

 Then,  there  is  another  point  which
 ]  have  to  bring  out.  It  has  appeared
 in  the  press,  and  possibly  the  lobbies
 are  full  of  talk,  that  in  the  case  of
 the  Dayabhaga  families,  some  conces-
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 sion  is  going  to  be  extended,  and
 that  the  exemption  limit  is  going
 to  be  raised  to  a  higher  amount.  In
 our  effort  to  remove  the  discrimination
 made  to  the  disadvantage  of  the  Daya-
 bhaga  people,  are  we  going  to  incor-
 porate  another  discrimination  to  the
 disadvantage  of  the  Mitakshara
 family?  I  have  been  taking  a  parti-
 cular  line  all  along;  I  am  not  the
 champion  og  any  particular  system,
 nor  do  I  stand  the  risk  of  being  assess-
 ed  for  estate  duty  after  my  death.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  will  be  above  the  jurisdiction  of
 this  Act.

 Shri  S.  S.  More:  Shakespeare  has
 said  that  a  dying  man  discharges  all
 debts.  I  may  say  that  a  dying  man
 may  discharge  all  taxes  also.  if  we
 can  make  an  amendment  to  that  effect.
 I  have  all  along  been  stressing  one
 point.  If  the  discrimination  {fs  provid-
 ed  by  the  personal  laws  of  the  ditte-
 rent  sections  in  this  country,  it  is  the
 foremost  and  fundamental  business  of
 the  Government  to  hold  the  srales
 even  as  between  the  various  sections.
 In  doing  so,  even  if  they  are  going  to
 make  some  adjustment  here  for  a  par-
 ticular  section,  it  should  not  result  in
 any  sort  of  inequality  in  the  case  of
 another  section.  For  this  purpose,
 they  will  have  to  hold  in  their  hands
 a  very  sensitive  balance.  If  a  conces-
 sion  is  helq  out  to  wone  section,  then
 it  will  upset  the  balance,  and  you  will
 have  to  add  something  to  the  other
 side  also  to  restore  the  balance  and
 to  remove  the  angularities  which  go
 to  create  so  many  discriminations.  As
 a  matter  of  fact,  I  hear  that  some
 off  the  sections  ,will  provoke  not  &
 united  opposition  from  the  estate-
 holders,  but  there  will  be  some  sort
 of  sub-sectional  opposition.

 The  Dayabhaga  or  the  Mitakshara  peo-
 ple  will  he  raging  their  heads  against
 some  of  these  sections,  and  our  Gov-
 ernment  will  be  between  the  deep
 sea  and  the  devil.  It  is  for  Govern-
 ment  to  hold  the  scales  weven.,  and
 I  have  taken  a  concrete  case  to  illus-
 trate  my  point.  The  amendment  may
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 be  very  clear  to  the  clear  thinking
 mind  of  the  hon.  Finance  Mhnister,
 but  at  least  we  would  like  to  be  en-
 lightened  on  that  point.

 [Surr  PaTaSKaR  in  the  Chair.]
 Now  I  come  to  the  proviso  which

 reads:
 “Provided  that  where  the  value

 on  which  the  duty  is  payable  of
 the  property  un  the  second  death
 exceeds  the  value  on  which  the
 duty  was  payable  of  the  property
 on  the  first  death,  the  latter  value
 shall  be  substituteq  for  the  former

 -for  the  purpose  of  calculating  the
 amount  of  duty  on  which  the  reduc-
 tion  under  this  section  is  to  be  cal-
 culated.”

 In  other  words,  the  lesser  value  shall
 be  the  basis  for  the  purpose  of  levy-
 ing  the  duty.  Why  this  concessicn?
 When’  you  have  already  taken  cognui-
 zance  of  the  fact  of  quick  succession
 and  given  some  percentage  remissions.
 why  do  you  again  go  ahead  with  your
 generous  tendency.  by  putting  in  this
 particular  proviso  by  which  yuu  create
 another  fiction,  that  though  during
 this  period  the  property  has  increased
 in  its  value,  due  to  the  bazar  condi-
 tions,  by,  say,  25  per  cent.,  you  are
 going  to  say.  no,  I  am  not  going  to
 take  into  consideration  the  25  ver  cent.
 increase  in  value,  I  am  going  ‘o  stick
 to  the  original  valuation?

 Shri  U.  M.  Trivedi:  What  abvut  de-
 crease?

 Shri  8,  8S.  More:  The  decrease  will
 see  its  own  way,  if  there  is  any  doubt.
 This  relief  is  not  confined  to  any  de-
 crease.  This  is  a  wholesale  general
 relief,  in  a  sweeping  form.  Not  only

 is  8  percentage  concession  given,  but
 another  fiction  is  created  in  the  inte-
 rests  of  persons  who  are  going  to  be
 assessed.  By  this  fiction,  even  though
 there  is  an  actual  rise  in  prices,  only
 the  lesser  value  ig  taken  into  a:count.
 An  increase  in  prices  is  possible  for
 a  property,  ig  it  happens  that  at  that
 particular  place.  some  development
 takes  place,  a  big  thoroughfare  is
 chalkeq  out  and  completed,  or  some
 railway  station  comes  in  the  vicinity.
 Due  to  all  these  factors,  the  pricey  can
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 go  up.  Even  this  legitimate  increase,
 which  is  brought  about  by  certain
 actions  taken  by  Government  or  bv
 some  other  development  projects  he-
 ing  taken  there,  will  not  be  taken  into.
 consideration  by  Government,  and  will
 not  be  made  subject  to  estate  duty.
 Why  are  you  making  this  left-handed
 gift  to  the  estate-hulders,  in  a‘ijdition
 to  the  concession  in  the  vercertuge
 rates.

 Arguments  have  been  advanced  on
 the  floor  of  the  House  and  also  in
 the  minutes  of  dissent,  that  our
 mortality  rate  is  higher  than  what
 prevails  in  England.  [  could  not  get
 the  break-up  o¢  tHe  mortality  figures
 for  the  different  sections  and  classes
 in  our  country,  such  as  the  rich,  the
 middle  classes,  and  the  poorer  classes.
 We  take  the  average  when  we  talk
 about  the  mortality  rates  in  India.  The.
 average  in  the  case  of  the  pwrer
 classes  is  much  higher.  If  you  go
 through  the  mortality  rates  in  Bombay,
 if  you  look  into  the  health  reports:
 submitted  by  the  officers  of  the  C  »po-
 ration  regarding  the  persons  who  are
 residing  in  the  slums,  regarding  child
 mortality  and  mortality  due  to  other
 causes,  among  them,  you  will  find  that
 the  rate  goes  up  like  anything.  On
 the  other  hand,  if  you  go  to  the  Mala-
 bar  Hills  side.  where  possibly  Mr.
 Tulsidas  Kilachand  may  be  residing—
 I  do  not  know  where  he  is  residing—
 you  will  find  that  the  mortality  rate
 will  be  so  low,  and  the  longevity  niay
 be  as  high  as  in  England.  My  sub-
 mission,  therefore,  is  that  we  need  not
 be  persuaded  by  this  argument  of
 mortality  rates.  The  persons  who  are
 going  to  be  taxed  under  this  Bill  are
 in  as  happy  a  position  as  the  prople
 of  England  are  in.  Possibly  she  mer-
 tality  rate  in  Malabar  Hill  will  be  on
 a  par  with  that  in  England.  so  far  as
 these  persons  afe  concerned.  We
 need  not  therefore  be  influenceq  by
 this  mortality  rate  orgument.

 Shri  Nand  Lal  Sharma  (Sikar):  Mr.
 Tulsidas  Kilachand  does  not  reside  in
 Malabar,  Hill.

 Shri  8.  8.  More:  Those  who  are  rived
 ing  to  be  taxed  live  .in  the  Malabar
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 (Shri  8.  5.  More]
 Hill  side.  In  your  Ram  Rajya,  there
 ts  no  Malabar  Hills,  and  ‘herefore

 ‘there  is  no  question  of  pevple  living
 ‘on’that  side.  These  are  the  points,  on
 ‘which  the  hon.  Finance  Minister,  not
 Mr.  Gadgil—wili  have  to  apply  his

 amind.

 Shri  Heda:  I  have  nothing  much  to
 -Say,  but  at  the  outset  I  would  like  to
 narrate  to  this  House  an  exchange  of
 words  that  I  happened  to  have  with  a
 rich  man,  I  asked  him  when  this  Bill
 was  first  introduced,  what  the  eftect
 would  be  on  the  mortality  rate  amongst
 the  richer  classes.  He  seems  to  have
 been  a  good-humoured  man,  and  he

 -Baid  that  the  will  to  live  among  the
 richer  people  would  be  rather  increéas-

 ‘ed,  and  so  the  richer  people  will  try
 hard  not  te  die  early,  and  thus  save
 the  property  from  estate  duty.

 My  point  is  that  mortality  or  death
 is  a  solid  fact,  which  we  have  to  take
 into  account.  The  question  arises  what

 ‘should  happen,  if  there  is  a  succession
 of  deaths,  If  there  is  a  second  death
 within  the  period  of  three  months
 after  the  first  death,  practically  there
 will  be  no  estate  duty  levied  on  the
 property  which  has  been  taxed  al-
 ready.

 Shri  U.  M.  Trivedi:  It  will  be  levied.
 If  death  occurs  within  three  months
 the  saving  is  there,

 Shri  Heda:  In  the  explanation,  it  is
 :stated  that

 “  deaths  occurring  within  a
 period  of  three  months  after  the
 death  of  any  person  in  reepect  of
 whose  property  estate  duty  has
 become  payable,  shall  be  treated
 as  one  death...”

 Shri  Sarmah  (Goalghat-Jorhat):  He
 does  not  pay  within  three  months  of
 the  first  death.  You  are  right,

 Shri  Heda:  {  think  I  am_  right.
 Where  is  the  question  of  a  third  death?

 “In  computing  any  period  for  the
 purposes  of  this  section,  deaths
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 occurring  within  a  period  of  three:
 months  after  the  death  of  any
 person  in  respect  of  whose  pro-
 perty  estate  duty  has  become  pay-
 able,  shall  be  treated  as  one  death”.

 A
 Shri  U,  M.  Trivedi:  The  whole  thing

 is  governed  by  “Where  the  second
 death  occurs  within  one  year  of  the
 first  death...”

 That  is  only  a  proviso.

 Shri  C.  D.  Pande:  It  includes  three
 months  also.

 Shri  Heda:  The  point  is  what  sort
 of  concessions  we  give  in  the  case  of
 the  second  and  third  deaths,  In  this
 regard,  firstly,  I  would  take  the  case
 of  a  widow.  The  seven  years’  period
 given  to  a  widow  seems,  in  one  way,
 quite  reasonable.  But  my  own  view
 is  that  widows,  particularly  in  the
 Hindu  families,  should  be  treated  more
 liberally.  Moreover,  I  do  not  think
 that  our  Government  would  be  bene-
 fiting  much  on  her  property.  There-

 ‘fore,  if  we  make  a  good  gesture  and
 make  a  more  liberal  provision  so  far
 as  the  property  that  she  gets  after  the
 death  of  her  husband  is  concerned,  I
 think  that  would  be  more  reasonable.

 Mr.  Chairman:  We  are  now  consider-
 ing  only  clause  30.  He  is  referring  to
 clause  3l.

 Shri  Heda:  It  includes  31  also.  I  am
 taking  deaths  together  and  therefore  I
 got  into  it,

 Mr.  Chairman:  Clause  30  is  being
 discussed  now.  The  hon.  Member
 may  be  better  advised  to  refer  to  it
 when  clause  30  is  reached.

 Shri  Heda:  Yes.  So  my  own  view  is
 that  Government  should  have  some
 more  liberal  view  on  this  point  and
 see  that  the  taxation  in  the  initial
 stages  is  not  felt.  People  should  not
 feel  that  it  ig  very  acute;  im  course  of
 time  they  becorie  habituated  and  they
 will  calculate  that  so  much  will  go  as
 the  share  of  the  sons  and  so  much  wil)



 2605  Estate  Duty  Bill

 go  as  estate  duty  and  so  on.  In  course
 of  time  they  will  fcel  habituated  and
 at  that  time  it  may  be  a  bit  more  rigid
 than  the  rates  which  have  been  al-
 ready  proposed  in  this  section.  These
 rates  may  be  introduced  at  some  later
 stage.  But  in  the  beginning  there  should
 be  some  more  liberal  provision,  That  is

 my  request.

 Shri  प्र,  6.  Vaishnav:  As  clause  30
 stands;  I  think  Government  have  ac-
 cepted  the  principle  of  giving  some  re-
 lief  in  case  of  quick  or  successive
 deaths.  I  think  the  relief  which  has
 been  granted  by  the  Government  in  this
 clause  is  rather  inadequate,  and  my
 ‘amendments  Nos.  377,  378,  379,  380  and
 38  relate  to  the  same  clause  request-
 ing  for  gre&ter  relief.

 Before  going  into  those  amendments,
 I  think  there  is  some  force  in  the  doubt
 raised  by  my  friend,  Mr.  More.  What
 is  that  doubt  or  ambiguity?  I  want  to
 know  whether  it  is  clear  or  not.  First
 of  all,  it  is  stated:

 Where  the  second  death  occurs
 within  one  year,  two  yéars  and  80  on.
 I  want  to  know  how,the  person  will  be
 ‘taxed.  Suppose  a  father  dies  leaving
 ‘property  worth  Rs.  5  lakhs,  and  he  has
 5  sons.  When  the  father  .dies,  it  being
 ‘a  joint  family,  his  share  to  the  extent
 of  Rs,  l  lakh  will  be  taxed.

 An  Hon.  Member:  Less  than  Rs.  १
 lakh.

 Shri  H,  G.  Vaishnav:  Father  with  5
 ‘sons—his  share  will  be  /6tH.  of
 course,  he  will  be  taxed.  Then  his
 -share  amounting  to  some  Rs,  75,000
 will  be  vested  to  his  sons.  Each  son
 ‘has  his  own  share  in  the  joint  family
 property  when  the  father  was  alive,
 ‘say,  about  Rs.  75.000  to  Rs.  80,000.
 Again,  when  the  share  of  the  father  is
 vested  in  the  sons,  the  property  of  each
 ‘son  will  be  rather  increased  by  Rs.
 20,000  odd,  That  is  to  say,  if  the  son
 war  formerly  owning  property  Rs.
 80.000,  that  property  plus  Rs.  20,000  of
 the  father’s  share  will  be  Rs.  1,00,000
 after  the  death  of  the  father,  Then
 suppose  within  a  period  of  one  year
 ‘one  son  dies.  What  will  be  the  value

 “of  his  property  to  be  taxed  according
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 to  the  reduced  rate?  And  what  will
 be  the  position  when  the  second  death
 occurs  for  the  purpose  of  taxation?
 This  is  very  important.  Now,  as  far
 as  the  definition  of  ‘second  death’  is
 concerned,  it  will  be  only  second  death
 in  connection  with  the  property  of
 Rs.  20,000  which  he  inherited  from  the
 share  of  his  father,  But  he  already
 oW.is  as  8  CO-parcener  property  to  the
 extent  of  Rs.  80,000.  Now,  if  the  defi-
 nition  of  ‘second  death’  is  to  be  taken
 for  the  purpose  of  this  clause  30,  what
 will  be  the  position?  I  want  to  know
 this  from  the  Finance  Minister.  Will  the
 ‘second  death’,  as  defined  in  this  clause
 mean  second  death—i.e.  the  death  of
 the  son  within  a  period  of  one  year
 from  the  death  of  his  father—so  far  as
 the  whole  property  owned  by  the  son
 i.e.  his  previous  property  of  Rs.  80,000
 Plus  Rs.  20.000  which  he  had  inherited
 from  his  father?  Will  the  whole  pro-
 perty  worth  Rs.  1,00,000  be  charged  as
 per  this  reduced  rate  shown  in  the
 table  in  clause  30?  It  that  it  the  posi-
 tion,  I  think  the  clause  is  ambiguous.
 Otherwise  if  it  is  to  be  taken  that  second
 death  relates  to  the  extent  of  the
 share  inherited  by  him  from  his  father,
 and  first  death  relates  to  his  own  pro-
 perty  of  Rs.  80,000  which  he  owned
 as  9  co-parcener—if  this  split  is  to  be
 made—I  think  the  taxation  will  be
 very  complicated.  For  this  purpose,  I
 think  the  objection  raised  by  my  friend,
 Mr.  More,  seems  to  be  rather  a  good
 one  and  it  is  necessary  to  remove  am-
 biguity  ag  far  as  this  fact  is  concern-
 ed,  ie.  definition  of  second  death  re-
 lates  to  what  property—second  death
 regarding  the  property  or  second  death
 regarding  the  person.  If  it  is  to  be
 taken  to  be  second  death  regarding
 property  which  he  has  inherited  from
 the  first  death,  and  first  death  as  re-
 gards  the  physical  death  of  the  person,
 of  course  that  thing  will  be  very  com-
 plicated,  and  for  that  purpose  some
 explanation  or  some  definition  should
 be  there  as  far  as  this  clause  30  is
 concerned.

 Now.  I  come  to  my  amendments.  As
 I  have  said  just  now,  the  principle  of
 relief  has  been  accepted,  ie.  if  the
 second  death  occurs  within  a  five  year
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 [Shri  H.  G.  Vaishnav]
 period,  the  tax  will  .be  less;  such  as  no
 taxation  if  the  second  death  or  third
 death  occurs  within  three  months
 later  on  50  per  cent.,  40  per  cent.,  30
 per  cen‘.  or  70  per  cent,  relief  is
 provided  as  mentioned  in  the  sub-
 clauses  of  clause  30.

 [  have  submitted  by  my  amendment
 that  when  the  principle  of  giving  re-
 lief  for  quick  succession  is  accepted,  it
 should  be  rather  adequate  and  not
 nominal  without  affecting  the  revenue.
 lf  really  relief  is  to  be  granted,  it
 should  be  some  good  relief  which
 in  the  real  sense  can  be  said  as  relief
 given  for  the  quick  succession,  There-
 fore,  what  I  have  submitted  by  my
 first  amendment  is  that  if  the  second
 death  occurs  within  q  period  of  one
 year  there  should  not  be  any  tax  at
 all  and  if  the  second  death  occurs  after
 a  period  of  two  years  then  50  per  cent.
 should  be  taxed.  If  the  second  death
 occurs  within  three  years  40  per  cent.
 relief  should  be  given,  then  30  per
 cent.  and  later  on  for  death  occurring
 within  five  years  20  per  cent.  relief
 should  be  given.  The  purpose  of  my
 amendment  is  to  give  some  adequate
 relief,—some  relief  in  the  real  sense.
 If  it  is  done,  |  think  there  will  be
 neither  hardship  to  the  person  concern-
 ed  nor  the  Government  will  lose  any
 revenue  by  way  of  quick  succession.

 Just  as,  seeing  some  apparent  dis-
 crimination  in  taxation  between  Daya-
 bhaga  and  Mitakshara  families,  the
 Finance  Minister  has  agreed  to  make
 some  changes  to  lessen  the  hardships,
 —if  it  is  so  done  for  the  purpose  of
 Dayabhaga,  I  think  some  relief  or  some
 concession  also  will  have  to  be  given
 to  Mitakshara  people  by  making  some
 reduction;  by  giving  some  more  re-
 lief  in  case  of  quick  succession  because
 the  number  of  deaths  in  Mitakshara
 joint  family  will  be  many  more  than:
 expected  in  other  systems  such  as
 Dayabhaga  or  people  of  other
 religion  e.g.  Muslims  or  Christians.
 So  if  my  amendment  is  accepted
 both  purposes  will  be  served
 i.e.  giving  some  adequate  relief  in  case
 of  quick  succession  and  lessening  a
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 sort  of  discrimination  which  appears
 in  case  of  Mitakshara  people  as  far  as
 Clause  30  38  concerned.

 Shri  Altekay  (North  Satara):  I  would
 Say  a  few  words  with  respect  to  some
 pmbiguities  which,  it  is  said,  exist  in
 the  wording  of  this  Clause.  In  my
 opinion  there  is  no  such  ambiguity.
 So  far  as  what  share  is  to  be  taxed
 on  the  second  death  is  concerned.
 the  Clause  is  very  clear  and  it  says  that
 the  “subsequently  within  five  years
 estate  duty  has  again  become  payable
 on  the  same  property  or  any  part
 thereof  passing  on  the  death  of  the
 person  to  whom  the  property  passed
 on  the  first  death”.  If  the  father  dies
 and  the  estate  goes  to  his  four  sons
 and  one  of  them  dies  later  on  what
 is  to  be  taxed  again  for  the  second
 time  is  the  share  which  hag  gone  to
 that  particular  son  of  the  father’s
 interest  in  the  property.  So  if  the  father’s
 share  was  to  the  extent  of  Rs,  80,000/-
 the  son  who  dies  later  on  within  a
 period  of  five  years  has  an  interest  of
 Rs.  80,000/-  of  his  own  plus  the  share
 of  the  father  that  has  come  to  him
 which  is  Rs.  20,000/-.  According  to  the
 wording  of  this  clause  it  is  clear  be-
 yond  any  shadow  of  doubt  that  the
 share  that  has  gone  to  him  from  the
 father’s  share  i.e.  Rs.  20,000  only
 is  to  be  given  that  benefit
 of  reduction;  nothing  more
 than  that.  The  wording  is  very
 clear  and  in  my  opinion  there  is  ab-v-
 lutely  no  doubt  left  as  regards  the
 particular  position.

 Then  there  was  some  concern  ex-
 pressed  with  respect  to  the  Board.  The
 matter  is  to  be  proved  to  the  satis-
 faction  of  the  Board.  There  are  two
 things  which  are  to  be  proved  to  the
 satisfaction  of  the  Board:  One  is  that
 when  the  first  death  occurs  the  pro-
 perty  was  charged  and  subsequently
 at  the  time  of  the  second  death  whe-
 ther  that  property  is  such  as  is  wfhin
 the  particular  sphere  of  being  charg-
 ed.  The  other  thing  is  whether  that
 particular  death  has  occurred  within
 that  period,  It  is  no  us@  to  say  roughly
 that  he  has  died  within  the  course  of
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 three  or  four  years,  but  exact  period
 has  to  be  proved.  These  things  are  to
 be  proved  to  the  satisfaction  of  the
 Board.  In  my  opinion  this  clause  is
 quite  clear  in  that  respect  and  there  is
 no  ambiguity  left  on  that  point.

 Shri  Gadgil:  Mr.  Chairman,  Sir,  of  all
 the  points  that  are  relevant  for  the
 consideration  of  any  estate  duty  sys-
 tem,  the  most  unpalatable  is  this  part
 of  “quick  succession”  and  where  the
 estate  duty.  is  never  welcome  the
 matter  of  quick  succession  is  all  the
 more  repulsive,  but  it  is  unavoidable.
 Therefore,  a  system  of  relief  has  to  be
 evolved.  There  cannot  be  any  special
 basis  for  accepting  any  particulary  thing.
 All  that  can  be  done  is  only  on  ad  hoc
 conditions,

 Now  whatever  be  the  amendment.
 that  may  be  accepted  eventually  it  does
 not  in  the  least  affect  the  objection
 raised  by  Mr.  More.  Whatever  be  the
 rates,  his  objection  was  that  the  diffi-
 culty  in  the  taxation  remains.  There-
 fore,  I  propose,  Sir,  to  deal  with  that
 objection.  Take  the  ‘example  of  a  co-
 parcenary  where  the  father  dies  with
 the  result  that  the  whole  property,
 whatever  it  is,  after  the’  payment  of
 duty  on  that  share  which  belonged  to
 the  father  goes  to  the  coparcenary  as
 such,  Therefore,  when  the  second  death
 occurs  i.e.  of  any  other  coparcenary,
 we  have  to  consider  what  is  the  proper-
 ty  to  be  taxed  and  what  is  its  relation
 to  the  first  death  if  the  second  death
 occurs  within  the  period  stated  here.
 Now  assume  the  share  of  each  coparce-
 ner  while  the  father  was  alive  to  be
 X.  Now  on  account  of  the  death  of
 the  father  it  is  hound  to  increase  by
 Y.  Then  X  plus  Y  will  be  the  estate
 of  the  person  whose  death  we  con-
 sider  to  be  the  second  death,  But  for
 the  purposes  of  reduction  the  value  of
 that  property  which  was  left  by  the
 father  will  be  taken  into  considera-
 tion.  That  point  has  heen  made  abun-
 dantly  clear  by  Mr.  Altekar,  There-
 fore,  there  is  no  difficulty  whatsoever
 and  if  my  friend  Mr.  More  understands
 the  Clause  in  the  light  of  what  I  have
 said  then  probably  his  difficulty  will
 tbe  removed,
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 Shri  S.  S.  More:  I  could  understand
 the  mathematical  logic  of  Mr,  Gadgil
 but  the  point  is  that  Clause  30  should
 make  it  specifically  clear  so  that  there  is
 no  confusion.  Mr.  Chairman,  Sir,  I
 would  like  to  supplement  what  I  said.
 I  have  taken  |  father  and  6  sons  in  a
 joint  family;  the  share  of  each  is  1/t
 After  the  death  of  the  father  the  sons
 get  /7th  i.e.  the  father’s  share.  Split
 it  into  six  parts  i.e.  1/42.  That  is  the
 share  which  the  son  will  now  get
 along  with  the  other  share.  Now  it
 is  the  1/42  share  of  the  father  which
 has  come  to  A  and  as  far  as  the  charge
 goes,  his  death  for  the  purpose  of
 i/7th  of  the  property  is  the  first
 death,  while  in  the  case  of  the  other
 1/42  part.  it  is  the  second  death,  So  in
 order  to  help  the  assessor  and  remove
 all  difficulties  it  will  have  to  be

 brought  out  more  clearly.

 Shri  Gadgil;  I  am  glad  that  he  ac-
 cepts  the  logic  of  my  mathematical  for-
 mula.  So  far  as  the  proviso  is  concern-
 ed,  it  is  clearly  stated,  “for  the  purpose
 of  reduction.”  Only  that  property  which
 was  left  by  the  father  could  be  equa-
 ted  with  the  share  of  the  father  in  the
 joint  family  property.  So  there  is  no
 difficulty.  I  think  there  are  several
 amendments  which  go  up  to  the  length
 of  ten  yearg  and  fifteen  years,  All
 these  can  be  argued  one  way  or  the
 other.  I  honestly  feel  that  the  scheme
 in  the  clause  has  been  evolved  after
 very  great  deliberation  in  the  Select
 Committee  and  the  scheme  proposed  in
 this  clause  ig  the  best.  The  sorrow  of
 death  is  softened  by  the  falling  in  of
 inheritance.  So,  whenever  in  our  life
 ‘we  want  something  to  be  done  very
 quickly,  we  have  to  pay  more.  Here  {s
 a  proposition  in  which  for  getting  things
 quickly,  we  pay  less.

 Shri  Tulsidas  (Mehsana  West):  I  had
 uo  intention  of  participating  in  this
 debate.  I  had  ‘voiced  my  views  al-
 ready,  but  since  I  have  heard  the  hon.
 Mr.  More  saying  that  mortality  in  the
 Malabar  Hills  is  not  as  high  as  it  is
 perhaps  somewhere  else.  I  would  like
 to  say  a  few  words.  He  seems  to  for-
 get  that  this  rellef  will  not  be  given
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 (Shri  Tulsidas]
 there,  because  mortality  is  not  high.
 They  will  not  die  quick.  Therefore,
 there  is  no  question  of  relief.

 Shri  §,°S.  More:  I  am_  supporting
 your  cause.

 Shri  Tulsidas:  The  point  is......

 Shri  Gadgil:  At  any  rate,  you  are  on
 the  same  bench  today,

 Shri  Tulsidas:  I  would  like  to  make
 one  point  clear.  Somehow  or  other,
 there  is  a  certain  amount  of  feeling  that
 shows  how  the  mind  runs.  If  I  may
 use  the  word,  it  is  perverse.  Somehow
 or  other,  there  is  some  sort  of  con-
 cession  felt  in  this  matter.  There  ig  no
 question  of  concession  here;  because,
 after  all,  nobody  is  going  to  die  for
 getting  this  concession  in  8  shorter
 time.  I  am  really  surprised  how  they
 think  there  is  a  concession  coming
 here.  There  is  a  questjon  of  relief,  re-
 Hef  to  a  family  where  there  is  a  quick
 succession  of  death.  That  is  the  only
 position.  Then,  where  is  the  question
 of  concession  here?  In  America,  even
 though  the  people  are  much  more  rich
 than  here,—this  is  so  even  in  the  middle
 class,—the  people  have  realized  that
 relief  must  be  given  to  the  extent  of
 seven  years,  Perhaps  in  England  it  is
 not  so—we  do  not  know.  But  that  is
 the  fact.  My  hon,  friend  Mr.  Gadgil
 says  that  it  was  done  after  great  de-
 Uberation.  Sir,—if  I  am  not  disclosing
 anything  what  happened  in  the  Select
 Committee—there  was  no  question  of
 deliberation:  only  copying  U.K.  and
 nothing  else.  It  is  no  use  saying:  “con-
 sidered  after  a  great  deal  of  delibera-
 tion.”  It  is  an  absolute  copy  of  the  U.K.
 Act.  Somehow  or  other,  I  am  sorry  to
 say,  whenever  there  is  a  question  of
 any  relief  to  be  given  on  anything,  con-
 sidering  the  conditions  of  our  country,
 then  we  muat  copy  the  U.K.  Act!  When-
 ever  there  is  something  in  the  U.  हू.
 Act  which  has  got  some  little  benefit
 to  be  given  somewhere,  or  leaves  some-
 thing  more  to  be  done,  then  we  forget
 te  copy  from  the  U.K.  Act!

 Let  us  take  the  example  of  clause  9,
 —normal  expenditure  In  U.K,  there
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 is  no  mention  of  putting  any  limit.
 But  we  have  put  a  limit.  It  is  going  to
 create  much  more  hardship  than  its
 imagined.  I  sometimes  really  wonder
 Whether  Mr,  Gadgil’s  logic  or  some-
 body  else’s  logic  works.  But  I  do  feel,
 Sir,  that  in  things  like  this,  when  we
 are  framing  a  new  legislation,  when
 we  are  having  an  Act  like  this,  why
 do  we  have  this  mind—I  mean—of
 having  a  sort  of  loophole  here,  a  catch
 there,  and:so  on?  This  is  a  legislation
 which  we  have  to  evolve  in  this  count-
 ry,  and  we  must  understand  that  be-
 fore  this  legislation  is  understood  by
 the  people,  we  must  do  something  in
 8  manner  which  Wotild  be  reasonable,
 and  in  consonance  with  our  conditions
 here.  I  feel  very  strongly  about  this
 clause,  There  is  no  question  of  con-
 cession,  but  of  relief.  We  know  that  in
 the  families  where  there  is  a  quick
 succession  of  death,  there  is  a  catastro-
 phe.  Here  again,  on  top  of  it,  there  is
 another  question  of  taking  whatever  he
 has  in  the  family.  You  very  well  rea-
 lise,  when  there  is  a  death  in  a  family,
 what  takes  place.  It  is  a  complete  dis-
 organisation  of  the  family.  There  is  a
 certain  amount  of  trouble,  and  it  takes
 time  before  it  settles  down,  Then  there
 is  another  member  in  the  family  who
 dies.  It  again  comes  to  the  same  thing.
 It  will  take  two  years  for  the  property
 of  the  first  person,  who  died,  to  be  tax-
 ed,  Therefore,  it  is  not  a  question  of
 concession.  It  is  more  to  be  looked
 upon  from  the  administrative  point  of
 view.  From  the  administrative  point  of
 view  it  would  be  necessary  that  the

 period  should  have  been  increased,  I
 do  not  understand  when  Mr,  Gadgil
 says  that  it  has  been  done  after  great
 Geliberations.  There  is  no  question  of
 deliberations.  I  feel  it  is  really  not  &

 question  of  concession.  Somehow  ००

 other,  there  is  some  misunderstanding
 that  there  is  a  concession  In  thls.
 Thank  you.

 Shri  है,  K.  Basu:  I  have  moved  an
 amendment—No.  450—to  this  clause
 to  put  in  an  explanation  defining  the
 property  which  should  come  under  the
 purview  of  this  particular  section  which
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 we  are  discussing  today.  Before  I  come

 to  my  amendment,  I  would  like  to  ans-

 wer  Mr.  Kilachand  about  an  expression
 tat  we  have  just  copied  from  the  U.K.

 Act.  I  have  a  very  strong  case  for  it.

 He  tries  to  justify  the  point  of  view

 by  the  new  proviso  we  have  added  to

 clause  9  wherein  we  have  restricted  or

 limited  the  gift  for  marriages,  for  nor-

 mal  expenditure,  to  Rs,  5,000.  I  would

 like  to  remind  him  that  in  the  same

 clause  under  the  U.K.  Act,  the  period
 for  making  this  gift  to  be  left  out  of

 the  purview  of  this  particular  pro-

 vision  is  five  years:  whereas  here  we

 put  in  two  years,  Now,  we  have  al-

 ways  tried  to  say  that  it  is  a  new  thing

 in  our  country  and  so  we  should  follow

 from  where  75  years  back  England

 began.  In  that  event,  of  course  if  you

 extend  the  logic  further,  possibly  Mr.

 Kilachand  will  say  that  even  for  the

 industrial  development  let  us  80  to

 that  period  of  British  history  when  the

 industrial  revolution  first  came  three

 centuries  back,  with  all  those  machines

 and  with  all  that  advantage  of  colonia-

 lism  that  developed  there.  What  I  feel.

 Sir.  is  that  it  is  true  our  judicial  sys-

 tem  and  largely  our  fiscal  system  is

 dependent  on  the  British  model,  be-

 cause  of  our  past  history  and  our  con-

 nection  with  the  British  system.  But

 you  know  our  point  of  view  about  the

 British  assets  and  all  such  things.  What

 I  feel  is  that  it  is  certainly  true  that

 we  want  a  change  from  many  of  the

 British  institutions  and  British  lega-
 cies  that  are  harmful  to  the  interests

 of  the  nation,  But  we  are  certainly  wil-

 ling  to  copy  ०  take  from  the  pages

 of  their  legal  system,  not,  as  I  said,  in

 the  way  in  which  we  used  to  do  in  those

 days,  not  for  the  weight  of  its  autho-

 rity  but  for  its  weight  of  wisdom.  But

 if  you  find  from  the  experience  of  75

 years,  how  they  do  it,  we  might  well

 adopt  those  pspects  twhich  कसा  feel,

 would  be  good  for  the  improvement
 of  our  country  and  also  for  the  purpose

 of  achieving  the  ideais  which  our  Con-

 stitution  has  placed  before  the  people.
 Therefore,  I  do  not  find  there  is  any

 harm  even  if  we  copied  the  British

 system,  at  least  ‘from  their  enactments

 as  they  are.
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 Whether  it  has  been  done  after  much.
 Geliberation  or  for  just  providing  it,.

 it  is  very  difficult  to  say,  because  in

 this  House,  there  are  a  large  number
 of  Members  who  have  dealt  with  the

 matter  possibly  at  length  and  which

 Mr.  Kilachand  thought  should  have:

 been  so.  As  the  Finance  Minister  said

 the  other  day,  actually  the  Bill  was  ori-.

 ginally  drafted  by  one  of  the  greatest.
 jurists  of  our  country,  and  I  think  he

 did  not  just  copy  like  a  clerk  in  the:

 office,  Possibly  he  applied  all  his  mind

 with  whatever  judicial  training  he  nad.

 Then,  it  was  pointed  out  that  this  is.

 a  popular  concession.  I  do  not  know

 whether  it  is  a  popular  concession  oF

 not,  because  it  will  affect  only  the:

 richer  classes,  Naturally  this  taxation:

 is  on.  those  people  who  have  enough

 wealth  and  who  can  afford  to  pay.
 I  do  not  wish  at  this  stage  to  go  inta

 the  rate  of  mortality  in  the  different

 social  strata  of  our  country,  because:

 we  wish,  whether  rich  or  poor  all:
 should  live  long.  Because  of  the  pecu-
 liar  economic  condition  of  our  country
 one  class  of  people  may  be  at  an  ad-.

 vantage  than  the  other,  The  intention:

 of  this  particular  provision  is  to  give:
 certain  concessions  in  the  case  of  death
 in  quick  succession.  Therefore,  if  the

 wealthy  people  are  not  so  crafty  as  to

 give  away  their  property  either  by  way
 of  gift  or  trust,  possibly  they  can  take

 advantage  of  this  particular  provision.
 About  the  other  people  nobody  can

 say  when  the  second  death  will  occur

 after  the  first  death.  So  this  clause

 ig  meant  for  those  people  who  will  be.
 Mable  to  be  taxed  and  who  will  have

 some  surplus  money  after  meeting  alt

 their,  expenses.  Sir,  I  do  not  wish  to.

 elaborate,  as  my  friend  Mr.  More  did,

 but  whoever  dies  in  quick  successiom

 will  get  the  benefit  of  this  vrovision..

 The  other  point  raised—which  has

 already  been  answered  by  Kakasabib

 Gadgil—is  about  the  interpretation  of

 property  and  also  that  it  is  harsh  and

 discriminating  to  the  Mitakshara  sys-

 tem,  Sir,  property  has  been  defined  im

 two  ways,  as  in  the  case  of  the  copar-

 cenary  interest  and  28  in  the  case  of

 separate  or  other  absolute  iimerest.
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 [Shri  K.  K.  Basu]
 -But  I  do  not  think  this  clause  is  am-
 tiiguous  and  I  do  hope  the  administra-
 ‘tion  and  the  judiciary  will  be  in  a
 Position  to  interpret  it  correctly.  Of
 course.  85  Mr,  More  suggested  possi-
 bly  for  extra  caution  or  greater  clarifi-
 ‘cation  in  the  last  sentence  we  might
 ‘add  ‘in  respect  of  property  or  part  of
 ‘the  property  so  passing  shall  be  de-
 duced  as  follows.’  But  I  do  not  think
 it  is  necessary.  But  in  view  of  the
 ‘doubt  that  has  been  raised  hy  a  cer-
 ‘tain  section  of  the  House,  the  hon.  the
 Finance  Minister  may  perhaps  consi-
 ‘der  whether  the  incorporation  of  this
 provision  is  necessary.

 Then,  Sir,  I  want  to  say  a  few
 ‘words  about  my  own  amendment.  In
 ‘the  original  Bill  that  was  discussed  in
 the  House  and  which  was  adapted
 from  the  United  Kingdom  Act,  the
 ‘definition  of  property  was  not  so  wide.
 It  was  only  restricted  to  the  agricul-
 tural  land  and  business.  Now  we
 want  to  extend  it  to  all  classes
 ‘of  property  that  a  person  holds.
 In  view  of  the  peculiar  economy
 of  our  country,  which  is  essentially
 feudal.  I  am  very  douhtful  whether
 this  type  of  concession  should  be
 ‘extended  to  all  classes  of  property.  We
 know,  Sir,  that  in  our  country  there
 @re  persons  who  possess  a  lot  of  black-
 ‘market  money  and  delight  in  hoarding
 ‘wealth  and  jewellery  made  of  gold  and
 ‘silver.  We  do  not,  in  the  interest  of
 ‘the  nation,  wish  such  wealth  should
 be  given  any  concession.  We  feel  that
 tthe  taxation  policy  of  the  Government
 should  be  framed  in  such  a  way  that  in
 the  long  run  all  this  hoarded  wealth
 of  feudal  Icrds  should  be  ploughed
 back  for  the  industrial  development
 and  advancement  of  the  country.

 The  explanation  which  I  seek  to  add
 ‘by  my  amendment  reads:

 “Notwithstanding  any  provision
 in  any  other  section  of  thig  Act,
 property  for  the  purpose  of  exemp-
 tion  includes  agricultural  land  and
 implements,  one  family  dwelling
 house.  and  such  industries  as  Par-
 liament  may  by  law  prescribe.”
 I  want  that  concession  should  be

 extended  in  such  a  way  that  there  {s
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 no  impediment  on  the  creation  of
 wealth,  or  there  is  hardship  in  the  case
 of  marginal  cases  and  also  on  account
 of  the  sentimental  value  attached  to
 family  dwelling  houses.  Our  country
 is,  essentia'ly  an  agricultural  country
 and  we  have  to  make  concessions  to
 the  agricultural  community  for  the
 increase  of  our  national  wealth.  I  do
 not  also  want  to  put  any  check  on
 the  growth  of  industries.  That  is  why
 I  have  said  ‘such  industries  as  Parlia-
 ment  may  by  law  prescribe’.  I  do  not
 want  the  industries  which  have  grown
 up  to  be  adversely  affected  by  quick
 deaths.  Therefore,  I  have  tried  to  dis-
 tinguish  these  three  classes  of  property
 from  other  types  of  property.  No
 concessions  should  be  extended  to  any
 other  kind  of  property.  We  know  that
 on  account  of  the  peculiar  economic
 condition  of  our  country  a  large  sec-
 tion  of  people  take  pleasure  in  hoarding
 wealth  in  the  form  of  jewels  or  silver
 or  gold  utensils  which  have  no  value
 to  the  community  and  which  are  of
 no  service  to  the  nation.  By  giving
 further  concessions  under  this  clause
 we  are  positively  and  consciously  not
 making  efforts  to  bring  all  this  hoard-
 ed  wealth  to  the  service  of  the  com-
 munity,

 I  want  the  House  and  the  Finance
 Minister  to  give  consideration  to  my
 proposal  because  by  our  taxation
 policy  we  must  make  a  conscious  ef-
 fort  to  do  away  with  the  ‘feudal
 character  of  our  economy  and  see  that
 all  the  hoarded  wealth  in  the  country
 is  utilised  for  the  development  of  the
 nation.  Whatever  money  we  get  out
 of  this  measure  we  intend  utilising  for
 developmental  purposes.  It  is  there-
 fore  very  necessary  that  our  policy
 must  reflect  the  mind  which  guided
 us  in  bringing  forward  this  measure.
 I,  therefore,  request  the  Finance
 Minister  to  consider  my  proposition
 with  a  reasonable  and  open  mind  to
 which  he  is  usually  accustomed.

 Mr.  Chairman:  I  think  the  matter
 has  been  sufficiently  discussed.  The
 clause  is  a  simple  one  and  I  think  all
 aspects  have  been  placed  before  the
 House.
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 Shri  Shobha  Ram:  We  are  discussing
 clause  30  which  deals  with  allowances
 for  quick  succession  to  property.  My
 hon.  friend  Mr.  Trivedi  has  thrown
 some  light  on  this  point;  but  I  do  not
 agree  with  him  in  toto.  There  are
 two  fundamental  things  in  this  clause;
 firstly  the  clause  deals  with  the  al-
 Jowance  which  is  extended  for  a
 period  of  five  years.

 Secondly,  the  Select  Committee
 while  introducing  Explanation  No.  2,
 had  pointed  out  that  deaths  occurring
 within  a  period  of  three  months  after
 the  death  of  any  person  should  be
 treated  as  one  death.  Therefore,  there
 should  be  no  double  taxation  on  that
 property.  The  basic  question  comes
 whether  the  period  of  three  months
 which  has  been  given  under  Explana-
 tion  No.  2  is  quite  sufficient  or  not.
 When  deaths  take  place  in  quick  suc-
 cession  and  it  is  demanded  that  some
 concession  should  be  made  in  the  case
 of  immediate  succession,  then  we
 ought  to  see  the  propriety  on  the  basis
 of  judgment,  equity  and  fairness  to
 the  people.  So  far  as  the  question  of
 finances  is  concerned,  I  don't  know  if
 the  period  of  three  months  is  raised
 te  one  year  ft  is  going  to  naturally
 affect  the  total  duty  of  the  country.
 My  amendment  No.  85  lays  down  that
 instead  of  three  months  it  must  be
 one  year.  It  is  very  difficult  to  argue
 whether  three  months  is  more  suitable
 or  one  year  is  more  suitable,  it  is  a
 question  of  judgment  and  propriety
 of  the  enactment.  Three  months,  in
 my  humble  opinion.  is  no  period  at  all.
 It  must  be  at  least  one  year  and  I
 don’t  want  to  quote  other  countries
 for  its  extension  to  three  years  or
 five.  years.  A  period  of  one  year  in
 our  country  is  a  very  reasonable
 period.  After  four  months  if  a  man
 has  to  pay  double  duty,  then  naturally
 he  feels  the  burden.  The  second
 amendment  No.  68  is  a  consequential
 amendment  of  amendment  No.  _  85,
 which  deals  with  Explanation  No.  2.
 The  second  point  which  I  just  referred
 to,  viz.  that  the  allowance  has  been
 extended  over  a  period  of  five  years,
 I  also  agree  to  it  and  I  say  that  the
 period  should  be  extended  to  5  years.

 405  P.S.D.
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 If  the  duty  in  case  of  deaths  occurring
 within  a  period  of  one  year  is  exempted
 naturally  we  have  got  only  four  years
 for  the  allowances  to  be  made,  There-
 fore  my  amendment  No.  68  runs  ar
 follows:

 “Where  the  second  death  occurs
 within  two  years  of  the  first  death,
 by  fifty  per  cent;

 Where  the  second  death  occurs
 within  four  years  of  the  first
 death,  by  374  per  cent:

 Where  the  second  death  occurs
 within  four  years  of  the  first
 death,  by  25  per  cent:

 Where  the  second  death  occurs
 within  five  years  of  the  first  death.
 by  124  per  cent.”

 That  means  that  the  concession  period
 has  not  been  extended.  It  has  re-
 mained  at  five  years  and  within  these
 five  years,  for  the  first  year  no  duty
 shall  be  levied.  So  far  as  the  remain-
 ing  four  years  are  concerned.  the
 duty  is  reduced  by  125  per  cent.  every
 year,  which,  I  think,  ig  more  reason-
 able.  I  don’t  agree  with  the  argument
 advanced  by  Kaka  Sahib  Gadgil  that
 the  sorrow  of  death  is  rather  softened
 by  the  inheritance.  There  are  so  many
 factors  by  which  the  sorrow  of  death
 can  be  softened—might  be  due  to  a
 second  marriage.  Having  regard  to
 the  sentiment  of  the  nation,  we  are
 not  to  make  any  enactment  which  af-
 fects  very  broadly  the  sentiment.  We
 have  also  to  keep  in  view  the  finances
 of  our  country.  If  they  are  reduced
 or  lessened  to  a  great  extent,  natural-
 ly  we  will  not  care  for  the  sentiment
 of  the  people  also.  If  I  mistake  not,
 if  a  period  of  one  year  is  totally  exemp-
 ted  under  Explanation  No.  2,  it  will
 hardly  have  any  financial  effect—it
 cannot  be  more  than  half  per  cent.
 These  are  my  amendments  and  I  ap-
 peal  to  the  hon.  the  Finance  Minister
 to  kindly  look  into  them  and  be  good
 enough  to  accept  them.

 2]  ae.

 Shri  V.  ्,  Nayar:  Mr.  Chairman,
 there  ig  some  danger  in  this  provision
 as  a  whole  because  I  presume  that
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 {Shri  V.  P.  Nayar]
 relief  in  cases  of  quick  succession  is
 to  be  granted,  so  that  there  may  not
 be  a  complete  depletion  in  the  pro-
 ductive  economy  of  the  land.  I  sup-
 pose  Mr.  Deshmukh  also  hinted  to  in
 his  speech,  but,  Sir,  one  point  has
 been  completely  missed  in  this  section,
 and  that  is,  this  Section  which  affords
 relief  on  the  basis  that  the  productive
 economy  should  not  be  disturbed,  is
 likely  to  be  taken  advantage  of  in  the
 case  of  properties  which  are  not  pro-
 ductive  at  all.  I  think  Government
 have  a  genuine  fear  that  what  is
 obtained  by  the  levy  of  estate  duty
 will  not  be  invested  in  productive
 means  to  compensate  on  one  side.  If
 the  Government  do  not  have  a  genuine
 fear,  I  do  not  think  that  a  provision
 like  this  is  at  all  necessary.  One  can
 understand  that  some  relief  is  given
 on  successive  taxation  in  the  case  of
 a  national  emergency.  but  one  cannot
 understand  why  this  concession  should
 be  given  as  a  rule  in  case  of  successive
 deaths,  when  we  know  as  a  matter  of
 fact,  that  all  the  investments  are  not
 in  productive  business  alone.  There  is.
 some  tendency  on  the  part  of  some
 people  to  invest  money  on  the  least
 productive  property.  As  the  House
 knows  and  the  Finance  Minister
 knows,  that  money  or  property  is  not
 invested  always  in  productive  busi-

 ness.  For  example,  there  are  several
 rich  people  who  own  thousands  of
 acres  of  land  which  they  do  not  either
 cultivate  themselves,  or  give  to  people
 who  do  not  have  land  and  who  wish
 to  cultivate.  This  rule  will  be  ad-
 vantageous  to  such  persons,  In  this
 connection  I  would  like  to  read  out
 a  passage,  not  from  any  one  of  our
 economists  but  from  an_  economist
 whom  Mr.  Deshmukh,  I  am  sure  would
 also  like  to  hear.  I  am  reading  from
 page  282  of  the  book,  “Public  Finance”
 by  Ursula  K.  Hicks.

 “Tf  capital  taxes  are  not  ac-
 companied  by  a  compensatory
 increase  in  real  investment.  they
 may  lead  to  “capital  consumption”
 —a_  deterioration  in  the  com-
 munity’s  provision  for  the  future,
 relative  to  its  provision  for  the
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 present.  This  will  only  happen  if
 saving,  equal  in  value  to  the
 taxpayer’s  loss  of  capital  does  not
 take  place  somewhere  else  in  the

 ५  community—”
 Here  is  a  case  where  Government

 wants  to  give  some  retief,  but  I  think,
 Sir,  some  means  ought  to  be  found,  by
 which  we  can  completely  exclude  this
 non-productive  property  from  the  bene-
 fit  of  such  relief.  Personally  I  think.
 Sir,  that  such  exemption  is  necessary
 only  in  the  case  of  a  national  emer-
 gency  as  otherwise  there  will  be  a
 tendency  for  the  rich  to  invest  in  non-
 productive  properties.  I  am  not  going
 to  get  into  the  controversy  whether
 the  rich  man  at  Malabar  Hill  dies  less
 frequently  than  the  rich  man  at  an-
 other  place.  My  point  is  that  there
 will  be  a  tendency  for  the  people  some-
 how  to  avoid  the  duty  and  we  know
 especially  that  the  richest  classes  of
 people  will  not  give  this  duty  to  Gov-
 rnment,  and  {ft  will  be  a  source  of

 encouragement  to  such  people  to
 further  invest  their  money  on  non-
 productive  business  in  order  to  get
 advantage  of  this  provision.

 Shri  C.  है.  Iyyunni:  Nos.  436,  437  and
 438  are  the  three  amendments  that  I
 have  tabled  to  Clause  30.

 One  observation  I  have  to  make  is
 that  when  the  taxation  measure  is  to
 be  passed  in  this  House,  it  is  absolute-
 ly  necessary  that  the  economic  condi-
 tion  of  the  people  should  be  looked
 into.  It  is  true  that  there  are  various
 measures  of  taxation  in  highly  indus-
 trialised  countries  in  the  world.
 That  does  not  necessarily  mean
 that  in  a  country,  where  the  econo-
 my  is  not  very  much  developed
 the  same  thing  should  be  adopted.
 What  is  it  that  this  Explanation
 seeks  to  provide?  In  the  case  of
 a  second  death  taking  place  within
 three  months,  that  is  ninety  days,  it
 is  exempt  from  duty.  In  respect  of
 those  properties  on  which  duty  has

 been  paid  and  on  which  duty  has
 again  to  be  paid  within  three  months,
 then  exemption  is  granted.  But  if  a
 member  of  the  family  who  inherits  the
 property  dies  on  the  9lst  day,  in  that
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 case  that  property  will  be  liable  to  pay
 a  duty  according  to  the  schedule.  That
 is,  only  50  per  cent.  reduction  is  grant-
 ed.  What  I  submit  is  that  in  a  coun-
 try  where  the  Public  Health  Depart-
 ment  has  not  come  up  to  its  height,
 where  the  rate  of  mortality  is  higher
 than  in  any  other  country—perhaps  it
 is  the  highest  in  the  whole  world—
 certainly  it  is  absolutely  necessary
 that  the  period  should  be  a  bit  further
 extended  from  three  months.  My
 submission  is  it  should  be  extended  te
 one  year.

 Shri  Punnoose  (Alleppey):  Is  the
 hon,  Member  aware  that  the  mortality
 ‘rate  is  miserably  low  among  the  rich?

 Shri  C.  R.  Iyyunni:  To  my  mind  I
 do  not  think  there  is  any  statistics
 with  regard  to  the  rate  of  mortality
 among  the  rich?

 Mr.  Chairman:  I  think  that  has  a
 remote  bearing  on  this!

 Shri  C.  R.  lyyunni:  I  am  talking  as
 far  as  the  whole  country  is  concerned.
 What  I  am  submitting  is  that  even  in
 countries  like  U.S.A.,  Japan  and  80
 on  the  period  is  much  more  than
 three  months.  Sometimes  it  goes  up  to
 two  years  or  three,  four  or  five  years.
 According  to  clause  30  of  this  Bill  it
 is  on'y  three  months.  If  in  the  same
 family  another  member  who  has  in-
 herited  the  property  dies  within  one
 year  there  need  not  be  duty  leviable
 on  that  property.  The  duty  has  al-
 ready  been  paid  within  that  year.

 With  regard  to  the  other  matter
 there  is  only  some  slight  change  in
 the  rate  that  I  have  submitted.  The
 Finance  Minister  may  consider  it  and
 accept  it  because  after  all  the  dif-
 ference  is  very  little.  And  if  he  does
 it,  certainly  the  people  will  appreciate
 it  very  much.

 Mr.  Chairman:  I  shall  now  call  upon
 the  Finance  Minister.

 ‘Shri  R.  K.  Chaudhary  (Gauhati):  I
 Wont  to  say  a  few  words.

 Mer.  Chairman:  I  hope  the  hon.  Mem-
 bcr  will  add  something  new.  I  want
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 to  make  one  announcement  before  the
 hor.  Member  begins.  Originally  three
 days  were  fixed  for  the  discussion  of
 clauses  30--34,  and  we  were  going  to
 have  an  afternoon  sitting  tomorrow
 und,  if  necessary,  day  after  tomorrow.
 But  instead  of  that  it  is  proposed  that
 we  make  a  change  and  meet  this  after-
 noon.  Tomorrow  we  may  sit  in  the
 afternoon,  if  necessary.  Because,  at

 _least  so  far  as  I  have  been  able  to  see
 from  the  discussion  of  clause  30,  we
 are  bound  to  finish  it  by  tomorrow.
 And  we  have  three  days  for  these  five
 clauses,  30—34.  So  we  might  dispense
 with  tomorrow’s  afternoon  session.

 Shri  BR.  K.  Chaudbury:  I  am  very
 giad  to  know  that  my  hon.  friend  the
 Finance  Minister  is  shortly  going  to
 visit  the  poor  province  of  Assam.  And
 I  do  not  depend  on  the  newspaper  or
 the  press  for  this  information,  I  had
 it  first-hand  from  his  host  and  I  am

 Mr.  Chairman:  I  think  the  hon.
 Member  might  avoid  these  things  be-
 cause  the  other  Members  may  not  have
 much  interest  in  them.

 Shri  RB.  K.  Chaudhury:  If  he  had
 only  visited  my  province  before  this
 Estate  Duty  Bill  was  brought  before
 this  House,  not  only  the  hon.  Mem-
 bers  of  the  House  but  also  the  hon.
 Finance  Minister  would  have  been
 persuaded  to  accept  an  amendment
 ike  this:

 “That  the  Act  shall  extend  to
 the  whole  of  India  excepting  the
 State  of  Jammu  and  Kashmir  and
 the  State  of  Assam”.

 Shri  Punnoose:  Because  the  mortality
 tate  is  very  high  in  Assam?

 Shri  है,  हू,  Chaudhury:  Yes,  I  was
 coming  to  that.  Then  he  would  have
 been  convinced  that  in  a  State  like
 Assam  where  the  rate  of  mortality  is
 very  high  it  would  be  futile,  it  would
 be  unnecessary  to  subject  the  people
 of  the  province  to  the  harassments
 which  are  usual...

 Shri  A.M.  Thomas  (Ernakulam):
 What  is  the  birth  rate?
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 Shri  B.  K.  Chaudhury:  I  may  tell
 this  to  my  hon.  friend  that  if  we  are
 to  counteract  the  rate  of  mortality  by
 the  birth  rate  I  will  have  to  invite  my
 hon.  friend  to  come  and  live  there.  I
 hope  he  would  gladly  accept  it  because
 after  all  Assam  may  be  poor  in  various
 respects  but  it  is  not  poor  in  beauty
 or  its  womenfolk.

 T  was  saying  that  in  that  State  the
 mortatity  rate  is  indeed  very  high.
 Kala-azar  in  spite  of  Dr.  Brahma-
 chari’s  injections,  sweeps  absolutely
 clean  village  after  village  of  its  popu-
 jation.  Cholera  takes  a  very  large
 toll  every  year.  Not  to  speak  of  kala-
 azar  and  cholera,  ordinary  rnalaria
 claims  a  large  number  of  victims.  If
 the  hon.  Health  Minister  was  here,  I
 would  have  charged  her  of  being  too
 obliging  to  the  hon.  Finance  Minister
 in  order  to  let  death  stalk  freely  in
 the  part  of  the  country  which  is  known
 as  Assam.  If  he  stays  there  a  little
 more  time,—I  hope  he  will  not  stay
 there  many  days  and  will  not  visit
 any  place  other  than  Shillong—he  will
 he  infected  with  malaria  at  once,  un-
 Yess  he  takes  the  precaution  of  taking
 a  dose  of  quinine  every  day.  That  is
 what  happened  to  Pandit  Thakur  Das
 Bhargava.  He  was  there  for  seven
 days  and  when  he  came  back,  he
 came  with  shivering  fever.  Thig  is
 the  state  of  that  part  of  the  country.
 I  submit,  in  a  place  where  numerous
 ‘deaths  occur  in  the  same  family  with-
 in  one  year,  some  exemptions  should
 be  made  in  favour  of  Assam.  As  a
 matter  of  fact,  I  would  say  that  the
 whole  of  India  is  almost  on  the  same
 footing  from  this  point  of  view.  At
 least  one  year’s  time  should  be  grant-
 ed.  Even  for  Adya  shraddha  one  year
 is  taken.  I  do  not  know  whether  the
 Finance  Minister  claims  to  be  a
 Brahmin  or  not.  But.  I  think  this
 estate  duty  is  a  vendetta  on  the  action
 of  those  Hindus  who  are  not  paying
 their  proper  duty  to  their  priests  at
 the  time  of  death.  They  are  not  pay-
 tng  the  proper  duty.  In  order  to  have
 a  revenge  on  those  classes  of  Hindus
 who  do  not  observe  the  annual  funeral
 ceremonies,  this  Bill  has  come.  which
 wants  to  take  much  more  then  what
 the  Brahmin  would  have  taken.
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 Dr.  Krishnaswami  (Kancheepuram):

 What  does  it  mean?

 Shri  R.  K.  Chaudhury:  I  do  not
 know  if  that  custom  ig  prevalent  in
 the  part  of  the  country  of  my  hon
 friend.  But.  here,  not  only  according
 to  custom,  .but  according  to  religion
 also,  funeral  ceremonies,  and  adyu shraddha  have  to  be  performed  and
 sometimes  the  rich  people  have  to  pay
 something  like  Rs.  10,000  or  Rs.  20.000,
 at  the  time  of  the  ceremonies. n

 Mr.  Chairman:  The  hon.  Member
 will  please  come  to  the  ciause  under
 discussion.

 Shri  R.  K.  Chaudhury:  My  point  is
 that.  at  least  for  one  year  exemption
 ought  to  have  been  granted.  which
 even  a  Brahmin  should  allow.  If  at
 least  within  one  year,  another  death
 takes  place,  exemption  should  be  grant-
 ed.  That  must  at  least::should  be
 conceded.  Particularly  I  again  re-
 quest  the  Finance  Minister  to  have
 such  safeguards  in  this  Bill)  which
 would  protect  the  ordinary  person  of
 Moderate  means.  We  should  enable
 him  to  fight  against  the  estate  duty.
 Once  you  are  assessed,  it  ig  very  diffi-
 cult  to  get  rid  of  that  assesrment.
 Once  you  are  on  the  border  line  of
 assessment,  it  always  happens  that  you
 are  subjected  to  assessment  and  you
 do  not  get  any  relief

 भी  एन०  फूल०  जोली  (इन्दौर)
 में  एक  सवाल  पूछना  चाहता हूं।  एक
 सफाई  चाहता  हूं,  भौर  वह  यह  है  कि  क्‍या

 एक  संयुक्त  कुटुम्ब  में  सरवाइवरदिप  के

 आधार  पर  विरासत  में  मिली  हुई  ५०  हजार
 से  काम  मूल्य  की  जायदाद  पर  भो  दूसरी

 भ्या  सस  मृत्यु  कर  रूप  जायेगा,  या

 उसे  मुक्त  माना  जायगा  ?

 Shri  C.  D.  Deshmukh:  The  last
 speaker  from  Assam  spoke  of  the
 border  line  of  assessment.  All  I  know
 ig  that:  his  observations  were  more  or
 less  on  the  border  line  of  relevancy.
 Many  of  the  considerations  which  he
 advanced  were  of  an  embarrassingly
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 personal  nature  and  I  do  not  think
 they  call  for  any  reply.  There  is  only
 one  point  which  he  has  raised  and

 that  is  the  possibility  of  making  a
 distinction  between  one  State  and  an-
 other  on  the  basis  of  rates  of  mortality.
 I  think  the  House  will  agree  that  this
 is  a  principle  which  we  could  not  pos-
 sibly  accept,  because,  then  we  would
 plunge  into  the  unplumbed  depths  of
 complexity.  not  to  speak  of  possible
 discrimination.

 In  regard  to  the  bulk  of  the  amend-
 ‘ments,  roughly  there  are  two  cate-
 gories.  One  goes  to  the  root  of  the
 matter,  in  regard  to  the  socio-econo-
 mic  principles  that  are  imagined  to
 govern  this  particular  clause.  Many
 of  the  arguments  which  have  been
 used  by  Mr.  V.  P.  Nayar  would  affect
 the  whole  pattern  of  the  Bill  and  not
 particularly  this  clause  itself.  That  is
 to  say,  if  one  has  to  encourage  capital
 formation  or  savings  or  investment,
 that  is  a  point  of  view  that  would
 have  to  be  kept  in  mind  throughout.
 and  not  with  reference  to  just  one
 clause  which  seeks  to  temper  the  wind
 to  the  shorn  lamb.

 There  is  the  amendment  No.  450  of
 Mr.  K.  K.  Basu.  Here  again,  T  should
 say  that  the  motive  force  behind  this
 clause  is  not  financial  or  socio-economic
 considerations  so  much  as  administra-
 tive  and  psychological,  The  adminis-
 trative  consideration  is  this.  When

 ‘we  have  once  given  a  comprehensive
 definition  of  property  in  sub-clause  5
 of  clause  2,  if  on  account  of  the  im-
 Pact  of  this  levy  on  the  Hindu  undivid-

 ed  family,  there  are  bound  to  be
 various  complications.  some  of  which
 were  referred  to  by  Mr.  More,  we  do
 not  consider  it  worth  while  to  add  to
 them  by  enacting  a  separate  definition
 of  property  for  the  purpose  of  this
 clause.  There  ts.  of  course,  some
 authority  for  this,  in  the  sense  that  in
 the  U.K.  this  kind  of  relief  which  we
 are  giving  by  this  clause  30  is  confin-
 eA  to  land  or  business  and  not  to  all
 property.  But.  here.  in  this  country.
 We  have  to  take  note  of  the  psychologi-
 cal  atmosphere.  That  is  to  say,  when
 the  tax-gatherer  enters  the  house

 7  SEPTEMBER  958  Estate  Duty  Bill  2626

 struck  by  death  and  deep  in  mourning,
 possibly.  there  would  be  far  greater
 repercussions  than  in  a  country  like
 the  U.K,  I  do  not  quite  agree  with
 Mr.  Gadgil  when  he  says  that  the  joy
 of  inheritance...

 Shri  Gadgil:  I  put  it  negatively:
 sorrow  of  death  ig  softened  by  the  in-
 heritance.

 Shri  0.  D.  Deshmukh:  I  would  like
 to  put  it  this  way:  when  the  satisfac-
 tion  of  succession  is  spoiled  by  sadness
 cr  sorow,  we  want  to  soften  it  by
 this  clause  in  regard  to  quick  suc-
 cession.  Therefore.  ६  think  this  clause
 is  intended  to  apply  when,  shall  we
 say,  the  scythe  of  the  reaper  moves
 a  bit  more  rapidly  than  normally.

 That  brings  me  to  the  question  of
 mortality  rates.  I  have  some  figures
 here.  But,  they  are  not  with  reference
 to  Mr.  More’s  query.  These  figures
 refer  to  a  point  made  by  some  other
 hon.  Member  there.  In  India,  deaths
 under  one  year,  in  a  thousand,  is  101°2;
 in  UK  32°7;  France  ‘58-1;  in  USA  341.
 Therc  is  a  very  large  difference.

 Shri  R.  हैं,  Chaudhury:  On  a  point  of
 information,  Sir.  is  the  Government
 going  to  give  us  any  concession  or
 allowance  on  account  of  births  in  a
 family,  just  as  they  do  in  other  coun-
 tries  in  the  West,  so  that  they  may  be
 counter-acting  on  each  other?

 Shri  C.  D.  Deshmukh:  We  are  not
 eoncerned  here  with  the  birth  rate.
 This  ts  a  death  duty  and  not  a  birth
 duty.

 Shri  R.  K.  Chaudhury:  It  is  an  one-
 sided  affair,

 Shri  8.  S.  More:  Not  a  birth  prize.

 Mr.  Chairman:  We  are  concerned
 with  death  duty  here.

 Shri  Co.  0,  Deshmukh:  I  was  going
 to  cav  that  when  the  expectation  of
 life  in  India  is  29  or  30  years  as
 against  55  or  60  in  other  countries,
 statistics  are  coloured  very  largely  by
 the  huge  mortality  in  this  country  ol
 children  under  one  year.:  Then,  in  the
 age  group  |  to  19,  our  figures  are  alse
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 {Shri  C.  D.  Deshmukh]
 very  high.  Death  among  adolescents
 ig  ll°l  in  India,  Md  in  the  United
 Kingdom;  France  16,  U.S.A.  ov.  Then,
 in  the  age  group  20  to  49,  we  have
 86  for  India,  2:7  for  U.K.,  3.4  and  32
 for  France  and  U.S.A.  So,  although
 ene  might  say  that  the  relative  dif-
 ference  still  continues,  the  absolute
 figures  are  so  small,  that  one  need  not
 take  these  into  account.  Altogether,
 @n  account  of  the  difference  7
 mortality  rates,  a  difference  in  the  scale
 ef  relief  is  not  called  for.

 As  regards  death  among  the  rich,
 er  deaths  classified  as  rich,  middle
 end  poor,  I  am  sorry  I  have  no  statis-
 tics.  Only  the  Subhashitkar  says:

 धनवान  बलवांललो  के  सब:  सर्वत्र  सांदा  |
 A  rich  man  is  always  a  powerful  man.
 So  may  be  that  he  may  live  longer.
 Another  Subhashitkar  says:

 vat  fare:  सकलगुणहीनो5पि

 धनवान्  ॥।
 A  wealthy  person,  even  if  he  has  no
 merit.  may  live  very  much  longer.  But,
 all  these  are  other  people’s  experiences.
 I  do  not  know  any  thing  about  them.
 And,  anyway,  they  are  qualitative  and
 mot  quantitative  which  is  what  was
 required  by  the  hon.  Member.  There-
 fore,  I  do  not  think  it  is  worth  while
 eur  trying  to  redraft  this  clause  in
 the  light  of  some  fancied  differences
 between  mortality  rates  among  dif-
 ferent  classes  or  generally  in  this
 ce\intry  and  in  any  other  country.

 Tken,  Shri  More  had  some  doubts
 about  drafting.  |  personally  think
 that  this  clause  is  clear  enough,  and
 that  is,  it  wishes  to  give  a  certain  con-
 cession  for  quick  succession.  all  other
 things  being  equal.  Whatever  it  is.
 whatever  property  falls  to  be  taxed
 again—it  mav  be  part  of  a  property,
 it  may  be  any  other  object  which  is
 defined  as  property—we  have  to  take
 into  account  not  only  Clause  6,  but  also
 Clause  7.  Taking  all  thatinto  account,
 all  that  we  wish  to  avoid  is  property
 having  to  be  taxed  again  within  a
 certain  period.  And  therefore,  I  do
 not  think,  Sir,  that  ‘wu  censtruing  there
 will  be  any  particular  difficulty.
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 I  cannot  quite  understand  his  state-
 ment  that  the  proviso  is  a  concession.
 It  is  not  a  concession  because  the

 reduction  is  calculated  on  a  lower
 value,  And  if  less  is  deducted,  then
 more  will  be  assessed.  Therefore,  I
 do  not  think  his  fear  is  well-founded.

 Now.  as  regards  the  points  made  by
 other  Members—they  have  either  sug-
 gested  enhancement  of  relief  or  they
 suggest  the  increase  of  the  period  or
 the  increase  of  the  percentage  or  both:
 and  of  course.  there  are  one  or  two
 amendments  which  suggest  limitations
 of  the  scope  of  the  benefit—all  I  would
 like  to  say  at  the  outset  is  that  this
 is  a  mutation  duty,  ie.,  in  theory  it
 has  to  be  paid  every  time  property
 changes  hands  on  account  of  death.
 That  was  the  decision  which  we  took
 when  we  approved  of  the  principle  of
 the  Bill.  And  therefore,  needless  to-
 say  that  unlike  succession  duty,  it  does
 not  take  into  account  all  the  conse-
 quences  on  the  successors,  and  that  is
 why  the  duty  is  the  same  whether  the
 deceased  leaves  six  children  or  more
 or  less.  Now,  what  dg  we  want  to
 achieve  by  quick  succession  relief?  By
 quick  succession  relief  we  merely  try
 to  moderate  the  harshness  of  its  effect,
 and,  as  |  said,  largely  from  the  psycho-
 logical  point  of  view.  I  must  confess
 that.  But  this  attempt  at  moderation
 should  not  go  so  far  as  to  prevent  its
 levy  at  all  except  in  an  exceptiona?
 case  as  some  amendments  seem  to
 suggest.  In  other  words,  it  is  very
 difficult  to  find  the  golden  mean  wher
 there  are  so  many  variables  and  im-
 ponderables  and  immeasurab‘'es.  We
 can  only  go  in  a  matter  like  this  on
 the  experience  of  other  countries.  Now,
 in  Australia  and  New  Zealand  they
 give  no  relief  at  all.  Apparently,  they
 are  not  bothered  by  the  sort  of  prob-
 lems  which  are  facing  many  of  our
 Members  here.  In  the  United  King-
 dom,  relief  is  given  on  the  same  scale
 28  proposed  in  our  Bill,  but  no  excep-
 tion  is  made  for  deaths  within  three
 months.  That  was  a  very  special  con-
 cession  which  was  made  by  us  at  the
 Select  Committee  stage.  And  the
 reason  why  we  chose  three  months,



 2629  Estate  Duty.  Bill

 and  not  one  year,  was  that  we  had
 epidemics  in  mind.  And  we  felt  that
 if  a  succession  of  deaths  took  place  in
 the  same  family  as  happened  in  1918,
 I  think,  when  the  influenza  epidemic
 raged  in  this  country.  deaths  did  occur
 in  very  quick  succession—fortunately,
 since  then,  we  have  not  had  an  epi-
 demic  of  that  kind,  but  we  thought  it
 wise  to  provide  against  it.  Therefore,
 tke  is  no  particular  point  in  saying
 that  three  months  {s  too  little  and  one
 year  is  too.  long.  An  epidemic  surely
 does  not  come  and  stay  for  one  year.
 Therefore,  it  departs  from  the  very
 basis  of  the  relief  that  we  are  seeking
 to  give.

 Now,  as  [  have  pointed  out,  Sir—
 again  I  am_  referring  to  the  United
 Kingdom  provisions—there  the  relief
 is  not  given  on  all  property,  but  is
 confined  only  to  land  and  business.
 And  that  is  the  practice  which  has
 been  adopted  also  in  the  measures  of
 Pakistan  and  Ceylon.  In  the  United
 States  of  America,  the  system  is  a
 little  more  complicated,  but  the  effect
 of  it  seems  to  be  that  the  deduction  of
 property  previously  subject  to  tax  is
 available  on!'y  to  one  of  the  descen-
 dants  of  the  estate.  There  must’  be
 an  intervening  estate  tax  paid  before
 a  second  deduction  can  be  secured.  So,
 it  is  a  more  complicated  procedure
 which  we  have  not  thought  fit  or  ad-
 visable  to  agopt.

 Now,  I  would  like  the  House  to  ap-
 preciate  that,  according  to  our  Bill,
 therefore,  we  give  relief  on  the  value
 of  the  whole  property,  and  that  we
 have  inserted  this  special  provision
 where  no  duty  is  payable  in  the  case
 of  the  second  death.  On  the  whole,
 Sir,  after  considering  very  carefully
 the  observations  made  by  hon.  Mem-
 bers,  I  think  we  ought  to  reject  all
 the  amendments  that  have  been  moved,
 and  I  oppose  them.

 Mr.  Chairman:  Amendment  No.  528
 which  was  moved  by  the  hon.  Minis-
 ter  has  already  been  passed,  and
 therefore,  amendment  Nos.  75,  413,  242
 and  83  which  are  almost  the  same  are
 barred.  I  would  like  to  put  all  the
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 other  amendments  together  to  the
 vote  of  the  House.

 Shri  K.  K.  Basu:  They  are  quite
 different.

 Mr.  Chairman:  If,  of  course,  any  hon.
 Member  wants......

 Shri  K.  K.  Basu:  There  are  amend-
 ments  to  increase.  Certainly  we  do
 not  support  them,

 Shri  C.  D.  Deshmukh:  I  think  theirs
 will  have  to  be  separated.

 Mr.  Chairman:  Supposing  there  are
 some  who  want  only  an  increase,  and
 some  who  want  a  decrease  in.  the
 period,  because  I  do  not  have  a  classi-
 fied  list  before  me  I  have  to  put  them
 together.

 Shri  S.  S.  More:  If  I  may  make
 a  suggestion,  those  who  are  in  favour
 of  an  increase  may  vote  for  all  the
 amendments  regarding  increase  to-
 gether,  and  those  who  are  opposed
 may  vote  together  for  the  other
 amendments.

 Mr.  Chairman:  There  are  certain
 amendments  which  are  of  a  different
 nature  also.  Let  me  put  each  amend-
 ment  separately.

 The  question  is:

 In  pages  8  and  19,  for  clause  30,
 substitute—

 “30.  Allowance  for  quick  suc-
 cession—Where  the  Board  is
 satisfied  that  estate  duty  has  be-
 come  payable  on  any  property
 passing  upon  the  death  of  any
 person  and  that  subsequently
 estate  duty  has  again  become
 payable  on  the  same  property  or
 any  part  thereof  passing  on  the
 death  of  the  person  to  whom
 the  property  passed  on  the
 first  death,  the  amount  of  estate
 duty  payable  on  the  second  doath
 in  respect  of  the  property  so  pas-
 sing,  shall  be  reduced  as  follows:

 Where  the  second  death  occurs
 within  five  years  of  the  first
 death,  by  hundred  per  cent;
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 (Mr.  Chairman]
 Where  the  second  death  occurs

 within  six  years  of  the  first
 death,  by  fifty  per  cent;

 Where  the  second  death  occurs
 within  seven  years  of  the  first
 death,  by  forty  per  cent;

 Where  the  second  death  occurs
 within  eight  years  of  the  first
 death,  by  thirty  per  cent;

 Where  the  second  death  occurs
 within  nine  years  of  the  first
 death,  by  twenty  per  cent;

 Where  the  second  death  occurs
 within  ten  years  of  the  first
 death,  by  ten  per  cent;

 Provided  that  where  the  value
 on  which  the  duty  is  payable  on
 the  second  death  exceeds’  the
 value  of  the  property  on  which
 the  duty  was  payable  on  the  first
 death,  the  latter  value  shall  be
 substituted  for  the  former  for  the
 purpose  of  calculating  the  amount
 of  duty  on  which  the  reduction
 under  this  section  is  to  be  calcula-
 ted..

 Explanation—For  the  purpose
 of  this  section  every  death  shall
 be  deemed  to  be  a  second  death
 in  relation  to  the  death  immedia-
 vély  preceding.”

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
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 Mr.  Chairman:  The  question  is:

 In  page  18,  line  3l,  after  “passing”
 insert  “or  deemed  to  pass”.

 D
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  18,  for  lines  35  to  44,  substi-
 tute—

 “Where  the  second  death  occurs
 within  two  years  of  the  first
 death,  by  fifty  per  cent;

 Where  the  second  death  occurs
 within  three  years  of  the  first
 death  by  thirty-seven  and  a  half
 per  cent;

 Where  the  second  death  occurs
 within  four  years  of  the  first
 death,  by  twenty-five  per  cent;

 Where  the  second  death  occurs
 within  five  years  of  the  first
 death,  by  twelve  and  a  half  per
 cent”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  18,  omit  lines  35  to  38.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  18-~

 (i)  line  35,  for  “one  year’  substt-
 tute  “three  years’.

 (ii)  line  36,  for  “by  fifty  per  cent”
 substitute  “no  duty  shall  be  levied”

 (iii)  omit  lines  37  to  40.
 In  page  18,  line  27,  for  “Where”

 substitute  “During  a  national  emer-
 ency  when”. gency  The  motion  was  negatived.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Mr.  Chairman:  The  question  is:
 4  In  page  18,  line  36,  for  “by  fifty  per

 cent”  substitute  “no  estate  duty  shall
 be  payable”.

 In  page  18,  line  29,  after  “passing”
 insert  “or  deemed  to  pass”.  t

 The  motion  was  negutived.  The  motion  was  negatived.
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 Mr.  Chairman:  The  question  is:

 In  page  18,  line  38,  for  “forty  per
 cent”  substitute  “fifty  per  cent.”

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  18,  line  40,  for  “ten  per
 cent”  substitute  “forty  per  cent.”

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  18,  line  42,  for  “twenty  per
 cent”  substitute  “thirty  per  cen”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  18,  line  44,  for  “ten  per
 cent”  substitute  “twenty  per  cent”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  18,  omit  lines  39  and  40.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  18,  line  40,  for  “ten”  substi-
 tute  “fifty”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  18,  line  40,  for  “ten”  substi-
 tute  “thirty”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  18,  line  42,  for  “twenty  per
 cent”  substitute  “fifty  per  cent”.
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 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  18,  line  42,  for  “twenty”
 substitute  “forty”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 ‘In  page  18,  line  44,  for  “ten”  substi-
 tute  “twenty”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  19,

 (i)  line  5,  for  “three  months”  sub-
 stitute  “one  year”;  and

 (ii)  line  9,  for  “three  months”  sub-
 stitute  “one  year”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  19,  line  5,  for  “three
 months”  substitute  “one  year”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  19,  lines  5  and  9,  for  “three
 months”  substitute  “six  months”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  19,  lines  7  to  9,  omit—

 “and  no  estate  duty  shall  again
 be  payable  on  the  same  property
 by  reason  of  the  subsequent
 deaths  occurring  within  the  said
 period  of  three  months”.

 The  motion  was  negatived.

 Mr,  Chairman:  The  question  is:

 In  page  19,  line  9,  for  “three
 months”  substitute  “one  year”.

 The  motion  was  negatived.
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 Mr.  Chairman:  The  question  is:

 In  page  19,  after  line  9,  insert—

 “Explanation  3.—Notwithstand-
 ing  any  provision  in  any  other
 section  of  the  Act,  the  property
 for  the  purpose  of  this  section  in-
 cludes  agricultural  lan@  and  im-
 plements,  one  family  dwelling
 house  and  such  industry  as  Par-
 liament  may  by  law  prescribe.”

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 “That  Clause  30,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  30,  as  amended,  was  added
 to  the  Bill.

 Clause  3l.—(Exemption  of  interest  of
 Hindu  widow  etc.)

 Skri  G.-D.  Somani:  I  beg  to  move:

 Im  page  19,  for  clause  3l,  substi-
 tute—

 “3l.  When  on  the  death  of  any
 person  governed  by  any  school  of
 Kindu  Law,  his  interest  or  any
 part  of  his  interest  in  any  property
 has  devolved  on  his  widow,  then
 em  the  death  of  the  widow  no
 estate  duty  shall  be  leviable  in
 respect  of  property  thus  passing
 er  such  interest  or  any  part  there-
 ef  to  the  reversionary  heirs  of  her
 husband”.

 Dr.  Krishnaswami:  I  beg  to  move:

 In  page  19,  for  clause  3l,  substi-
 tute—

 “3i,  Where  on  the  death  of  any
 person  governed  by  any  school
 of  Hindu  Law,  his  interest  in  any
 property  has  devolved  on  _  his
 widow,  the  duty  leviable  shall  not
 exceed  half  of  what  it  would
 have  been,  had  the  property
 devolved  absolutely.”

 Shrimati  Sushama  Sen  (Bhagalpur
 South):  I  beg  to  meve:

 In  page  19,  for  clause  31,  substi-
 tute:

 “3l.  When  on  the  death  of  any
 person  governed  by  any  school  of
 Hindu  law,  his  interest  in  any
 property  has  devolved  on  his
 widow,  then  no  estate  shall  be
 leviable  in  respect  of  property
 thus  passing  to  her.”

 Shri  N.  Somana  (Coorg):  I  beg  to
 move:

 ()  In  page  19,  line  10,  after
 “dying”  insert  “or  remarrying”.

 (2)  In  page  19,  line  13,  after  “dies”
 insert  “or  remarries”.

 Shri  S.  द  Ramaswamy:  I  beg  to
 move:

 In  page  19,  line  13,  omit  “within
 seven  years  of  her  husband’s  death”.

 Dr.  Krishnaswami:  I  beg  to  move:

 In  page  19,  line  13,  for  “seven
 years”  substitute  “fourteen  years”.

 Shri  C.  D.  Deshmukh:  I  beg  to
 move:

 in  page  19,  lines  4  and  15,  for
 “persons  who  were  mem-
 bers  of  a  coparcenary  immediate-
 ly  before  or  after  his  death  or
 any  of  them”  substitute  “the  rever-
 sioners  or  any  of  them”.

 Shri  Barman  (North  Bengal—Re-
 served—Sch.  Castes):  I  beg  to  move:

 In  page  19,  lines  4  to  18,  for
 “devolves  upon  persons  who
 were  members  of  a  coparcenary
 immediately  before  or  after  his
 death  or  any  of  them,  no  estate
 duty  shall  be  leviable  in  respect
 of  the  passing  of  the  interest
 aforesaid  on  the  death  of  the
 widow,  if  and  in  so  far  as  estate
 duty  had  been  paid  in  respect  of
 the  passing  of  such  interest  on
 the  death  of  her  husband”.
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 Subsetitute—

 “devolves  upon  any  person
 where  on  the  death  of  any  person
 governed  by  any  school  of  Hindu
 Law  his  interest  in  any  property
 has  devolved  on  his  widow  then
 if  the  widow  dies  within  fourteen
 years  of  her  husband’s  death  and
 the  interest  devolves  upon  any
 person  either  by  survivorship  or
 succession,  no  estate  duty  shali
 be  leviable  in  respect  of  the  pass-
 ing  of  the  interest  aforesaid  on  the
 death  of  the  widow  if  and  in  so
 far  as  estate  duty  had  been  paid
 in  respect  of  the  passing  of  such
 interest  on  the  death  of  her  hus-
 band.”

 Shri  G.  D.  Somani:  I  beg  to  move:

 In  page  19,  line  15,  after  “coparcen-
 ary”  insert  “or  not”.

 Dr.  Krishnaswami:  I  beg  to  move:

 In  page  19,  line  15,  for  “any  of
 them”  substitute—

 “or  to  any  other  heir  under
 any  school  of  Hindu  law.”

 Shri  K.  K.  Basu:  I  beg  to  move:

 In  page  19,  line  15,  after  “or  any  of
 them”  insert—

 “or  to  his  immediate  reversion-
 er”.

 Shri  N.  Somana:  I  beg  to  move:

 In  page  19,  line  17,  after  “death”
 insert  “or  remarriage”.

 Shri  Mulchand  Dube:  I  beg.  to
 move:

 In  page  19,  line  18,  omit  “within
 seven  years  of  her  husband’s  death”.

 Skri  C.  D.  Pande:  I  have  given
 Rotice  of  an  amendinent  to  Clause
 3l,  today.

 Mr.  Chairman:  It  cannot  be  taken
 up  today.

 Now,  there  will  be  general  discus-
 sion  on  the  clause  as  well  as  the
 amendments  moved.
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 Shri  C.  D.  Deshmukh:  I  have  mov-
 ed  amendment  No.  531.  The  justifi-
 cation  for  that  is  that  clause  3l  was:
 intended  to  apply  to  all  cases;  where
 the  estate  known  as  Hindu  widow's.
 limited  interest  passed  to  reversion-.
 ers,  no  estate  duty  would  be  payable,.
 if  the  widow  died  within  seven  years:
 of  her  husband’s  death.  The  open-
 ing  words  of  this  clause  merely  indi-.
 cate  that  it  is  intended  to  apply  in.
 all  cases,  but  a  doubt  has  arisen  be-
 cause  of  the  words  ‘persons  who
 were  members  of  a  coparcenary’.
 They  give  the  impression  that  its
 application  is  confined  only  to  cases.
 governed  by  the  Mitakshara  school
 of  Hindu  Law.  The  amendment
 clarifies  the  position  to  the  effect
 that  this  is  not  so.

 Mr.  Chairman:
 this  amendment.

 Dr.  Krishnaswami:
 to  speak,  Sir.

 Shri  C.  ए.  Deshmukh:  It  might  be
 put  at  the  end,  Sir.  There  may  be
 some  other  amendments  which  may
 say  that  the  whole  clause  may  be
 removed.  On  the  substance  of  _it,.
 there  may  be  controversy.

 Dr.  Krishnaswami:  Then  it  is  all
 right.

 Shri  S.  ्,  Ramaswamy:  Sir,  I  wil?
 speak  on  my  amendment.  Sir,  my
 amendment  is  a  brief  one.  The  pur-
 pose  of  this  amendment  is  only  to.
 see  that  the  lifetime  of  the  widow,
 so  far  as  this  Bill  is  concerned,  may
 not  be  seven  years.  The  Bill,  as  it
 stands,  seeks  to  impose  estate  duty
 if  the  widow  dies  after  seven  years.
 of  her  husband’s  death.  I  do  not
 know  why  the  State  should  step  in
 and  say  that  there  will  be  no  duty  if
 she  dies  within  seven  years  of  her
 husband's  death  and  there  will  be
 duty  if  she  dies  after  seven  years.  |
 contemplate  a  situation  like  this:  the
 reversioners  will  be  praying  for  the
 speedy  death  of  the  widow—
 the  unfortunate  widow—so  that  they
 may  not  be  liable  to  pay  the  estate
 duty  and,  on  the  other  hand,  the
 State  will  be  praying  for  her  long
 life  so  that  they  may  be  able  to  collect
 estate  duty.

 I  shall  put  only

 I  would  like
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 An  Hon.  Member:  Widows  have  a
 wchance.

 Shri  8.  V.  Ramaswamy:  In  between
 “the  two  prayers—the  prayer  of  the
 -reversioners  that  the  widow  may  die
 ‘quickly  and  the  prayer  of  the  Gov-
 ‘ernment  that  the  widow  may  live
 longer  than  seven  years  so  that  they

 ‘may  be  able  to  collect  the  tax—the
 ‘lot  of  the  unfortunate  widow  will  be
 rather  miserable.  (Interruptions).

 “If  estate  duty  has  to  be  collected  on
 the  estate  passing  after  the  death  of

 ‘the  husband,  I  do  not  see  why  it
 -should  be  collected  again,  whether
 the  widow  dies  within  seven  years

 ‘or  after.  That  is  my  only  purpose.
 I  do  not  want  that  this  Bill  should
 interfere  with  her  lot—she  may  live
 happily  according  to  the  time  allotted
 to  her  by  her  own  destiny—and  step
 in  either  to  tempt  the  reversioners  to
 limit  her  lifetime  within  seven  years

 -of  the  death  of  the  husband  or  to
 seek  to  extend  it  beyond  seven  years
 in  order  that  the  duty  may  be  levied,
 I  hope,  Sir,  the  hon.  the  Finance
 Minister  will  persuade  himself  to
 accept  my  amendment  and  see  that

 “no  time-limit  is  set  upon  this.  Thank
 you.

 Shrimati  Sushama  Sen:  My  amend-
 ment  to  clause  3l  is  No.  246.  My  object
 in  moving  this  amendment  is  this.  The
 condition  of  Hindu  widows  in  the

 -country  is  well  known.  The  Hindu
 taw  in  the  revised  form  has  not  been
 wassed  yet.  So  I  fear  that  this  clause
 4s  going  to  make  her  position  even

 ‘more  hard  for  her  than  what  already
 exists.  I  think  that  the  Government
 amendment  which  was  just  moved  by
 the  hon.  Finance  Minister  does  not
 meet  my  point.  The  original  clause
 ays:

 “«  ...if  the  widow  dies  within
 seven  years  of  her  husband’s
 death....”

 *  and  again:

 “  .,.if  and  in  so  far  as  estate
 duty  had  been  paid  in  respect  of
 the  passing  of  such  interest  on  the
 death  of  her  husband”,
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 Supposing  the  assessment  of  fhe
 husband’s  property  is  still  pending,
 and  the  wife  dies,  then  what  happens?
 What  will  happen  to  the  minor  child:
 ven  or  those  who  are  dependent  on
 her?—there  are  many  helpless  in-
 valids  old  parents,  who  have  no  other
 source  of  maintenance  and  of  paying
 the  Estate  duty?

 They  are  not  able  to  pay  the  estate
 duty  twice  over.  The  clause  as_  it
 stands  once  the  husband  dies  estate
 duty  should  have  been  paid.  Then
 where  is  the  exemption?  Suppose  she
 dies  within  one  or  two  years  after  her
 usband’s  death?  What  would  be  the
 position?  It  is  the  same  as  under  the
 clause  of  quick  succession  of  deaths
 which  has  just  been  argued  and  pas-
 sed?  So  I  would  like  the  Govern-
 ment  to  clarify  in  what  way  they  are
 going  to  give  relief  to  the  Hindu
 widows?  I  do  not  see  that  this  clause,
 as  amended  by  Government,  is  going
 to  have  any  effect  on  the  property
 devolving  on  Hindu  widows.  Sir,  I
 would  like  this  point  to  be  clarified.

 Shri  R.  K.  Chaudhury:  I  thank  you,
 Sir,  for  giving  me  this  opportunity.  I
 was  reading  this  clause  very  closely
 and  I  was  tempted  to  oppose  the  pro-
 vision  of  this  Bill  altogether.  But
 having  heard  my  hon.  friend,  Mrs.
 Sushama  Sen,  I  feel  that  it  would
 meet  the  needs  of  the  case  if  her
 amendment  is  accepted.  Now,  Sir,  to
 whom  do  we  wish  to  give  relief?  We
 should,  first  of  all,  try  to  give  relief
 to  the  widows,  Hindu  widows  who  are
 going  to  get  a  limited  estate  only.
 Why  should  her  estate,  which  she  in-
 herits,  be  subjected  to  estate  duty  at
 all?  She  has  got  only  a  limited  estate.
 She  does  not  inherit  the  entire,  ab-
 solute  right.

 Shri  A.  M.  Thomas:  She  is  the  legal
 owner  for  all  practical  purposes.

 hri  R.  K.  Chaudhury:  She  is  the
 legal  owner  for  all  practical  purposes,
 but  she  cannot  sell  or  dispose  of  that
 property.  She  cannot  make  a  gift  of
 the  property.  A  rich  widow  who  in-
 herits  her  husband’s  property  cannot
 even  make  a  suitable  gift  for  a  uni-
 versity  or  any  such  thing.  She  can
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 make  an  agency  for  a  legal  necessity
 and  the  burden  of  proving  that  legal
 necessity  will  be  on  the  person  who
 alleges  it  (interruption).  She  will
 have  to  pay  so  much  estate  duty  and
 she  will  get  only  a  limited  estate.
 Therefore,  our  first  duty  ought  to  be
 to  make  some  provision  for  the  pro-
 tection  of  that  widow's  interest.  The
 rest  of  the  clause  is  immaterial,  so  far
 as  my  idea  goes.  I  do  not  understand
 the  philosophy  of  this—that  minor
 children  of  a  deceased  person  will
 have  to  pay  estate  duty,  whereas  on
 account  of  the  intervening  period,  on
 account  of  the  intervening  succession,
 the  distant  relative  will  be  exempt
 from  paying  this  estate  duty.  What
 is  the  logic  of  it.  Suppose  a  widow
 lives  a  long  time  and  the  property  of
 her  husband  ultimately  reverts  to  a
 relation  which  may  be  a  distant,  dis-
 tant  cousin,  with  whom  perhaps  the
 widow  or  her  husband  had  nothing  to
 do  during  their  lifetime.  Still  that
 reversioner  will  be  exempted  from
 paying  estate  duty  provided  the  widow
 dies  within  seven  years.  It  is  very
 easy  to  make  widows  die  in  a  short
 period.  When  there  is  a  scheming
 reversioner,  when  there  is  8  clever

 nt
 he  can  make  the  widow

 Cis

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  You  want  exemp- tion  for  him?

 Shri  R.  K.  Chaudhury:  The  rever-
 sioner  gets  the  exemption.  He  may
 be  a  distant  cousin,  a  remote  cousin
 who.has  perhaps  been  praying  day
 and  night  for  the  death  of  the  widow
 within  seven  years  so  that  he  may
 come  into  the  property.  He  gets  the
 benefit  of  ‘this  provision.  And  the
 widow  herself,  who  had  inherited  a
 limited  estate,  doeg  not  get  any  bene-
 fit.  Where  is  the  logic  of  it?  In  the
 matter  of  collecting.  taxation,  there
 should  be  some  logic  in  the  whole
 scheme.  There  is  absolutely  no  logic
 here.  You  do  not.  give  relief  to  the
 widow,  but  you.  give  relief  to  a  per-
 eon  who  is  perhaps  entirely  uncon-
 mected  with  the.  family,  who  is  per-
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 haps  at  loggerheads  with  the  family,.
 who  is  perhaps  in  litigation  with  the-
 husband  in  order  to  get  a  portion  of
 the  property.  That  reversioner  will.
 be  exempted  from  paying  any  estate:
 duty  provided  the  widow  dies  within
 seven  years.  Now  the  best  course  for
 all  the  reversioners  would  be  to  revive
 the  old  Sati  system  in  that  line.  After
 the  widow  succeeds  she  should  die  as
 soon  as  possible  in  memory  of  _  her-
 husband.  I  have  read  in  the  papers.
 that  the  system  has  been  practically:
 revived  again.  There  have  been  a
 number  of  cases  in  Delhi  itself.  The
 provisions  of  the  Clause,  of  which  I
 think,  my  friend  Mr.  Shah  is  ‘he.
 author,  would  enable  the  orthodox
 Hindus  to  revive  the  sati  system  and
 give  benefit  to  the  reversioner.  If  the
 wife  dies  with  the  husband  or  after
 the  husband,  because  the  moment  the.
 husband  dies  she  becomes  the  succes-.
 sor  to  the  property,  the  property  be-
 comes  exempt  from  estate  duty  for
 the  reversioner.  I  cannot  see  the  logic
 of  “seven  years”.  How  can  the  lease.
 of  life  of  a  widow  be  given  as  “seven,
 years”?  After  all  what  is  the  mean-
 ing  of  this  “seven  years”?  Is  it  taken.
 from  that  sense  when  a  husband  goes
 away  and  is  not  heard  of  for  seven:
 years  then  the  widow  can  remarry?
 Let  us  now  do  something  about  it.
 You  cannot  say  that  the  average  life:
 of  a  widow  is  seven  years  in  which.
 case  you  will  have  to  say  that  no.
 widow  has  a  right  to  live  after  seven
 years.  Is  that  the  logic  of  it?  I  will
 thank  the  hon.  Minister  for  giving  us
 a  suitable  explanation  for  this.

 Dr.  Krishnaswami:  |  should  like  to-
 make  a  few  observations  on  this  clause
 and  I  hope  my  friend  Mr.  Gadgil,  who
 is  present  here.  will  lend  a  sympathe-.
 tic  ear  to  my  appeal.

 An  Fion.  Member:  [s  he  the  Finance.
 Minister?

 Shri  Raghavachari  (Penukonda)~
 On  a  point  of  order!  It  is  quite  incon
 sistent  with  the  dignity  of  this  House

 ‘that  Members,  who  de  not  form  part
 of  the.  Government.  should  be  asked
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 {Shri  Raghavachari]
 to  listen  and  give  some  sympathy  and

 -support.

 Mr.  Chairman:  I  cnt:rcly  agree.  I
 have  got  one  suggestion  to  make.  It
 will  be  better  for  hon.  Members  not
 to  ask  for  explanations  from  _  non-
 -official  Members.

 Dr.  Krishnaswami:  I  have  not  asked
 for  anything  from  any  hon.  Member
 but  it  is  open  to  ask  hon.  Members  to

 -be  attentive.

 Mr.  Chairman:  Al!  the  same  it  is
 -not  proper  that  hon.  Members  should
 -always  be  addressing  Mr.  Gadgil  or
 any  particular  hon.  Member.  After

 -all  what  Government  does  and  through
 ‘whom  is  a  different  matter.

 Dr.  Krishnaswami:  |  am  quite  aware
 ‘of  the  constitutional  position.  All
 that  I  want  is  to  enlist  his  powerful

 ‘support  for  the  case  that  I  am  plead-
 ing  and  I  hope  at  least  this  particular
 important  clause  will  receive  his  earn-

 ‘est  attention.

 This  particular  clause,  if  I  might
 “say  so,  has  been  very  badly  worded.
 “Exemption  of  interest  of  a  Hindu
 ‘widow  dying  within  seven  years  of
 ‘her  husband's  death”  is  the  marginal
 ‘note  that  has  been  put  to  this  clause.
 What  exactly  is  the  interest  that  a
 ‘Hindu  widow  gets?  It  gives  the  Hindu
 widow  a  life  interest.  According  to
 this  clause  I  am  not  able  to  make  out
 whether  the  life  interest  of  a  Hindu
 ‘widow  is  exempted  from  duty.  This
 “was  brought  to  the  notice  of  the  House
 ‘when  Mrs.  Sen  moved  her  amend-
 ‘ment  in  the  House  that  it  would  be
 “hard  to  tax  the  life  interest  of  the
 Hindu  widows  exactly  on  the  same
 footing  as  the  absolute  interest  that

 ‘devolves  on  any  other  individual.

 2  Noon.

 Secondly  when  a  widow  dies  what
 ‘Ys  the  interest  that  devolves  on  the
 “reversioner.  With  her  death  itself
 ‘that  interest  Is  liquidated.  Therefore.
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 one  finds  it  rather  difficult  to  appre-
 hend  the  full  meaning  of  this  Clause.
 But  apart  from  this,  Mr.  Chairman,  I
 should  like  to  place  before  this  House
 cettain  aspects  of  injustice  which  are
 likely  to  accrue  by  our  taxing  the
 widow's  life  interest.

 The  widow’s  life  interest  has  been  in
 Hindu  law—particularly  in  the  Mitak-
 shara  system  of  Hindu  law,  nothing
 until  the  Legislature  took  into  its  head
 to  pass  in  4938  a  piece  of  ligislation
 conferring  on  the  Hindu  widow  a  life
 interest.  The  trend  of  social  opinion
 in  this  country  and  the  trend  of  justice
 also  is  in  favour  of  enlarging  the
 Hindu  widow’s  interest  and  giving  her
 more  than  what  she  had  previously  got
 viz.  what  was  known  as  income  pre-
 viously,  is  now  known  as  “life  fo-
 terest”.  I  am  aware  of  the  argument
 that  has  been  propounded  that  she
 has  certain  rights  over  the  estate  but
 the  rights  that  she  has  are  of  an  essen-
 tially  limited  character.  She  can  only
 spend  on  legal  necessities.  She  can,
 of  course,  sell  a  portion  of  the  corpus
 to  defray  the  taxation  expenditure.
 For  instance  when  the  estate  duty  is
 levied  on  her  property  and  when  «che
 does  not  have  sufficient  income  tu
 meet  the  estate  duty  then  she  would
 be  perfectly  within  her  rights  to  zell
 away  a  portion  of  the  corpus  from
 which  she  gets  a  life  income.  In  that
 event  what  happens?  You  indirectly
 reduce  the  amount  of  her  life  income
 which  she  is  entitled  to  get  and  I,
 therefore,  feel  that  it  is  certamly  a
 great  act  of  injustice  that  the  widow
 should  be  compelled  to  pay  an  estate
 duty.

 Secondly  this  is  a  point  that  I  would
 like  to  place  before  those  who  have
 given  some  thought  to  this  question.
 What  exactly  is  the  social  policy  be-
 hind  this  particular  clause?  I  have
 been  trying  very  hard  to  find  out  what
 exactly  is  the  social  policy  behind  this
 clause:  It  is  to  be  realised  that  so
 far  as  this  particular  clause  is  can-
 cerned  we  have  sought  to  bring  about
 taxation  of  some  interest  within  about
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 seven  years.  Whether  she  dies  within
 Seven  years  or  after  seven  years  no
 interest  of  hers  devolves  to  any  of
 the  reversioners.

 There  is  another  small  point  to
 which  I  should  like  to  make  a  refer-
 ence.  Even  if  the  Clause,  as  it  stands
 now,  requires  some  anrendments  and
 the  Finance  Minister  moved  an  amend-
 ment’  some  time  ago  for  the  purpose
 of  clarification.  I  have  also  moved  an
 amendment  which  meets  the  object
 much  better  than  the  amendment  sug-
 gested  by  the  official  benches  and  it  is
 for  this  purpose  that  I  should  like

 my  friend  Mr.  Gadgil  to  give  me  his
 earnest  support.  The  amendment
 reads  as  follows:

 “devolves  upon  any  person
 where  on  the  death  of  any  person
 governed  by  any  school  of  Hindu
 Law  his  interest  in  any  property
 has  devolved  on  his  widow  then
 if  the  widow  dies  within  fourteen
 years  of  her  husband’s  death  and
 the  interest  devolves  upon  any
 person  either  by  ‘survivorship  or
 succession,  no  estate  duty  shall
 be  leviable  in  respect  of  the  pass-
 ing  of  the  interest  aforesaid  on  the
 death  of  the  widow  if  and  in  so
 tar  as  estate  duty  had  been  paid
 jn  respect  of  the  passing  of  such
 interest  on  the  death  of  her  hus-
 band.”

 I  have  assumed  for  a  moment  that
 it  is  logical  to  tax......

 Shri  है.  K.  Chaudhary:  Does  it  help
 the  Hindu  widow?

 Dr.  Krishnaswami:  I  assume  for  a
 moment  that  on  some  grounds  the
 House  will  assume  that  !  spite  of  all
 these  pleas  that  have  been  put  before
 the  House,  they  do  not  find  favour  yet
 I  want  to  make  them  look  more  sensi-
 ble.  Ag  the  Clause  now  stands,  it
 reads  as  follows:

 “Where  on  the  death  of  any
 peraon  governed  by  any  scheo!  of
 Hindu  lew”
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 Therefore,  I  suggested  the  amendment
 that  even  whether  a  person  takes,
 either  by  survivorship  or  by  succes-
 sion,  any  property,  estate  duty  shall
 be  leviable  if  the  death  occurs  within
 fourteen  years.  The  reason  why  I
 put  “fourteen  years”  was  to  mitigate
 the  difficulties  of  the  estate  which
 might  have  to  pay  more  if  it  were  only
 “within  seven  years”.  But  even  if  you

 _are  not  prepared  to  accept  seven  years,
 I  think  still  this  amendment  would
 be  technically  better  than  the  official
 amendment  that  has  been’  suggested
 by  the  Finance  Minister.  Personally
 I  should  be  happy  if  he  could  have  the
 widow’s  life  interests  exempted  al-
 together.  I  think  it  would  be  very
 just  if  that  it  was  done.  But  if  that
 {s  not  possible.  the  other  amendments
 that  I  have  suggested  may  be  taken
 up,  namely,  leaving  half  the  rate  of
 duty  which  would  be  leviable  on  an
 absolute  interest.  I  have  great  plea-
 sure  in  supporting  the  amendment
 that  has  been  moved  by  Mrs.  Sushama
 Sen.

 Shri  N.  Somana:  This  is  a  clause
 which  I  feel  has  no  justification  to  be
 on  the  statute  book  at  all.  I  have
 been  trying  my  best  to  find  out  what
 really  this  clause  meant  and  what  is
 the  necessity  for  the  introduction  of
 this  clause  in  the  Bill.  From  a  reading
 of  the  report  of  the  Select  Committee
 that  sat  in  948  when  this  Bill  was
 introduced  earlier,  I  found  it  was
 that  Select  Committee  that  introduced
 this  section  for  the  first  time,  though
 this  clause  was  not  there  in  the  origi-

 nal  Bill.  I  feel,  Sir,  that  there  is  abso-
 lutely  no  justification  for  this  exemp-
 tion  that  is  found  in  this  clause.  My
 reasons  are  firstly,  that  it  is  against
 the  tenor  of  section  30.  I  really  do  not
 understand  why  in  the  case  of  death
 of  a  Hindu  widow  there  should  be  no
 taxation  at  all.  while  in  the  case  of
 other  persons,  there  fs  taxation  within
 even  one  year.  I  feel  that  in  this  case,
 the  position  in  the  case  of  the  widow’s
 death  is  certainly  better  than  even
 the  death  of  a  son  fn  the  case  of  a
 family,  where  the  father  and  the  son
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 [Shri  N,  Somana]
 are  members  of  a  co-parcenary.  My
 submission  is  that,  normally,  succes-
 sion  does  not  go  to  the  co-parceners.
 It  is  only  in  extraordinary  cases  where
 a  person  dies  without  leaving  an  issue
 that  the  succession  goes  to  the  co-
 parceners.  So,  in  the  normal  course
 of  things,  they  do  not  expect  any  estate
 to  get  at  all.  I  do  not  see  any  reason
 at  all  why  there  should  not  have  been
 any  taxation  even  when  the  widow

 dies  even  though  after  the  death  of
 her  husband,

 Then  there  is  another  injustice  that
 is  inherent  in  this  clause.  Sir,  you
 are  aware  that  a  Hindu  widow,  on
 her  re-marriage,  loses  her  right  to  the
 properties  of  her  husband.  In  law,
 it  is  civil  death,  and  the  property  im-
 mediately  goes  to  the  reversioners.
 Now,  we  shall  take  the  case  of  a
 Hindu  widow  dying  or  re-marrying
 even  within  six  months  after  the  death
 of  her  husband.  My  humble  submis-
 sion  is  that  immediately  the  property
 goes  to  the  reversioner,  and  there  is
 no  reason  why  in  the  case  of  the  re-
 versioner  who  enjoys  the  property  by

 8  re-marriage  of  a  widow  should  not
 be  taxed.  So,  as  I  submitted,  there  is
 an  inherent  defect  in  this  section  and
 I  was  trying  to  introduce  an  amend-
 ment  whether  re-marriage  also  could
 be  introduced.  But  technically  my
 feeling  is  that  it  may  not  be  quite
 within  the  scope  of  this  Bill,  heeause
 though  this  Bill  is  called  “Estate  Duty
 Bill,”  it  is  essentially  a  duty  levied
 on  the  death  of  a  person.  Sa,  techni-
 cally,  my  amendment  may  not  be  with-
 in  the  scope.  of  the  Bill,  but  I  do  feel
 it  as  an  argument  in  favour  of  the
 deletion  of  this  clause  altogether.  This
 inherent  defect  is  there,  and  there  is
 a  clear  injustice  done  to  the  persons
 in  the  case  where  a  widow  re-marries
 and  interests  pass  to  the  reversioners.
 I.  do  not  see  any  reason  at  all.  as  I
 said  in  the  beginning,  why  there
 should  be  no  exemption  in  the  case
 of  a  Hindu  widow.  I  read  through
 the.  report  of  the  Select  Committee
 that  wag  submitted  in  ‘1948,  but.I  do
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 not  find  any  reasoning  therein  except
 that  they  say  that  this  new  clause
 was  thought  necessary  by  them.  I
 therefore  feel  that  this  section  should
 either  be  deleted  or  the  period  must
 bé  reduced,  say  at  least  one  year,  ४०
 that  it  may  be  quite  in  keeping  with
 the  tenor  of  section  30.  I  do  not
 know  whether  I  have  made  my  polnt
 very  clear.  I  again  refer  to  section

 30  in  which  connection  I  have  stated
 that  if  a  son  dies  after  the  father's
 death,  the  property  is  taxable,  but  if
 a  widow  dies  after  the  husband  dies,
 within  one  year,  no  tax  is  payable  at
 all.  I  do  not  see  why  a  widow's  death
 should  be  placed  in  a  much  better
 position  thin  the  death  of  a  son.  lL
 do  not  think  the  framers  of  this  छाप
 have  given  sufficient  thought  to  this
 matter.  I  thought  this  section  was
 quite  unnecessary.  If  this  section  is
 to  be  retained  at  all,  I  should  think
 the  exemption  limit  should  not  fo
 beyond  one  year,  because  in  any  case
 it  would  be  very  unfortunate  that

 phere  should  be  any  exemption  at  all.

 ‘My  friend.  Dr.  Krishnaswami,  was
 referring  to  the  fact  that  the  widow
 has  no  rights  at  all.  I  am  sorry  the
 position  of  law  is  not  so  on  the  mat-
 ter.  The  widow  has  certainly  a  right
 of  disposal,  of  course,  subject  to  cer-
 tain  limitations,  but  subject  to  them,
 she  has  rights  of  disposal.  But  she
 has  certainly  all  rights  of  even  abso-

 ‘Jute  disposal,  apart  from  the  right
 of  full  enjoyment  of  the  property.
 There  is  a  widow’s  interest  that  pas-
 ses  on  her  death.  So  far  as_  that
 position  is  concerned,  there  is  nothing
 in  that  section.  I  still  feel  that  the
 exemption  limit  should  never  be  for
 more  than  one  year.  That  would
 cause  great  hardship  and  that  again
 would  certainly  go  against  the  very
 tenor  of  section  30  for  which  alone

 there  is  a  limitation  of  one  year,  and
 so  on.  I  therefore  feel  that  this  sec-
 fuon  requires  certainly  a  reconsidera-
 tion  and  I  make  a  very  earnest  appeal

 ta  the  hon.  Finance  Minister  to  see  if
 this  section  could  not  be  brought  in
 Nine  with  section  30  and  the  limitatica
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 that  is  put  upon  the  widow’s  death—
 seven  years—could  not  be  reduced  to
 at  least  one  year.

 Shri  Altekar:  The  hon.  Member
 who  has  just  spoken  has  not,  I  may
 submit,  rather  properly  grasped  the
 significance  of  the  principle  on  which
 this  concession  is  being  given.  A
 widow  has  in  herself  no  power  of
 alienation.  The  circumstances  under
 which  she  is  entitled  to  alienate  are
 only  those  which  she  can  alienate  as
 a  representative  of  the  last  mate
 holder.  The  legal  necessities  which
 have  been  recognized  as  entitling  her
 to  alienate  the  property  are  those
 which  are  the  responsibilities  of  the
 last  male  holder.  Take,  for  instance,
 selling  the  property,  for  the  purposes
 of  debt  of  the  last  male  holder.  These
 were  the  debts  which  were  incurred
 by  the  last  male  holder  and  as  such
 the  widow  was  entitled  to  pay  and
 for  which  he  was  entitled  to  alienate.
 She  comes  there  simply  as  a  person
 who  is  in  possession  of  the  estate  as
 a  trustee,  though  not  exactly  as  a
 trustee,  but  in  a  similar  capacity.
 She  is  entitled  to  sell  the  property  or
 charge  it  or  mortgage  it  for  the  pur-
 poses  of  the  marriage  of  the  girls  and
 other  persons.  That  also  again  is  a
 condition  which  is  not  being  exercised
 by  her  in  her  personal  capacity,  but
 as  a  representative  of  the  last  male
 holder.  So,  in  almost  all  the  cases
 wherein  she  is  entitled  to  alienate
 She  does  so  not  in  her  personal  capa-
 city  but  as  a  representative,—as  such
 she  was  entitled  and  responsible  to
 be—of  the  last  male  holder.  There-
 fore,  the  power  of  alienation  which

 is  in  her  is  not  in  her  personal  capa-
 city.  I  submit,  therefore,  that  she
 has  got  no  power  of  control  or  dis-
 position  over  the  property  as  her  own.

 Then,  a  widow  is  only  a  mere  car-
 rier  of  the  estate.  She  can  enjoy  the
 corpus  of  the  estate  during  her  tife-
 time,  and  as  such  when  she  8  en-
 joying  that,  she  is  not  in  any  way
 diminishing  the  size  or  property  of
 the  estate  that  came  in  her  hands,
 Therefore,  the  estate  which  has  been

 405  P.S.D.
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 in  her  hands  passes,  as  a  matter  of
 tact,  almost  in  the  same  condition  as
 it  came  in  her  hands,

 Then  again,  the  analogy  was  sug-
 gested  by  the  previous  speaker  that
 why,  when  there  is  a  death  of  the
 male  holder  within  one  year  and
 there  is  quick  succession  the  estate  is
 taxed  even  according  to  the  concession
 granted  to  him  and  with  all  that,  in
 the  case  of  a  widow,  the  seven  years
 free  concession  should  be  given.  I
 submit,  Sir,  that  the  reason  is  that
 even  if  the  male  holder  who  succeeds
 to  the  property  of  the  previous  per-
 son  should  die,  in  a  year,  he  can  with-
 in  that  year  alienate  the  property  for
 himself;  he  can  sell  it,  he  can  mort-
 gage  it,  or  he  can  make  a  gift  of  it
 which  of  course,  under  this  Act,  is
 admissible  for  exemption.  That  the
 widow  is  not  entitled  to  do.  She  can-
 not  on  her  own  account  in  any  way
 reduce  the  corpus  of  the  estate  and
 therefore,  those  concessions,  that  have
 been  given  to  her  or  rather  to  her
 heirs,  that  have  been  mentioned  here,
 are  on  account  of  the  fact  that  the
 estate  will  remain  practically  the  same
 in  her  hands.  Therefore,  I  submit,
 Sir,  that  this  concession  of  seven
 years  that  has  been  given  is  quite
 sound  and  of  course  should  be  sup-
 ported.

 Shri  R.  K.  Chaudhury:  Would  the
 hon.  Finance  Minister  kindly  consider
 one  via  media,  which  I  am  suggest-
 ing?  Let  us  exempt  the  widows  from
 payment  of  estate  duty,  but  let  us
 remove  this  exemption  for  seven
 years.  The  estate  will  at  once  he
 subjected  to  estate  duty  as  soon  as  ne
 dies.  We  can  compensate  one  by  the
 other.  So  we  can  have  a  via  media.
 Exemvt  widows  altogether,  but  sub-
 ject  the  estate  to  estate  duty  imme-
 diately  on  the  death  of  the  deceased.

 Shri  Mulchand  Dube:  There  is  an
 amendment  in  my  name  on  which  I
 wish  to  say  a  few  words.  My  sub-
 mission  is  that  there  does  not  seem
 to  be  any  reason  for  imposing  the
 estate  duty  on  the  death  of  the  widow.
 because  after  the  death  of  the  widow
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 {Shri  Mulchand  Dube]
 the  succession  does  not  open  to  the
 widow  at  all,  the  succession  opens  to
 the  last  male  holder.  Therefore  the
 widow  during  the  time  she  was  in
 possession  had  only  a  limited  interest
 or  life  estate  and  on  her  death  the
 succession  in  fact  goes  to  the  last
 male  holder.  Whoever  succeeds  must
 be  the  heir  of  the  last  male  holder.
 Therefore,  there  is  no  succession  on
 the  death  of  a  Hindu  widow.  If  the
 duty  has  been  levied  once.  there  is
 no  reason  why  it  should  be  levied  a
 second  time  on  the  same  estate  on
 the  death  of  the  widow,  because  she
 has  no  interest  which  could  be  suc-
 ceeded  to  by  a  reversioner.

 Mr.  Chairman:  The  heag  note  is
 rather  misleading  and  that  is  why
 all  this  confusion  has  been  caused.
 So  far  as  I  find  the  relief  is  to  the
 estate.  The  principle  on  which  it  is
 given  is  that  the  estate  having  once
 paid  the  duty,  it  need  not  pay  again
 if  the  widow  dies  within  seven  years.

 Shri  Mulchand  Dube:  If  she  dies
 within  seven  years.

 Mr.  Chairman:  Otherwise  the
 clause  seems  to  be  all  right  so  far  as
 it  carries  out  the  objective.

 Shri  Mulchand  Dube:  The  question
 is  whether  the  limit  of  seven  years
 should  be  there  or  not.

 Shri  C.  D.  Deshmukh:  The  head-
 notes  are  not  part  of  the  Bill.  So

 drafting  change  could  be  introduced
 there  to  make  it  clear.  It  is  not  the

 interest  of  the  widow  that  passes.
 The  draftsman  can  make  it  clear.
 That  need  not  be  passed  as  part  of
 the  clause.  I  follow  your  point.  I  am

 prepared  to  consider  it.

 Shri  Raghavachari:  Sir,  I  have
 risen  to  disabuse  the  minds  of  peopie
 from  whom  we  have  heard  the  argu-
 ment  that  the  widow’s  life  interest  is
 not  property  at  all.  it  is  some  property
 that  has  already  passed  and  there  {s

 nothing  that  really  passes  again.  My
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 submission  is  that  clause  7,  suh-clause
 (l)  perfectly  brings  such  interest  also
 as  property  taxable,  including  the  in-
 terest  of  a  co-parcenary.  According
 to  that  clause  any  interest  which  en-
 larges  itself  after  the  death  of  any
 particular  individual  ‘s  property
 taxable.  Therefore  a  property  that
 passes  after  the  death  of  a  widow  is
 taxable  under  the  law.

 Shrj  Sinhansan  Sinha:  [lave  you
 read  clause  6  along  with  that?

 Shri  Raghavachari:  I  have  read  _  it.
 Section  3l  as  originally  drafted  was
 meant  to  give  relief  only  to  the  estate,
 provided  the  widows  death  took  place
 within  seven  years.  The  idea  was
 that  the  estate  after  the  death  of  the
 husband  had  paid  the  duty  once,  there-
 fore  it  was  entitled  to  exemption  for
 quick  succession.  Further  in  this  pro-
 vision  the  successors  entitled  to  this
 exemption  were  to  be  people  who  were
 coparceners  or  entitled  to  a  share  at

 _the  time  of  the  death  of  the  person
 who  obstructed  it  for  some  time.  By
 the  substitution  of  the  word  “rever-
 sioners”  no  doubt  it  is  made  appli-
 cable  to  the  other  system  of  Hindu
 jaw  also,  but  it  simultaneously  ex-
 tends  the  benefit  to  people  who  might
 be  distant  reversioners  also.  That  is
 one  extension  of  the  benefit  to  people
 which  the  Select  Committee  did  not
 intend  to  give;  though  it  is  to  be  made
 applicable  to  both  the  systems  of
 Hindu  law.  the  language  there  is  not
 happy.  Possibly  it  would  have  been
 permissible  to  add  the  words  “who
 were  male  members  of  the  joint  family
 with  her  husband”.  That  would  have
 really  extended  the  operation  to  both
 the  systems  of  law  and  would  not
 have  really  extended  it  {o  distant
 reversioners  who  might  not  have  al-
 ready  paid  the  tax.  The  reason  for
 the  exemption  made  available  to  those
 who  were  members  of  the  coparcenary
 or  who  were  male  members  at  the
 time  is  that  they  have  already  pald
 the  tax  and  therefore  it  is  unnecessary
 to  tax  the  estate  again.  When  you
 add  the  words  “distant  reversfoners”
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 it  may  be  that  even  in  these  few  years
 some  distant  man  may  come  who
 may  well  afford  or  expected  to  pay
 the  tax  again.  Now  this  modification
 by,  the  substitution  of  the  word  “re-
 versioners”  has  expanded  the  benefit
 to  distant  people  also.

 Shri  S.  C.  Samanta  (lamluk):  My
 friemd  Dr.  Krishnaswami  pleaded  that
 the  period  of  7  years  should  be  en-
 hanced  to  4  years  and  the  arguments
 he  put  forward  did  not  convince  me.
 Sir,  he  is  telling  us  that  the  interest  of
 the  widow  should  be  taken  into  con-
 sideration.  How  can  the  interest  of
 the  widow  be  enhanced  when  the
 property  will  be  passing  after  her
 death?  I  would  have  been  glad-If  he
 pleaded  for  her  that  when  the  pro-
 perty  would  come  to  her,  it  should
 be  exempted  from  duty.  I  find  no
 reason  for  the  enhancement  of  the
 period.  We  are  glad  that  at  least  the
 Government  have  provided  for  7
 years’  exemption  as  regards  duty  on
 estates.  Estates  that  have  been  in-
 herited  by  a  widow  will  be  up  to  her
 life-time  and  during  her  life-time  she
 will  utilise  the  property  and  will  en-
 joy  it.  So,  the  property  after  her
 death  will  pass  to  another  coparcener
 who  should  pay  the  same  duty  to
 Government.  So,  I  whole-heartedly
 support  the  amendment  of  Shri
 Deshmukh.

 Shri  Telkikar:  I  think  this  pro-
 vision  is  a  golden  mean  between  the
 different  opposing  views—one’  favour-
 ing  the  widow's  interest  and  the  other
 fn  favour  of  taxation.  Some  argue
 that  the  woman  has  not  got  much  in-
 terest  in  the  property  and  even  that
 interest  is  ‘a  limited  one.  But  she
 has  got  the  full  right  to  enjoy  ‘the
 property  in  her  life.  The  general
 proposition  in  law  is  that  one  cannot
 give  another  person  more  than  what
 one  possesses,  but  we  find  the  excep-
 tion  in  the  widow.  She  gives  the  right
 to  enjoy  the  property  fully  to  others.
 If  some  property  is  deemed  to  have
 passed  on  her  death  and  if  that  pro-
 perty  is  taxed.  I  don’t  think  there  is
 any  injustice  done  to  her.  I  agree
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 that  a  widow  is  incapable  of  increas-
 ing  her  property  and  therefore  there
 should  be  some  concession  9  her
 favour.  That  is  why  it  has  been  pro-
 vided  that  if  she  dies  within  7  years
 of  her  husband’s  death,  the  property
 which  she  leaves  behind  her  is  exemp-
 ted  from  this  tax.  On  the  other
 hand.  she  enjoys  the  benefits  fully  as
 any  male  member  does  and  the  only
 difference  is  that  she  has  not  got  the
 right  to  squander  away  the  property;
 she  has  only  the  right  to  spend  it  for
 the  purpose  of  the  family.  80  this
 clause  hag  been  provided  to  meet
 these  two  cases  and  I  fully  support
 the  provision  as  it  4s.

 Shri  0.  9.  Deshmukh:  In  regard
 to  the  interests  on  the  death  of  a
 Hindu  widow,  logically  a  stand  can
 be  taken  that  the  whole  thing  is  really
 unnecessary.  It  has  also  been  argued
 that  some  kind  of  concession  is  given.
 But  at  this  stage  we  cannot  take  note
 of  the  logical  argument.  We  must
 concentrate  our  attention  on  the  possi-
 ble  improvement  of  the  clause  and
 that  is  what  I  have  tried  to  do  by
 means  of  an  amendment.  So  far  as
 the  title  is  concerned,  i.e.  the  side
 heading,  I  agree  that  it  means  the
 exemption  in  respect  of  the  cesser  of
 an  interest  of  a  widow,  instead  of  ‘the
 interest  of  a  widow’.  Whatever  in-
 terest  the  widow  has  ceases  on  her
 death  within  7  years  of  her  husband's
 death.  Then,  a  certain  exemption  is
 provided  for.  I  don’t  know  if  it
 would  be  an  improvement—exemption
 in  respect  of  a  cesser  of  an  interest
 of  a  Hindu  widow.  Everyone  knows
 what  exactly  this  clause  means  and
 I  don’t  think  it  is  likely  to  mislead
 anyone  in  its  application  and  that  Is
 what  we  are  concerned  with.  So,  f
 think  with  all  due  respect  we  might
 leave  the  matter  there.

 fa
 (Mr.  Deputy-Speaker  in  the  Chatr]

 Whatever  interest  ceases  on  the
 death  of  the  widow  is  bound  to  pase
 to  the  reversioners  of  the  husband
 and  nothing  in  this  clause  !s  going  to
 change  the  state  of  affairs.
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 [Shri  C.  D.  Deshmukh]
 Then  there  was  a  point  that  if  the

 widow  re-marries,  an  undue  advantage
 may  be  taken  of  it.  Now,  the  whole
 point  is  that  we  are  concerned  with
 what  happens  on  the  death  of  a  per-
 son  and  not  on  his  or  her  re-marriage.
 If  the  widow  re-marries,  of  course,
 she  loses  all  title  to  property  and
 therefore  the  interest  which  devolved
 on  her  husband’s  death  would  revert
 to  the  reversioners.  Such  reversion  is
 not  contingent  on  the  death  of  any
 person  and,  therefore,  no  estate  duty
 is  leviable.  In  my  opinion,  therefore,
 the  amendment  is  redundant  and  does
 not  serve  any  purpose.

 Shri  Ss.  S.  More:  Supposing  she
 marries  within  two  years  of  her  hus-
 band’s  death......

 Mr.  Deputy-Speaker:  If  the  cesser
 of  an  interest  of  a  widow  may  come
 in  diverse  ways.  It  may  come  by
 death;  it  may  come  by  some  other
 marriage.  If  the  cessation  comes  in
 by  virtue  of  re-marriage,  what  would
 happen?

 Shri  C.  D.  Deshmukh:  We  are  only
 concerned  with  interests  which  pass
 on  death  and  we  are  not  concerned
 with  any  other  interests  here.

 -
 Shri  8.  S.  More:  Again,  with  your

 permission,  Sir,  may  I  say  this.  The
 interest  is  supposed  to  pass  on  the
 death  of  her  husband.  Taking  a
 strictly  legal  view  of  the  position—I
 have  read  clause  2l  and  here  we  are
 interpreting  the  canons  of  Hindu
 Law—as  far  as  the  widow  is  concern-
 ed,  she  is  a  limited  owner.  The
 interest  on  her  husband’s  death  as  far
 as  the  reversioners  are  concerned  is
 suspended  for  some  time  by  the  inter-
 vention  of  the  widow  and  it  is  only
 after  her  death  that  this  passing  on
 takes  place.  It  is  only  after  her  death
 that  the  passing  of  the  interest  of  the
 original  owner,  the  absolute  owner,
 takes  place.

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber  is  only  giving  a  better  explana-
 tion,  not  that  he  is  saying  anything
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 against  what  the  Finance  Minister  has
 said.

 Shri  C.  D.  Deshmukh:  We  are  not
 concerned  with  civil  death  but  only
 with’  actual  physical  deaths.

 Shri  R.  K.  Chaudhury:  Sir,  on  a
 point  of  personal  explanation...

 Shri  C.  D.  Pande:  Are  you  a  widow?

 Mr.  Deputy-Speaker:  ‘Personal  ex-
 planation’  must  have  some  reference
 to  what  the  hon.  Member  has  said.
 Has  he  said  anything  00  this?

 Shri  R.  K.  Chaudhury:  Yes,  Sir,
 you  were  not  here  when  I  did.  I  said
 that  the  life  of  a  widow  may  be  in
 danger—something  like  that  I  said.
 But  what  I  wanted  to  know  from  the
 Finance  Minister  and  what  I  begged  of
 him  several  times  was  this  that  when
 “A”  dies  his  widow  inherits  the  pro-
 perty.  The  widow  pays  the  full  estate
 duty.  When  she  dies  even  a  distant
 reversioner  inherits  the  property.  This

 “may  be  a  pure  windfall  to  him.

 Mr.  Deputy-Speaker:  He  pays.

 Shri  R.  K.  Chaudhury:  After  seven
 years.

 Mr,  Deputy-Speaker:  Unless  he  is  a
 member  of  the  coparcenary.

 Shri  RK.  हू,  Chaudhury:  No.  “rever-
 sioner”  is  the  word  used.

 Mr.  Deputy-Speaker:  He  is  rever-
 sioner.

 Shri  R.  K.  Chaudhury:  He  may  be
 a  distant  cousin.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  will  kindly  look  into  the  language
 “persons  who  were  members  of  a  co-
 parcenary”.

 Shri  R.  K.  Chaudhury:  There  is  no
 coparcenary  in  certain  families.
 Actually  he  may  be  the  enemy  of  the
 deceased  husband.  Even  then  he  will
 get  it  as  a  windfall.  And  he  will  have
 to  pay  no  tax,  whereas  the  widow
 has  to.
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 Mr.  Deputy-Speaker:  There  is  no
 personal  explanation  so  far  as  I  can
 see!

 Shri  R.  K.  Chaudhury:  I  said  of  the
 danger  for  seven’  years  to  the  widow.
 That  is  the  personal  explanation.

 Sardar  Hukam  Singh  (Kapurthala-
 Bhatinda):  That  should  be  from  the
 widow,  not  from  you!

 Mr.  Deputy-Speaker:  Here  the
 wording  is  “who  were  members  of
 a  coparcenary”.

 Several  Hon.  Members:  No,  Sir.

 Mr.  Deputy-Speaker:  Has  there
 been  an  amendment  to  this?

 Shri  Raghavachari:  Yes,  No.  531.

 Mr.  Deputy-Speaker:  That  is  to  say,
 even  if  it  should  be  a  distant  rever-
 sioner?  Why  is  this?

 Shri  Gadgil:  If  a  widow  does  not
 die  but  remarries...

 Mr.  Deputy-Spéaker:  We  are  nct
 on  the  question  of  remarriage.  Why
 is  this  concession  enlarged  in  the  case
 of  a  distant  reversioner  on  whom  it
 is  a  windfall?  That  is  the  point.

 Shri  Barman:  It  need  not  be  a  dis-
 tant  cousin  as  Mr.  Rohini  Kumar
 Chaudhury  says;  it  may  be  _  the
 brother’s  son.

 Mr.  Deputy-Speaker:  All  that
 Mr.  Rohini  Kumar  Chaudhury  wants
 to  know  is  this.  The  present  language
 confines  itself  to  persons  who  were
 members  of  a  coparcenary.  But  this
 amendment’  enlarges  the  scope  and
 extends  it  to  a  person  however  re-
 mote  a  reversioner  he  may  be.  Inso-
 far  as  they  are  near  reversioners  who
 were  members  of  a  coparcenary,  Mr.
 Chaudhury  has  no  objection.  But  why
 should  it  be  enlarged  in  the  case  of
 a  distant  reversioner?  It  {s  a  simple
 point.  The  Finance  Minister  may
 answer  it.

 Shri  C.  D.  Deshmukh:  There  {s  no

 way  of  answering  it,  Sir,  because  we
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 don’t  know  what  kind  of  reversioner
 will  have  interest.  But  it  is  only  the
 life  interest  of  the  widow,  which  will
 be  calculated  separately.  What  passes
 to  the  reversioner  is  the  life  interest
 of  the  widow.  It  won't  be  the  whole
 property.

 Shri  Gadgil:  When  a  widow  gets
 her  husband’s  property  ex  hypothesi
 it  means  that  she  gets  her  husband’s
 property  which  is  a  separate  property
 for  all  purposes.  If  he  were  a  copar-
 cener  the  widow  never  gets  anything
 out  of  that  coparcenary  property.

 Mr.  Deputy-Speaker:  I  am  afraid  I
 find  it  difficult  to  accept  this  inter-
 pretation.  The  widow’s  interest  alone
 is  not  the  property  which  is  taxable.
 Because  in  the  earlier  portion  it  is
 said  ‘Where  on  the  death  of  any  per-
 son  governed  by  any  school  of  Hindu
 law,  his  interest  in  any  property  has
 devolved  on  his  widow”....and  then
 “the  interest  aforesaid  devolves  upon
 persons...etc.”.  The  same  _  interest
 which  passes  to  the  widow,  if  it  re-
 passes  to  the  reversioner,  the  entire
 thing,  on  which  the  widow  would  have
 paid  the  duty,  will  again  be  liable  ti
 duty.  It  may  be  even  with  respect  to
 a  near  reversioner  and  that  is  why  a
 seven  years’  exemption  is  given.  The
 only  point  which  Mr.  Rohini  Kumar
 Chaudhury  raises  is  why  should  this
 windfall  go  to  a  distant  reversioner.

 Shri  R.  K.  Chaudhury:  When  you
 are  not  giving  an  exemption  to  the
 widow  you  want  to  give  an  exemption
 to  the  other  reversioners,  however
 distant  they  might  be.  Let  it  not  be
 subject  to  duty  when  the  husband
 dies  and  then,  when  the  widow  dles,
 let  it  be  subject  to  duty.

 Shri  C.  D.  Deshmukh:  Sir,  I  was
 going  to  suggest  that  in  view  of  the
 complicated  nature  of  this  clause  we
 may  hold  this  over  to  the  afternoon
 and  proceed  to  the  next  clause.  Be-
 cause  there  are  certain  matters  of
 doubt,  for  instance  this  point  of  re-
 marriage.  That  difficulty  arises,  whe-
 ther  we  have  this  clause  or  not.  In
 other  words  it  will  have  to  be  con-
 sidered  on  {ts  merits  rather  than  witt
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 {Shri  C.  D.  Deshmukh]
 reference  to  clause  3l.  Suppose  a
 Hindu  widow  re-marries.

 Mr.  Deputy-Speaker:  This  was
 referred  to  in  the  definitions  also—
 civil  death  or  physical  death.

 Shri  R.  K.  Chaudhury:  Sir,  we  are
 on  a  difficult  point  of  law  and  I  think
 you  ruled  that  the  Law  Minister
 should  be  present  on  such  occasions.
 But  he  is  not  even  represented  by  his
 Deputy.

 An  Hon.  Member:  He  has  no
 Deputy.

 Mr.  Deputy-Speaker:  It  is  true  I
 said  yesterday—the  matter  was  raised
 by  Mr.  Bansal—that  where  any  point
 of  law  might  arise  the  Law  Minister
 may  be  here  to  help.  But  the  Law
 Minister  saw  me  today  and  told  me
 that  whenever  the  Finance  Minister
 finds  any  difficulty  on  a  point  of  law,
 certainly  the  Law  Minister  will  be
 available  here.  Even  then  what  he
 said  was  that  if  perchance  any  parti-
 cular  point  is  brought  up,  even  he
 has  to  consult  so  that  what  he  says
 may  be  authoritative.  The  Finance
 Minister  has  said  that  this  may  stand
 over.  I  am  sure  if  it  is  necessary  and
 if  it  is  felt  that  any  explanation  might
 be  necessary  or  his  advice  might  be
 useful  he  would  be  here.

 Shri  C.  ७  Deshmukh:  That  is  what
 I  had  in  mind,  Sir,  that  I  would  con-
 sult  him.

 Mr.  Deputy-Speaker:  And  if  neces-
 sary  he  may  also  be  here  to  explain
 things  further.

 Sbri  0.  D.  Deshmukh:  Because,
 Sir.  I  confess  I  have  no  satisfactory
 answer  on  these  points—what  the
 interests  will  be  when  a  widow  re-
 marries,  irrespective  of  this  clause:
 when  the  interest  is  supposed  to
 devolve  on  the  cesser  of  interest  of
 the  widow;  and  then  the  doctrine  of
 civil  death.  And  then  the  other  ques-
 tion  is  what  is  the  kind  of  interest
 that  passes  on  the  death  of  the  widow,
 because  the  property  has  once  been
 assessed  to  Estate  Duty  on  the  death
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 of  the  owner.  When  the  widow  in-
 herits  a  life  interest,  if  we  do  not  have
 this  clause,  is  it  only  the  life  interest
 that  goes?  Because  that  is  the  only.
 thing  that  ceases  on  her  death.  There-
 fore,  what  is  the  right  in  respect  of
 “the.  interest  aforesaid”  because  it
 refers  to  the  interest  of  the  husband,
 not  of  the  widow.  These  are  compli-
 cated  points  and  I  would  like  to  take
 counsel  with  the  Law  Minister.

 Mr.  Deputy-Speaker:  Very  well.
 Clause  31,  along  with  the  amendments
 to  it,  will  stand  over.

 Shri  Sarmah:  Sir,  I  was  asked
 whether  I  would  move  amendment
 No.  439  standing  in  my  name  and  I
 said  I  would  not  because  ‘the  Finance
 Minister’s  amendment  covers  my
 amendment.

 But,  Sir,  from  the  trend  of  the
 observation  that  was  made  from  the
 Chair....

 Mr.  Deputy-Speaker:  If  the  amend-
 ment  is  changed  for  any  reason,  then

 -I  will  allow  an  opportunity  to  the  hon.
 Member  to  reconsider  his  decision.

 Shri  Sarmah:  There  is  no  question
 of  reconsideration  of  the  merits  of  the
 amendment.

 Mr.  Deputy-Speaker:  No  assurance
 can  be  given  now.  If  perchance  there
 is  any  change  in  the  amendment
 moved  by  the  Government,  we  will
 consider  when  the  time  arises.  On
 account  of  the  present  form  of  the
 amendment,  the  hon.  Member  did  not
 want  to  press  his  amendment.

 Shri  Raghavachari:  Now  that  this
 section  is  left  over  for  further  con-
 sideration  in  the  afternoon,  may  I  also
 suggest  another  point  which  may  be
 considered.  This  section  is  concerned
 with  cases  {n  which  on  a  person’s
 death,  his  widow  has  succeeded.  There
 are  instances  in  which  a  mother  can
 succeed  and  she  is  a  limited  owner:
 any  woman.  not  necessarily  a  widow.
 can  succeed.  A  coparcener  may  die
 and  his  mother  might  happen  to
 succeed.
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 Mr.  Deputy-Speaker:  The  daughter
 also  succeeds.

 Shri  Raghavachari:  Any  woman's
 estate.  That  also  may  be  considered
 instead  of  a  widow.

 Mr.  Deputy-Speaker:  It  has  been
 held  under  the  Hindu  law,  that  there
 is  no  difference  between  the  widow's
 estate  and  a  woman’s  estate.  Nobody
 has  absolute  right  of  disposal.  They
 hold  subject  to  certain  rights.

 Shri  C.  D.  Deshmukh:  The  compli-
 cating  element  is  the  woman,  usually.

 Shri  Raghavachari:  As  J  said,  that
 ‘matter  may  be  considered.  The  other
 matter  is  this.  You  were  not  here,  Sir.
 The  hon.  Minister  explained  that  this
 word  ‘reversioner’  was  introduced  be-
 cause  it  must  apply  to  both  systems
 of  Hindu  law,  whatever  system  of
 Hindu  law  may  be  _  followed  in  the
 family.  The  idea  originally  was,  that
 the  very  people  who  have  paid  the
 duty  once,  and  not  distant  or  remote
 reversioners,  should  have  this  benefit.
 Therefore,  I  also  suggested  that  the
 male  members  of  the  joint  family  at
 the  time  should  be  taken  into  account.
 That  also  may  be  considered.

 Shri  Barman:  At  the  time  when
 the  Chair  wanted  us  to  move  amend-
 ments,  I  did  not  move  my  amendment
 No.  247,  because  of  the  amendment
 moved  by  the  hon.  Finance  Minister.
 If  he  changes  the  amendment,  I  shall
 have  to  move  my  amendment.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  is  equally  entitled  to  change  his
 mind.

 Shri  Pataskar  (Jalgaon):  Now,
 clause  3  is  to  be  held  over.  So  far
 as  I  can  understand,  apart  from  the
 head  note,  this  clause  means:  if  there
 is  an  estate,  which  on  the  death  of
 the  person  who  owns  it,  passes  to  a
 limited  owner  like  a  widow  or  mother
 or  some  such  person,  if  she  dies  with
 in  7  years,  where  the  duty  has  already
 been  paid  when  this  estate  was  in  the
 possession  of  the  limited  owner,  this
 estate  is  proposed  to  be  given  the
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 advantage  or  relief.  Within  seven
 years,  it  cannot  again  be  taxed.  In
 the  case  of  a  limited  owner  inheriting
 that  property,  she  cannot  alienate.
 The  estate  is  the  same.  Therefore,  to
 my  mind,  the  underlying  principle  is
 correct.  What  is  meant  is  if  the  estate
 has  already  paid  the  duty,  when  it
 passed  to  a  limited  owner,  when  ‘hat
 limited  interest  ceases,  it  should  not

 during  that  period.
 The  misconception  has  arisen  from
 the  idea  that  some  relief  is  being
 given  to  the  widow.  It  is  not  so.  The
 widow  is  given  no  relief.  The  widow
 is  paying.  So  far  as  the  present  section
 is  concerned,  the  limited  owner—a
 widow  is  mentioned  in  this  section—
 has  to  pay  and  she  has  paid.  She  pays
 out  of  the  estate.  If  that  limited
 interest  ceases,  the  estate  need  not  be
 made  to  pay  again  within  seven  years.
 Considering  the  whole  section,  it  may
 be  re-drafted  to  give  effect  to  what
 is  really  intended  by  the  section.  The
 head-note  should  also  be  considered.

 Mr.  Deputy-Speaker:  Now,  clause  32
 will  be  taken  up.  There  is  a  new
 elause  3lA,  proposed  by  Mr.  Iyyunni.
 Has  it  anything  to  do  with  clause  3l?

 New  clause  3lA

 Shri  C.  है,  Iyyunni:  There  is  some
 mistake  in  printing  here.  It  is  stated
 here  ‘husband’s  family’.  It  should  read
 as  ‘husband’s  death’.  The  amendment
 reads  as  follows:

 “3lA.  Exemption  of  share  of  a
 widow  dying  within  7  years  of
 her  husband’s  death.  When  on
 the  death  of  a  husband  governed
 by  any  law  other  than  the  Mitak-
 shara  law,  his  widow  gets  a  share
 in  the  property  then  if  the  widow
 dies  within  seven  years  of  the
 husband’s  death,  no_  estate  duty
 shall  be  leviable  in  respect  of  the
 aforesaid  share  if  and  in  so  far
 “as  the  estate  duty  had  been  paid
 in  respect  of  the  share  on  the
 death  of  the  husband.”

 Shri  Sinhasan  Singh:  Is  the  hon.
 Member  speaking  on  Clause  No.  3  or
 327
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 Mr.  Deputy-Speaker:  Hon.  Members
 must  have  the  Order  Paper  with  them.
 Between  Clause  3l  and  Clause  32,
 there  is  a  new  Clause  3lA  which  the
 hon.  Member  wants  to  insert.  Clause
 3l  is  held  over.  The  new  Clause  3lA
 also  relates  to  widow's  estate.  There-
 fore.  let  it  also  be  held  over  till
 Clause  3l  is  passed.

 Shri  C.  R.  Iyyunni:  I  want  to  bring
 to  your  notice  that  there  is  some  dis-
 crepancy.  Instead  of  “family”  it  must
 be  “death”.  (Interruption).

 Shri  V.  P.  Nayar:  How  can  he  say
 “his  widow"?

 Mr.  Deputy-Speaker:  Let  no  mis-
 understanding  be  created  on  account
 ef  expressions  like  “his”  or  “her”.

 Shri  C.  है.  Iyyunni:  There  is  a  word
 “family”.  It  should  be  “death”.  This

 is  what  is  stated:

 “When  on  the  death  of  a  hus-
 band  governed  by  any  law  other
 than  the  Mitakshara  law,  his
 widow  gets  a_  share  in  the  pro-
 perty  then  if  the  widow  dies  with-
 in  seven  years  of  the.  husband’s
 family....”

 It  should  be  “husband's  death”,  and

 not  “husband’s  family”.

 Mr,  Deputy-Speaker:  For  the  word

 “family”,  it  should  be  “death”.  All

 right.  When  it  is  moved,  the  hon.

 Minister  will  consider.  If  it  is  “family”
 it  has  no  meaning.

 shri  0.  D.  Deshmukh:  Very  reason-
 able.

 Mr.  Deputy-Speaker:  So,  this  will
 also  stand  over.

 Clause  32—  (Exemptions)

 Shri  Krishna  Chandra:  I  beg  to
 move:

 aM  In  page  19,  for  lines  23  to  25,
 substitute:

 “(a)  property  taken  under  a

 gift  made  by  the  deceased  for  a
 prescribed  public  charitable  pur-
 908९  a”
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 (2)  In  page  19,  for  lines  23  to  25,
 substitute:

 “(a)  property  taken  under  a
 gift  made  by  the  deceased  for
 suth  public  charitable  purposes
 as  may  be  prescribed:”.

 Shri  S.  V.  Ramaswamy:  I  am  mov-
 ing  Mr.  Tek  Chand’s  amendment  if
 you  will  permit  me.

 Shri  A,  M.  Thomas:  No  permission.

 Mr.  Deputy-Speaker:  Why  did  not
 the  hon.  Member  give  notice  of  it  him-
 self?

 Shri  8,  V.  Ramaswamy:  I  thought
 of  giving  it,  but  since  it  is  already
 there....

 Shri  K.  K.  Basu:  Permission  refused.
 Shri  S.  V.  Ramaswamy:  The  amend-

 ment  stands  in  the  name  of  Mr.  Tek
 Chand.  He  has  authorised  me  to  move
 it.  You  may  kindly  permit  me.

 Mr.  Deputy-Speaker:  Is  it  such  an
 important  one?  The  practice  is  no
 hon.  Member,  except  when  he  is  a
 member  of  the  Government,  can  dele-
 gate  his  authority,  and  ask  another
 member  of  the  Government....

 Shri  S.  S.  More:  Is  it  not  discrimi-
 nation?

 Mr.  Deputy-Speaker:  The  only  point
 is  that  if  an  important  amendment  is
 there,  and  the  Member  is  absent,  on
 account  of  any  serious  or  personal
 difficulty,  in  an  exceptional  case  an-
 other  Member  may  be  allowed  to  move
 that  amendment  as  if  he  were  the
 author  of  the  amendment,  as  Parlia-
 ment  has,  on  the  whole,  notice  of  his
 amendment,  but  I  do  not  think  that
 this  is  of  such  vital  importance  that  I
 should  pass  over  the  absence’  and
 allow  him  to  move  the  amendment
 without  any  excuse  for  delay  in  giving
 notice.

 Shri  S.  द  Ramaswamy:  My  expla-
 nation  is  this,  Sir.  I  thought  of  giving
 it,  but  since  it  was  already  in  the
 name  of  Mr.  Tek  Chand....

 Mr.  Deputy-Speaker:  That  !s  no
 greund,  unless  he  can  explain  to  us
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 that  it  is  of  great  importance.  What
 the  hon.  Member  must  do  if  he  wants
 to  move  an  amendment  on  behalf  of
 another  is  that  he  should  immediately
 give  notice  incorporating  the  amend-
 ment.

 Shri  C.  D.  Deshmukh:  I  beg  to  move:

 (l)'In  page  19,  line  24,  for  “from”
 substitute  “before”.

 (2)  In  page  19,  line  39,  add  at  the
 end  “but  not  exceeding  rupees  fifty
 thousand”.

 (3)  In  page  19,  after  line  39,  insert:

 “(ff)  moneys  deposited  with  the
 Government  in  such  manner  as
 may  be  prescribed  for  the  pur-
 pose  of  paying  estate  duty,  to-
 gether  with  the  interest  which
 has  accrued  due  thereon  at  such
 rate  as  may  be  prescribed,  to  the
 extent  of  the  amount  of  duty  pay-
 able  but  not  exceeding  rupees
 fifty  thousand;”

 (4)  In  page  19,  line  43,  after  “or”
 insert  “archeological  or”.

 (5)  In  page  20,  for  lines  4  to  9,
 substitute:

 “(j)  moneys  earmarked  under
 policies  of  insurance  or  declara-
 tions  of  trust  or  settlements
 effected  or  made  by  a  deceased
 parent  or  natural  guardian  for
 the  marriage  of  any  of  his  female
 relatives  dependent  upon  him  for
 the  necessaries  of  life,  to  the  ex-
 tent  of  rupees  five  thousand  in
 respect  of  the  marriage  of  each  of
 such  relatives.”

 Shri  Banerjee  (Midnapore-Jhar-
 gram):  I  beg  to  move:

 In  page  19,  lines  24  and  25,  omit,—

 “within  a  period  of  six  months
 from  his  death,  to  the  extent  of
 rupees  two  thousand  and  five
 tundred  in  value”.
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 Shri  8,  P,  Sinka  (Monghyr  Sadr
 cum  Jamui):  I  beg  to  move:

 In  page  19,  lines  24  and  25,  omit—

 “within  a  period  of  six  months
 from  his  death,  to  the  extent  of
 rupees  two  thousand  and  five
 hundred  in  value.”

 Shri  Telkikar:  I  beg  to  move:

 In  page  19,  line  24,  after  “from  his
 death”  insert  “which  is  not  acciden-
 tal”.

 Shri  G.  D.  Sgmani:  I  beg  to  move:

 In  page  19,  lines  24  and  25,  omit:

 “to  the  extent  of  rupees  two
 thousand  five  hundred  in  value”.

 Shri  U.  M.  Trivedi:  I  beg  to  move:

 In  page  9,—

 (i)  line  24,  before  “charitable”
 insert  “or”.

 (ii)  line  25,  for  “two  thousand”
 substitute  “twenty-five  thousand”.

 Shri  Jhunjhunwala
 Central):  I  beg  to  move:

 (Bhagalpur

 That  in  the  amendment  proposed  by
 me,  printed  as  No.  667  in  List  No.  24
 of  amendments,—

 for  “one-fifth  of  his  property”
 substitute  “five  per  cent.  of  his
 property”.

 Shri  Altekar:  I  beg  to  move:

 qd)  In  page  9,—

 in  line  25,  add  at  the  end—

 “or  to  the  extent  of  five  per
 cent.  of  the  value  of  the  whole
 estate  of  the  deceased  whichever
 may  be  higher;”

 (2)  In  page  9,—

 in  line  28,  add  at  the  end—

 “or  to  the  extent  of  three  per
 cent.  of  the  value  of  the  whole
 estate  of  the  deceased  whichever
 may  be  higher;”
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 Shri  Krishna  Chandra:  I  beg  to
 move:

 (l)  In  page  19,  omit  lines  26  to  28.

 (2)  In  page  20,  omit  lines  4  to  9.

 Shri  Banerjee:  I  beg  to  move:

 In  page  19,  lines  27  and  28,  omit—

 “within  a  period  of  two  years
 befcre  his  death,  to  the  extent  of
 rupees  one  thousand  and  five
 hundred  in  value”.

 Shri  C.  D.  Pande:  I  beg  to  move:

 (l)  In  page  19,  lines  है  and  28,  omit—

 “to  the  extent  of  rupees  one
 thousand  and  five  hundred  in
 value”,

 (2)  In  page  19,  line  28,  for
 “rupees  one  thousand  and
 five  hundred”  substitute  “five  per
 cent.  of  the  deceased  person’s
 estate”.

 Shrimati  Sushama  Sen:  I  beg  to
 move:

 In  page  9,—

 (i)  line  29,  before  “household”
 add  “residential  house”;  and

 (ii)  after  line  32,  add:

 “Provided  that  if  the  value  of
 the  house  does  not  exceed  to
 rupees  one  lakh”.

 Shri  Barman:  I  beg  to  move:

 In  page  20,  after  line  9,  insert—

 “(k)  one  dwelling  house  to  the
 extent  of  rupees  twenty-five  thou-
 sand  in  value”.

 Shri  H.  G.  Vaishnav:  I  beg  to  move:

 (l)  In  page  20,  after  line  17,  insert—

 “Provided  that  the  class  of  per-
 sons  to  whom  such  additional  re-
 lief  is  sought  to  be  given  does
 not  belong  to  the  princely  order,

 Rulers  of  the  former  Indian
 States  or  their  family  members”.

 (2)  In  page  19,  line  29,  after  “agri-
 cultural”  insert  “cattle  and”.

 Shri  Telkikar:  I  beg  to  move:

 (l)  In  page  19,  line  29,  after  “agri-.
 cultural”  insert  “cattle  and”.

 (2)  In  page  20,  lines  4  and  5,  after
 “consideration  of”  insert  “the  educa-
 tion  and”.

 (3)  In  page  20,  line  5,  after  “his”
 insert  “male  or”.

 Shri  0.  D.  Pande:  I  beg  to  move:

 In  page  19,  lines  3l  and  32,  omit—

 “to  the  extent  of  rupees  two
 thousand  and  five  hundred  in
 value”.

 Shri  Sinhasan  Singh:  I  beg  to  move:

 In  page  19,  lines  3l  and  32,  omit—

 “to  the  extent  of  rupees  two
 thousand  and  five  hundred  in
 value”.

 Shri  U.  M.  Trivedi:  I  beg  to  move:

 (1)  In  page  19,  line  32,  for  “two
 thousand  and  five  hundred”  subs-
 titute  “five  thousand”,

 (2)  In  page  19,  lines  34  and  35,
 for  “but  not  including  any  pre-
 cious  or  semi-precious  stones  or
 ornaments  worked  or  sewn  into
 the  wearing  apparel”.

 Shri  K.  K.  Basu:  I  beg  to  move:

 In  page  19,  omit  lines  36  to  39.

 Dr.  Krishnaswami:  I  beg  to  move:

 In  page  19,  for  lines  40  to  42,  sub-
 stitute—

 “(g)  to  the  extent  of  one-fifth
 of  the  principal  value  of  the  estate
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 teviable  to  duty  or  rupees  fifty
 thousand  whichever  is  less”.

 Shri  G.  D.  Somani:  I  beg  to  move:

 In  page  19,  lines  4l  and  42,  for
 “five  thousand”  substitute  “twenty-
 five  thousand”.

 Shri  C.  D.  Pande:  I  beg  to  move:

 In  page  19,  lines  4]  and  42,  for
 “rupees  five  thousand”  substitute
 “rupees  ten  thousand”.

 ]  PM.
 Shri  G.  D.  Somani:  I  beg  to  move:

 In  page  20,  lines  4  to  6,  for
 “gifts  made  by  a  deceased
 parent  or  natural  guardian  in
 consideration  of  the  marriage  of
 any  of  his  female  relatives  depen-
 dent  upon  him  for  the  necessaries
 of  life’  substitute  “gifts  made  by
 the  deceased  in  consideration  of
 the  marriage  of  any  person”.

 Mr.  Deputy-Speaker:  Amendment
 No,  262.  Mr.  Tek  Chand  is  absent.

 Shri  S.  ९.  Ramaswamy:  May  I  move
 il,  Sir?

 Mr.  Deputy-Speaker:  What  is  the
 amendment?

 In  page  20,  line  5,  omit  “female”.

 Shri  S.  V.  Ramaswamy:  It  may  be
 important.

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  not  certain.

 ९
 Shri  S.  V.  Ramaswamy:  I  am  sub-

 mitting.  It  omits  an  important  cate-
 gory  of  persons.  Actually  it  affects
 half  the  population.

 Mr.  Deputy-Speaker:  That  I  know.
 We  are  not  concerned  with  the  whole
 population.  Enough  about  Hindu
 widows.  I  will  allow  this.  I  will  waive
 notice.  The  hon.  Member  will  write  it
 out  now.

 Shri  S.  V.  Ramaswamy:  I  beg  to
 move:

 In  page  20,  line  5,  omit  “female”.
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 Shri  Raghubir  Sahai  (Etah  Distt.—
 North  East  cum  Budaun  Distt.—East):
 I  beg  to  move:

 (l)  In  page  20,  line  5,  after
 “female  relatives”  insert  “or  for
 the  education  of  minor  male
 relatives”.

 (2)  In  page  20,  line  9,—

 (i)  for  “relatives”
 “female  relatives”.

 substitute

 (ii)  after  “relatives”  add  “and  a
 like  amount  in  respect  of  education
 of  such  minor  male  relative  or  rela-
 tives”.

 Shri  K.  K,  Basu:  I  beg  to  move:

 In  page  20,  line  9,  after  “such  rela-
 tives”  add—

 “and  dealt  with  or  disposed  of
 in  accordance  with  such  conditions
 as  the  Board  may  prescribe.”

 Shri  G.  0,  Somani:  I  beg  to  move:

 In  page  20,  after  line  9,  add—

 “(k)  one  dwelling  house  in
 which  the  deceased  ordinarily
 resided;

 (l)  gratuities  and  all  the  moneys
 received  or  receivable  by  the
 deceased  or  his  nominees  from
 any  provident  fund  in  which  he
 was  a  member  and  salary  or  pen-
 sion  received  or  receivable  for
 two  months  prior  to  death;

 (m)  moneys  invested  by  the
 deceased  in  any  industrial  under-
 taking  which  has  begun  manufac-
 turing  at  any  time  within  a  period
 of  five  years  before  his  death  or
 such  further  period  88  the  Central
 Government  may,  by  notification
 in  the  Official  Gazette,  specify
 with  reference  to  any  particular
 industrial  undertaking;

 (n)  heirlooms,  property  consist-
 ing  of  drawings,  paintings,  prints,
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 (Shri  G.  D.  Somani]

 manuscripts,  works  of  art  of  sci-
 entific  collection;

 (०)  property  taken  under  gifts
 which  form  part  of  the  normal  ex-
 penditure  of  the  deceased,  reason-
 ably  having  regard  to  the  amount
 of  his  income  or  to  the  circum
 stances;

 (p)  gifts  to  recognised  charities
 which  are  exempted  from  income;
 tax  under  section  5B  of  the
 Indian  Income-tax  Act,  1922;

 (q)  gifts  from  State.”

 Shri  S.  V.  Ramaswamy:  I  beg  to
 move:

 In  page  20,  after  line  9,  add:

 “(k)  one  residential  house  be-
 longing  to  the  deceased  and  if
 there  is  only  one  residential  house
 the  whole  of  it  irrespective  of  the
 value.”

 Shri  C.  D.  Pande:  I  beg  to  move:

 In  page  20,  after  line  9,  add:

 “(k)  one  residential  house”.

 Shri  B.  P.  Sinha:  I  beg  to  move:

 In  page  20,  after  line  9  insert—

 “(k)  agricultural  land  to  the
 limit  of  ceiling  fixed  by  the  State
 or  equal  to  the  value  of  rupees
 twenty-five  thousand;

 qd)  one  dwelling  house  occupied
 by  the  family  members.”

 Shri  i  G.  Vaishnav:  I  beg  to  move:

 In  page  20,  after  line  9,  insert—

 “(k)  ancestral  dwelling  house
 to  the  extent  of  rupees  ten  thou-
 sand.”

 Shri  8.  S.  More:  I  beg  to  move:

 {n  page  20,  after  line  9,  insert—

 “(k)  gifts  made  by  the  deceased
 to  persons  who  have  married  out-
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 side  his  own  caste  or  community,
 or  who  is  born  of  an  inter-caste
 marriage.”

 Shri  हे,  हू,  Chaudhury:  I  beg  to
 move:

 Lael

 In  page  20,  after  line  9,  insert—

 “(k)  dwelling  houses  in  which
 the  heirs  and  near  relatives  of
 the  deceased  actually  lived  during
 the  lifetime  of  the  deceased  and
 have  continued  to  live  there-
 after.”

 Shri  U.  S.  Dube:  I  beg  to  move:

 In  page  20,  omit  lines  0  to  17.

 Shri  S.  V.  L.  Narasimham  (Guntur):
 beg  to  move:

 In  page  20,  omit  lines  0  to  1a

 Shri  Tulsidas  (Mehsana  West):  I
 beg  to  move:

 In  page  20,  after  line  9,  insert—

 “(k)  gratuities  and  all  the
 moneys  received  or  receivable  by
 the  deceased  or  his  nominees  from
 any  provident  fund  in  which  he
 was  a  member  and  salary  or  pen-
 sion  received  or  receivable  for
 two  months  prior  to  death”.

 Shri  S.  V.  Ramaswamy:  I  beg  to
 move:

 In  page  20,  after  line  7  insert,—.

 “(3)  Where  an  estate  in  respect
 of  which  estate  duty  is  payable
 comprises  land  on  which  timber,
 tree,  wood  or  underwood  are
 growing,  the  value  of  such  timber
 etc.,  is  not  taken  into  account  in
 estimating  the  value  of  the  estate
 and  the  estate  duty  is  not  pay-
 able  thereon;  but  the  estate  duty
 is  payable  ql)  on  any  net  moneys,
 after  deducting  all  necessary  out-
 goings  since  the  death  of  the
 deceased,  which  may  be  recefved
 from  the  sale  of  timber,  trees  or
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 wood  when  felled  or  cut  during
 the  period  until  the  land  again
 becomes  liable  or  would  but  for
 this  provision  become  liable,  to
 estate  duty  on  a  subsequent  death;
 and  (ii)  if  the  timber,  trees  or
 wood  are  sold  either  with  or  apart
 from  the  land  on  which  they  are
 growing,  on  the  principal  value
 thereof  which,  but  for  this  pro-
 vision,  would  have  been  liable  to
 duty  on  the  death  of  the  deceased,
 after  deducting  the  amount  of  any
 estate  duty  paid  in  respect  of  the
 timber  etc.,  since  that  date.

 (4)  In  the  case  of  any  agricul-
 ture  property  which  comprises
 cottages  occupied  by  persons  em-
 ployed  solely  for  agricultural  pur-
 poses  in  connection  with  the  pro-
 perty  no  account  is  to  be  taken  of
 any  value  attributable  to  the  fact
 that  the  cottage  is  for  residential
 purposes  of  any  persons.  other
 than  agricultural  labourers  or
 workmen  on  the  estate.

 (5)  The  Union  Government
 may  declare  from  time  to  time  the
 holding  of  any  Government  Secu-
 rity  issued  or  to  be  issued,  as  free
 from  liability  to  pay  Estate  Duty.

 (6)  The  Union  Government
 may  exclude  investments  made  in
 new  ventures  from  the  estate  of
 the  deceased.”

 Shri  U.  M.  Trivedi:  Sir,  I  have
 given  notice  of  one  further  amend-
 ment  to  the  amendment  of  Mr.  Desh-
 mukh,  No.  537.

 Mr.  Deputy-Speaker:  When  was  it
 given?

 Shri  U.  M.  Trivedi:  This  morning.

 Mr.  Deputy-Speaker:  The  amend-
 ment  has  not  been  circulated  to  the
 hon.  Members.  Let  me  consider  that
 later  in  the  afternoon.

 Shri  Tulsidas:  I  sent  an  amendment
 on  Friday.  There  has  been  some  mis-
 take.

 Mr,  Deputy-Speaker:  On  whose  part?
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 Shri  Tulsidas:  Obviously  on  the
 part  of  the  office.

 Mr.  Deputy-Speaker:  I  will  ask  for
 its  verification.  It  is  not  in  the  order
 paper  at  the  moment.

 Shri  Tulsidas:  It  was  sent  last
 Friday.

 Shri  Mulchang  Dube:  I  beg  to  move:

 In  page  19,  line  33,  after  “books”
 insert  “declared  to  be”.

 Shri  द  B.  Gandhi  (Bombay  City—
 North):  I  beg  to  move:

 (1)  In  page  ‘19,  omit  lines  36  to  39.

 (2)  In.  page  19,  omit  lines  40  to  42.

 Shri  Tulsidas:  I  beg  to  move:

 In  page  20,  after  line  9,  insert,—

 “(k)  gifts,  settlements  or  other
 dispositions  made  in  favour  of  the
 Central  Government  or  the  State
 Governments  or  in  favour  of  any
 local  or  public  authority;

 reo)  monies  invested  by  the
 deceased  in  any  new  industrial
 undertaking  under  conditions  to  be
 prescribed  by  Government.”

 Shri  U.  M.  Trivedi:  Sir,  my  amend-
 ment....

 Mr.  Deputy-Speaker:  As  an  excep~
 tional  case,  I  waive  notice  of  an
 amendment  to  an  amendment  put
 forward  by  Mr.  Trivedi.

 Shri  U.  M.  Trivedi:  I  beg  to  move:

 That  in  the  amendment  No.
 537  proposed  by  Shri  C.  D.  Desh-
 mukh,  at  the  end,  omit  the  words
 “put  not  exceeding  rupees  fifty
 thousand”,

 Mr.  Deputy-Speaker:  Then  all  the
 amendments  have  been  moved.  No
 more  amendments  will  be  allowed
 hereafter.  Now,  the  hon.  Minister.
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 Shri  C.  D.  Deshmukh:  My  amend-
 ment  No.  534  is:

 In  page  19,  line  24,  for  “from”  subs-
 titute  “before”.

 The  object  is  to  bring  the  phraseo-
 logy  in  conformity  with  the  phraseo-
 logy  in  sub-clause  (b)  and  also  in
 other  clauses  in  the  Bill.  Sir,  it  is  an
 improvement  in  drafting.

 Then,  amendment  No.  536  is:

 In  page  19,  line  39,  add  at  the  end
 “but  not  exceeding  rupees  fifty
 thousand”,

 We  put  a  limit  at  Rs.  50,000,  as
 otherwise,  it  will  give  an  undue  con-
 cession  to  the  more  well-to-do  assSessees.

 Mr.  Deputy-Speaker:  In  the  aggre-
 gate?  Otherwise,  it  may  mean  to  each
 one  of  the  items.

 Shri  C.  D.  Deshmukh:  On  the
 aggregate.

 Mr.  Deputy-Speaker:  Is  it  said  so?

 Shri  C.  D.  Deshmukh:  This  is  on
 line  39:  “moneys  payable  under  one  or
 more  policies  of  insurance  effected  by
 the  deceased  on  his  life,  to  the  extent
 of  rupees  five  thousand”.

 Mr.  Deputy-Speaker:  Is  it  to  the
 extent  of  Rs.  5,000?  Where  does  this
 come  in,  in  32(g)?

 Shri  C.  D.  Deshmukh:  It  is  32(f).
 It  restricts  the  unlimited  amount.

 My  next  amendment  is:

 In  page  19,  after  line  39,  insert:

 “(ff)  moneys  deposited  with  the
 Government  in  such  manner  as
 may  be  prescribed  for  the  purpose
 of  paying  estate  duty,  together
 with  the  interest  which  has  accrued
 due  thereon  at  such  rate  as  may
 be  prescribed,  to  the  extent  of  the
 amount  of  duty  payable  but  not
 exceeding  rupees  fifty  thousand;”.

 This  is  to  enable  advance  payment.
 This  is  a  very  important  amendment.
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 This  is  to  enable  advance  payments  to
 be  made  of  estate  duty,  as  such  a  pro-
 vision  would  be  necessary,  as  it  may
 not  be  possible  in  all  cases  for  persons
 to  take  out  policies  of  insurance.  At  a
 certain  age  group  no  insurance  com-
 pany  will  insure,  particularly  when
 the  person  is  advanced  in  age.  A  limit
 of  Rs,  50,000  has  been  put  in,  for  the
 same  reason.  Otherwise,  it  would  give
 an  undue  advantage  to  the  more  well-
 to-do  assessees.

 Then,  the  next  amendment  is:

 In  page  19,  line  43,  ofter  “or”  insert
 “archeological  or’’.

 We  have  inserted  this  at  the  instance
 of  the  Ministry  of  Education.

 My  last  amendment  is:

 In  page  20,  for  lines  4  to  9,  substi-
 tute:

 “(j)  moneys  earmarked  under
 policies  of  insurance  or  declara-
 tions  of  trust  or  settlements
 effected  or  made  by  a  deceased
 parent  or  natural  guardian  for  the
 marriage  of  any  of  his  female  re-
 latives  dependent  upon  him  for
 the  necessaries  of  life,  to  the  extent
 of  rupees  five  thousand  in  respect
 of  the  marriage  of  each  of  such
 relatives.”

 We  feel  that  the  clause  deleted  is
 redundant,  in  view  of  the  amendments
 to  clause  9;  so,  sub-clause  (j)  is  re-
 drafted.  The  rest  of  it  is  for  the  reason
 I  have  explained.

 Mr.  Deputy-Speaker:  So,  I  will  put
 the  amendments  to  vote,  except  in  so
 far  as  Mr.  U.  M.  Trivedi’s  amendment
 is  concerned.

 Shri  U.  M.  Trivedi:  I  think  we  can
 take  it  up  in  the  afternoon.

 Mr.  Deputy-Speaker:  The  House
 will  now  adjourn  and  meet  again  at
 4  p.m.  today.

 The  House  then  adjourned  till  Four
 of  the  Clock.
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 The  House  re-assembled  at  Four  of
 the  Clock.

 {Mr.  Deputy-SpPEaker  in  the  Chair]
 Mr.  Deputy-Speaker:  We  shall  con-

 tinue  the  discussion  on  clause  32.
 Shri  Raghuramaiah  (Tenali):  So  far

 as  this  clause  is  concerned,  I  want  to
 confine  myself  to  a  matter  of  consti-
 tutional  importance.  Both  in  the
 original  clause  32  and  in  the  amend-
 ment  which  has  been  moved  by  the
 Finance  Myjnister,  it  is  proposed  0०0
 include  agricultural  land  in  a  State
 which  has  not  yet  decided  to  adopt
 this  legislation  within  the  total  aggre-
 gate  for  purposes  of  determining  the
 rate  payable.

 Mr.  Deputy-Speaker:  That  is  in
 clause  33.  We  are  on  clause  32.

 Shri  Raghuramaiah:  I  am_  very
 sorry.

 Shri  Altekar:  Following  the  progress
 of  the  debate  in  the  House  on  this
 Estate  Duty  Bill,  an  impression  is
 growing  upon  me  that  the  age  of
 charity  is  gone  and  vhat  the  age  of
 severity  with  controllers,  calculators

 and  tax-masters  as  its  ushers  is  suc-
 ceeding.  The  glory  of  charitable  insti-
 tutions  seems  to  face  a_  veritable
 disaster.  These  institutions  are  in  the
 throes  of  an  eclipse,  be  it  partial  total
 or  annular.  They  are  being  over-run
 by  the  shadows  of  the  new  orbs  on
 the  planning  horizon.  It  appears  that
 ideas  and  ideologies  ckange  with  ages.
 and  here  also  we  find  some  change  in
 the  attitude  towards  charity.  Before
 the  attainment  of  Swaraj,  charity  was
 a  matter  of  great  piety  and  serenity
 but  after  our  attaining  Swaraj,  it  has
 been  relegated  to  a  minor  position.  As
 regards  our  attitude  towards  charity,
 I  may,  in  support  of  my  statement,
 namely,  that  charity  is  held  in  high
 esteem  in  our  civilisation,  give  a  quota-
 tion—as  the  Finance  Minister  did.
 The  quotation  is:

 यहदासि  विषिष्टेभ्यो  यच्चाश्नासि  दिने  दिने

 aa  वित् तम हं  मन्ने  शे  करायी  रस्सी  ।।
 The  meaning  of  it  is  this:  “Only  that
 much  wealth  is  yours  which  you  enjoy
 day  by  day  and  which  you  advance
 towards  good  causes  or  to  good  per-
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 sons.  The  rest  is  being  stored  by  you
 for  someone  else”.  Charity  has  always
 been  held  in  high  esteem  in  Indian
 society.

 An  Hon,  Member:  Is  not  estate  duty
 held  in  esteem?

 Shri  Altekar:  Estate  duty  is  a
 tax;  it  is  not  a  charity.  What  I
 was  saying  was  that  charitable
 institutions  have,  as  a  matter  of
 fact  done  great  good  to  the  ceun-
 try,  and  yet  it  appears  that
 somehow  or  other  they  are  not  being
 looked  to  with  as  much  concern  today
 as  they  deserve.  We  have  abolished
 untouchability  from  our  land.  Nature
 abhors  vacuum  and  that  back  place,
 in  spite  of  the  good  things  we  have
 done  in  the  new  set-up,  appears  to  be
 reserved  for  charity.  Social  reformers
 are  out  to  rescue  women  from  the
 miserable  conditions  under  which  they
 suffer.  I  am  referring  particularly  to
 widows.  There  are  certain  types  of
 them  who  are  awarded  only  a  starving
 maintenance  under  the  Hindu  law.  But
 it  now  appears  that  this  starving
 maintenance  has  been  reserved  for  the
 purpose  of  these’  charitable  institu-
 tions.  The  word  “charity”  appears  to
 be  a  scarecrow’  to  the  sponsors  of
 planning.

 I  am  reminded  of  a  beautiful  Sans-
 krit  verse  in  thig  connection.  Resist-
 ing  the  temptation  of  citing  the
 original.  I  shall  give  the  English  trans-
 lation.

 An  Hon.  Member:  No,  no.  Give  the
 original.

 Shri  Altekar:  Very  well.  If  the
 House  so  wishes,  I  shall  quote  it.  It
 runs  thus:

 तृणाललघुतरस्तूलस्तूलादपि  च  याचक  |

 वायु ना  कि  ने  नीतोध्सौ--
 The  meaning  is:  “Cotton  is  lighter
 than  hay,  but  a  mendicant  is  lighter
 still.’  When  a  friend  said  this,  the
 companion  asked,  “How  is  it  then
 that  the  wind  has  not  blown  up  the
 mendicant  and  carried  him  along
 with  it?”  Then  the  friend  replied. —
 (I  shall  first  give  the  Sanskrit  ver-
 sion)  :—

 मान्य  याचयिष्यति  ।।
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 [Shri  Altekar]
 The  English  meaning  is  this:  “The
 wind  was  afraid  that,  should  it  come

 in  contact  with  the  mendicant,  he
 would  spread  his  hands  and  beg  for
 some  alms.”  So,  said  the  friend,
 “Rather  than  touch  him,  the  wind
 therefore  passed  by  him.”  In  the  same
 way,  those  who  are  in  charge  of  this
 Estate  Duty  Bill  are  treating  the  chari-
 table  institutions  with  utter  lack  of
 sympathetic  consideration.

 I  would  like  to  point  out  that  there
 is  no  need  for  any  misconceived  fright
 in  regard  to  these  charitable  institu-
 tions.  The  idea  of  taking  great  care
 in  regard  to  gifts  is  to  see  that  there
 is  no  avoidable  evasion  of  estate  duty,
 made,  and  persons  owning  big  estates
 give  away  gifts  only  for  bona  fide  pur-
 poses  and  not  for  others  which  are  not
 countenanced  by  the  state.  I  may  say,
 from  the  same  point  of  view,  that  the
 concern  of  rich  people  is  not  so  much

 to  give  money  for  the  purpose  of  chari-
 table  institutions,  but  rather  to  give  it
 to  their  own  nearest  and  dearest
 relatives,  to  their  own  kith  and  kin.
 If  this  abuse  is  prevented  then  I  would
 submit  that  charitable  institutions
 should  be  meted  out  a  better  treat-
 ment  than  is  being  given  to  them.
 Only  those  who  are  interested—only
 those  who  are  generous-hearted—will
 be  giving  money  from  their  estates  for
 charitable  institutions,  and  if  such
 money  is  given  for  public  chari-
 table  institutions,  I  submit  that  it
 is  a  cause  for  which  we  _  should
 give  proper  consideration  and  offer
 better  treatment  than  we  show  at
 present.  There  is  no  ban  as  such,
 because  a  back-door  is  kept  which
 is  Rs.  2,500.  But  after  all  it  is  a  back-
 door.  Such  a  sort  of  ceiling  on  an
 estate,  be  it  however  big,  is  not  proper
 and  proportionate.  There  may  be
 persons  owning  lakhs  and  crores.  In
 their  case  also  to  place  a  limit  of

 2,500  seems  rather  strange.  If  such  a
 limit  is  put  and  then  we  ap-
 proach  these  wealthy  persons  for
 gifts  to  charitable  purposes,  they
 will  not  be  in  a  mood  to  give
 a  handsome  sum  for.  such  _in-
 Stitutions,  because  they  are  not  in-
 fluenced  by  arithmetical  or  other  cal-
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 culations;  but  rather  by  the  general
 effect  that  is  worked  on  their  mind  by
 the  approach  of  Government  towards
 such  gifts;  and  that  weighs  a  reat
 deal  with  them.  They  would  think
 that  ‘after  the  death  when  the  calcula-
 tions  are  being  made  their  heirs  may
 come  into  trouble,  there  may  be  a
 great  cut  in  the  estate  that  is  to  pass

 to  them  and  there  will  be  difficulties  of
 litigation.  They  may  as  well  think:
 better  not  give  anything;  rather  than
 give  something  and  get  our  heirs  in-
 volved  in  endless  litigation.  So.  this
 measure  will  act  as  a  check;  it  will
 act  as  a  hindrance;  it  will  act  as  a
 deterrent  influence,  so  that  “they  will
 not  in  any  way  he  inclined  to  give
 such  gifts.

 Sir,  |  would  like  to  submit  to  the
 Finance  Minister  that  cnaritable  in-
 stitutions  are  the  backbone  of  good
 social  work  and  they  should  be  given
 a  fair  deal.  Then,  Sir,  I  would  like  to
 approach  this  question  from  another
 point  of  view,  that  is  the  possible  gain
 to  the  society.  Suppose  a  sum  of  Rs.  0
 lakhs  is  given  for  charitable  purposes
 by  a  person  worth  a  crore.  The  whole
 of  it  will  go  to  the  charitable  institu-
 tion  and  for  the  benefit  of  the
 society.  But  if  he  does  not  make
 such  a  gift,  what  will  go  to  the
 coffers  of  Government?  At  the
 most  Rs.  4  lakhs  and  the  society
 would  thus  be  losing  Rs.  6  lakhs.  After
 all  in  the  higher  synthesis  we  should
 better  take  into  consideration  the  total
 gain  that  is  there  for  the  society  as  a
 whole  and  not  only  towards  a  section
 of  it,  that  is  Government.  Government
 after  all  is  a  part  of  the  whole  social
 structure  and  from  that  point  of  view
 if  we  look  at  this  measure,  society
 would  be  a  loser  by  putting  such  a
 sort  of  restraint  and  ceiling  on  the

 charitable  pur-
 poses.  Therefore  I  submit  that  this
 would  be  like  losing  a  good  deal  for
 the  matter  of  gaining  a  little.

 Well,  look  at  the  great  work  that
 is  done  in  the  interest  for  the  uplift
 of  the  masses  by  various  charitable  in-
 stitutions  in  this  country.  We  find
 that  very  big  institutions  like  the
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 Banaras  Hindu  University  or  the  Lady
 Thackersay  University  for  Women  in
 Poona  would  never  have  come  into  ex-
 istence  but  for  the  princely  gifts  that
 were  made  by  rich  persons.  It  would
 be  impossible  that  any  institutions  of

 that  type  would  ever  come  into  ex-
 istence  if  we  lay  such  a  ceiling  on  the
 donation  to  charitable  purposes.  Then
 again  we  shall  find  that  most  of  the
 colleges,  almost  all  the  high  schools
 that  are  there  in  various  districts  are

 run  by  institutions  which  are  started
 by  private  bodies  for  educational  pur-
 poses.  The  huge  buildings  in  which
 the  institutions  are  housed  and  the
 necessary  equipment  required  to  run
 them  are  all  built  out  of  donations.  I
 am  running  at  least  half  a  dozen
 public  charitable  institutions  and  I
 find  that  it  is  rather  difficult  to  get
 donations  even  under  the  conditions
 at  present  obtaining.  With  this  parti-
 cular  provision  in  the  Estate  Duty
 Bill  the  difficulty  would  be  greater
 still.  I  would  for  myself  like  that  the
 State  should  take  charge  of  these  in-
 stitutions  and  leave  us  free  of  the
 care  of  conducting  -them.  Many  of
 those  who  are  conducting  such  insti-
 tutions  think  in  the  same  way.

 Now  it  is  said  that  this  ceiling  on
 donations  for  charitable  purposes  has
 been  placed  after  taking  into  con-
 sideration  the  priorities.  I  would  like
 to  point  out  that  there  are  priorities

 in  the  Five  Year  Plan,  but  they  are
 priorities  fixed  after  taking  into  con-
 sideration  the  institutions  that  already
 exist  in  this  country.  These  priorities
 can  be  worked  only  in  the  circum-
 stances  that  obtain  in  the  country  for
 the  time  being,  with  the  various  edu-
 cational  institutions,  institutions  for  the
 purpose  of  giving  medical  relief,  in-
 Stitutions  for  the  purpose  of  giving

 some  sort  of  rescue-home  to  women,
 gone  astray  and  orphanages.  I  am  rather
 reminded  of  a  remark  that  was  made
 by  Prof.  Max  Muller  in  connection
 with  Sayanacharya.  Sayancharya  has
 written  a  great  commentary  on  the
 Vedas  and  Prof.  Max  Muller  said  that
 we  are  in  a  position  to  look  farther
 because  we  are  standing  on  his  shoul-
 ders.  We  are  in  a  position  to  go  ahead

 405  P.S.D.
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 with  the  priorities  which  are  placed
 before  us  because  there  is  that  con-
 dition  precedent.  there  is  that  condition
 obtaining.  already  in  the  country  by
 which  educational  facilities,  medical
 facilities  and  other  social  benefits  are
 provided  by  the  existing  charitable  in-
 stitutions  are  made  available.  You
 cannot  ignore  this  fact  and  take  it  out
 of  consideration.

 From  that  point  of  view,  I  beg  to
 submit  that  these  charitable  institu-
 tions  do  deserve  a  good  deal  and  a
 square  deal,  because  not  only  woula
 charitable  institutions  be  prevented
 from  coming  into  existence  in  future,
 but  also  those  which  are  already  there
 will  find  it  very  difficult  to  go  on.
 Some  of  them  would  have  been  started
 in  anticipation  of  some  charities:  it
 would  be  difficult  to  complete  them.
 For  instance  in  the  case  of  institutions
 like  Sradhananda  Ashram  whose  bud-
 get  exceeds  lakhs  obtained  only  through
 charities,  I  do  not  know  how  such
 charities  will  be  forth-coming  in  the
 future.  A  ceiling  on  donations  will
 place  these  charitable  institutions  in  a
 very  difficult  position.  I  would  there-

 fore  request  the  hon.  the  Finance  Minis-
 ter  to  pay  particular  attention  to  this
 aspect  of  the  matter  and  be  a  little
 more  charitable  to  such  institutions.

 I  have  suggested,  Sir,  and  it  is  a
 very  moderate  suggestion,  that  the
 ceiling  for  this  should  be  Rs.  2,500  or

 5  per  cent.  of  the  total  estate  belong-
 ing  to  the  deceased,  whichever  is
 higher.  It  is  very  moderate  request.
 If  a  person  intends  to  give  a  donation
 of  Rs.  2,500,  he  should  be  allowed  to
 do  so;  but  if  there  are  rich  persons
 possessing  very  large  estates  and  they
 want  to  give  donations  for  public
 charitable  purposes,  a  good  deal  mure—
 i.e.  up  to  a  limit  of  5  per  cent.  of  their
 total  estate,  should  be  allowed  to  be

 given  to  such  institutions.  I  think,
 Sir,  this  is  a  very  moderate  demand
 and  it  should  find  acceptance  at  the
 hands  of  the  Hon.  the  Finance  Minister.

 With  reference  to  other  gifts,  I  have
 to  state  that  if  there  are  rich  persons
 who  have  got  many  dependants  or  d’s-
 tant  relatives  reared  up  by  them,
 more  or  less  as  their  children,  and  if
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 {Shri  Altrka  :  ७

 they  intend  to  give  such  dependants
 a  sum  larger  than  Rs.  1,500,  they  should

 be  allowed  to  du  <x.  I  do  not  mean
 that  the  Govern-neat  3  0uld  be  deprived
 of  any  sort  of  tax  on  a  very  large  part
 of  the  estate.  Wiu.  I  have  suggested
 is  5  per  cent.  .atpose  of  public
 enaritable  inst  iut  OL  and  about  3  per

 cent.  for  the  perewes  fa  of  some  other
 gifts  that  I  have  s!aied  in  connection
 with  relatives,  descendants  and  so  on.
 Altogether  it  comes  to  8  per  cent.
 Other  exemptions  w.ll  not  be  more
 than  Rs.  75,000  or  &  Inkh  of  rupees,  If
 there  is  a  person  who  owns  a  crore  of
 rupees,  it  will  come  to  about  Rs.  9
 lakhs,  that  is,  less  than  l0  per  cent.
 This  is  not  a  great  concession  as  com-
 pared  with  the  whole  estate.

 Mr.  Deputy-Speaker:  This  is  to  be
 given  away  in  six  months  of  death.

 Shri  Altekar:  No  one  knows  when
 the  death  will  be  coming.  As  a  matter
 of  fact.  when  ons  s.23  the  number  of
 legal  difficulties,  one  rather  wishes  to
 err  on  tae  safer  side  ond  not  to  give
 any  money  at  all  as  donation.  It  is

 not  without  persuasion  or  repeated  and
 pressing  requests  t  iat  these  donations
 are  secured.  Those  who  are.  running

 public  charitable  institutions  know  all
 these  things;  and  it  is  not  so  easy  as
 one  may  think.  I  find  at  this  time,

 Sir,  that  it  is  easier  to  get  a  handsome
 gift  from  a  rich  man  than  to  get  a
 consent  to  it  from  the  hon.  the  Finance
 Minister.  That  should  not  be.  I  re-
 quest  him  to  be  a  little  more  chari-
 table.

 Shri  C.  D.  Deshmukh:  I  am  not
 running  a  charitabe  institution  for  all
 the  9307  in  wae  counery.

 Mr.  Deputy-Speaker:  What  if  the
 Gevernment  starts  a  charitable  fund?
 Whoever  really  wants  to  clear  his  con-
 sarence  before  he  passes  away  may

 give  a  certain  amount  and  these  may
 be  utijised  by  Gover::ment  for  charl-
 ties.

 Shri  Altekar:  There  is  no  such
 charitable  fund  scheme  in  the  Five

 Year  Plan.  Charity  should  rather  be-
 gin  at  home  and  from  the  Finance
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 Minister.  and  I  request  the  Finance
 Minister  to  be  a  little  bit  more  gen-
 erous.

 A
 ‘So  far  as  the  interests  of  the  whole

 country  are  concerned,  1  would  rather
 like  to  see  that  there  should  be  no
 cause  nor  room  left  for  the  public

 charitable  institutions  tc  exclaim  out
 of  anguish  “Oh  Heavens!  save  us
 from  our  friends,  the  Finance  Minister
 and  his  Advibers.”

 Mr.  Deputy-Speaker:  I  would  like  to
 know  for  the  purpose  of  clarification
 whether  this  Rs.  2,500  is  included  in
 Rs.  5,000.  The  amendment  I  think  was
 moved  by  Mr.  Gadgil.

 Shri  C.  D.  Deshmukh:  This  is  sepa-
 rate  and  comes  under  9  (2).

 श्री  थी०  पो०  सिन्हा  :  उपाध्यक्ष  महोदय,
 में  संशोधन  नम्बर  ३१६  का  समर्थन  करता

 हैं  -  इस  मृत्यु  कर  बिल  के  स्थान  पर  युद्ध  हम
 सम्पत्ति  कर  या  उत्तराधिकार  बिल  लाते  तो

 भारतीय  भावना ग्र ों  क।  हनन  न  होता  |  आज

 इस  मृत्यु  कर  बिल  से  जिसे  हम  एस्टेट  ड्यूटी
 बिल  के  नाम  से  पुकारते  हू,  भारतीय  भावना प्र ों

 को  बहुत  ठेस  पहुंच  रही  है  ।  परन्तु,  जो  कुछ
 भी  हो,  इस  का  सिद्धान्त  हम  ने  कबूल  कर

 लिया  है,  फिर  भी  उत्तम  होता  कि  इस  बिल  को

 हम  मृत्यु  कर  बिल  के  रूप  में  न  रख  कर

 उत्तराधिकार  या  सम्पत्ति  कर  बिल  के  रूप  में

 लाते  ।  इस  बिल  का  उद्देश्य  आधिक  समता

 लाना  है।  में  नहीं  चाहता  हूं  कि  देश  में  महलों
 कौर  छप्परों  का  भ्रातृ  न  मिटे  ।  परन्तु  साथ

 ही  साथ  में  यह  ज़रूर  चाहता  हूं  कि  मध्यम  स्तर

 का  मार्ग  इस  के  लिये  निकल  सके  जहां  पर  कि

 हमें  निम्न  वर्ग  के लोगों  को  ऊपर  उठा  कर  ले

 जाने  की  चेष्टा  करनी  चाहिये  शौर  जो  ऊंचे

 स्तर  पर  हे  उन  को  उस  स्तर  तक  नीचे  ले  जाने

 की  चेष्टा  करनी  चाहिये  ।  ऐसा  न  होने  से

 समाज  में  भ्र व्यवस्था  हो  ज/येगी,  हमारा
 समाज  ग्रस्त  व्यस्त  हो  जायेग  कौर  हम  देश  के
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 अन्दर  शान्ति  की  स्थापन  न  कर  सकेंगे  ।  इस
 लिये  सरकार  को  इस  के  लिये  प्रयत्नशील

 होना  चाहिये  वह  इस  तरह  का  प्रयत्न  करे

 कीजो  आज  नोचे  के  स्तर  के  लोग  हे  उन  को

 मध्यम  स्तर  पर  ले  जाये  |  यदि  हम  इस  प्रकार

 से  बिना  उचित  विचार  किये  हुए  बिल  लावेंगे

 जिस  से  कि  हम  निम्न  स्तर  के  लोगों  को

 मध्यम  स्तर  पर  न  ला  सकें,  तो  मध्यम

 स्तर  छिन  भिन्न  हो  जायेगा  झ्र  देश  में

 अशान्ति  फैल  जायेगी  ।  इस  लिये  मेरा  ख्याल

 है  कि  मध्यम  वर्ग  के  लोगों  को  छेड़न

 अनुचित  होगा  ।  १६४६  कौर  १६४  :  में  एस्टेट

 ड्यूटी  बिल  का  जो  ढांच  तैयार  किया  गया

 भा  उस  में  भूमि  कर  नहीं  लगाया  गया  था  ।

 आज  ऐसी  कोई  विशेष  अवस्था  पैदा  नहीं

 हुई  है  जिस  में  जमीन  पर  भूमि  कर  लगाने

 का  हमें  फैसला  करना  चाहिये  था।  राज  देश

 में  उत्पादन  में  जो  कमी  हो  रहो  है  वह  हमारे
 लिये  एक  मुख्य  विषय  है  -  जो  साधन  इस  बढ़ी

 समस्या  को  हल  करने  में  सहायक  हों  हमें  उन

 को  ही  श्रेयस्कर  मानना  चाहिये  और  उन्हीं
 को  प्रोत्साहन  देता  चाहिये  ।  मेरा  रुपाल  है
 कि  इस  प्रकार  के  बिल  से  श्राप  के  उत्पादन

 में  कमी  होगी।  आज  भूमि  की  जो  भ्रवस्था  है,

 जिस  के  लिये  भ्र भी  हम  ने  कोई  नीति  निश्चित

 नहीं  की  है,  उस  से  उत्पादन  में  बड़ी  कमी  हुईं

 है।  राज  किसानों  के  पास  जो  जमीन  है  जिसे

 श्राप  वेस्ट  लैंड  कह  सकते  हैँ,  यह  जो  जमीन

 साधारण  मिट्टी  की  है  उसे  बे  उबरा  बनाने

 की  चेष्टा  नहीं  करते  हैं  क्योंकि  वह  नहीं  जानते

 है  कि  कितनी  >मीन  उन  के  पास  रहेगी  ध्रौर

 कितनी  नहीं  रहेगी।  यह  जो  ऐग्रीकल्चरल

 रैक्स  की  बात  रक्खी  गई  है  उस  में  किसानों

 के  बीच  में  दौर  भी  भ्रम  फैल  जायेगा  और  जो

 जमीन  जिस  पग्रवस्था  में  है  उसी  अवस्था  में

 बड़ी  रह  जायेगी  ।  जिस  के  पास  वेस्ट  लैंड  है

 बह  उस  को  सुधारने  की  चेष्टा  नहीं  करेगा,

 जिस  के  पास  निम्न  स्तर  को  जमीन  है  वह

 उसे  सुधारते  को  चेष्टा  नहीं  करेगा  t
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 इस  लिये  इन  बातों  पर  बहुत  गम्भीर  रता  पूर्वक
 विचार  किया  जाना  चाहिये  |  साथ  ही  साथ

 यदि  श्राप  जमीन  को  एस् ट्रेट  ड्यूटी  बिलके  भ्रन्दर

 लेते  है  तो  श्राप  के  कर्मचारियों  को  बहुत  बड़ी
 संख्या  उस  के  मूल्यांकन  में  ही  लगी  रह  जायेगी,

 और  में  समझत  हूं डेव  ड्यूटी  क ेबाद  जब  दूसरी

 ड्यूटी  का  सवाल  आपने  तो  आप  मूल्यांकन
 करने  में  असमर्थ  होंगे  ।  इस  लिये  यह  जो

 कानून  है  वह  बिल्कुल  श्रतुपयुक्त  है  और

 आप  के  उत्पादन  में  बाधक  होने  वाला  है  |

 साथ  ही  साथ  जो  बाप  निम्न  स्तर  को  ऊंचे

 स्तर  पर  लाना  चाहते  हे  उस  में  भी  भाषा

 पड़ेगी  ।  श्राप  को  सोचना  चाहिये  कि  अरब  देश

 में  जमीदार  नहीं  रहे  ।  केवल  किसान  ही  देश

 के  ब्रदर  हैं  जिन  के  पास  भूमि  है।  यह  भले

 ही  हो  कि  किसानों  में  दो  प्रकार  के  लोग  है  q

 एक  ऊंचे  वर्ग  के किसान  और  दूसरे  निम्न  वर्ग

 के  किसान  |  इस  में  बाप  कमी  कर  सके  तो

 करें  a  राज  देश  में  समय  लाने  के  लिये

 ताकि  गरीबों  के  धर  में  दोनों  वक्‍त  रोटी  बन

 सके,  चाह  जल  सके,  जो  सब  से  बड़ी  प्रायः

 कत  है  वह  है  नशाखोरी  को  बन्द  करना,
 जिस  की  प्रो  से  देश  उदासीन  है।  नशाखोरी

 के  कारण  गरीबी  कम  नहीं  हो  रही  है,  इस
 जोर  सरकार  को  विचार  करना  चाहिये
 यदि  सरकार  इस  जोर  विचार  करती  तो  में

 समझत  कि  श्राज वह  देवों  झा धिक  समता

 लाने  की  बात  सोच  रही  है।  राज  यदि

 सरकार  के  पास  यह  सुझाव  भी  होता  कि

 इस  डेथ  ड्यूटी  से  जो  पैसा  बरायेगा  उस  से

 नशाखोरी  बन्द  करने  से  जो  कमी  होगी
 उस  की  पूर्ति  की  जायेगी,  तो  हम  समझते

 हैँ  कि  गरीबों  की  भ्रवस्था  सुधारने  की  बात

 कही  जा  सकती  है।  लेकिन  वह  सब  कोई  भी

 योजना  हमारे  देह  में  नहों  है  -  योजना  हमारे
 देश  में  एसी  हैं  जिन  से  दिन  प्रति  दिन  सरक/र

 के  प्रति  लोगों  के  दिल  के  मान्दर  पझ्रविश्वास

 बैद  होता  जा  रहा  है  कौर  राज  जनता  यह
 समझती  है  कि  सरकार  जितने  पैसे  हम  से
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 [श्री  बी०  पी०  सिन्हा]
 देती  है  उन  पैसों  का  कोई  उचित  उपयोग

 बह  नहीं  करती  है  .  इस  के  अनेकों  उदाहरण

 दिये  जा  सकते  हैं,  लेकिन  में  समझता  हूं  कि

 उदाहरण  न  देना  ही  बेहद  रीन  होगा  क्‍या

 अर्थ  मंत्री  या सरकार  के  शासन  को  चलाने

 बाले  लोग  यह  समझते  हे  कि  जो  पै  सा  हम  लेते

 हैं  उस  प॑स  का  उचित  उपयोग  हो  रहा  है  ?

 जहां  तक  जनता  का  सईद-ध  है  उस  के  दिल  में

 ऐस।  भ्रम  पैदा  हो  रहा  है  कि  जो  पैसा  सरक,र

 देती  है  वह  उचित  रूप  से  खर्च  नहीं  होता  है

 इस  प्रकार  बिल  पर  बिल  ला  कर  टेक्स  लगाने

 हम  समझते  हे  कि  जनता  का  विश्वास  खोना

 है।  इस्ल्यिइन्  रब  राज़  की  ८:  प्र  हम  अपने

 झझयें  मंत्री  का  ध्यान  विशेष  रूप  से  दलाना

 चाहते  हैं  1

 इस  के  ऊपर  जो  ऐरसटेट  ड्यूटी  कर  लगाने

 की  बात  सोची  जा  रही  है  यह  तो  बहुत  ही
 शम्भीर  विषय  है,  बहुत  ही  विचारणीय  विषय

 है  अब  हमारे  भ्रधिकारियों  को,  जो  शासन  के

 अधिकारी  हें,  उन  को  सोचना  चाहिये  कि
 *  मदार  बग  खत्म  हो  गया  ।  किसान  हूँ
 किसानों  को  भूमि  से  जो  [भाव  होती  है,  उस  पर

 झाप  जो  टैक्स  लगायेंगे  तो  किसानों  की  राय

 तो  निश्चित  है  |  किसानों  की  भाव  वर्षा
 थर  निर्भर  करती  है  ।  लगातार  दो  तीन  वर्ष

 तक  वर्षा  न  होने  क ेकारण  किसानों  की  फसल

 नष्ट  हो  जाती  है।  भाप  के;  सोचन।  चाहिए  कि

 दो  जीन  वर्ष  तक  खेती  करने  में  किसानों  को

 दुर्भिक्ष  क ेकारण  कितना  नुकसान  होता  है
 फिर  उस  की  पूर्ति  कितने  वर्ष  मं  हो  सकती  है,

 यह  सोचने  की  बात  है।  भ्राजकल  किसानों

 की  शिष्य  पर  जो  टैक्स
 दस

 स  में  लगाये  जा

 रहे  हैं,  वे  ही  यथेष्ट  हें  1  झकाल  में  कोई

 किसान  मरा  कौर  उस  पर  मृत्यु  कर  लगा  तो

 उस  का  सर्वन  श  है|  जाये:  उस  ने  खेती  के
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 ऊपर  जो  खर्चा  किया  उस  की  पूर्ति  करने  में

 ही  कई  वर्ष  लग  जायेंगे  कौर  उस  से  मृत्यु  कर.

 के  रूप,  में,  उस  की  एग्रीकल्चर  के  ऊपर

 उस  को  झोर  टैक्स  देना  पड़ेगा  तो  वह  किसान

 कई  वर्ष  तक  के  लिये  बैठ  जायगा  सनौर  देश

 की  बड़ी  भारी  क्षति  होगी।  किसानों

 की  सहायता  करन",  उन  को  प्रोत्साहन  देना,

 हमारा  काम  हैं  ।  साथ  ही  यदि  राज  किसानों
 के  पास  सम्पत्ति  है,  तो  उस  को  लेने  में  भी

 मुझे  कोई  'हिचकिचाहट  नहीं  है  ।  लेकिन

 उसे  हथ  ड्यूटी  के  बिल  सं,  ऐक्टर  ड्यूटी  के

 नाम  पर  न  ले  कर  आप  दूसरे  बिल  के  द्वारा

 भूमि  कर  के  रूप  में  लें,  जैसे  कि  बहुत  से  राज्यों:

 में  प्रचलित  है  ।  हम  समझते  हैं  कि  आज

 झा थिक  समता  की  जो  भावना  हूँ  तो  उस  में

 इस  तरह  से  पैसा  लेना  चाहिये  एस्टेट  ड्यूटी
 के  नाम  पर  नहीं।  एग्रीकल्चर  टैक्स  के  नाम

 से  ही  सरकार  को  पैसा  प्राप्त  हो सकता  है  शौर

 में  नहीं  समझता  हूं  कि  भूमि  के  लायक  ज़मीन

 पर  कोई  एस्टेट  ड्यूटी  टैक्स  लगाने  की  समस्या

 सरकार  के  सामने  है  ।

 राज  देश  में  हाहाकार  मचा  हुआ  है  ॥

 राज  नशाखोरी  के  कारण  कितने  घरों  में

 दोनों  वक्‍त  चूल्हा  नहीं  जलता  है  iy  आप

 नशाबन्दी  कर  दें  तो  ग़रीबों  का  कितना  बड़ा

 सुधार  हो  सकता  है  मुझे  दुःख  है  कि  शासन
 ने  इस  शोर  काफ़ी  ध्यान  नहीं  दिया  है  1  वह  तो

 कहते  है  कि  स्टेट्स  कायम  काम  है।  लेकिन

 जमीन  का  विषय  भी  तो  स्टेट्स  का  है।  उस

 पर  सरकार  कर  लगाने  की  बात  क्‍यों  सोचती

 है?  यदि  राज  इस  तरह के  ग़रीबों  की  अवस्था'

 वास्तव  में  सुधारने  की  बात  है  तो  सरकार

 इस  तरह  का  सुझाव  राज्यों  को  दे  सकती  है
 कि  वे  नशाखोरी  बन्द  करें,  जिस  से  गरीबों

 की  प्रावस्था  सुधरे  ।  हम  नहीं  समझते  हूँ  कि

 सरकार  वास्तव में  गरीबों  की  अवस्था  सुधारना
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 चाहती  है,  वास्तव  में  भ्राथिक  समता  लाना

 चाहती  है।  यदि  वास्तव  में  यह  बात  है  तो

 हमारी  सरकार  से  यह  नम्र  निवेदन  है  कि

 वह  राज्य  सरकारों  को  इस  तरह  का

 आदेश  दे,  सुझाव  दे,  कि  थे  नशाखोरी  को

 अन्य  कर  दें  ब्रोकर  जो  आज  झोंपड़ों  कौर  महलों
 का  अन्तर  है,  उस  में  किसी  तरह  कुछ  समता

 चला  सकें,  उसी  की  बात  हम  को  करनी  चाहिये  |

 जो  यह  मध्यम  स्थान  पर  लोग  हैं,  जिन  की

 अवस्था  हम  सुधारना  चाहते  हें,  जिस  तरह

 हम  लोगों  में  श्रमिक  समता  लाना  चाहते  हें,
 'तो  हम  को  इस  की  जोर  इस  तरह  नशाबन्दी

 इरादी  के  उपायों  की  ओर  ध्यान  करना  चाहिये
 तभी  हम  वास्तव  में  कोई  सुधार  का  काम

 'कर  सकेंगे  ।

 किसानों  की  ज़मीन  का  भविष्य  क्या  होगा,

 यह  भी  भश्रन्धकार  में  है।  बहुत  से  लोग  सोचते  हे
 पक  ज़मीन  का  बराबर  बराबर  बंटवारा

 'होना  चाहिये  1  में  समानता  हूं  कि  जो  इस  तरह
 की  बात  सोचते  हे,  उन  को  किसान  के  सम्बन्ध

 में  कोई  आईडिया  नहीं  है  राज  देश  में  जो

 आबादी  है,  इस  के  लायक  जा  ज़मीन  है,
 आदि  सारी  ज़मीन  बराबर  बराबर  लोगों  में

 प्लांट  दी  जाय  तो  वह  सब्र  ज्षमीन  झटका-
 जर्मनिक  होल्डिंग  में  बंट  जायगी  और  उत्पादन

 में  इतनी  कमी  हो  जायगी,  जिस  का  कोई
 ठिकाना  नहीं  है,  कोई  हद  नहीं  है  ।

 राज  हमारे  भ्रमण  मन्त्री  जी  ने  बराबर  इस
 बात  का  हमें  विश्वास  दिलाया  है  और  कहा  है
 कि  जो  उचित  सुझाव  किसी  भी  ओर  से

 अ्रावेंगे  तो  व ेदलगत'  की  भावना  के  बिना  उन

 'पर  विचार  करेंगे  ।  में  समझता  हूं  कि  भूमि
 सम्बन्धी  नीति  के  बारे  में  हमारे  थ  मन्त्री  को

 बहुत  ही  गम्भीरता  पूर्वक  सोचना  चाहिये
 में  उन  से  प्राग्रह  करूगा  कि  भूमि  को  इस
 'कर  से  नहीं  निकालेंगे  तो  उस  के  मूल्यांकन
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 करने  में  बहुत  बड़ी  दिक्कतें  पेश  भ्रावेंगी  कौर

 सब  मामला  बहुत  ही  भ्र स्त व्यस्त  हो  जायगा  ।

 इसलिये  राज  बाप  को  देखना  चाहिये  कि  जिन

 किसानों  पर  हम  भूमि  कर  डेथ  ड्यूटी  के  रूप  में

 लगाने  जा  रहे  हें,  उन  किसानों  की  भ्र वस् था

 क्या  हो  जायगी  ।  में  फिर  भी  याद  दिलाऊंगा

 कि  श्री  श्रीमन्नारायणजी  प्रवाल  ने  इस  बिल

 का  प्रथम  वाचन  में  समर्थन  करते  हुए  ०  ह  कहा
 था  कि  यह  बिल  इसलिये  ज़रूरी  है  कि  किसानों

 के  ऊपर  दूसरे  दूसरे  बहुत  से  ज्यादा  कर  लगे

 हुए  हैं,  लेकिन  दूसरे  वर्ग  इन  से  अछूते  हे,
 इसलिये  इस  बिल  का  लाना  बहुत  ही  ज़रूरी

 है।  में  समझता  हूं  कि कम  से  कम  इस  बिल  में

 इस  कर  के  रूप  में  किसानों  को  छूट  मिलनी

 चाहिये  ।  जब  दूसरे  दूसरे  वर्ग  ही  इस  में

 रहेंगे  तो  आधिक  समता  के  जाने  में  सहायता
 होगी  ।  मेरा  भ्रमण  मंत्री  को  यह  सुझाव  है  कि

 राज  देश  में  बड़ा  भ्रम  फैलेगा  कि  राज  से

 पहले  जो  सरकार  थी,  १६४६  के  ढांचे  के

 भ्रनुसार  जो  सरकार  थी,  १६४८  के  ढांचे  में
 जो  सरकार  थी,  उस  ने  किस  तरह  भूमि  को

 इस  कर  से  मुक्त  कर  रखा  था,  लेकिन  यह  जो

 हमारी  राष्ट्रीय  सरकार  है,  वह  कोई  भी  ऐसी

 जगह  नहीं  छोड़ना  चाहती  है,  जहां  पर  कि
 उस  को  किसी  न  किसी  रूप  में  टैक्स  मिल
 सके  t

 राज  यह  टैक्स  तो  श्री  ही  रहा  है  कौर  | ड

 ही  जायगा  ।  लेकिन  भूमि  की  भ्निदिचत
 स्थिति  है,  किसानों  की  राय  तो  वर्षा  पर
 निर्भर  करती  है।  लगातार  दो  तीन  वर्षों  तक

 प्रनावृष्टि  हो  तो  उस  की  क्या  दशा  हो  जाती

 है  शौर  फिर  उस  के  ऊपर  डैथ  ड्यूटी,  एस्टेट

 ड्यूटी  बिल  कर  लागू  हो  तो  वह  किसान  तो
 उठ  भी  नहीं  सकेगा।  उस  की  रीढ़  टूट  जायगी

 इसलिये  हमारे  र्थ  मंत्री  स ेतीन  निवेदन

 हैं।  पहला  निवेदन  तो  यह  है  कि  वह  भूमि  द
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 [sit  बी०  पी०  सिन्हा]
 खेती  के  लायक  है,  उस  को  इस  बिल  से  निकाल

 दें।  यदि  वह  उस  को  निकालना  न  चाहते  हों
 तो  उस  को  तब  तक  के  लिये  स्थगित  कर  दें

 जब  तक  कि  सरकार  की  भूमि  सम्बन्धी  नीति

 निश्चित  नहीं  हो  जाती  है।  यदि  इस  के  लिये

 भी  वह  तैयार  नहीं  हतों  सब  से  निम्न,

 सब  से  छोटा  जो  निवेदन  है,  वह  हमारा  इस

 झमेडमेंट  का  निवेदन  है,  वह  इस  प्रमेंडमेंट

 को  कबूल  करने  की  कपा  करें  ।

 दूसरी  छूट  के  बारे  में  में  चाहता  हूं  कि  हर
 परिवार  को  एक  मकान  रहने  के  लिये  चाहिये
 उस  को  इस  बिल  से  छटकारा  मिलना  चाहिये।
 राज  बहुत  से  लोग  कहते  हें  कि  बहुत
 ज्यादा  मूल्य  का  मकान  है  तो  उस  को  क्‍यों

 छोड़ा  जाय  ।  में  समझता  हूं  कि  श्राप  मकान

 को  नहीं  छोड़ेंगे  तो  जो  आप  के  कर्मचारी  हैं,
 वे  मकान  दा  इस  तरह  मूल्य  लगाएंगे  कि  जिस

 से  उस  की  किसी  तरह  छट  नहीं  हो  सके  ।

 हमारी  कांस्टिट्यूएंसी  में  एक  नवाब  बहादुर

 हैं  ।  उन  के  पास  बहुत  बड़ा  मकान  है  यदि

 कोई  भी  उस  का  मूल्य  लगावे  तो  वह  मूल्य  एक
 लाय  तक  जा  सकता  है  ।  लेकिन  में  ने  देखा  है
 ह1. ड  हालत  यह  हे  कि  उस  मकान  की  एक  टूटी

 [ई  खिड़की  है  तो  उस  में  बह  कोई  तख्ता  भी

 नहीं  जगा  सकते  है  ।  म॑  ने  रोका  ग्राम  में  देखा

 था  कि  धूप  से  बचने  के  लिये  खजूर  की  छड़ी

 (पत्ता)  लगा  हुआ  था,  नवाब  के  मकान  की

 खिड़की  में  तख्ते  की  जगह  एक  खजूर  की

 टट्टी  लगी  हुई  थी  ।  इसलिए  एक
 मकान  का  छोड़ना  निहायत  जरूरी  है
 कौर  भ्रमर  ऐसा  नहीं  किया  जायगा

 सो  इस  के  फलस्वरूप  देश  के  इन्दर  बहुत

 बासमती  फैलेगी,  भ्रान्ति  फैलेगी  वैसे  ही
 देश  की  जनता  सरकार  का  जो  एग्जीक्यूटिव

 बर्ग है,  उससे  तबाह  हो  रही  है।  जिस  धारा

 में  कहा  जा  रहा  था  कि  मूल्यांकन  की  जांच
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 करने  के  लिए  कोई  जुडिशल  प्राधिकारी

 होना  चाहिए,  उस  के  लिए  हमारे  र्थ  मंत्री

 महोदय  ने  कहा  कि  उस  काम  को  एग्जीक्यू-
 द्वि  ज्यादा  सहूलियत  से  कर  सकती  है,
 राज  जनता  में  एग्जीक्यूटिव  के  प्रति  बैसे  ही
 भारी  ग्ररुन्तोष  है  और  जनता  त्राहि  २

 कर  रही  है,  जब  नगर  इस  काम  को  जुडीश्यल
 को  न  सौंप  कर  एग्जीक्यूटिव  को  दिया  जाएगा,
 तो  देश  में  जो  हाहाकार  मचेगा,  उस  का

 हम  इस  वक्‍त  प्रन्दाज़ा  नहीं  कर  सकते  |

 पन्त  में  में  दौर  अधिक  न  कह  कर  अर्थ

 मंत्री  महोदय  से  नम्रतापूर्वक  निवेदन  करना

 चाहता  हूं  कि  श्राप  खेती  के  लायक़  जो  ज़मीन

 है,  उसे  श्राप  इस  कर  से  मुक्त  कर  दें,  दूसरे
 एक  रहने  का  जो  मकान  हो,  उसे  भी  इस  कर

 से  मुक्त.कर  दें  भले  ही  वह  किसी  भी  मूल्य  का

 क्यों  त  हो  -  सरकार  को  यह  उचित  नहीं  है
 कि  जनता  की  सहूलियत  का  ख्याल  किये

 बिना  उस  से  पैसा  लिया  जाय  |  जनता  की

 सरकार  का  काम  यह  देखना  है  कि  जनता

 में  सर्वत्र  शान्ति,  सुख  भर  चैन  हो  और  जब  देना

 स्मृठ्धिणाली  होगा,  तब  पैसा  मिलने  में  कोई

 कठिनाई  नहीं  होगी,  इसलिए  मेरा  अर्थ  मंत्री

 महोदय  से  अनुरोध  है  कि  मेरा  जो  पहला

 सुझाव  एग्रीकल्चर  लैंड  को  कर  से  मुक्त
 करने  का  है,  उस  को  स्वीकार  करेंगे,  लेकिन

 अगर  वह  संभव  न  हो  तो  मेरा  भूमि  नीति
 निश्चित  होने  टक  इस  कर  को  स्थगित  करने  के

 सुझाव  को  मंजूर  कर  लें,  लेकिन  शरीर  वह  भी

 मंजूर  करने  में  अपने  को  प्र समर्थ  पाते  हों,
 तो  कृपया  मेरा  जो  अन्तिम[सुझाव  है.  और

 एक  मकान  को  कर|  से;  [बत  करने  का,  उसे

 अ्रवश्य  स्वीकार  करने  का  कष्ट  करेंगे,  ऐसा
 मेरा  उन  से  अनुरोध  3"

 कि

 Mr.  Deputy-Speaker:  Mr.  Mishra.
 Has  he  tabled  any  amendment?
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 Pandit  8.  Cc  Mishra  (Monghyr
 North-East):  Not  on  this  clause.  I
 have  other  amendments.

 Mr.  Deputy-Speaker:  I  thought  I
 should  give  preference  to  those  hon.
 Members  who  have  given  smend-
 ments.  Any  way,  I  have  called  him.

 Shri  R.  K.  Chaudbury:  i  have  an
 amendment,  Sir.

 Mr.  Deputy-Speaker:  I  can  never
 forget  Mr.  Rohini  Kumar  Chaudhuri.

 Shri  A.  M.  Thomas:  There  will  be
 a  spice  of  humour  also.

 Pandit  S.  C.  Mishra:  Mr.  Deputy-
 Speaker,  it  looks  as  if  the  Finance
 Minister  wishes  to  make  an  impression
 upon  us  and  perhaps  upon  the  people
 sutside  that  he  is  very  careful  and
 very  meticulous  about  small  gains,
 about  things  which  will  bring  certain
 pennies,  Certainly  it  is  very  goud  and
 if  one  takes  care  of  ithe  pennies,
 pounds  will  take  care  of  themselves.
 But,  there  is  another  side.  It  seems
 the  Finance  Minister  is  getting  penny
 wise  and  pound  foolish.  It  locks  like
 that  because  we  will  soon  see  that
 when  there  are  points  from  which
 much  more  money  could  he  had,  he  is
 very  generous,  but  on  these  little  things,
 it  seems  as  if  we  are  higgling  and
 haggling  like  vegetable  sellers  in  the
 market.  I  do  not  see  why  all  these
 things  are  brought  here  in  such  a

 niggardly  form.  I  have  seen  im  this
 House,—perhaps  he  may  quote  ts  ex-
 amples  from  other  lands—when  he
 wants  anything,  he  always  takes  it
 from  wherever  he  likes,  but  on  other
 points  he  rejects.  But,  I  would  re-
 quest  him  that  he  should  not  show
 that  he  is  strict  on  these  small  things
 which  will  not  bring  much  revenue,
 and  leave  the  greater  and  bigger
 things  like  rates  etc.  I  would  request
 him  not  to-be  like  petty  people.

 One  thing  that  particularly  strikes
 me  in  connection  with  this  clause  32
 48  this.  Here  are  little  ceilings:  2500;
 I  do  not  know  what  he  means  by  Rs.
 1,500  then  2,000  and  2,500.  However,
 if  you  think  that  these  are  any  reliefs,
 I  tell  you  on  behalf  of  the  tax-payers,
 that  you  can  take  them  out  as  well.
 Not  even  the  poorest  man  will  grum-
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 ble  for  this  2,500  or  5,000.  But,  ig  you
 give  something,  you  must  give  some-
 thing  which  wil!  biting  substantial  re-
 lief.  This  is  onty  thcktring  with  the
 name  relief.  Tsen  about  sub-clause
 (2)  of  clause  32.  My  requist  is  this.
 If  there  are  things  wiich  the  Govern-
 ment  knows  and  which  the  Finance
 Minister  knows  trai  {bey  will  have  to
 make  certain  cx-cvtiong  about  it
 would  ४8४४४  besa  much  better
 for  them  if  thoy  hai  brought
 those  things  here.  Because,  even
 without  going  ints  the  Acts,  you  take
 certain  rights  to  yourself  and  it  locks
 as  ig  you  cannct  do  always  without
 having  something  up  your  slecves.
 Whereas  we  wish  that  the  whole  coun-
 try  and  everybody  shou'd  be  law-
 abiding  and  should  have  respect  for
 law,  if  the  very  makers  of  law  feel
 that  they  cannot  exist  w'thout  keep-
 ing  exceptions  for  themselves  and
 arbitrary  actions  reserved  for  them-
 selves,  I  say  you  are  generating  some-
 thing  which  is  not  at  all  respectable
 for  law.  Everybody  will  think.  “Well,
 look  here,  they  have  kept  enough
 scope  for  favouritism,  for  nepotism,
 ect.  in  sub-clause  (2)."  I  say,  if  after
 this  Bill  had  come  into  operaticn,
 certain  things  happened  and  then  they
 brought  forward  this  proviso,  every-
 body  would  have  been  satisfled  as  to
 the  bona  fides  of  the  Government.  As
 things  stand,  it  looks  as  if  the  very
 bona  fides  of  the  Government  an  the
 finance  people  and  the  tax-gatherers
 comes  into  suspicion.  Why  are  these
 things  here?  I  will  tell  you  whet  will
 happen  by  showing  this  favouritism.
 You  talk  of  fissiparoug  tendenclus  and
 say  that  linguistic  provinces  will  do
 harm.  Ali  these  little  favouritisms  in
 rates  or  somethings  which  will  exclude
 myre  money  from  the  treasury’  wilt
 result  in  heart-burning  and  people  will
 fee]  dissatisfied.  Fissiparous  tenden-
 cies  will  arise  in  this  country.  There-
 fore  I  say,  if  you  have  something  al-
 ready  in  your  mind,  {it  would  have
 been  much  better  and  much  more
 honest  if  you  had  brought  them  here.
 I  appeal  that  these  small  things  te
 taken  away  and  ff  you  are  thinking  uf
 some  relief,  let  itbe  substantial,  other-
 wise  on  behale  of  the  small  people.  I
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 [  Pandit  8.  C.  Mishra  J]
 say  take  away  all  these  things  whole-
 sale.

 Shri  5,  Ss.  More:  Sir,  I  want  to  make
 a  submission  through  you  to  the
 Finance  Minister,

 Shri  U.  M.  Trivedi:  Mr.  Mure  has
 no  amendment.

 Shri  S,  S,  More:  i  have;  it  is  No.
 492.

 Sub-clause  (c)  says:

 “household  goods,  including  trols
 of  artisans,  agricultural  imple-
 ments  or  any  other  tools  or  in-
 plements......

 The  Finance  Minister  is  particular
 to  give  relief  as  far  as  agricultural  im-
 plements  are  concerned.  But,  ‘Sir,
 what  about  the  minimum  cattle  of  the
 agriculturists?

 Shri  C.  D.  Pande:  That  is  included.

 Shri  8,  More:  No.

 Shri  C.  0.  Pande:  Yes.  That  is  my
 complaint.

 Shri  Sarmah:  What  is  your  amend-
 ment?

 Shri  S,  8.  More:  I  will  read  it.

 Shri  Sarmsh:  Read  it  now.

 Shri  8,  §.  More:  May  I  refer  to  sec-
 tion  60  of  the  Civil  Procedure  Code,
 Sir?  cs

 Mr,  Deputy-Speaker:  Would  they  not
 come  under  implements?

 Shri  §.  8S.  More:  No.  That  is  why  I
 am  referring  to  section  60  of  the  Civil
 Procedure  Code,  which  says,  tools  of
 artisans  and  where  the  judgment  debtor
 is  an  agriculturist,  implements  of
 husbandry  and  such  cattle  and  seed
 Brain  as  may...etc.  It  means  that
 cattle,  by  any  stretch  of  imagination,
 cannot  be  said  to  be  implements.

 Mr.  Deputy-Speaker:  What  is  the
 amendment?

 Shri  S.  8.  More:  I  have  not  tabled
 any  amendment.  But.  the  Finance
 Minister......
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 Shri  C.  D.  Deshmukh:  His  amend-
 ment  is  about  inter-caste  marriages.

 Shri  8.  S.  More:  Before  I  go  to  that
 topic,  at  present,  I  will  restrict  my-
 self  to  the  cattle  of  the  agriculturists.

 Mr.  Deputy-Speaker:  Are  there
 castes  amongst  cattle  also?

 Shri  R.  हू,  Chaudhury:  On  a  point  of
 order,  may  I  draw  the  attention  of  the
 House  and  the  hon.  Minister  that  his
 amendment  runs  like  this:

 “gifts  made  by  the  deceased  to
 persons  who  have  marrieq  outside
 his  own  caste  or  community,  or
 who  is  born  of  था  inter-caste
 marriage.”

 How  can  tovls  come  here?

 Shri.  5.  More:  What  the  hon.  Mem-
 ber  has  said  is  absolutely  irrelevant.
 As  far  as  amendment  No.  492  of  mine
 is  concerned,  I  want  to  insert  another
 clause  (४).  I  am  not  now  referring
 to  clause  (k).  I  am  discussing  cleuse
 (c).  He  seems  to  be  in  a  hurry  to
 reach  inter-caste  marriage,  without
 taking  into  consideration  the  clause
 that  I  am  referring  to.

 Mr.  Deputy-Speaker:  Because  there
 is  no  amendment......

 Shri  S.  §.  More:  During  the  course
 of  the  discussion—the  Finance  Minister
 is  responding  on  occasivuns  very  splen-

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  evidently  wants  to  add  after  “any
 other  tools  or  implements”......

 Shri  8,  S.  More?  Cattle.

 Mr.  Deputy-Speaker:  “or  necessary
 cattle”.

 Shri  S.  s.  More:  As  a  matter  of
 fact,  I  find  that  this  particular  Clause
 bears  a  sort  of  special  likeness  to
 clause  (b)  of  Section  60  o¢  the  Civil
 Procedure  Code.

 Mr.  Deputy-Speaker:  Any  other  tools
 Or  implements  as  may  be  necessary  to
 enable  him  to  earn  his  livelihood
 including  cattle.
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 Dr.  Ram  Subhag  Singh  (Shahabad
 .Svuth):  Then  the  money  value  should

 be  raised.

 Shri  8,  Ss.  More:  It  is  for  the  Finance
 Minister.  I  am  making  a  suggestion
 for  his  acceptance,  because  Section  60
 of  the  Civil  Procedure  Code  is  there.

 “This  particular  expression  hus  been  used
 in  that  particular  context  as  a  matter

 .of  fact,  and  this  particular  clause  bears
 8  sort  of  special  likeness  to  that  par-
 ‘ticular  provision  with  the  difference
 that  cattle  have  been  eliminated.  And,
 as  a  matter  of  fact,  the  Congress  ought

 “to  be  very  thankful  tothe  cattle,  be-
 cause  their  symbol  is  a  pair  of
 “‘bullocks  which  has  given  them  a  sur-
 prising  majority,  at  least  in  grati-

 Dr.  Krishnaswami:  Gratitude  to  the
 -cattle?

 Shri  S.  Ss.  More:  So,  at  least  to  the
 bullocks  which  gave  them  a  majority
 5  a  matter  of  fact,  they  ought  to
 -extend  some  concession.

 Then,  I  may  refer  to  sub-clause  (i):

 “drawings,  paintings,  photo-
 graphs,  prints.  manuscript;  and
 any  other  heir-loom,  not  falling
 within  clause  (h),  Which  are  re-
 tained  in  the  family  of  the  deceas-
 ed  and  are  not  intended  for  sale;”

 ‘You  know  already  that  some  _  rich
 ‘persons  have  the  habit  of  collecting
 such  drawings,  paintings  etc,  at  a
 heavy  cost,  at  a  fancy  price.  They
 may  not  be  immediately  intended  for
 sale,  but.  nonetheless,  they  carry  some
 value,  and  a  precious  value.  Why
 ‘these  should  be  exempt  I  cannot
 understand  as  a  matter  of  fact.  And
 ‘Sir,  what  is  the  definition  of  an
 heirloom?.  One  of  my  friends,  Mr.

 ‘Nayar,  suggested  to  me  that  a  Ruler
 ‘may  say  that  the  crown,  possibly
 studded  with  diamonds  and  rubies,  is
 -an  heirloom.  It  ig  quite  possible  to  in-
 terpret  it  in  that  way,  and  possibly,
 artides  which  are  worth  Crores  of
 Rupees,  at  least  lakhs  of  rupees,  will
 de  sought  to  be  included  under  this
 warticular  clause.  I  can  understand
 that  under  (h),  such  drawings,  if  they
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 are  given  to  any  public  institutions
 etc..  should  be  exempted,  but  ig  he
 wants  to  keep  them  in  his  own  family
 his  precious  treasure,  what  happens?
 We  have  been  hearing  from  English
 people  as  a  matter  of  fact.  on  many
 uccasions.  that  when  the  father  who
 was  collecting  such  precious  things
 dies,  his  sons  bring  all  these  ihings
 for  auction,  and  then  they  recover
 fancy  prices  as  a  matter  of  fact.  If
 they  have  got  any  intrinsic  value—
 they  may  be  intended  for  sale  or  not—
 such  articles  are  bound  to  have  a  very
 heavy  price  on  fhem.  Why  they
 should  be  excluded  I  cannot  under-
 stand,  when,  in  the  case  of  agricul-
 turists,  you  are  prepared  to  exclude
 them  over  an  amount  of  Rs.  2,500?
 In  this  particular  clause  there  is  no
 ceiling.  As  a  matter  of  fact  property
 worth  many  lakhs  may  escape  without
 any  ceiling.  I  hupe  the  Finance  Minis-
 ter  will  take  this  fact  also  intn  consi-
 deration

 Then,  Sir.  my  amendment  No.  492,
 which  Mr.  R.  K.  Chaudhury  was  80
 king  enough  to  read  in  advance  for

 Mr.  Deputy-Speaker:  Has  not  the
 House  already  expressed  its  opinion
 with  regard  tv  this?

 Shri  8.  S.  More:  I  know  your  an-
 xiety  as  far  as  this  particular  matter
 is  concerned.

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber  need  not  think  it  is  too  late  for
 me  to  have  an  inter-caste  marriage!

 Shri  S.  S.  More:  I  am  not  prepared
 to  take  you  as  one  of  the  running
 exhibits  for  this  purpose,  ag  a  matter
 of  fact,  but......

 Shri  C.  D.  Pande:  A  dialogue  of  this
 kind  with  the  Chair  is  not  proper,  and
 to  call  you  “an  exhibit”  is  very  ob-
 jectionable.

 Shri  S.  8.  More:  If  the  word  is
 objectionable,  I  withdraw  it,  but  as
 far  as  we  lawyers  are  concerned,  we
 are  every  day  concerned  with  exhibits.
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 Mr,  Deputy-Speaker:  |  am  not  here
 to  answer  the  hon.  Member.  There-
 fore,  I  may  be  left  out  oz  the  picture.

 Shri  8.  S.  More:  I  am  also  leaving
 myself  wut  of  the  picture  along  with
 you.  but  I  do  not  want  to  make  a
 speech.  I  have  already  expressed  my
 views  as  strongly  as  possible  in  spite
 of  very  stormy  opposition  the  day
 before  yesterday,  but  on  tnat  occasion
 when  I  put  in  this  sort  of  amendment
 for  Clause  26,  the  Finance  Minister
 was  concerned.  I  think  now,  at  least
 levant  as  far  as  that  particular  clause
 was  concerned.  I  think  now.  at  least
 in  this  particular  place,  it  will  be  re-
 Jevant  as  far  as  exemption  is  con-
 cerned,  and  this  is  the  only  thing  I
 ‘want  to  say  about  this  particular
 clause.

 Shri  C.  D.  Pande:  Though  I  have
 put  in  amendments  to  almost  everv
 sub-clause  or  this  clause.  I  wish  to
 confine  myself  to  sub-clause  (c),  be-
 cause,  in  my  opinion,  in  this  whole
 Bill.  though  there  are  many  cbjec-
 tionable  features,  this  is  the  carkest
 spot  in  the  sense  that  this  clause
 deals  with  the  must  intimate  life  of
 the  people  and  their  household  goods.

 Skri  8S.  V.  Ramaswamy:  What  are
 the  other  dark  spots?

 Shri  C.  0.  Pande:  Banning  of  chari-
 ties,  that  is  one  of  the  dark  spots.

 The  Ministcr  cf  Communications
 (Shri  Jagjivan  Ram):  Closing  of  the
 loopholes.

 Shri  C.  D.  Pande:  Then  comes  the
 exemptions  you  have  made  for  the
 sake  of  giving  relief  to  the  peonle.  7
 also  admit  that  the  limit  of  Rs.  2,500/-
 ig  pretty  high  provided  you  do  not
 include  the  cattle  of  the  peasants,  of
 the  farmers,  in  this  sum.  Ig  you  mean
 by  “agricultural  implements”  the
 bullecks  alsv.  then  I  can  tell  you  that
 in  my  opinion  this  should  be  increas-
 ed.  Otherwise,  there  is  no  provision
 for  that.  If  you  include  bullocks,  then
 four  pairs  or  five  pairs  of  bullocks  of
 a  very  ordinary  farmer—even  my
 Socialist  friend,  Mr.  Mishra,  who  is
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 a  very  ordinary  farmer,  has  got  four
 pairs  of  bullocks—will  cost  Rs.  2,000/-.

 Dr.  Ram  Subhag  Singh:  Then  he  is.
 not  ordinary.

 Shri‘  C.  D.  Pande:  He  will  be
 taxable,  because  even  an_  erdinary
 farmer  in  our  parts  has  39  acres:
 which  will  cost  Rs.  60,000  or  Rs.
 70,000.  Therefore,  even  a  person  like
 Shri  Banarasi  Prasad  Sinha  who  is  by
 no  means  rich  will  be  taxable.

 The  intentién  is  to  give  relief.  and
 you  have  put  a  limit  of  Rs.  2,500  on
 what?—on  so  many  things:

 ‘household  goods,  including  tovls
 of  artisans,  agricultural  implemerts:
 07  any  other  tools  or  implements
 as  were  necessary  to  the  deceased
 to  enable  him  to  earn  his  liveli-
 hood........  ”

 So,  I  suggest,  “to  the  extent  of  rupees:
 two  thousand  and  five  hundred  in
 value”  should  be  deleted.  As  I  was.
 telling  you,  the  purpose  is  to  afford
 relief  to  the  people,  but  in  practice,
 it

 will_not  be  relief  at  ail.  It  wilt
 be  a  source  of  hardship,  indeed  a
 source  of  harassment.  The  question
 may  be  put:  how?  I  will  tell  you.  The
 moment  you_put  a  ceiling  or  a  limit,
 the  question  comes  of  valuing  or  put-
 tig’  a-Value  on  every  article  that  is
 left.  Suppose  there  is  a  man  of  a
 moderate  means  of  one  lakh  of  rupees,
 and  he  dies.  Then.  after  a  week  or
 sO,  Or  it  may  be  the  very  day  «f  his
 death,  the  people  of  the  Income-tax
 Department  may  apprvach  the  heirs  of
 the  deceased,  and  may  say:  “Tell  us,
 what  are  the  goods  left?”  They  will
 be  busy  in  making  an  inventory  of  the
 entire  gamut  of  the  article;  left.  It
 is  quite  possible  that  a  fountain  pen
 of  the  deceased,  a  watch,  or  spectacles,
 or  old  chappals  even  may  be  put  to
 value,  and  there  may  be  a  lot  of
 harassment  in  ascertaining  as  to  what
 actually  belonged  to  the  deceased.
 In  a  joint  family  system  is;  there  any
 demarcation  between  the  property  of
 the  deceased  and  the  people  left  be.
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 hind?  Is  there  any  difference  in  the
 chair  or  the  sofa  set?  Do  not  quote
 England  every  time  because  in  Eng-

 Shri  M.  C.  Shah:  You  belong  to  the
 Dayabagha.

 Shri  C.  D.  Pande:  Dayabagha  is
 over  now.

 In  England  the  people  live  separate-
 ly  from  their  children.  When  the
 children  are  grown  up,  the  parents
 live  separately,  so  that  fin  England
 you  can  always  say  that  this  much
 of  property  either  in  a  hotel  or  a  flat
 or  in  an  apartment  belongs  to  a  cer-
 tain  individual  who  is  deceased.  But,
 in  ‘India,  suppose  I  die........

 Several  Hon,  Members:  No,  no.

 Mr.  Deputy-Speaker:  Hon.  Member
 need  not  die  at  all.

 5  pM.

 Shri  C.  D,  Pande:  Framers  of  the
 Bill  are  looking  for  that.  Then  the
 people  come  and  say,  “What  is  the
 property  left?”  My  son  will  find  it
 difficult  to  point  out  the  exact  sofa
 that  belonged  tu  me,  o¢  the  sofa  that
 he  purchased  for  himself.  So,  house-
 hold  goods  of  any  value  should  be
 made  altogether  free.  They  have  to
 be  exempted  from  duty  if  harassment
 has  to  be  avoided.  Mr.  Shah  is  laugh-
 ing,  how  it  is  possible.  Do  you  think
 people  will  have  an  incentive  to  turn
 their  fortunes  into  furniture?

 Shri  K.  K.  Basu:  There  are  persons.

 Shri  C.  D.  Pande:  If  there  are  rer-
 sons,  then  they  are  fools  note  sound
 businessmen...  If  a  piece  of  surniture
 is  purchased  after  a  period  of  six
 months,  its  value  is  reduced  to  half.
 Do  you  think,  when  the  maximum  duty
 is  40  per  cent.  on  any  amount  of
 wealth.  people  will  be  foolish  enough
 to  invest  their  fortunes  in  furniture?
 I  am  talking  here  of  big  fortunes,  not
 small  wealth.  Big  fortunes  will  never
 be  converted  into  furniture.  You  can
 take  it  from  me,  because  the  duty  is

 7  SEPTEMBER  4953  Estate  Duty  Bill  2702

 40  per  cent.  at  the  most,  and  second-
 hand  gouds  are  never  sold  for  more
 than  50  per  cent.  of  their  criginal
 value.

 My  point  is  if  you  look  into  the
 difficulties  of  making  an  inventory  of
 the  goods  which  the  deceased  person
 has  left,  you  can  visualise  the  harass-
 ment  and  vexation  to  which  the  per-
 sons  who  are  left  behing  will  be  sub-
 jected.  Just  picture  how  it  will
 happen,  The  man  is  dead,  and  people
 are  preparing  for  his  funeral.  The
 man  from  the  estate  duty  office  will
 come  and  ask,  lvok  here,  where  is  that
 watch  that  he  purchased  in  Switzer-
 land  for  Rs.  300,  where  is  ‘hat  stick
 which  he  purchased  in  Nainj  Tal  for
 Rs.  2,  where  are  those  spectacles  which
 he  had  ordered  from  Lawrence  and
 Mayo,  and  the  like.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  is  giving  out  information  in  ad-
 vance.

 Shri  C.  D.  Pande:  These  are  the
 questions  that  will  be  asked,  where
 is  the  bed  that  he  used  to  sleep  in?
 (Unterriptions.)  Dutiful  sons  will  give

 it  to  the  mehiar  as  it  is  done  usually.
 But  they  will  be  told,  no,  you  cannot
 give  away  the  effects  of  the  deceased,
 you  may  be  penalised,  if  you  give
 them  to  the  sweeper.

 An  Hon.  Member:  Give  it  to  the
 tax-gatherers.

 Shri  C.  D.  Pande:  In  my  opinion,
 this  will  be  the  greatest  source  of
 harassment  and  vexation  to  the  peo-
 ple  concerned.  Our  household  things
 are  such  that  they  are  not  assigned  to
 individuals.  People  do  not  know
 what  utensil  belongs  to  whom.  A
 son  may  have  bought  in  the  life-
 time  of  his  father,  a  few  of  the  uten-
 sils  for  himself.  and  it  may  be  that
 they  were  living  together.  but  the  tax
 collector  may  come  and  say,  since  the
 deceased  Was  living  with  you,  and
 you  are  his  dependent,  you  can  never
 be  supposed  to  have  purchased  thes#
 utensils  for  yourself.  These  are  the
 things  which  are  Hikely  to  happen  very
 shortly.  People  with  small  wealth.
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 {Shr  C.  D.  Pande]
 ‘will  not  ming  the  petty  amounts  of
 taxes.  It  is  not  a  question  of  paying
 taxes  only.  Mr.  Gadgil  says  always,
 the  exemption  is  so  much,  do  you  know
 that  we  have  afforded  an  exemption
 of  Rs.  2,500  here,  a  Rs.  2.500  there.
 and  so  on,  and  the  total  exemption  is
 Rs.  11,500,  I  think  he  has  not  cal-
 culated  the  relief  in  actual  amount  of
 tax  he  has  afforded  to  ordinary  middle
 class  people.  Up  to  Rs.  |  lakh,  the
 rate  of  duty  is  5  per  cent.  What  is

 ‘the  relief  that  you  have  afforded?
 It  is  only  Rs.  25  in  all,  in  the  case  of

 -household  effect.

 Shri  Gadgil:  Rs.  2.500.

 Shri  M.  C.  Shah:  When  he  was  a
 ‘member  of  the  Select  Committee
 (Interruptions).

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ‘ber  is  not  yielding.

 Shri  C.  D.  Pande:  I  have  appended
 a  minute  of  dissent.  Therefore  I  have

 ‘a  right  to  speak.  What  I  want  to  say
 is  that  it  is  not  a  question  of  goods  of

 ‘the  value  of  Rs.  2,500  but  the  duty  on
 this  merciful  exemption.  The  reduc-
 tion  in  duty  is  to  the  extent  of  Rs.  25
 only.  It  is  indeed  you  are  waging  a

 ‘constant  cold  psychological  war  on
 the  people  of  middle  class  means.

 Shri  M.  C.  Shah:  It  is  not  so.  Will
 tthe  hon.  Member  read  Clause  51(3)...
 (Interruptions).

 hri  C.  D.  Pande:  Even  a  ‘man
 ‘worth  Rs.  40,000  of  fortune......

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber  will  kindly  look  at  me  and  talk.

 Shri  C.  D.  Pande:  I  was  telling  you
 that  even  a  man  of  middle  means  may
 be  in  constant  terror  that  if  there  is

 ‘a  death,  it  is  possible  that  his  wealth
 may  be  worth  only  Rs.  50,000,  and
 yet  the  agents  of  the  Income-tax  De-
 partment  may  put  it  at  Rs.  60,000  just
 ty  harass  him.  It  is  not  a  question
 of  paying  duty  that  I  am  referring  to,
 but  the  vexation,  harassment  and
 difficulties  to  which  the  people  will

 tbe  rubjected.  I  would  even  say  that
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 you  might  put  a  clause  to  the  effect
 that  under  Rs.  |  lakh,  it  is  better  to
 give  Rs.  2,000  in  advance,  rather  than
 say  that  his  property  should  be  probed
 into,  the  thali  should  be  valued,  that
 the  spectacles  should  be  valued,  that
 the  old  chappails  should  be  valued,
 and  so  on.  because  all  this  is  a  cons-
 tant  source  og  harassment  and  worry.

 Therefore.  it  is  not  a  question  of  a
 benefit  of  Rs.  25  being  given  to  the
 persons  concerned.  An  inventory  has
 to  be  made  of  the  household  goods,  be-
 cause  a  ceiling  is  fixed  for  them.  I
 would  say  that  insteaq  of  subjecting
 these  people  tu  vexaticus  difficulties,
 this  concession  might  be  withdrawn  as
 well,  rather  than  the  concession  re-
 main  there  and  people  be  put  to  the
 duress  of  declaring  the  price  of  the
 old  carpet,  the  worn  out  utensils,  and
 the  torn  bedstead  og  the  deceased.
 That  is  all  I  have  to  say  in  this  con-
 nection.

 Shri  R.  है,  Chaudhury:  May  I  ask
 one  question  of  the  hon.  Member?  He
 was  referring  to  beds.  To  whom  does
 the  bed  of  a  married  person  actually
 belong?  Is  it  the  property  of  the  wife
 who  lives  or  that  of  the  husband  who
 is  deceased?

 Shri  C.  D.  Pande:  The  intcrpreta-
 tion  of  the  department  will  be  final
 even  in  this  matter.

 Shri  T.  S.  A.  Chettiar  (Tirup-
 pur):  I  would  like  to  refer  to  the
 amendment  moved  by  Government
 to  sub-clause  (f)  of  clause  32.  The
 original  provision  in  the  Bill  as  it
 stands  now  is:

 “méneys  payable  under  one  or
 more  policies  of  insurance  effected
 by  the  deceased  on  his  life  for  the
 purpose  of  paying  estate  duty  or
 assigned  to  the  Government  for
 the  said  purpose,  to  the  extent  of
 the  amount  of  duty  payable”.

 Only  very  rich  people  can  do  this.
 Supposing  somebody  has  to  pay  a
 tax  of  Rs.  l  lakh,  if  he  insures  a
 policy  for  that  amount,  definitely  for
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 the  purpose  of  paying  this  duty,  the
 whole  of  that  Rs.  l  lakh  will  be
 exempt  from  duty.  For  purposes  of
 aggregation,  it  will  be  utilised,  but  it
 comes  under  exemptions.  Now  this
 exemption  is  sought  to  be  limited  to
 Rs.  50,000.  The  value  of  the  pro-
 perty  which  will  be  subject  to  this
 tax  would  be  not  less  chan  Rs.  5
 lakhs.

 The  hon.  Finance  Minister  has
 been  saying  more  than’  once  _  that
 many  concessions  have  been  given  to
 the  propertied  classes.  I  agree.
 But  to  what  kind  of  propertied
 classes  has  this  concession  been  given?
 Many  of  these  concessions  have  been
 given  to  the  Jarge-propertied  classes,
 to  which  I  certainly  object.  All  prin-
 ciples  of  taxation  and  aljl  methods
 of  taxation  should  be  based  on  the
 fact  that  the  lower  classes  should  be
 given  relief,  while  as  we  go  to  the
 higher  classes,  they  must  be  taxed
 as  much  as  possible.  I  shall  have
 to  say  more  about  this,  when  we
 come  to  the  Government  amendment
 in  regard  to  clause  34.  I  shall  rest
 content  with  referring  to  one  or  two
 things  to  which  I  have  referred  pre-
 viously  also.  Supposing  a  man  is
 worth  Rs.  5  lakhs,  you  are  prepared
 to  give  an  exemption  to  him  in  res-
 pect  of  the  whole  amount  of  tax,
 namely  Rs.  50,000.  Though  for  pur-
 poses  of  aggregation,  it  is  included,
 still  it  is  exempted  under  this  clause.

 Then  let  me  refer  to  the  other  pro-
 visions  in  regard  to  exemptions.  I
 would  not  like  to  refer  just  now  to
 charitable  institutions  which  were
 referred  to  by  my  hon.  friend  over
 there.  I  would,  however,  like  one
 point  to  be  cleared—and  that  was
 an  important  point  raised  by  Mr.
 More—namely  whether  agricultural
 implements  or  other  tools  include
 cattle.  I  would  like  to  know  it
 from  the  hon.  Finance  Minister,  if  he
 will  oblige  us  with  his  opinion.

 Mr.  Deputy-Speaker:  Hon.  Mem-
 bers  need  not  go  On  asking  for
 clarification  at  every  stage.  Finally
 when  the  hon.  the  Finance  Minister
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 replies,  he  will  reply  on  all  these-
 points.

 Shri  T.  Ss.  A.  Chettiar:  I  hope  so,
 Sir.  Then,  coming  i  the  points:
 raised  by  many  other  Members,  we-
 know  the  cost  of  things  today.  The
 amounts  mentioned  here  are  bound
 to  create  hardship  with  regard  to.
 the  middle  class  in  their  application.
 It  will  lead  to  harassment.  I  would
 like  to  urge,  Sir,  that  while  tax  can
 be  levied,  and  we  do  not  want  any-
 one  to  escape  taxation,  the  lower
 rungs  should  be  prevented  from.
 harassment.  As  far  as_  the  richer
 people  are  concerned,  they  have  a.
 lot  of  money,  and  as  Mr.  Kilachand
 said  the  other  day,  they  will  be  free
 from  harassment  because  they  can.
 engage  first-rate  lawyers  and  they
 can  meet  people,  discuss  things  with.
 people  over  a  cup  of  tea  or  over  a-
 dinner.  They  have  means  by  which
 they  can  get  things  done.

 Shri  K.  K.  Bose:  What  are  those-
 means?

 Shri  T.  S.  A.  Chettiar:  As  far  as
 the  people  in  the  lower  rungs  are-
 concerned,  it  is  they  who  suffer.
 Sir,  in  a  matter  of  administration  of
 law  like  this,  when  the  head  of  the
 family  is  dead  and  there  is  nobody
 to  look  after  things,  there  will  be
 hardship.  Most  of  the  people  are  not
 literate,  educated  people,  most  of  our
 agriculturists  are  not  educated  and
 some  of  them  are  widows  who  are
 in  charge  of  estates.  In  my  part  of
 the  country,  I  know  there  are  many
 families  in  which  only  widows  are  in.
 charge  of  estates  and  it  is  they  who.
 will  suffer—people  who  are  of  middle
 class  families  with  Rs.  50,000,
 Rs.  75,000,  even  Rs.  l  lakh.  (Inter-.
 ruption  by  Shri  S.  V.  Ramaswamy).
 So  what  I  would  say  is  that  these
 things  will  result  in  harassment  ta.
 the  lower  middle  class  people.

 Shri  M.  C.  Shah:  How?

 Shri  T.  A.  Chettiar:  If  I  have  not.
 explained  it  sufficiently  to  you.  L:
 cannot  explain  it  to  you.
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 [Shri  T.  S.  A.  Chettiar]
 Then,  Sir,  with  regard  to  public

 charitable  endowments,  I  had  an

 amendment.  I  did  not  move  it.

 Mr.  Deputy-Speaker:  Is  he  moving
 4t?

 Shri  T.  S.  A.  Chettiar:  No.  I)  am
 not  moving  it.  But  tne  point  is
 this.  Last  time  when  we  were  dis-
 cussing  clause  9,  the  Finance  Minis-
 ter  stood  up  and  said  that  this  House
 had  voted  crores  of  rupees  for  social
 services  and  other  things.  Certainly,
 the  Government  is  the  biggest  social
 service-doing  agency  in  the  country.
 But  the  point  that  I  then  made  and
 I  must  make  now  is  this,  that  for
 the  provision  of  social  amenities
 like  education,  medical  relief  etc.
 the  Government  even  today,  and  in
 the  future  should  continue  for  a  long
 time  to  depend  upon  social  service
 organisations,  and  our  pattern  of  Acts
 should  be  such  as  to  encourage  help
 to  these  social  service  organisations.

 There  are  a  few  people  who  are
 professional  beggars  in  this  country
 and  I  am  one  of  them..  From  1930,
 when  we  went  to  jail  for  the  first
 time,  we  have  been  in  charge  of
 social  service  work  collecting  money.
 I  am  not  one  of  those  who  think  that
 simply  because  this  clause  comes  into
 existence,  help  to  social  service  insti-
 tutions  will  stop.  It  is  not  that  always
 gifts  are  made  six  months  before
 they  die.  I  am  sure  the  people  will
 continue  to  rise  to  the  occasion  and
 support  all  good  causes.  But  that  is
 not  the  point.  The  point  is  whether
 this  will  discourage  contributions  to
 that  extent.  To  some  extent,  I  am
 sure  this  will  discourage  contributions
 and  this  is  a  point  of  view  which  I
 want  Government.  to  take  note  of.
 Not  that  I  say  that  all  contributions
 to  social  service  institutions  will
 stop...  They  won't  stop,  because  our
 people  want  to  give  for  good  causes.
 Even  poor  people  want  to  give  some-
 thing  for  good  causes,  more  than  the
 middle  and  lower  classes  want  to
 give.  But  this  clause  will  discourage

 cit.  My  amendment  was  to  the  effect
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 that  following  the  precedent  in  the
 Income-tax  Act—Section  5B—peo-
 ple  should  be  allowed  to  recognise
 charitable  institutions.

 Shri  C.  0.  Deshmukh:  May  I  ask
 one  question  of  the  hon.  Member?
 What  percentage  of  the  money  for
 charities  that  he  has  collected  repre-
 sents  collections  made  from  people
 within  six  months  of  their  death?

 Shri  T.  8.  A.  Chettiar:  I  do  not
 think  anybody  thinks  about  death
 when  giving  money.

 Mr.  Deputy-Speaker:  As  a  matter
 of  fact,  the  hon.  Minister  wants
 to  know  how  many  people  died
 immediately  after  giving  donations?

 Shri  T.  S.  A.  Chettiar:  Not  many
 perhaps.  But  I  know  this,  that
 the  recent  concessions  made  under
 Section  i5B  encourages  people  to
 make  contributions.  I  know  that
 because  when  we  go  about  for  con-
 tributions,  they  ask  whether  it  is
 allowed  under  the  Income-tax  Act,
 and  in  many  cases  where  these
 allowances  are  made,  the  contribu-
 tions  are  easier.  There  is  no  gain-
 saying  that.

 Shri  Gadgil:  They  die,  whether  they
 like  it  or  not.

 Shri  T.  S.  A,  Chettiar:  Yes,  but
 some  people  have  a  prescience  that
 they  may  die  within  a  few  months
 and  to  that  extent  it  will  be
 an  encouragement  to  people  to  make
 contributions  and  to  recognise  chari-
 table  institutions.

 Shri  Jagjivan  Ram:  At  Govern-
 ment’s  cost.

 Shri  T.  A.  Chettlar:  I  do  not
 think  Government  lose.  What  are
 the  Government’  collecting  money
 for?  The  Government  are  not  col-
 lecting  funds  to  keep  them  in  their
 coffers.  They  collect  funds  so  that
 they  may  distribute  them  for  social
 service  operations,  and  when  they
 ean  achieve  these  very  objects  in  a
 better  method  through  different



 2709  Estate  Duty  Bill

 ‘means,  I  think  they  should  recognise
 these  things.  If  the  Government
 think  that  these  contributions  do  not
 Serve  any  public  purpose,  they  would
 not  have  come  with  an  amendment
 ‘to  section  58  of  the  Income-tax
 Act.  That  they  have  accepted  this
 principle  in  itself  proves  that  Gov-
 ernment  think  that  helping  social
 Service  institutions  by  charitable  con-
 tributions  is  good  for  society.  I  only

 ‘say  that  what  is  considered  as  good
 to  the  society  under  the  Income-tax
 Act  must  be  accepted,  and  can  be
 accepted,  for  purposes  of  the  Estate
 Duty  Bill.  I  do  not  take  a  narrow
 view.  Government  want  to  spend
 money  over’  these  services.  These
 services  gain  directly  by  this  provi-
 sion  and  so,  Sir,  I  do  not  think  there
 is  anything  contrary  to  the  spirit  of
 the  law  prevailing  in  this  country  if
 ‘this  is  accepted.

 Now,  I  would  like  to  make  one
 ‘observation  with  regard  to  sub-clause
 (2).  This  is  an  omnibus  provision—

 ‘that  the  Government  may  make
 certain  exemptions’  as  they  think  fit.
 I  would  like  the  Government  to  make
 it  clear  as  to  what  sort  of  cases
 they  have  in  view.  Certain  amend-
 ments  have  been  moved  to  that
 clause.  It  will  ease  the  conscience  of
 this  House  if  the  position  is  made
 ‘clear,  because  odd  rumours  are  afloat.
 It  is  good  that  the  Finance  Minister
 fhas  made  a_  categorical  statement
 that  it  is  not  intended  to  apply  to
 the  Princes,  and  to  that  extent  things
 have  been  made  clear.  But  it  will
 help  much  more  if  the  Government
 can  come  forward  with  a_  policy
 statement  about  that  clause—as_  to
 what  sort  of  cases  they  expect  that
 clause  to  apply  to.

 Mr.  Deputy-Speaker:  A  number  of
 thon.  Members’  want  to  speak,
 though  we  are  sitting  in  the  after-
 noon  also,  continuously  for  8  or  84

 “hours.

 Dr.  Krishnaswami:  This  is  a  very
 important  clause.

 Mr.  Deputy-Speaker:  i  will  allow
 “every  hon.  Member  an  opportunity.
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 But  let  them  not  repeat  what  others
 have  said.

 Dr.  Krishnaswami:  We  won't.

 Shri  Raghubir  Sahai:  Sir,  I  have
 already  moved  amendments  Nos.
 ll4  and  l7.  With  your  permission,
 I  want  to  tag  them  together  be-
 cause  they  are  part  of  one  and  the
 same  thing.  (Interruptions).

 Mr.  Deputy-Speaker:  Hon.  Members
 have  now  extended  their  talk  to
 other  Benches  also.

 Shri  Raghubir  Sahai:  Sir,  my  first
 amendmént  reads:

 In  page  20,  line  5,  after  “female  re-
 latives”  insert—‘“or  for  the  edu-
 cation  of  minor  male  relatives”.

 The  second  amendment  reads:

 In  page  20,  line  9:

 (i)  for  “relatives”
 “female  relatives”.

 substitute

 (ii)  after  “relatives”  add  “and
 a  like  amount  in  respect  of
 education  of  such  minor  male
 relative  or  relatives”.

 After  these  two  minor  amendments,
 the  sub-clause  would  read  like  this.

 “32(j).  Gifts  made  by  a  deceas-
 ed  parent  or  natural  guardian  in
 consideration  of  the  marriage  of
 any  of  his  female  relatives  or  for
 the  education  of  minor  male  rela-
 tives  depending  upon  him  for  thp
 necessaries  of  life  or  moneys
 earmarked  for  such  purpose  in
 policies  of  insurance  or  declara-
 tions  of  trust  or  settlements  effect-
 ed  or  made  by  the  deceased  ty  the
 extent  of  Rs.  5,000  in  respect  of
 the  marriage  of  each  such  female
 relatives,  and  a  like  amount  in
 respect  of  education  of  such  minor
 male  relative  or  relatives.”

 Sir,  at  the  very  outset  I  may  sub-
 mit  that  in  moving  these  two  minor
 amendments  my  object  is  not  to
 water  down  this  Bill  _as  has  been
 feared  by  some  hon.  Members  of
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 {Shri  Raghubir  Sahai]
 this  House  but  to  make  it  more
 equitable.  My  arguments  in  support
 of  these  two  amendments  are  the
 same  which  were  adduced  by  Mem-
 bers  of  the  Select  Committee  when
 they  agreed  to  add  sub-clause  (j)
 to  Clause  32  i.e.  making  provision
 for  the  marriages  of  minor  daughters
 and  exempt  a  sum  of  Rs.  5,000  for
 that  purpose.  Now  my  arguments  in
 regard  to  these  two  amendments  are
 just  the  same  as  have  been  advanc-
 ed  in  respect  of  the  exemption  in
 regard  to  the  marriages  of  minor
 daughters.

 You  may  be  aware  that  in  these
 days  it  is  very  difficult  for  ordinary
 middle  class  people,  not  to  speak  of
 poor  people,  to  get  their  sons  and
 male  relatives  educated.  At  the  pre-
 sent  moment  it  is  not  the  policy
 neither  is  it  regarded  as  the  duty  of
 the  Government  to  educate  every
 son  of  the  soil.  So  it  is  the  duty  of
 every  person,  who  has  got  a  son  or
 a  male  relative,  to  educate  him
 properly.  Now,  Sir,  Education  is
 avery  costly  affair  and  the  prac-
 tice  generally  on  the  part  of  the
 middle  classes  is  that  whenever  a
 son  is  born  to  them,  they  either  get
 a  pass  book  opened  in  the  post  office
 or  they  enter  into  an_  insurance
 policy.  They  make  payments  by
 instalments  or  they  deposit  sums  in
 the  name  of  that  minor  son  or  minor
 male  relative  in  their  pass  books.

 Noy  suppose  the  father  of  those  male
 relatives  dies  accidentally  and  he
 simply  leaves  a_  residential  house
 which  he  might  have  built  in  the
 year  925  or  980  when  it  cost  him
 simply  Rs.  10,000  or  Rs.  12,000.  Now
 at  the  present  valuation  it  would  cost
 something  like  Rs.  45,000  or  Rs.  50,000.
 The  poor  fellow,  when  he  dies,  leaves
 merely  sums  in  the  names  of  those
 minor  daughters  and  minor  _  sons.
 Now  my  submission  is  in  case  the
 estate  duty  was  to  be  charged  from
 that  money,  which  is  left  in  posses-
 sion  of  the  widow  and  all  those  minor
 sons  and  minor  daughters,  it  would
 be  very  hard  on  them.  Just  as  you
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 have  made  an  exemption  of  Rs.  5,000-
 in  consideration  of  the  marriage  of
 minor  daughters,  I  submit,  an  exemp-
 tion  should  be  made  to  the  same
 extent  for  the  education  of  those
 minor  sdns.

 An.  Hoh.
 daughters?

 Member:  What  =  about.

 Shri  Raghubir  Sahai:  I  was  reading
 an  admirable  book  on  death  duties.
 by  Shri  Gadgil  which  has  _  been:
 very  often  quoted  in  this  House.  I
 would  just  draw  the  attention  of  the
 hon.  the  Finance  Minister  to  those-
 weighty  remarks  that  Mr.  Gadgil
 made  therein:

 “It  should,  however,  be  made
 clear  that  in  the  case  of  the  sur-
 viving  spouse  and  minor  childcen
 who  have  lost  their  bread-winner
 and  to  whom  the  inherited  pro-
 perty  is  the  only  basis  of  their
 inheritance,  any  tax,  without  suffi-
 cient  exemption  would  be  an  un-
 just  imposition.”  Further  he

 says,  “In  the  case  of  widows  and:
 minor  children  any  unjust  im-
 position  of  the  death  duty  would
 diminish  to  a  great  extent  the
 survivor’s  fimancial  capacity  owing
 to  the  death  of  their  sole  bread-
 winner.”

 Mr,  Deputy-Speaker:  When  was  that:
 book  written?

 Shri  Raghubir  Sahai:  I  think  it  was
 written  only  a  few  years  ago  and
 Shri  Gadgil  may  not  have  changed
 his  views.

 Shri  C.  D.  Pande:  The  love  and
 affection  for  wife  and  children  is
 eternal.

 Shri  Gadzil:  It  is  out  of  date.  Much
 water  has  flown  below  Jamuna_  since:
 then.

 Shri  Raghubir  Sahai:  I  am_  sur--
 prised  to  hear  that  the  book  is
 out  of  date.  I  think  these  observa--
 tions  were  very  pertinent  and  I  think:
 they  apply  to  the  present  case.

 Now,  it  was  suggested  that  for  the-
 education  of  those  minor  sons  a  trust:
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 could  have  been  created.  I  think  that
 the  creation  of  a  Trust  would  create
 greater  difficulties  for  in  the  case  of
 the  Trust  it  was  necessary  that  the
 possession  should  go  over  to  the
 beneficiary.  This  would  be  impossi-
 ble  in  the  case  of  minor  sons  or
 minor  daughters.  So  it  would  be
 just  and  proper  that  as  we  have  made
 an  exemption  in  the  case  of  gifts  in
 consideration  of  the  marriage  of  a
 female  minor  daughter  so  an  exemp-
 tion  should  be  made  for  the  educa-
 tion  of  minor  sons.  I  hope  _  this
 amendment  will  commend  itself  to
 the  hon.  the  Finance  Minister.

 Shri  द  P.  Nayar:  Mr.  Deputy
 Speaker,  Sir,  I  do  not  have  any
 amendment  on  this  particular  clause
 standing  in  my  name  but  I  would
 like  to  say  something  on  amendment
 No.  454  moved  by  Messrs  K.  K.  Basu,
 K.  A.  Nambiar  and  others.  I  do
 not  understand  why  there  is  a
 provision  as  sub-clause  (i)  especially
 when  you  find  that  just  before  that
 there  is  sub-clause  (h):

 “drawings,  paihtings,  prints,
 manuscripts,  works  of  art  or
 scientific  collections  which  are  of
 national,  scientific  or’  historical
 interest  and  which  are  retained  in
 the  family  of  the  deceased  and
 dealt  with  or  disposed  of  in  ac-
 cordance  with  such  conditions  as
 the  Board  may  prescribe.”

 Sir,  Mark  the  words  “and  _  dealt
 with  or  disposed  of  etc.”

 In  the  next  sub-clause  (i):

 “drawings,  paintings,  photo-
 graphs,  prints,  manuscripts  and
 any  other  heir-loom,  not  falling
 within  clause  (h),  which  are  re-
 tained  in  the  family  of  the  ce-
 ceased  and  are  not  intended  for
 sale;”

 It  is  there  in  this  sub-clause  (i)
 where  the  amendment  says  that  the
 words  “and  dealt  with  or  disposed
 of  in  accordance  with  such  conditions
 as  the  Board  may  prescribe”  should
 be  inserted.  7

 405  P.S.D.  “se
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 Shri  K.  K.  Basu:  As  it  is  printed,
 there  is  some  mistake.

 Shri  ्  P.  Nayar:  It  is  put  in  the
 next  clause  by  mistake.  You  know,
 Sir,  that  the  heir-looms  will  include
 several  things.  Mr.  More  was  just
 referring  that,  I  suggested  to  him
 that  it  may  include  precious  stones
 and  even  crowns  also.

 refer  to  Wharton’s  Law
 find  that  crowns.

 If  you
 Lexicon,  you  will
 actually  are  included  in  what  is.
 called  heir-looms.  I  know  that  in
 the  crown  of  that  gentleman,  who
 used  to  be  His  Highness  the  Maha-
 raja  of  Travancore,  there  are  so  many
 precious  stones  and  that  crown  will
 be  easily  worth  several  lakhs  of
 Rupees.  That  will  come  within  the
 meaning  of  heir-looms.  You  know
 also  that  there  was  a  saying  in  the
 olden  days  that  all  the  jewels  in  the
 land  belong  to  the  king.  I  may  be
 permitted  to  quote  a  Malayalam
 quotation  for  Nalacharitam  Aotta-
 katha  which  means  that  “all  the
 treasures  in  the  land  are  _  yours,
 O,  thou  King.  Devas  must  be  satis-
 fied  with  the  yagnas”.  In  fact  in
 actual  practice  we  have  found  tbat
 when  anybody  had  a  stone,  which
 may  be  called  precious,  the  former
 Rajahs  used  to  have  it  for  themselves.
 So,  Sir,  you  find  that  there  is  a
 great  accumulation  of  all  precious
 stones—rubies,  emeralds,  sapphires—
 of  everything  which  you  call  precious
 stones  with  these  ex-Rulers,  with
 almost  everyone  of  them.  They
 will  all  be  claimed  under  the  term,
 “heir-looms.”  Take,  for  example,
 the  crown  of  the  Nizam  of  Hyderabad,
 or  his  dress.  He  may  have  buttons
 of  gold  in  which  will  be  set  the  most
 costly  diamonds  and  these’  will  be
 claimed  as  heir-looms  by  his  heirs.
 So,  Sir,  the  word  ‘heir-loom’  will
 prevent  the  collection  of  estate  duty
 on  certain  things  on  which  these  ex-
 Rulers  have  lavished  their  money.

 Then,  take  the  case  of  drawings
 and  paintings.  There  may  be  rich
 men,  who,  not  being  satisfied  with
 what  our  people  have  -drawn,  will



 2775  Estate  Duty  Bill

 {Shri  V.  P.  Nayar]
 go  in  for  a  picture  drawn  by  old
 masters,  as  for  example,  Leonardo  da
 Vinei  or  Fred  Barnard  or  somebody
 else.  They  may  pay  £20,000  for  that
 and  keep  it  with  them,  and  later  on
 their  successors  will  claim  them  as
 heir-looms.  It  will  then  come  within
 the  meaning  of  drawings.  These  may
 be  kept  in  frames  of  gold  set  with
 sapphires.  Sir,  in  the  recent  Rail-
 way  Exhibition  which  we  had  in
 Delhi,  there  was  a  train  and  all  the
 local  newspapers  reported  the  news
 under  banner-headlines  as  “the  cost-
 liest  toy  in  the  world.”  One  Maha-
 raja,  it  appeared,  found  that  his  child
 could  not  play  with  any  toy  other
 than  a  regular  railway  train.  So,
 he  spent  lakhs  of  rupees  on  that.
 That  will  be  claimed  as  an  heir-
 loom.  How  are  you”  going  to  tax
 all  this?  Are  you’  going  to  allow
 such  things  to  go  tax-free?  In  fact,
 Sir,  the  moment  you  see  that  there
 is  an  escape  under  this  section,  you
 will  find  all  the  ex-Rulers  making
 robes  of  gold  and  set  them  with  pre-
 cious  stones.  Their  buttons  will  not
 be  the  ordinary  type  of  coral  but-
 tons  which  you  and  I  wear.  So,  Sir,
 this  section........

 An  Hon.  Member:  It  will  come  under
 clause  (f).

 Shri  V.  P.  Nayar:  No.  They  can
 and  will  certainly  say,  it  is  an  heir-
 loom.  We  have  stopped  wearing  it.
 In  fact,  you  cannot  expect  a  man  to
 wear  a  dress  made  of  gold,  but  they
 will  themselves  say  that  it  is  not  a
 wearing  apparel,  that  it  is  not  in-
 tended  to  be  a  wearing  apparel  but
 that  it  had  been  given  to  him  by  his
 father  and  that  it  will  go  to  his  son
 as  an  heir-loom.  There  is  that  possi-
 bility  of  mischief.  In  this  section, —
 I  do  not  say  it  is  accidental—it  is
 deliberately  included  there.  This  is
 a  clause  which  essentially  gives  re-
 lief  to  the  ordinary  men,  middle-class
 men.  So,  under  a  very  crafty  dis-
 guise,  the  Finance  Minister  has  so
 cleverly  managed  to  smuggle  in  this
 provision.  It  is  precisely  why  in  the
 dissenting  minute  you  will  find......
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 Mr.  Deputy-Speaker:  I  am  afraid
 the  whole  thing  was  done  in  the
 Select  Committee.  There  is  no  good
 attributing  the  whole  thing  to  the
 hon.  Finance  Minister.

 Shri  t  D  Deshmukh:  Is_  it  parlia-
 mentary  to  use  the  word  ‘crafty?’

 Shri  V.  P.  Nayar:  I  know  only
 persons  with  craft  can  956  called
 crafty,  and  it  means  only  ©  skilful.
 Why  I  say  this  is  because  we  have
 expressed  our  dissent  on  this  parti-
 cular  clause  in  general.  You  will
 find  that  this  is  how  we  began:

 Mr.  Deputy-Speaker:  ‘Dishonest’  is
 unparliamentary.

 Shri  द  P.  Nayar:  I  did  not  say
 ‘dishonest.’

 Mr.  Deputy-Speaker:  But  unless  a
 person  specially  goes  into  all  the
 expressions  that  have  been  found
 unparliamentary—normally  ‘crafty’
 and  such  other  things  which  attri-
 bute  a  particular  kind  of....well,
 let  us  proceed.

 Shri  V.  P.  Nayar:  I  will  reaq  to
 you  the  relevant  portions.  You  have
 been  kind  enough  to  allow  this  in
 the  dissenting  minute,  and  you  have
 been  good  enough  to  publish  it  al-
 though  some  portions  have  had  to  be
 expunged.  This  particular  passage  re-
 fers  to  the  Insurance  Policy  and  the
 provision  relating  to  that.  So,  Sir,
 that  is  exactly  why,  when  we  gave
 the  dissenting  minute,  we  were  forced
 to  write  this  sentence:  “We  have
 long  had  in  our  mind  suspicion  re-
 garding  Government’s  softness,  especi-
 ally  the  softness  of  the  Finance  Minis-
 ter,  for  the  microscopic  minority  of
 very  prosperous  citizens  occupying  the
 topmost  rung  of  our  social  ladder.”
 This  is  a  concession  which  is  know-
 ingly  given.  I  still  hold  that  this  con-
 cession  has  been  introduced  into  a
 section  which,  to  all  intents  and  pur-
 poses,  seems  to  be  one  intended
 primarily  to  give  relief  to  the
 poor.  I  submit  that  this  House
 must  take  away  this  section.
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 Shri  G.  D.  Somani:  Mr.  Deputy-
 Speaker,  Sir,  I  have  got  four  amend-
 ments.  So  far  as  the  amendment
 about  charity  and  dwelling  house  and
 «other  matters  is  concerned,  the  pre-
 ‘ceding  speakers  have  already  _  said
 so  much  that  I  do  not  want  to  go  into
 the  same.  The  hon.  Finance  Minister
 had  just  enquired  from  one  of  the
 preceding  speakers  whether  he  was
 aware  of  any  case  where  the  person
 died  within  six  months  of  making  a
 contribution.  I  would  like  to  bring
 to  the  notice  of  the  hon.  Finance
 Minister  that  I  am  aware  of  a  case
 where  a  person  made  a  contribution
 of  Rs.  5  lakhs  and  died  within  six
 months  and  at  the  time  of  his  death,
 his  sons  and  brother  made  another
 contribution  of  Rs.  25  lakhs  and  the
 public  charities  are  being  benefited
 considerably  from  the  trust  that  was
 created.  I  am  also  aware,  Sir,  of
 another  case  of  a  Bombay  merchant
 who  died  a  few  years  ago  and  created
 a  trust  of  Rs.  one  crore  a  few  hours
 before  his  death,  and  that  trust  is
 also  at  present  proving  of  consider-
 able  benefit  to  several  public  institu-
 tions  in  the  country»  So,  Sir,  such
 cases  of  substantial  contributions
 either  within  six  months  or  at  the
 time  of  death  do  occur.-  You,  Sir,
 will  agree  that  such  contributions
 will  now  be  things  of  the  past  under
 the  Estate  Duty  Bill  as  it  at  present
 stands.  Now,  Sir,  I  will  not  labour
 this  point,  as  I  said,  about  charities.
 Sufficient  has  been  said  and  now  है
 would  come  to  my  other  amendments,
 and  specially  to  amendment  No.  122,
 In  this  amendment,  I  would  like  to
 draw  the  special  attenfiori of  the  hon.
 Finance  Minister  to  one  clause  which
 says:

 Estate  Duty  Bill

 “(m)  monies  invested  by  the
 deceased  in  any  industrial  under-
 taking  which  has  begun  manufac-
 turing  at  any  time  within  a  period
 of  five  years  before  his  death  or
 such  further  period  as  the  Central
 Government  may,  by  notification
 in  the  official  Gazette,  specify
 with  reference  to  any  particular
 industrial  undertaking;”
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 This,  in  my  opinion,  is  a  very  im-
 portant  matter  and  I  would  request
 the  hon.  Finance  Minister  to  give  his
 special  attention  to  the  implications
 of  this  amendment.  Sir,  I  am  aware
 that  many  of  the  amendments  have
 been  rejected  on  the  ground  that  the
 Government  revenues  will  suffer.  But
 I  would  like  to  make  a  submission
 that  so  far  as  this  amendment  is  con-
 cerned,  if  it  is  accepted,  it  will  not
 result  in  any  loss  of  revenue  to  the
 Government,  but  it  will  bring,  on  the
 other  hand,  increased  revenue  to  the
 Government,  besides  being  helpful  to
 our  economy  in  so  many  other  direc-
 tions.  Sir,  I  would  like  to  illustrate
 my  point.  If  this  amendment  is
 accepted,  then  for  the  purpose  of
 calculation,  I  will  take  an  average
 rate  of  30  per  cent.  for  those  who
 may  be  getting  the  benefit  under  this
 clause  and  who  may  be  investing  in
 new  productive  channels  because  the
 highest  slab  is  40  per  cent.  So,  I
 think  they  may  be  safely  taken  as  30
 per  cent.  The  loss  to  the  Govern-
 ment  revenue  from  those  people  who
 may  be  establishing  new  undertakings
 if  they  die  within  five  years  of  that
 investment,  would  be  at  an  average
 of  30  per  cent.  from  that  amount.
 Now,  Sir,  it  follows  that  for  every
 Rs.  30  that  the  State  may  lose,  the
 party  concerned  will  have  to  find
 another  Rs.  70  of  his  own  to  ensure
 that  this  Rs.  00  on  which  he  will  be
 claiming  exemption  of  this  30  per  cent.
 will  go  to  new  industrial  undertak-
 ings.  It  will  also  be  agreed  that
 these  new  industrial  undertakings,
 after  a  period  of,  say,  three  years  or
 four  years,  will  be  yielding  at  least
 an  aggregate  or  gross  return  of  8
 per  cent.  by  way  of  taxation.  That
 means  that  the  Government,  by
 making  a  sacrifice  of  Rs.  30,  will  be
 getting  Rs.  3/8/-  from  these  industrial
 undertakings  which  this  encourage-
 ment  has  brought  into  existence,  in
 the  shape  of  income-tax  and  corpora-
 tion  tax.  A  return  of  Rs.  3/8/-  on
 Rs.  30  works  out  to  about  l4  per
 cent.

 Sir,  the  picture  is  still  not  complete.
 Kaka  Saheb  Gadgil  has  advised  the
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 other  day  some  of  his  rich  friends
 that  they  should  leave  this  world
 before  the  Estate  Duty  Bill  comes  in-
 to  force,  but  I  hope  he  will  now  give
 credit  to  his  friends  that  they  have
 not  followed  his  advice,  and  that
 they  have  managed  somehow  to  en-
 sure  that  they  will  not  deprive  the
 State  of  its  legitimate  dues.

 Shri  Gadgil:  I  want  them  to  live
 long,  so  that  they  may  pay  income-
 tax  and  sales  tax.

 Shri  G.  D.  Somani:  These  persons
 who  will  be  taking  the  benefit  of  this
 exemption  for  new  undertaking  will
 not  all  die  within  the  specified  period
 of  five  years.  After  all,  many  of  them
 —at  least  a  majority  of  them—will
 survive  this  exemption  period  of  five
 years,  and  therefore  once  they  survive
 this  exemption  period,  then  the  invest-
 ment  in  these  new  undertakings  will
 also  be  brought  within  the  purview
 of  this  legislation.  Yf  you  calculate
 from  this  point  of  view,  the  return
 will  be  much  more  than  what  might
 appear  to  be  the  initial  loss  in  the
 first  period  of  five  years  in  a  few
 cases  in  which  death  occurs  and  ex-
 emption  is  claimed.

 Then,  so  far  as  this  question  is  con-
 cerned,  it  has  also  to  be  considered  in
 the  context  of  the  present  situation.
 The  other  day,  the  House  considered
 the  unemployment  problem,  and  the
 Finance  Minister  himself  admitted
 that  unemployment  was  growing  and
 the  Five  Year  Plan  should  be  suitably
 modified  and  everything  should  be
 done  to  encourage  mew  avenues  of
 employment.  Now,  here  is  an
 opportunity  under  this  Bill  to  give
 some  incentive  to  those  individuals
 who  may  be  interested  in  investing
 their  capital  in  new  productive
 channels  which  will  enjoy  exemption
 only  for  a  temporary  period  of  five
 years.  While  there  will  be  no  very
 great  sacrifice  to  the  State,  Govern-
 ment  will  be  giving  a  definite  impetus
 and  encouragement  to  the  establish-
 ment  of  new  industries  which  will,  to
 some  extent,  relieve  the  unemploy-
 ment  problem  about  which  so  much
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 concern  is  being  expressed  every-
 where.

 On  the  other  hand,  it  should  not
 also  be  forgotten  that  there  are  fears
 expressed  on  many  occasions  that  if
 there  is  no  counter-attraction  under
 the  Estate  Duty  Bill,  people  might
 easily  convert  their  moneys  into  pre-
 cious  stones,  jewellery,  gold  etc.
 which  may  be  easily  hidden,  and
 which  it  may  not  be  easy  for’  the
 Estate  Duty  Department  which  will
 be  established  to  tax.  In  order  to
 counteract  any  such  likely  evasion  of
 estate  duty,  it  is  desirable  that  some
 counter-attraction  may  be  provided
 in  the  Bill  itself,  which  will  induce
 people  to  invest  their  money  in  pro-.
 ductive  channels  which  will  enrich.
 our  economy,  and  not  place  their
 money  into  such  unproductive  chan-
 nels  like  investment  in  jewellery  or
 gold.  From  all  these  points  of  view,
 I  feel  that  the  Finance  Minister
 should  give  his  serious  attention  to
 this  matter.  It  is  not  a  question  of
 sacrificing  any  big  amount  of  revenue.
 It  is  a  question  of  ensuring  the  estab-
 lishment  of  new  imdustries,  which
 will  have  to  be  approved  by  the  Gov-
 ernment—I  mean,  the  investment  will
 have  to  be  made  only  in  those  indus-
 tries  which  are  selected  and  approved
 by  Government—and  since  these  in-
 dustries  are  likely  to  be  a  permanent
 source  of  revenue  to  the  Govern-
 ment  and  are  also  going  to  help  our
 economy  in  many  other  directions,  I
 see  no  reason  why  this  small  conces-
 sion  which  looks  only  on  paper  as
 hig  but  which  is  in  reality  a  very
 small  loss  to  the  Exchequer  and
 which  at  the  same  time  will  be  a
 constructive  approach  fn  the  present
 circumstances  to  the  establishment  of
 new  industries—I  see  no  reason  why
 this  small  concession  should  not  be
 given.  I  hope  the  Finance  Minister
 will  seriously  and  sympathetically
 consider  this  question.

 Shri  Sinhasan  Singh:  Clause  32  re
 lates  to  exemptions  that  are  proposed’
 to  be  granted  to  several  items  under
 this  Bill.  If  we  compare  this  clause
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 with  the  provisions  in  the  Civil  Pro-
 cedure  Code  relating  to  exemptions
 from  attachment  or  sale  in  execution
 of  a  decree,  we  find  that  the  reliefs
 provided  here  are  much  _  smaller.
 Sections  60  and  6l  of  the  Civil  Pro-
 cedure  Code  provide  exemptions  from
 attachment  or  sale  in  execution  of  a
 decree,  and  they  have  been  in  vogue
 for  a  long  time  and  have  _  provided
 great  rélief  to  the  sufferers.  Parti-
 cular  reference  may  be  made  to  the
 relief  given  to  agriculturists.  For  the
 first  time,  we  are  going  to  include
 landed  property  in  this  legislation.
 Let  me  read  Section  60  of  the  Civil
 Procedure  Code.  In  the  case  of  agri-
 culturists,  it  provides  exemption  for
 the  follawing  items: —

 “tools  of  artisans,  and,  where
 the  judgment-debtor  is  an  agri-
 culturist,  his  implements  of  hus-
 bandry  and  such  seed-grain  as
 may,  in  the  opinion  of  the  Court,
 be  necessary  to  enable  him  to
 earn  his  livelihood  as  such  and
 such  portion  of  agricultural  pro-
 duce  or  of  any  class  of  agricul-
 tural  produce  as  may  have  been
 declared  to  be  free  from  liability
 under  the  provisions  of  the  next
 following  section;”

 and  the  next  following  section,  viz.
 6l,  provides  exemption  for  “such
 portion  of  agricultural  produce,  or
 of  any  class  of  agricultural  produce,
 as  may  appear  to  the  Provincial  Gov-
 ernment  to  be  necessary  for  the  pur-
 pose  of  providing  until  the  next
 harvest  for  the  due  cultivation  of  the

 We  are  faced  with  an  acute  short-
 age  of  food  in  the  country,  and  Gov-
 ernment  is  conducting  a  Grow  More
 Food  Campaign.  But  what  are  we
 doing  here?  While  the  Civil  Proce-
 dure  Code  has  exempted  the  tools  of
 artisans,  cattle  etc.  in  the  case  of
 agriculturists,  here  we  are  putting  a
 maximum  exemption  limit  of  Rs.  2,500.
 It  hardly  means  any  relief  to  the
 agriculturists.-  In  these  days,  an
 ordinary  bullock  costs  Rs.  500,  and
 naturally  the  agriculturist,  who  has
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 to  produce  more  foodgrains  for  the
 benefit  of  the  country  must  have
 enough  bullocks  and  other  imple-
 ments  like  ploughs.  If  you’  take
 away  these  possessions  of  his—and
 now-a-days  tractors  are  in  vogue-—-
 what  will  be  the  result?  Every
 agriculturist  will  try  to  evade  this
 legislation  by  telling  lies,  or  by  steal-
 thily  selling  away  his  property,  or  by
 making  talse  entries  and  saying  that
 the  bullocks  do  not  belong  to  him.

 Dr.  Ram  Subhag  Singh:  Bullocks
 are  not  touched.  He  can  have  them.

 Shri  Sinhasan  Singh:  But  they  are
 not  adding  bullocks,  as  far  as  I  can
 see.  For  bullocks,  for  the  implements
 etc.  they  are  putting  the  value  so
 low  that  nothing  much  can  be  re-
 tained.  I  would  appeal  to  the  Finance
 Minister  to  make  this  sub-clause  (b)
 of  clause  32  conform  to  what  is  pro-
 vided  in  section  60  of  the  Civil  Pro-
 cedure  Code.  Apart  from  sections
 60  and  61  of  the  Civil  Procedure  Code,
 State  Governments  can  provide  relief
 to  agriculturists  through  other  provi-
 sions.  Our  country  is  mainly  agricul-
 tural  and  by  the  addition  of  this  sub-
 clause  (b),  we  are  taking  away  what-
 ever  relief  we  mean  to  grant  to  the
 agriculturists.  I  would,  therefore,  re-
 quest  the  hon.  the  Finance  Minister
 to  adopt  the  words  used  in  the  Civil
 Procedure  Code.  With  that  purpose
 in  view  I  have  moved  an  amendment
 to  the  effect  that  “Rs.  2,500”  be  dele-
 ted.  That  would  go  a  long  way  to
 afford  some  relief.

 Then,  Sir,  there  is  one  thing  which
 again  looks  awkward.  Here  we  are
 providing  certain  relief  for  wearing
 apparels,  but  have  excluded  orna-
 ments  which  are  usually  worn  by
 women.  The  Civil  Procedure  Code
 provides  for  the  “necessary  wearing
 apparels,  cooking  utensils,  beds  and
 bedding  of  the  judgment  debtor,  of
 his  wife  and  children  and  such  per.
 sonal  ornaments  as  in  accordance
 with  religious  usage  cannot  be  parteu
 with  by  any  woman.”

 Shri  C.  D.  Pande:  It  was  made
 clear  in  the  Select  Committee  that
 such  exemptions  would  be  made.
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 Shri  Sinhasan  Singh:  But  nowhere
 is  it  provided  in  the  Bill.  If  the
 Select  Committee  had  agreed  to  it,
 provision  should  have  been  made  in
 the  Bill  at  least  in  regard  to  such  or-
 naments  as  a  woman  cannot  sell  or
 part  with  under  certain  customs  of
 society.  If  that  is  done  much  of  the
 hardship  that  would  be  caused  by  this
 measure  would  disappear.

 As  the  House  is  aware  the  Court  of
 Wards  Act  is  operating  in  Uttar  Pra-
 desh.  One  day  I  happened  to  meet  a
 Court  of  Wards  employee  and  he
 jocularly  remarked  that  when  a  Raja
 dies  issueless  we  pounce  upon  the
 property  of  the  Raja  like  Mahapatras
 who  fall  upon  the  family  of  the  de-
 ceased  to  get  alms.  So,  once  a  rich
 man  dies  the  Controller  and  his  staff
 will  pounce  upon  the  family  of  the
 deceased.  These  are  certain  element-
 ary  necessities  which  must  be  safe-
 guarded  and  no  limit  should  be  pro-
 vided  in  their  case.  If  we  do  not  do
 so,  great  hardship  will  be  caused  to
 the  agriculturists,  they  will  be
 harassed  and  our  objective  of  ‘Grow
 More  Food’  will  be  defeated.  <A  note
 should  also  be  added  to  Clause  33  re-
 garding  ‘Aggregation’  because  the
 aggregate  as  at  present  provided  also
 includes  the  exemptions.

 Another  important  feature  which  I
 notice  in  this  measure  is  that  we  are
 more  generous  to  the  urban  _  people
 than  to  the  rural  people.  We  are
 making  a  provision  for  an  exemption
 to  the  extent  of  Rs.  5,000  for  insur-
 ance  or  for  marriage.  But  what
 about  the  rural  people.  They  don’t
 know  anything  about  insurance,  their
 property  will  not  be  exempted  as  they
 cannot  take  advantage  of  this  provi-
 sion.  My  suggestion  is  that  more  re-
 lief  should  be  afforded  to  the  agricul-
 turists  than  to  urban  people.  India  is
 mainly  an  agricultural  country  and
 the  prosperity  of  the  country  depends
 on  the  agriculturists.  The  moment
 you  kill  our  agriculture,  you  kill  our
 very  economy,  because  industrialisa-
 tion  alone  will  not  save  the  country.
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 I  would,  therefore,  request  the  hon..
 the  Finance  Minister  to  accept  my
 amendments.

 Shrimati  Sushama  Sen:  I  rise  to
 speak  on  my  amendment  No.  255,
 which  suggests  the  addition  of  the.
 words  “residential  house”  before:
 “household”  in  line  29,  and  also  the
 addition  of  a  proviso  after  line  32—
 “Provided  that  if  the  value  of  the:
 house  does  not  exceed  rupees  one
 lakh.”

 Sir,  I  fee]  that  a  residential  house-
 has  a  very  deep  and  sacred  sentimen-
 tal  value  in  this  country,  quite  unlike:
 foreign  countries  where  most  of  the
 people  like  to  live  in  hotels  or  in.
 boarding  houses.  People  of  our
 country  have  a_  deep  sentimental.
 attachment  to  their  residential  house.
 As  was  pointed  out  by  one  of.  the  pre-
 vious  speakers,  a  house  which  had:
 cost  only  about’  Rs.  25,000  about
 twenty  years  back  when.  it  was:
 bought  or  built,  would  today  cost  over
 Rs.  l  lakh.  So,  it  would  be  very  un-
 fair  to  the  middle  class.  people  if  a
 residential  house  is  not  exempted.

 Shri  Velayudhan  (Quilon  cum  Mave-
 likkara—Reserved—Sch.  Castes):  Them
 the  whole  Bill  can  be  thrown  out.

 Shrimati  Sushama.  Sen:  Another
 amendment  which.  we,  the  women
 Members  of  Parliament  are  particular
 about  is  to  sub-clause  (j)  which  pro-
 vides  for  an  exemption  to  the  extent
 of  Rs.  5,000  in  respect  of  money  ear-
 marked  for  marriage.  We  are  very
 anxious  that  such  exemption  should
 apply  to  amounts  set  apart  for  educa-
 tion  of  girls  also.  There  are  many
 girls  these  days  who  are  not  married,.
 who  want  to  go  in:  for  some  vocation-
 al  life.  Moneys  set  apart  for  their
 education  should  be  eligible  to
 exemption.

 In  the  end  I  would  like  to  support
 my  hon.  friend  who  has  suggested’
 that  jewels  which  a  woman  is  expect-
 ed  to  wear  according  to  customs  of
 society  should  be  exempted.
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 6  P.M.
 Shri  M.  S.  Gurupadaswamy  (My-

 sore):  I  was  listening  to  the  various
 speeches  made  by  several  Members
 on  this  clause.  Some  of  them  were
 pleading  for  elaborating  the  exemp-
 tions  under  this  clause  and_  they
 wanted  the  list......

 Shri  है,  हू,  Chaudhury:  On  a_  point
 of  information,  Sir.  I  do  not  follow
 why  Mr.  Gadgil  who  was  taking  his
 stand  was  asked  to  sit  down  in  favour
 of  a  lady  and  just  now  after  the  lady
 has  finished,  Mr.  Gadgil  is  not  there
 in  the  House?  Is  there  anything
 sacrosanct  about  an  assurance  given
 toa  lady?

 Shri  M.  S.  Gurupadaswamy:  |  feel,
 Sir,  that  the  list  of  exemptions  that  is
 provided  in  this  clause  is  already  un-
 duly  large  and  if  more  exemptions
 are  given,  I  feel  that  the  main  pur-
 pose  of  the  Bill  will  be  frustrated  and
 the  strength  of  the  Bill  will  be  taken
 away.  So  I  want  that  the  exemptions
 that  have  been  provided  under  this
 clause  may  be  reduced  and  further
 restricted.  In  England,  Sir,  I  am
 aware  that  exemptions  given  are
 larger  than  the  exemptions  provided
 here.  I  may  just  cite  a  few  instances
 of  exemptions  provided  in  England:

 Property  in  which  the  de-
 ceased  is  interested  as  a  holder  is
 exempted.

 Property  situated  out  of  Great
 Britain  is  exempted.

 Property  held  by  the  deceased
 only  as  trustee  is  exempted.

 There  are  other  exemptions  also.

 So,  there  is  a  huge  list  in  English
 Law  exempting  properties  and  that  is
 why  in  England  the  purpose  of  the
 Act  is  not  realised.  The  main  pur-
 pose  of  the  Law  in  England  was  to
 establish  equality  in  society  by  re-
 ducing  great  disparities  in  the  dis-
 tribution  of  wealth.  But  that  has  not
 been  realised  till  today.  So,  we  must
 draw  a  lesson  from  England  and  as
 far  as  possible  we  should  restrict  the
 list  of  exemptions.  Here  some
 exemptions  have  been  valued  to  put  a
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 ceiling.  For  certain  other  exemptions
 no  limitations  have  been  prescribed.
 They  have  been  left  vague  and  I  feel
 that  if  liberal  interpretations  are
 given,  the  total  amount  coming  under
 this  clause  may  even  reach  a  lakh  or
 more.  I  feel  therefore  that  the  main
 purpose  of  the  Estate  Duty  Bill  will
 be  frustrated.  And  moreover,  new
 amendments  have  been  brought  for-
 ward  by  the  Finance  Minister.  I  was
 really  surprised  why  he  was  made  to
 bring  forward  these  amendments.  I
 feel,  Sir,  that  he  must  have  been  with
 new  difficulties;  pressure  might  have
 been  brought  on  him  and  he  might
 have  been  induced  to  grant  more
 exemptions.  We  realise  his  diffi-
 culties,  but  I  want  to  know  why
 should  there  be  elaboration  of  exemp-
 tions?  For  instance,  for  lines  4  to  9,
 a  new  sub-clause  (j)  is  added  for  the
 original  (j),  and  it  is  provided  that
 Rs.  5,000  should  be  given  for  the
 marriage  of  each  female  relative.  Sir,
 nowadays  in  all  families  there  are
 more  girls  than  boys.

 Shrimati  Sushama  Sen:  What  about
 education?

 Shri  M.  8.  Gurupadaswamy:  [  am
 only  talking  of  marriage  of  female
 dependants,  and  if  Rs.  5,000  is  re-
 served  for  the  marriage  of  each
 female  dependant,  then  it  will  mean
 a  huge  amount  at  the  end,  and  to  that
 extent  tax  is  evaded.  So,  I  feel  the
 original  provision  (j)  may  stand  as  it
 is  and  should  not  be  altered.

 Regarding  wearing  apparel,  I  want
 to  say  one  or  two  things.  Wearing
 apparel  will  mean  gold  and_  silver,
 and  if  there  is  no  valuation  limit  fix-
 ed,  then  I  feel  that  many  families
 may  take  to  the  method  of  evading
 tax  in  this  way.  They  may  get  a  lot
 of  jewels  made  of  gold  and  call  it
 wearing  apparel  and  thus  escape  the
 duty.  I  feel  that  here  also  some  limit
 is  necessary.

 Coming  to  the  last  point,  I  would
 point  out  that  sub-clause  (2)  of
 clause  32  is  not  necessary,  and  may
 well  be  deleted.  This  sub-clause,  us
 it  stands,  gives  powers  to  the  Centro
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 {Shri  M.  S.  Gurupadaswamy]
 to  give  further  exemptions  if  they  are
 deemed  necessary  in  certain  circums-
 tances.  Sir,  we  know  how  the  powers
 of  the  Government  are  used  nowadays
 and  if  scope  is  given  to  the  authori-
 ties  concerned  to  grant  the  exemp-
 tions  whenever  they  feel  they  are
 necessary,  then  it  will  lead  to  lot  of
 favouritism  and,  more  than  all,  vested
 interests  may  use  their  pressure  now
 and  then  and  exploit  the  situation.
 The  whole  principle  of  the  Bill  will
 be  negatived  to  that  extent.  So,  I
 feel  that  sub-clause  (2)  in  clause  32
 should  be  deleted  as  it  is  not  neces-
 sary.  In  case  there  are  any  difficul-
 ties  experienced  by  the  Government
 in  the  operation  of  this  particular
 clause,  then  they  may  bring  forward
 some  amendments  to  the  exemption
 list  and  this  House  may  then  consider
 the  proposal.

 [Suet  Pataskar  in  the  Chair  ]

 Shri  Gadgil:  I  was  just  trying  to
 visualize  what  will  be  the  ‘huge  bur-
 den’  on  account  of  estate  duty.  Under
 the  present  proposal,  a  man  having  a
 lakh  of  rupees  as  property  will  have
 Rs.  83,000  by  way  of  exemptions  and
 deductions,  and  he  will  have  to  pay
 just  Rs.  650  on  a  property  worth
 Rs.  ]  lakh.  It  is  for  the  House  to
 consider  whether  this  is  a  burden.  If
 what  is  rumoured  in  the  air,  namely,
 that  the  exemption  limit  is  to  be
 vaised  to  Rs.  ]  lakh,  really  happens,
 Yen  nobody  who  has  a  property  of
 Rs.  1,13,000  will  have  to  pay  any-
 thing.  The  deductions  contemplated
 js  clause  32  amount  to  Rs.  11,500  plus
 such  amount  as  may  be  available  if  a
 man  takes  out  a  policy  for  the  pay-
 ment  of  d‘ath  duty.  If  a  man  leaves
 an  estate  worth  Rs.  1,25,000  his  heir
 will  have  to  pay  Rs.  975—less  than
 3/4  per  cent.  If  a  man  leaves  an
 estate  worth  Rs.  1,50,000  his  heir  will
 have  to  pay  Rs.  2,800—just  a  per  cent.
 and  a  half.  And  if  a  man_  iJleaves
 Rs.  2  lakhs  wo:  a  of  property  his  heir
 will  have  to  pay  -ess  than  4  per  cent.

 Shri  R.  है,  Chandhury:  He  may  be
 earning  nothing.
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 Shri  Gadgil:  For  whom  are  we
 crying?  Just  consider.  A  man  with
 Rs.  ]  lakh  is  not  a  poor  man  at  all,
 taking  the  circumstances  in  our  com-
 munity.  I  think  there  is  a  limit  to
 our  asking  for  more.  The  more
 generous  is  the  Finance  Minister  the
 more  his  generosity  is  exploited  and
 like  Oliver  Twist  we  are  asking  for
 more.

 hri  8.  द  Ramaswamy:  I  object  to
 the  word  ‘exploited’.

 Shri  Gadgif:  We  have  to  consider
 the  general  economic  position  of  the
 masses  and  then  consider  whether  it
 is  a  burden  if  a  man  worth  Rs.  |  lakh
 of  property  is  asked  to  pay  Rs.  650.
 If  he  is  a  joint  family  man  he  has  to
 pay  Rs.  1,650,  at  the  most.

 Shri  R.  K.  Chaudhury:  Where  will
 he  pay  it  from?

 Shri  Gadgil:  Let  us  have  some  con-
 sideration  for  the  poor  masses  in  the
 country.  If  we  are  going  to  ask  for
 all  these  exemptions  let  us  better  ask
 the  Government  to  withdraw  the
 Estate  Duty  Bill  and  go  home.

 Shri  S.  V.  Ramaswany:  Sir,  ]  have
 moved  six  amendments.  The  hon.
 Member  who  preceded  me,  Mr.  Gadgil,
 has  repeated  for  the  Nth  time  the
 threat  that  if  you  are  going  to  insist
 On  exemptions  you  had  better  with-
 draw  the  Bill.

 Mr.  Chairman:  He  did  not  mean  it
 as  a  threat.

 Shri  8.  द  Ramaswamy:  My  amend-
 ment  No.  95  seeks  to  delete  the  words
 “within  a  period  of  six  months  from
 his  death,  to  the  extent  of  rupees
 two  thousand  and  five  hundred  in
 value”.  This  is  the  second  or  third
 time  I  have  had  to  speak  on  this  sub-
 ject  and  I  still  emphasise  that  the
 State  should  not  intervene  between  a
 man  and  his  charitable  dispositions.
 I  have  argued,  I  have  urged,  I  have
 cried  hoarse  on  clause  a  l  sought
 the  deletion  of  the  Proviso  to  clause

 9.  But  it  went  the  way  of  all  amend-
 ments.  That  also  was  negatived.  Still
 I  urge  and  still  I  repeat  that  the  State
 should  not  interfere  between  a  man
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 and  his  charitable  dispositions.  It
 should  not  impose  this  limit  of  six
 months.  Sir,  I  am  not  so.  very  well
 versed  in  Sanskrit  as  my  hon.  friend
 Mr.  Altekar  is.  I  endorse  every  word
 of  what  he  has  said.  In  Gita  it  is
 said:

 दातव्यमिति  बहाते  दीयते$तृपकारिणोें  ।

 दो  काले  च  पात्र  च  तहत  सात्विक

 स्मुति  |

 ‘That  is  what  it  means  with  regard  to
 charitable  endowments,  with  regard  to
 charities;  they  are  satvik  charities.
 And  in  the  Gita  it  is  not  stated  that  it
 must  be  done  within  six  months.  We
 are  going  against  the  teachings  of  one
 of  our  greatest  books.

 I  apprehend  that  this  clause,  as  it  is,
 might  give  rise  to  a  new  trade.  When
 the  monsoons  failed  and  water  became
 scarce  we  saw  the  advent  of  a  Pani-
 walah  Maharaj  who  could  predict
 where  water  was.  Similarly  I  ven-
 ture  to  think  that  this  clause  will  give
 rise  to  the  emergence  of  astrologers
 who  will  predict  whether  a  man  will
 die  within  six  months  or  not—who  will
 predict  the  date  of  death  of  a  man—
 so  that  he  may  do  whatever  he  wants
 with  regard  to  his  property  and  dis-
 pose  of  it  within  that  time!  While  it
 is  unfortunate  that  we  should  limit  the
 period  of  disposition  of  property  for
 charitable  purposes  to  six  months—so
 far  as  this  House  is  concerned  it  has
 dealt  with  it  threadbare—nevertheless
 it  will  bear  any  amount  of  repetition
 and  I  again  urge  that  there  should  be
 no  limitation  of  time  on  the  man's
 charitable  dispositions.

 Shri  Raghavachari:  On  a  point  of
 order,  Sir.  The  House  has  already  de-
 cided  a  period  of  six  months  in  res-
 pect  of  charitable  purposes.  Can  it  be
 again  and  again  agitated?

 Mr.  Chairman:  The  hon.
 may  go  on.

 Shri  S.  V.  Ramaswamy:  Sir,  my
 next  amendment  is  No.  05  which  seeks
 to  substitute  “five  thousand”  for  the
 words  “two  thousand  and  five  hundred”
 in  sub-clause  (c).  Take  this  limitation
 of  Rs.  2,500.  Take  for  instance  the

 Member
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 case  of  bulls.  We  have  Kangayam
 breed  of  bulls  costing  Rs.  .000  to
 Rs.  ,500—one  pair  of  bulls.  The  man
 may  not  be  worth  Rs,  !  lakh  or  2  lakhs.
 He  may  be  an  ordinary  farmer  with  a
 pair  of  bulls  costing  Rs.  2,500  at  the
 present  value.  If  he  owns  one  pair
 of  bulls  and  dies,  his  estate  will  be
 liable  to  duty.  It  will  be  very  hard.
 Take  a  Sindhi  bull  or  cow  or  an  Eng-
 lish  cow.  Suppose  a  man  has  a  dairy
 and  is  selling  milk.  He  may  be  having
 two  cows.  A  Sindhi  cow  or  an  Eng-
 lish  cow  costs  Rs.  10,000.  With  the
 help  of  two  cows  he  may  be  eking  out
 his  living,

 Dr.  M.  M.  Das  (Burdwan—Reserved Sch.  Castes):  How  will  he  be  taxa-
 ble  if  he  is  eking  out  his  livelihood  on
 two  cows  only?

 s

 Shri  ्  Ramaswamy:  Not  on  the
 cows  but  on  the  milk  drawn  from  the
 cows.

 Then  I  come  to  sub-clause  (g)  where
 money  is  payable  with  regard  to  in-
 Surance.  What  is  this  Rs.  5,000?  It
 is  nothing.  If  you  are  going  to  restrict
 the  exemption  only  to  Rs.  5.000,  you

 on
 as  well  not  give  this  exemption at  all.

 Shri  M.  C.  Shah:  Agreed!
 Shri  S.  V.  Ramaswamy:  The  hon.

 Deputy  Minister  says  “agreed”.  If
 that  is  so,  it  may  be  deleted.  I  will submit  with  all  the  emphasis  at  my
 command  that  we  must  encourage  in-
 surance,  thrift.  But  we  are  going  to
 penalise  thrift  by  restricting  this  only
 upto  Rs.  5,000.  J  feel  we  are  not  help-
 ing  people  to  save  money.

 With  regard  to  sub-clause  (j)  there
 is  an  amendment  by  Mr.  Tek  Chand
 which  I  have  adopted.  The  sub-clause
 as  it  is,  reads  like  this:

 “gifts  made  by  a  deceased  purent
 or  natural  guardian  in  considera-
 tion  of  the  marriage  of  any  of  his
 female  relatives  dependent  upon
 him......  ete.”

 This  amendment  seeks  to  delete  the
 word  “female”,  so  that,  in  consonance
 with  the  fundamental  ideas  of  our
 Constitution,  the  equilibrium  may  be
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 restored  between  the  two  sexes.  I  do
 not  see  why  there  should  be  an  exemp-
 tion  for  females  alone.  There  are  also
 male  relatives  who  deserve  to  be  en-
 couraged,  whose  marriage  expenses
 have  to  be  met.  And  by  stretching  a
 point  I  may  submit  that  this  distinction
 in  favour  of  female  relatives  alone
 would  be  discrimination  in  the  langu-
 age  of  article  5  of  our  Constitution.
 Therefore  I  would  submit  that  the
 word  “female”  may  be  deleted,  so  that.
 whether  it  is  for  male  or  female  rela-
 tive,  if  this  gift  is  going  to  be  for  the
 purposes  of  marriage  it  may  be  ex-
 empted.

 I  come  to  my  next  amendment  which
 relates  to  residential  house.  I  do  not
 know  whether  the  House  will  accept
 it  or  not,  but  my  own  feeling  of  the
 sense  of  the  House  is  that  a  majority
 of  them  would  like  to  exempt  one
 house.  If  there  is  more  than  one
 house,  one  house  which  is  the  residen-
 tial  house  may  be  exempted.  If  there
 is  only  one  house  it  may  be  exempted,
 whatever  be  the  value.  There  are
 some  cases  where  families  have  no
 other  property  except  the  house  in
 which  they  live.  It  may  be  that  the
 house  costs  Rs.  ]  lakh  or  more.  But
 they  may  have  absolutely  no  other
 cash  or  property.  Does  Government
 want  them  to  walk  out  of  the  house.
 pay  the  duty  and  live  in  a_  rented
 house?  But,  in  actual  working,  it  will
 lead  to  great  hardship.  If  the  Govern-
 ment  is  pleased  to  exempt  one  resi-
 dential  house  if  there  are  more  than
 one  house,  or  the  residential  house  if
 there  is  only  one,  I.  believe  much  of
 the  hardship  could  be  obviated.  In  spite
 of  what  Mr.  Gadgil  has  said,—not  that
 I  am  exploiting  the  generosity  of  the
 hon.  Finance  Minister—I  am  appealing
 to  his  generosity  to  accept  that  amend-
 ment.

 Then,  I  come  to  the  last  of  these
 amendments,  namely  No.  126.  I  must
 confess  that  I  have,  in  drafting  the
 amendment  with  regard  to  timber,
 wholesale  bodily  lifted  that  clause  from
 Volume  3  of  MHalsbury’s  Laws  of
 England.  That  has  been  introduced  by
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 the  Finance  Act  of  9I0.  I  believe
 the  reason  why  they  have  introduced
 that  specific  clause  is  they  valued  their
 timber  very  much.  Their  oak  trees:
 and  walnut  trees  were  so  valuable  that
 they  sdw  to  it  that  in  the  hurry  to  pay
 the  tax,  they  should  not  cut  down  the
 trees  and  thus  lose  valuable  timber.  I
 am  also  urging  that  this  clause  be
 accepted  because  in  our  own  country
 we  have  seen  the  senseless  destruction
 of  forests,  especially  in  the  wake  of
 the  proposed  legislation  for  the  aboli-
 tion  of  zamindaris.  We  know,  as  a
 matter  of  fact,  in  the  Madras  State,
 the  trees  standing  on  the  zamindari
 land  have  just  been  removed  whole-
 sale.  It  may  be  a  matter  of  gain  to
 the  individual  zamindar  .  concerned;
 but  in  my  humble  view,  it  has  been  a
 national  loss,  Therefore,  in  order  to
 protect  our  forests  and  our  timber,  it
 would  be  necessary  to  accept  this
 clause,  so  that,  in  the  hurry  to  pay
 the  tax,  let  not  the  owners  of  proper-
 ty  where  these  valuable  trees  stand,
 cut  and  remove  them  and  sell  them.

 Then,  with  regard  to  clause  (4)  also
 which  I  have  sought  to  introduce  as
 a  new  clause,  with  regard  to  agricul-
 tural  property  which  comprises  cottages:
 occupied  by  persons  employed  solely
 for  agricultural  purposes,  I  confess  that
 this  clause  also  has  been  bodily  lifted
 from  para.  273  of  Halsbury’s  Laws  of
 England,  Vol.  13.  I  think  this  is  also
 a  salutary  provision  which  may  be  ac-
 cepted.

 Then,  clause  (5)  which  I  have  sought
 to  introduce  says:

 “The  Union  Government  may  de-
 clare  from  time  to  time  the  hold-
 ing  of  any  Government  Security
 issued  or  to  be  issued,  as  free  from
 liability  to  pay  Estate  duty.”

 I  derived  inspiration  for  this  from  para
 259  of  Halsbury’s  Laws  of  England,
 Vol.  13.  Also  in  the  Indian  Income-tax
 Act,  certain  concessions  are  shown  in
 respect  of  certain  securities.  This  is.
 only  an  enabling  provision.  It  does.
 not  specify  the  nature  of  the  securities.
 But,  it  gives  the  power  to  the  Govern-
 ment  to  specify  the  securities,  invest-
 ments  in  which  will  be  exempted  from
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 Estate  duty.  Lastly,  Sir,  there  is
 clause  6:

 “The  Union  Government  may
 exclude  investments  made  in  new
 ventures  from  the  estate  of  the  de-
 ceased.”

 There  is  a  similar  provision  in  the
 Indian  Income-tax  Act.  We  might
 usefully  adopt  this  also,  because,  we
 must  eneourage  private  investment.  I
 am  one  of  those  who  believe  that
 private  industry  and  capital  have  still
 a  part  to  play  in  the  economy  of  this
 country.  I  believe  every  encourage-
 ment  must  be  given  to  increasing  in-
 vestment  in  the  private  sector.  If  my
 amendment  is  accepted,  more  and  more
 moneys  may  be  diverted  towards  fresh
 investment,  in  which  case  our  prob-
 lem  of  unemployment  may  be  tackled

 _in  a  more  satisfactory  manner.

 An  Hon.  Member:  We  are  having  a
 debate.

 Shri  8,  V.  Ramaswamy:  We  have
 had  it.

 Mr.  ‘Ohairman:  In  support  of  his
 amendment  he  is  putting  forward  this
 plea.

 Shri  S.  V.  Ramaswamy:  I  request
 the  hon.  Finance  Minister  to  accept
 this  amendment  and  make  the  estate
 duty  less  onerous  and  more  profitable
 to  the  nation.

 Mr.  Chairman:  Mr.  Gandhi.
 Shri  Barman:  I  have  also  got  an

 amendment  to  place  before  the  House.
 Mr.  Chairman:  There  are  so  many

 hon.  Members  who  desire  to  speak.
 But,  the  fact  is  that  when  one  hon.
 Member  is  on  his  legs,  I  find  there  is
 some  noise  and  inter-talk  going  on.  In
 the  interests  of  proper  discussion,  I
 would  request  the  hon.  Members  whom
 I  am  now.going  to  call  hereafter  to
 confine  themselves  to  new  arguments
 and  new  points  so  that  other  Members
 may  listen  to  them.

 Shri  R.  K.  Chaudhury:  May  I  re
 quest  you,  Sir,  to  make  some  allowance
 for  age?  We  cannot  rise  every  time
 and  sit  down.  Younger  persons  get
 more  opportunities.

 Mr.  Chairman:  I  shall  note  that.
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 Dr.  M.  M.  Das:  That  would  be  dis-
 crimination  between  the  young  and
 the  old.  We  are  all  Members  of  this
 House.

 Mr.  Chairman:  That  only  shows
 that  vou  are  not  interested  in  the
 discussions.

 Shri  U.  M.  Trivedi:  I  would  request
 you  to  call  Members  who  have  moved
 amendments.

 Mr.  Chairman:  Yes;  Mr.  Gandhi.

 Shri  V.  B,  Gandhi:  I  have  moved
 two  amendments  to  clause  32.  Clause
 32  deals  with  exemptions  from  Estate
 duty  of  certain  classes  of  property.
 My  amendments  call  for  the  deletion  of
 sub-clause  (f)  and  sub-clause  (g).  Sub-
 clause  (f)  provides  that  if  a  person
 takes  out  insurance  policies  in  order
 that  a  fund  may  be  provided  for  the
 payment  of  Estate  duty,  then,  the  pro-
 ceeds  of  that  insurance  shall  be  ex-
 empted  from  Estate  duty.  Sub-clause
 (g)  also  deals  with  insurance,  but  of
 another  kind.  Sub-clause  (g)  provides
 that  if  a  person  takes  out  an  insurance
 policy  on  his  own  life,  then,  to  the
 extent  of  Rs.  5,000  that  amount  will  be
 exempted  from  Estate  duty.

 Let  us  consider  sub-clause  (f)  first,
 as  it  originally  stands  in  the  Bill.
 Under  this  clause  it  is  easily  possible
 for  rich  people  to  take  out  insurance.
 for  large  amounts  and  escape  Estate
 duty  on  these  large  amounts.  Now,
 there  is  another  sub-clause  (ff)  a  new
 clause,  which  is  sought  to  be  introduc-
 ed  by  way  of  an  amendment,  moved
 by  the  hon.  Finance  Minister.  That
 clause  also  provides  that  if  a  person
 deposits  sums  of  money  with  the  Gov-
 ernment  to  provide  a  fund  for  the  pay-
 ment  of  Estate  duty,  this  amount  de-
 posited  with  the  Government  shall  be
 exempt  from  Estate  duty.  I  propose
 to  deal  with  both  these  clauses  to-
 gether,  (f)  and  (ff)  because,  they  have
 provisions  which  are  very  similar  in
 nature.  Let  us  _  first  take  a  simple
 illustration.  Let  us  take  the  illustra-
 tion  of  three  wealthy  men,  each  .one
 of  these  three  men  possessing  property,
 say,  valued  at  about  64  lakhs  of  rupees.

 An  Hon.  Member:  Why  64  lakhs?



 2735  Estate  Duty  Bill

 Shri  द  B.  Gandhi:  That  is  just  in
 order  to  bring  them  in  Mr.  Deshmukh’s
 highest  slab  of  rates.  Let  us  say.  the
 first  man  employs  about  4  lakhs  out
 of  his  64  lakhs  in  taking  out  insurance.
 What  happens?  After  his  death,  his
 property  is  assessed  at  Rs.  50  lakhs,
 and  Rs.  4  lakhs  which  he  utilised  for
 payment  of  insurance  money  to  pro-
 vide  himself  with  funds  is  exempted.
 Now,  on  this  Rs.  4  lakhs  in  the  high-
 est  slab,  he  would  have  been  liable  to
 pay  estate  duty  of  the  amount  of
 Rs.  5,60,000,  So,  here  he  saves
 Rs.  5,60,000  by  the  simple  action  that
 he  has  utilised  Rs.  4  lakhs  in  taking
 out  an  insurance.  That  is  all.  Let  us
 suppose  second  man  takes  his  Rs.  4
 Yakhs,  actually  in  cash  or  in  paper,
 and  deposits  with  the  Government.
 And  what  does  he  get?  He  gets  in-
 terest  on  the  Rs.  4  lakhs  deposited
 with  Government,  and  he  reduces  the
 property  taxable  after  death  to  Rs.  50
 lakhs.  So,  he  comes  under  the  lower
 slab.  And  on  these  Rs.  4  lakhs,  but
 tor  this  exemption,  he  would  have
 been  called  upon  to  pay  a  duty  of
 Rs.  5,60,000  which  he  saves.  The  third
 man  with  the  same  amourt  of  pro-
 perty  does  not  do  any  of  these  two
 things,  and  what  happens  to  him?
 Because  he  does  not  do  any  of  these
 two  things,  he  pays  the  full  rate  of  the
 highest  slab,  that  is  to  say,  he  does  not
 get  the  benefit  of  Rs.  5,60,000  exemp-
 tion.  Now,  I  want  to  ask  what  good
 reason  is  there  for  making  such  a
 concession  to  these  men?  How  have
 they  deserved  this  concession?  Why
 should  Government  give  up  its  reve-
 nue  from  estate  duty  in  the  case  of
 these  men  simply  because  one,  of
 course,  uses  his  foresight  or  prudence
 gnd  takes  out  an  insurance  and  utilizes
 the  amount  there,  and  the  other  de-
 posits  the  money  with  the  Government?
 And  for  this  simple  act,  these  two
 men  are  going  to  be  made  a  gift  of
 Rs.  5,60,000  each  by  Government.
 Really,  we  have  not  had  given  to  us
 any  rational  basis  on  which  they  have
 based  this  provision  for  exemption  of
 this  property  in  the  case  of  these  men.

 Subsequently,  the  Government  have
 moved  an  amendment,  and  they  have
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 said  that  the  amount  deposited  with
 Government  as  well  as  the  insurance
 amount  taken  out  for  the  purpose  of
 providing  funds  for  paying’  estate
 duty  which  will  be  exempted  wil]  not
 exceed  Rs.  50,000.  Now,  that  is  a
 very  great  gain,  and  by  this  amend-
 ment,  of  course,  the  Government  have
 mitigated  a  good  deal  of  the  mis-
 chief,  but  even  then  the  results  that
 it  is  possible  to  expect  from  this
 moderated  provision  are  still  of  a
 sufficiently  important  character  for  us
 to  reconsider  this  whole  position.  What
 happens?  Who  are  the  people  who
 are  likely  to  be  called  upon  to  pay
 estate  duty  of  the  amount  of  Rs.  50,000?
 Such  people  will  be  people  who  ordi-
 narily  will  have  a  property—or  tax-
 able  property,  I  mean—of  the  value
 of  Rs.  5  lakhs.  The  same_  process
 applies  to  a  man  in  the  slab  or  in  the
 property  group  of  the  value  of  Rs.  5
 lakhs.  If  this  Rs.  50,000  is  allowed  as
 duty  free  to  this  man,  then  this  man
 with  a  property  of  Rs.  5  lakhs—-about
 Rs.  5  lakhs—would  be  paSug  at  the

 _rate  of  5  per  cent.  If  this  Rs.  50,000
 was  not  exempted  and  was  added  on
 to  his  property  as  it  really  should  be
 and  ought  to  have  been  added,  he
 would  go  into  the  next  slab  and  pay
 at  the  rate  of  20  per  cent.  What  does
 he  thereby  save?  He  saves  20  per
 cent.  on  Rs.  50,000,  that  is  to  say,  he
 saves  Rs.  10,000.  Now,  why  is  this
 gift  being  made  to  this  man  _posses-
 sing  a  property  of  Rs.  3  lakhs?  How
 has  he  deserved  it,  and  why  should
 the  Government  give  up  its  revenue
 from  estate  duty  in  favour  of  a  man
 who  possesses  a  property  of  Rs.  5
 lakhs?  But  the  mischief  does  not
 stop  there.  It  is  not  only  the  man
 with  a  property  of  Rs.  5  lakhs  who
 will  take  advantage  of  this  Rs.  50,000
 property  exemption.  Even  the  top-
 most  man,  the  man  with  Rs.  60  lakhs
 may  choose  just  to  put  away  Rs.  50,000
 by  way  of  deposit  or  insurance.  He
 can  do  that  today  and  forget  it  the
 next  day.  It  does  not  bother  him.
 But,  in  the  end,  he  will  get  an  exemp-
 tion,  he  will  get  the  benefit.

 An  Hon.  Member:  Rs.  20,000  at  the
 most.
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 Shri  ve  B.  Gandhi:  At  the  rate  of
 40  per  cent.

 Shri  C.  D.  Pande:  It  is  not  much
 for  him.

 Shri  V.  B.  Gandhi:  It  is  not  much
 for  him,  I  admit,  but  I  am  pleading  for
 the  revenues  of  the  Government.  Is  it
 right?  And  then,  what  is  the  equit-
 able  basis  on  which  such  a  provision
 fs  sought  to  be  incorporated  here?
 That  is  about  all  on  this  clause.

 Now.  about  the  personal  insurance.
 the  life  insurance  of  a  man.  Here  we
 are  dealing  with  a  property  of  a  very
 modest  scale,  and  that  is  the  life  in-
 surance  of  a  poor  man  which  is  to  be
 exempted  only  up  to  the  amount  of
 Rs..5.000.  This  class  of  people  who  in-
 sure,  take  out  an  insurance  on  their
 own  life  of  the  amount  of  Rs.  5,000  are
 necessarily  a  class  of  people  who  de-
 serve  our  sympathy.  But  then,  here
 we  have  also  to  consider  the  ethics,
 the  equity  as  well  as  the  sympathy.
 Here  I  have  information  from  a
 number  of  countries,  and  in  none  of
 these  countries  is  this  life  insurance
 exempted.  In  the  U.K.,  in  the  US.,
 in  Canada,  in  Australia,  in  Sweden,
 in  all  these  countries,  life  insurance
 is  considered,  that  is  to  say,  the  pro-
 ceeds  of  life  insurance  are  considered,
 just  as  good  taxable  property  as  any
 other  property.  As  good,  for  instance,
 as  a  deposit  in  a  bank.

 Mr.  Chairman:  Does  the  hon.  Mem-
 ber  want  to  oppose  this  provision  in
 the  Bill?

 Shri  V.  8,  Gandhi:  Yes,  Sir.  I  will
 finish  in  two  minutes.

 I  can  understand  that  this  class  de-
 serves  a  certain  amount  of  relief  or
 concession  or  sympathy.  I  do  not
 grudge  any  relief  granted  to  this
 class.  but  let  us  do  it  in  a  more  forth-
 right  way.’  Let  us  extend  the  mini-
 mum  lmit  of  exemption  from
 Rs.  50,000  to  Rs.  55,000  or  Rs.  60,000,
 but  in  granting  relief  in  this  indirect
 manner,  we  are  granting  it  on  an  un-
 scientific  basis.  Then  we  are  grant-
 ing  it  to  a  restricted  class  of  property-
 owners.  It  is  said  sometimes  that  the
 number  of  people  who  own  life  in-
 surance  in  the  value  of  Rs.  5,000  is
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 hardly  a  few  thousand  people  in  the
 country.  Very  well,  then  that  is  all
 the  more  reason  why  we  must  not  do:
 this,  because  in  that  event  we  shall  be:
 discriminating  in  favour  of  a_  smali
 class  of  property-owners,  owners  of  a.
 certain  class  of  property,  small  in
 numbers.  There  are  larger  numbers.
 all  over  the  country  who  from  lack  of
 education,  through  lack  of  facilities,
 through  having  to  live  on  agriculture-
 and  in  far  away  places,  really  never
 have  had  a  chance  to  take  out  an  in-
 surance  on  life.  Now  they  are  being.
 discriminated  against.  But,  if  a  relief
 is  at  all  desired  to  be  given,  by  all
 means  let  us  give  it,  but  in  a  more
 forthright  way  as  I  said,  even  by
 extending  the  minimum  exemption
 limit  from  Rs.  50,000  to  whatever  the
 House  pleases.

 Mr.  Chairman:  Shri  Rohini  Kumar
 Chaudhury.

 Shri  R,  K.  Chaudhury  rose—
 Shri  Bansal  (Jhajjar-Rewari):  Or

 a  point  of  information,  Sir.  Just  a.
 small  point  from  the  hon.  Member:
 who  has  just  spoken.

 Shri  R,  K.  Chaudhury:  Am  I  sup-
 posed  to  answer  your  point?

 Mr.  Chairman:  Order,  order.  I  have:
 called  upon  the  hon.  Member  Mr..
 Rohini  Kumar  Chaudhury  to  speak..
 Let.  him  proceed.

 Shri  Rg  हू,  Chaudhury:  I  whole-
 heartedly  support  the  amendment.
 about  which  my  hon.  friend  Mrs.  Sen
 has  spoken.  I  have  a  similar  amend-
 ment  in  my  name.  I  love  my  own
 amendment,  I  look  upon  it  ag  one  of
 my  own  children.  I  do  not  like  it
 to  get  lost.  I  do  not  wish  to  follow
 my  hon,  friend  Mr.  More  on  this.  He
 leaves  alone  his  child.  He  leaves  alone
 hig  inter-caste  marriage,  and  the
 marriage  issues,  He  _  entirely  for-
 got  his  own  amendment  and
 spoke  on  somebody  else’s  amend-
 ment.  He  forgot  this  inter-caste
 marriage,  altogether,  and  took  to  some
 other  subject.  I  hope,  Sir,  that  Mrs.
 Sen  will  support  me—she  {s  not  here—
 and  I  will  support  her,  and  together
 we  shal]  appeal  to  the  hon.  Finance
 Mimister  if  he  is  so  pleased  as  to
 sccept  our  amendments,
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 (Shri  R.  K.  Chaudhury]
 (Shrimati  Sushamag  Sen  entered

 the  House)
 Do  you  wish  me  to  repeat  what  I

 ‘said  a  little  while  ago?
 Mr,  Chairman:  Let  there  be  no  repe-

 tition  in  the  House.
 Shri  Sinhasan  Singh:  With  the  per-

 mission  of  the  Chair,  it  can  be  done.
 (Interruptions  )

 Shri  R,  K.  Chaudhury:  My  amend-
 ment  runs  thus:

 In  page  20,  after  line  9,  insert
 “dwelling  houses  in’  which
 ‘the  heirs  and  near  relatives  of
 the  deceased  actually  lived  during
 the  lifetime  of  the  deceased,  and
 have  continued  to  live  thereafter.”
 Shri  K.  K.  Basu:  Is  it  only  dwelling

 ‘house  or  houses?  What  is  the  inten-
 tion  of  the  hon.  Member?  We  would
 like  to  know,

 Shri  R.  K.  Chaudhury:  It  may  be  a
 ‘dwelling  house  or  dwelling  houses  in
 ‘which  the  several  near  relatives  and
 heirs  of  the  deceased  lived,

 My  ‘amendment  is  more  modest
 than  that  of  my  hon.  friend  Mrs.  Sen.
 I  do  not  want  that  all  dwelling  houses
 should  be  exempted,  I  do  not  want
 those  houses  which  are  let  out,  or  a
 ‘Portion  of  which  is  let  out,  to  be  ex-
 empted.  I  want  only  those  -houses  to
 be  exempted  from  payment  of  estate

 -duty,  in  which  the  deceased  or  his
 near  relatives  or  heirs  lived  during
 his  lifetime,  and  are  still  living  after
 the  death  of  the  deceased.  It  is  a  very
 modest  demand  that  I  am  making,
 and  I  hope  that  my  amendment  coupl-
 ed  with  the  force  which  has  been
 given  by  Mrs.  Sushama  Sen  will  per-
 ‘suade  the  hon.  Finance  Minister  to  ac-
 ‘cept  the  principle  embodied  in  this

 amendment.
 Take,  for  instance,  the  case  of  a  re

 tired  man,  who  after  getting  his  an-
 nuity  or  provident  fund,  had  built  a
 fiouse  some  ten  years  ago,  Suppose
 his  heirs  are  unfortunately  not  edu-
 cated  enough,  and  have  unfortunate-
 fy  not  been  able  to  get  suitable  ap-
 -pointment,  and  are  living  from  hand
 to  mouth  in  the  house  which  was
 -ouilt  by  their  ancestors,  the  value  of
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 tnat  house  coming  to  about  Rs.  |  lakh
 nowadays.  My  hon,  friend  Mr.  Gadgil
 was  saying  that  if  the  property  is
 worth  only  Rs.  I  lakh,  he  would  have
 to  pay  only  about  Rs,  600  as  estate
 duty.  But  he  is  forgetting  that  a  man
 Who  jis  called  upon  to  pay  estate
 duty  may  not  have  any  income  at
 all,  and  may  not  be  assessable  under
 the  Income-Tax  Act.  Does  my  hon.
 friend  Mr.  Gadgil  want  that  family  to
 sell  away  their  property  privately  in
 order  to  pay  estate  duty?

 Shri  Gadgil:  ‘If  tne  property  has  no
 income,  how  do  they  live?

 Shri  R,  K.  Chauahury:  Or  does  my
 hon.  friend  want  that  house  to  be  sold
 in  public  auction,  for  the  realisation
 of  the  duty?  They  may  not  have  suffi-
 cient  money  in  their  hands  to  pay  the
 estate  duty  in  cash.  What  is  the  alter-
 native  left  to  them?  What  is  the  al-
 ternative  left  to  the  tax-collectors?
 They  will  have  to  sell  that  house  in
 order  to  realise  the  duty.  I  am  _  not
 asking  for  any  favour  for  a  person
 who  owns  several  houses  and  is  living
 on  the  income  from  those  houses.  I  am
 not  asking  for  any  exemption  in
 favour  of  persons  who  are  having  very
 fine  and  valuable  houses  just  for  the
 sake  of  pleasure  and  comfort.  It  was
 not  in  a  spirit  of  jest  that  I  was  say-
 ing  this  morning  that  I  would  be
 glad  if  the  hon,  Finance  Minister
 would  go  and  visit  Assam.  If  he  goes
 there  and  looks  round,  what  will  he
 see?  He  will  see  a  cluster  of  houses
 belonging  to  one  person,  and  in

 which  he  or  his  relatives  live.  Now,
 how  were  these  houses  built?  Ten  or
 fifteen  years  ago,  they  were  built  with
 corrugated  iron  sheets,  which  were
 selling  at  Rs,  2  per  piece.  Today  the
 price  of  these  corrugated  iron  sheets
 is  very  much  different.  When  these
 houses  were  built,  timber  wag  selling
 at  Rs.  1/4/-  or  Rs.  1/8/-  ac.  ft.  Now
 it  is  selling  at  Rs.  6  per  c.  ft.  If  only
 the  person  had  known  that  this  house
 would  be  subject  to  payment  of  estate
 duty,  he  would  not  have  built  it  at  all.

 If  you  would  allow  me  to  introduce
 a  personal  matter  in  this  House,  I
 would  like  to  say  I  had  built  a  house
 years  ago  with  corrugated  iron  sheets,
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 and  timber  and  planks.  The  valuation
 of  that  house  after  the  war,  would

 have  gone  very  much  upwards.  What
 have  I  left  for  my  family  to  pay  the
 estate  duty  on  that  house?  My  heirs
 will  have  to  sell  that  house  in  order
 to  pay  estate  duty,  and  they  will  be
 turned  out  of  that  house.  Even  if  the
 timber  is  taken  piece  by  piece,  it  will
 not  cost  more  than  a  lakh  of  rupees.
 How  are  they  to  pay  a  duty  of  Rs.
 20,000  or  Rs.  25,000?

 »
 As  Mrs.  Sen  was  saying,  in  this

 country  we  value  living  in  q  house.
 We  do  not  want  my  hon.  friends,  the
 present  progressive  thinkers  in  ‘this
 House  and  in  the  Treasury  Benches,
 to  tamper  with  this.  They  want  us  to
 live  just  like  the  people  of  Western
 countries,  that  we  should  live  either
 in  a  hotel,  with  family,  or  in  a  board-

 ‘ing  house,  or  in  floods  in  different
 regions.  That  is  the  way  in  which
 our  hon,  friends  want  us  to  live.  But
 We  do  not  want'to  live  in  that  fashion.
 We  want  to  preserve  the  sanctity  of
 our  own  houses,  Supposing  we  have  a
 house  in  which  there  is  a  mandir  or
 a  puja  house,  attached  to  it,  we  do
 not  want  to  part  with  it  at  any  cost.
 Why  should  we  part  with  that  house?
 Why  should  you  not  grant’  exemption
 in  respect  of  a  house  in  which  I  am
 living,  and  in  which  my  family  would
 be  living  after  my  death?  Why  do
 you  wish  to  turn  them  out  of  _  this
 House?  That  is  the  simple  question
 that  I  am  asking.  Exempt  these
 houses  from  estate  duty.  If  you  like,
 reduce  the  exemption  in  the  case  of
 other  properties,  if  you  do  not  want
 to  grant  exemptions  of  more  than  a
 certain  amount,  I  have  no  quarrels
 with  that.  But  do  not  turn  my  people
 out  of  my  house,  do  not  turn  out  my
 children  or  widow  after  my  death

 out  of  this  house,  in  order  to  realise
 estate  duty.  (Interruptions).  Your
 laughter  does  not  encourage  me  to  be
 serious  at  any  time.  (Interruptions).

 Mr,  Chairman:  Do  not  provoke  the
 hon.  Member.  (Interruptions).

 Shri  R.  K.  Chaudhury:  I  do  no  know
 whether  I  have  been  able  to  make  my
 point  clear,
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 Mr.  Chairman:  It  was  quite  clear
 in  all  respects.

 Shri  R.  K,  Chaudhury:  You  think
 my  point  has  been  clear  enough,  and
 that  every  reasonable  man  in  this
 House  will  accept  my  amendment?  Do
 you  think  so?

 Mr.  Chairman:  There  was  no  diffi-
 culty  in  understanding  his  points.

 Shri  Achuthan  (Crangannur):  We
 are  convinced  also.

 Shri  R,  हू,  Chaudhury:  Sir,  when
 anybody  dies  in  a  family  in  our  part
 of  the  country,  people  generally
 mourn  that  he  igs  dead  and  he  has
 aslo  gone  killing  us.  Now,  in_  this
 case,  Sir,  not  only  the  man,  the
 bread-winner  of  the  family,  the  Gov-
 ernment  pensioner,  for  instance,  goes
 and  his  pension  is  stopped,  but  the
 income  of  the  family  is  stopped.  And
 what  is  more  the  house  which  he  had
 built  out  of  love  and  affection
 for  his  family-—his  children  and  rela-
 tives—will  be  taken  possession  of  and
 his  family  is  going  to  be  ousted.  So
 it  is  simply  a  case  of  mourning  and
 bewailing;  the  man  dies  and  he  kills
 the  others.  Now,  what  is  the  remedy
 for  this.  I  do  not  think,  Sir,  as  far  as
 I  can  judge  from  the  face  of  the  hon.
 the  Finance  Minister  that  he  is  going
 to  relent  on  this  point  at  all,  if  I  am
 a  physiognomist.

 Shri  Bansal:  How  can  he  judge
 from  the  face  of  the  Finance  Minis-
 ter?

 Shri  R.  हू,  Chaudhury:  Now,  what
 is  the  remedy?  In  olden  days,  heroes—
 big  heroes—went  in  penance  and  wor-
 shipped  God  to  give  them  an  immortal
 life—amrit’.  Even  big  kings  like
 Ravana  went  in  panance  and  worship-
 ped  God  an  asked  for  ‘amrit’.  Why?
 In  order  perhaps  to  protect  himself
 from  the  ravages  caused  in  the  name
 of  Estate  Duty  and  similar  Bills.  In
 the  modern  days  of  civilisation,  we

 have  tried  our  best  to  organise  a  well
 thought-out  health  scheme.  There  is
 the  WHO  and  many  organisations  like
 that,  of  which  we  have  heard,  but
 the  practical  working  of  which  we
 have  not  seen.  They  have  proved  cent
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 (Shri  R.  K.  Chaudhury]
 per  cent  futile  in  the  matter  of  grant-
 ing  us  any  longer  life  than  before.
 Modern  methods  have  failed.  So  far
 as  the  United  States  and  United  King-
 dom  are  concerned,  their  death  rate
 is  fewer  and  ‘they  can  very  easily
 afford  to  have  smaller  exemptions.
 But  in  our  country  what  are  you  going
 to  do?  What  have  we  been  able  to  do
 so  far  as  health  is  concerned,  so  far
 is  improvement  of  life  and  longevity
 is  concerned?  You  are  complaining
 only  about  too  much  birth.  You  are
 complaining  about  the  increasing  rate
 of  birth  and  things  of  that  kind.

 An  Hon.  Member:  No.

 Shri  R.  K.  Chaudhury:  You  are  not
 telling  them  what  steps  should  be
 taken  to  prevent  child  mortality  and
 things  of  that  kind.  What  are  you
 going  to  do  now?  The  country  is  too
 poor  to  pay  the  Estate  Duty.  The  ma-
 jority  of  the  people  are  too  poor.  You
 are  not  taking  any  steps  to  protect

 the  health  of  the  people.  In  the  pre-
 sent  circumstances,  have  you  got  any
 other  means  but  to  go  and  pray  for
 immortal  life  so  that  estate  duty  may
 not  be  paid  at  all  in  future?  That  is
 the  only  remedy.

 In  the  good  cld  days  of  Ramayan,
 I  think  it  will  be  news  to  my  hon.
 friend,  Mr.  Deshmukh,  that  Inderjit,
 that  is,  Meghnad,  was  under  the  pro-
 tection  of  God  Siva.  And  it  was  under-
 stood  that  so  long  as  he  had  worship-
 ped  God  Siva  and  came  out  to  fight,
 he  was  invincible  and  nobody  would
 be  able  to  defeat  him.  So  that  when
 Lakshman  was  about  to  fight  with
 him,  what  he  did  was  that  he  went
 to  God  Siva  and  prayed  to  him  30
 that  he  may  not  be  present  there
 throughout,  and  thereby  he  was  able
 to  kill  Meghnad.  Now,  if  this  country
 wishes  to  kill  this  great  avarice  on
 the  part  of  the  Government,  kill  the
 easy-going  nature  of  the  Government
 to  carry  on  its  expenditure  by  taxing
 in  whatever  way......

 Mr.  Chairman:  We  are  not  going
 into  the  general  merits  of  the  Bill.

 The  hon.  Member  will  kindly  confine
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 himself  to  the  clause  under  discus-
 sion,  The  illustrations  are  very  good.
 But  we  are  on  a  particular  clause.

 Shri  R.  K.  Chaudhury:  I  am  _  not
 asking  for  a  general  exemption.  I  am
 not  asking  for  a  favour  here,  there
 and  everywhere.  I  am  asking  for  this
 small  favour,  just  as  I  asked  for  a
 widow  and  the  heart  of  the  Finance
 Minister  was  somewhat  moved  and  he
 has  promised  to  look  into  this  matter
 and  with  the  help  of  my  hon.  friend,
 Mr.  Biswas,  we:may  be  able  to  come
 out  with  a  solution.

 The  Minister  of  Law:  and  Minority
 Affairs  (Shri  Biswas):  For  a  widow?

 Shri  R,  K.  Chaudhury:  In  this  mat-
 ter  also.  I  will  sit  down  immediately
 if  my  friend,  the  Finance  Minister,.
 says  that  so  far  as  the  dwelling
 house—actual  dwelling  house  where
 the  relatives  are  actually  living  and
 not  for  show  or  for  gaining  any  pro-.
 fit—is  concerned,  it  will  be  exempted.
 If  these  houses  are  exempted,  I  do  not
 care  what  exemption  you  grant  in  res-
 pect  of  other  property.  But  you  must
 ‘allow  me  to  live  there  and  have  a  roof
 over  my  head  so  that  I  can  earn  some-
 thing  and  leave  something.  Do  not
 compel  us  to  forsake  our  temples  and
 Mandirs.  (Interruptions).  I  shall  have
 to  die  certainly  when  my  property  will
 be  subjected  to  estate  duty.  Here  we
 have  to  pay  duty  after  our  death,  But
 the  State  has  no  duty  at  all.  The  State
 has  no  duty  to  protect  the  people
 from  increasing  child  birth,  In  other
 countries,  they  provide  for  maternity
 and  safe  delivery  of  child  and  proper
 bringing  up.  As  a  matter  of  fact,  some
 sort  of  allowance  is  given  to  families
 which  have  a  certain  number  of  child-
 ren.  Here  also  in  the  European  compa-
 nies,  they  actually  give  concessions—
 a  higher  rate  for  married  people  and  a
 higher  rate  of  allowance  for  persons
 who  have  children,  In  our  country,
 this  has  been  entirely  overlooked.
 7  P.M.

 On  account  of  the  peculiar  conditions
 which  had  intervened  during  the  war
 period,  the  value  of  the  property  has
 exceeded  so  much  and  in  that  case,
 Sir,  allowance  should  be  given  so  that
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 the  man  may  live,  But  if  it  is  true
 that  the  price  according  to  the  P.W.D.
 computation  would  come  up  to  a  large
 sum  which  is  actually  valued  at  Rs.
 25,000/-  but  for  the  purpose  of  duty
 which  will  be  valued  at  Rs,  1,00,000/-,
 if  you  go  to  the  market  to  sell  that
 property  it  would  not  fetch  as  much
 amount.  So  you  lose  both  ways.  The
 prices,  of  land  arid  buildings,  general-
 ly  speaking,  are  increasing  but  actual-
 ly  when  you  go  out  to  sell  it  you  can-
 not  get  the  increased  price  but  you
 will  be  assessed  at  the  rate  of  the
 present  market  value.  I  would  once
 more  appeal  to  the  hon.  the  Finance
 Minister,  particularly  with  regard  to
 the  ‘condition  of  things  obtaining  in
 the  Assam  where  the  houses  are  just
 small  cottages  but  where  they  are
 valued  higher  because  the  prices  have

 ‘increased  in  the  cities......

 Mr,  Chairman:  That  point  has  al-
 ready  been  made  by  the  hon.  Mem-
 ber.

 An  Hon.  Member:  He  must  be  feel-
 ing  tired  now.  .

 Shri  R,  K.  Chaudhury:  Why  should
 I  feel  tired?  This  is  not  a  humour-
 making  time.

 Mr,  Chairman:  We  are  discussing
 this  point  for  such  a  long  time.  There
 are  so  many  hon.  Members  who  wish
 to  speak,

 Shri  BR.  हू,  Chaudhury:  If  that  is
 your  wish  4  will  sit  down.

 Mr,  Chairman:  If  you  can  _  contri-
 bute  something  new  then  I  will  allow
 you.

 Shri  R.  K.  Chaudhury:  It  reminds
 me  of  a  story  of  a  frog  which  was
 pelted  by  the  boys.  Some  of  that
 spirit  is  present  in  this  House,  You
 are  laughing  but  it  pinches  me  because
 we  are  going  to  pay  much  more  for
 our  small  hovels  than  you  are  paying
 for  your  palaces.  That  is  the  difference
 between  you  and  me,  That  is  my  diffi-
 culty.  I  cannot  ask  you  to  go  against
 the  wishes  of  the  House.  It  seems  that
 the  House  does  not  wish  me  to  speak
 any  further.

 405  P.S.D.

 7  SEPTEMBER  953  Estate  Duty  Bill  2746

 Sardar  Hukam  Singh:  Mr.  Chairman,
 Sir,  I  had  no  intention  to  speak  at
 this  time  but  Mr.  Gadgil’s  remark
 did  provoke  me.  I  want  to  tell  him
 the  special  conditions  obtaining  in  the
 Punjab  when  he  hag  observed  that  a
 man  with  property  of  one  lakh  cannot
 be  called  a  poor  man.  But  lest  I
 forget  extending  my  support  to  Mr.
 Rohini  Kumar  Chaudhury  first  of  all
 I  should  do  that.  I  would  have  wish-
 ed  very  much  to  extend  my  whole-
 hearted  support  to  Mr.  Rohini  Kumar
 Chaudhury  but  he  has  tried  to  hug
 to  his  bosom  so  many  children......

 Shri  C.  0,  Pande:  And  widow!
 Shri  R.  K,  Chaudhury:  I  have  only

 one  son,  and  one  house

 Sardar  Hukam  Singh:  He  said  “as
 many  houses  as  are  occupied  by  the
 children.”  That  has  created  a  very
 difficult  position  for  me  to  explain  so
 far  as  one  house  is  concerned.  I  mean
 the  house  belonging  to  the  deceased.

 Shri  R.  हू,  Chaudhury:  In  which  the
 heirs  and  relatives  actually  reside?

 Shri  0.  D.  Pande:  Why  don’t  you
 exempt  one  house?

 Sardar  Hukam  Singh:  Exactly.  If  he
 had  restricted  himself  to  one  house
 perhaps  his  embrace  of  that  child
 would  have  been  more  closer  and
 he  would  have  got  much  support  from
 all  sides,

 Shri  R.  हू,  Chaudhury:  I  am  _  pre-
 pared  to  have  that  embrace.

 Sardar  Hukam  Singh:  Some  _  hon.
 Members  have  expressed  that  that  is
 only  a  question  of  sentiment  that
 people  are  in  favour  of  one  house
 but  besides  that  sentiment  there  are
 actually  circumstances  wherein  it  is

 only  the  house  that  is  left  after  the
 bread-winner  goes  away  and  the
 widow  and  the  children  find  them-
 selves  in  a  very  difficult  position
 because  they  have  no  other  source  of
 income.  The  house  left  by  the  deceas-
 ed  is  their  only  property.  If  that
 house  alone  is  subject  to  estate  duty
 it  will  be  very  hard  for  the  family.
 That  would  bring  perhaps  more  dis-
 aster  for  the  whole  family  after  the
 death  of  that  bread-winner.
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 (Sardar  Hukam  Singh]
 Now,  after  saying  so  much  I  come

 now  to  the  remarks  made  by  Mr.
 Gadgil.  Perhaps  he  is  more  loyal
 than  the  king  himself  in  supporting
 the  Bill  and  justifying  it  in  a  heroic
 way.  He  said  very  bravely  that  a  man
 with  a  property  of  one  lakh  cannot
 be  called  a  poor  man.  Punjab  is  a
 land  of  peasants,  I  should  say.  Taking
 the  case  of  an  average  man,  I  can  say
 that  the  peasant  there  has  a  land
 varying  from  5  to  40  acres,  say  an
 uverage  of  seven  acres,  a  small  house
 with  ‘him,  a  pair  of  bullocks,  one
 milch  cattle,  say  a  cow,  and  some
 implements  all  of  which  aggregated
 together  would  bring  the  value  of  the
 property  to  about  a  lakh  of  Rupees.
 Perhaps  Mr.  Gadgil  would  be  ©  sur-
 prised  how  this  property  would  be
 worth  a  lakh.  In  Punjab,  I  can  as-
 sure  you,  one  acre  of  land  is  certain-
 ly  worth  Rs,  ten  or  twelve  thousands.

 Shri  Gadgil:  One  acre!

 Sardar  Hukam  Singh:  Yes,  one
 acre,  But  then  what  is  the  condition
 of  such  a  family?  I  would  ask  him
 tha  burden  that  the  estate  duty
 would  bring  to  that  family.  In  such
 a  family  the  lady  cooks  food,  carries
 it  to  the  field  and  there  works  for
 the  whole  day  looking  after  the  cattle
 and  driving  them  when  they  are  yok-
 ed  on  the  well.  The  boy  grazes_  the
 bullocks,  and  the  man  works  in  the
 field  the  whole  day.  When  they  come
 back  in  the  evening  he  brings  fodder
 for  the  cattle.  They  are  so  much
 tired  that  they  have  nothing  to  look
 ubout  to  but  to  sleep  during  the
 night.  When  the  harvest  comes  that
 gives  them  only  so  much  that  after
 keeping  those  cereals  for  the  rest  of
 the  year  with  which  they  have  to
 maintain  themselves,  very  little  is
 left.  Perhaps  something  goes  to  the
 shopkeeper  from  whom  they  have
 been  getting  their  groceries  and  the
 rest  goes  towards  the  land  revenue
 that  is  payable  to  the  Government.
 Such  a  family  lcoks  forward  every
 time  to  the  hour  when  the  crop  is
 ripe  so  that  they  might  pay  of  the
 debt  that  they  have  raised,  pay  the
 Government  revenue  and  then  keep
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 themselves  alive  for  the  yest  of  the
 year.

 I  ask  ‘Mr.  Gadgil  whether  he  meana
 to  say  that  such  a  man  is  rich  enough
 and  that  he  should  be  subject  to  some
 duty  like  this  estate  duty.  Would  he
 be  able  to  pay  that,  when  he  dies
 even  if  he  has  to  pay  Rs.  600/-,  Rs
 500/-  or  Rs,  200/-?  If  you  go  to  such
 a  person  any  time  during  the  year
 you  would  not  find  even  Rs.  5/-  in
 cash  with  him.  He  cannot  give  you
 even  Rs.  2/-.  I  say  that  is  my  experi-
 ence.  If  you  go  to  these  villages,  you
 will  find  that  they  live  from  hand  to
 mouth.  Besides  the  property  that  I
 have  described,  they  have  no  cash  at
 all;  and  when  such  a  peasant  has
 died,  then.  it  is  very  difficult  to  con-
 cede  that  he  would  be  able  to  recover
 that  estate  duty.  In  fact,  you  can
 very  well  imagine  the  harassment  to
 which  his  family  would  be  subjected
 when  he  dies.  My  submission  is  that
 it  is  not  an  easy  question  and  this  is
 not  the  limit  that  you  are  proposing
 here  where  you  can  say  that  you
 are  safeguarding  all  the  people  who
 need  protection,  but  rather  you  are
 subjecting  them  to  a  great  deal  of
 harassment  and  difficulties.  There-
 fore,  at  least  at  this  time,  I  want  to
 support  that  amendment  which  Mr.
 More  proposed—though  it  was  not
 in  the  form  of  an  amendment.  But
 he  said,  so  far  as  cattle  were  concern-
 ed,  they  also  must  be  included.  When
 stress  has  been  laid  on  this  question
 whether  there  should  be  a  limit  to  the
 extent  of  the  property  under  sub-
 clause  (c)  and  when  some  people  have
 suggested—Mr.  Pande  has_  suggested
 —that  this  limit  should  go,  I  would
 have  supported  him  but  my  fear  is
 that  if  that  limit  goes,  then  perhaps
 the  question  would  arise  whether
 tractors  and  other  equipment  that  a
 cultivator  has  are  to  be  included  in
 his  implements  for  earning  his  liveli-
 hood.  That  would  create  confusion  so
 that  the  only  course  left  would  be
 that  this  limit  should  be  =  raised.
 Cattle  should  be  included  and  the
 limit  should  be  raised  to  at  least  Rs.
 5.000  when  a  péasant  can  have  qn  pair
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 of  bullocks  exempted  and  also  those
 {mplements  that  are  required  by
 him  to  eke  out  his  livelihood.  That
 would  be  very  necessary  so  far  as  far  as
 I  think  it,  especially  for  those  parts  of
 India  like  Punjab  where  there  are

 peasant  proprietors.

 Mr.  Chairman:  Now,  there  are  5
 minutes  more.  According  to  the  bulle-
 tin.  the  time  should  be  not  later  than
 7-30  p.m.  There  are  still  a  number  of
 speakers  and‘I  would  like  to  know
 how  lons  they  will  continue,  because
 anere  {s  no  chance  of  it  being  finish-
 ed  today  probably,

 Shri  M.  C.  Shah:  Till  dinner  time,
 it  may  continue.

 An  Hon.  Member:  That  has  been
 agreed  to.

 Shri  R.  K.  Chaudhury:  Sir,  there  has
 been  some  misunderstanding  about  the
 use  of  the  word  “dwelling  houses.”  I
 did  not  mean  several  dwelling  houses.
 In  our  part  of  the  country,  we  have
 got  one  dwelling  house  consisting  of
 several  small  houses,  small......

 Shri  C.  D.  Pande:  Huts.
 Shri  है.  हू,  Chaudhury:  Yes;  huts,

 where  the  married  son  lives  separate-
 ly;  widow,  sister—all  live  separately.
 All  this  constitutes  one  dwelling
 house.

 Mr.  Chairman:  I  think  the  hon.
 Member  has  been  fairly  understood.

 Shri  G,  H.  Deshpande  (Nasix—Cen-
 tral):  How  many  times  is  one  hon.

 Member  to  speak  on  this  amendment?
 It  is  four  times  that  he  has  spoken

 on  this.  We  have  been  listening  to  him
 all  this  while.  Even  when  it  was  being
 discussed,  some  question  of  time-
 limit  was  discussed.  There  should  be
 some  time-limit  fixed,  because  these

 things  have  been  discussed,  discussed
 and  discussed.

 Shri  R,  हू,  Chaudhury:  Sir,  on  a
 point  of  order.  Did  you  call  upon  him
 to  speak?

 Mr.  Chairman:  I  was  saying  that  ac-
 cording  to  the  bulletin  we  should  ad-
 journ  at  7-30.  I  think  it  is  better  to
 adjourn  at  7-30.  From  the  way  in
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 which  the  discussion  igs  being  carried
 on,  I  find  it  is  much  better  we  do  not
 carry  on  any  longer,  I  don’t  like  to  in-
 terrupt  every  time  and  curb  the  dis-
 cussion.  I  find  that  for  the  past  three-
 fourth  of  an  hour,—I  think  hardly
 anybody  was  listening,  except  the  hon.
 Minister  who  has  to  listen  and  most
 of  the  Members  were  in  lighter  vein.
 I  think  it  will  not  be  better  to  carry
 on  further  than  7-30.

 °

 Shri  Biswas:  Might  I  suggest  that
 We  should  give  previous  notice  if  the
 House  is  to  sit  beyond  the  time  stated
 in  the  bulletin?  I  understand  it  was
 agreed  by  the  Members  who  happen-
 ed  to  be  present  in  the  House  this
 morning  that  the  House  will  go  on  till
 8-30.  But  it  is  not  right  that  we  should
 follow—if  I.  may  say  so—any

 timing  which  has  not  been
 announced  previously.  Notice  must
 be  given  to  all  the  Members.
 Let  there  be  notice  for  tomorrow  that
 the  House  will  if  required,  sit  till  such
 and  such  an  hour.

 Mr.  Chairman:  The  hon.  Member
 has  not  been  correctly  informed.

 There  is  the  bulletin  which  was  issu-
 ed  and  it  specially  mentions  that  the
 House  might  commence  at  4-0  P.M.
 and  conclude  at  7-30  p.m.

 Shri  K.  K.  Basu:  The  Finance  Min-
 ister  promised,  but  he  has  backed  out
 from  it.  If  we  can  wait  in  the  House
 for  some  time,  we  can  utilise  that
 time,  have  half  an  hour  more  for  dis-
 cussion.  That  might  shorten  our  de-
 hate,

 Mr.  Chairman:  There  is  also  the
 question  of  the  office.  I  am  informed
 that  there  are  some  people  who  have
 got  religious  ceremonies  also  today.
 Again,  as  I  said,  the  most  important
 consideration  with  me  is  that  the  way
 in  which—as  I  have  been  observing—
 the  debate  is  being  carried  on  for  the
 last  45  minutes  convinces  me  that  if
 we  continue  any  longer  it  could  be
 proper,  it  ig  better  not  to  try  the
 patience  of  the  Members.  Therefore,  I
 am  going  to  stick  to  the  time.  As  the
 hon.  Minister  Mr.  Biswas  said,  let
 us  stick  to  the  time.  I  agree  with  him,
 and  I  feel  that  the  House  might  rise
 at  7-30.
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 Shri  U.  M.  Trivedi:  I  have  moved
 amendment  No.  98,  I  would  seek  the
 leave  of  the  House  to  drop  the  first
 part  in  this  Amendment  No.  98,  that
 is  to  say:  “in  line  24,  before  ‘charitable’,
 insert  ‘or.’  Since  a  new  definition
 ——l6(a)—for  public  charity  has  now
 been  made,  this  becomes  redundant.
 I  would  therefore  suggest  that  I  may
 be  given  leave  to  withdraw  this
 amefiment.  I  have  tabled  another
 amendment—No.  07—also,  and  80
 the  first  part  in  amendment  No,  98
 may  kindly  be  deleted.

 Now,  I  come  to  the  more  important
 amendment  which  was  moved  by  the
 hon.  Finance  Minister.  It  is  amend-
 ment  No.  587,

 Mr.  Chairman:  Let  there  be  no
 talk  in  the  House,  I  would  request
 hon.  Members  to!  have  patience  for
 l5  minutes  more  and  listen  to  the
 debate.

 Shri  U.  M.  Trivedi:  It  is  strange
 that  although  the  Members  in  the
 Select  Committee  agreed,  according  to
 previous  conventions  that  they  were
 precluded  from  moving  amendments,
 we  have  this  time  allowed  them  to
 move  amendments  and  the  amend-
 ment  that  has  been  moved  by  the  hon.
 Finance  Minister  is  in  contravention
 of  that  convention.  Clause  32,  ag  re-
 Ported  by  the  Select  Committee,  is
 in  these  terms:

 “In  the  opinion  of  the  Select
 Committee,  the  Bill  itself  should
 make  provision  for  certain  exem-
 ptions,  and  the  Select  Commit-
 tee,  after  a  careful  consideration
 of  the  conditions  obtaining  in
 India  and  the  suggestions  made
 by  various  members  in  this  con-
 nection,  have  provided  for  cases
 which  in  their  opinion,  deserve
 to  be  exempted  expressly,  At  the
 same  time,  there  may  be  cases
 where  further  reliefs  have  to  be
 given  and,  therefore,  a  general
 power  ig  retained  in  sub-clause
 (2)  authorising  the  Central  Gov-
 emmnment  to  grant  further  reliefs
 in  suitable  cases.”
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 Now  the  Finance  Minister  was  a
 Member  of  the  Select  Committee,
 and  he  made  no  mention  of  any  ceil-
 ing  that  is  intended  to  be  put  by  the
 way  of  the  amendment.  Therefore,  I
 submit'  that  the  amendment  that  he
 has  proposed  ig  out  of  order,  that  is,
 amendment  No.  537.  Actually,  the
 Select  Committee  has  substituted  a
 new  clause  and  specific  mention  has
 been  madeofsome  itemsof  property
 on  which  estate  duty  shall  not  be  pay-
 able.  These  are  all  described  in  clause
 32.  Now,  it  is  provided  that  “moneys.
 payable  under  one  or  more  policies.
 of  insurance  effected  by  the  deceased
 on  his  life  for  the  purpose  of  paying
 estate  duty  or  assigned  to  the  Govern-
 ment  for  the  said  purpose,  to  the  ex-
 tent  of  the  amount  of  duty  payable.”
 Why  a  ceiling  has  been  found  neces-
 sary  one  cannot  understand.  Actually
 when  the  principle  was  accepted  that
 you  go  on  accumulating  money  for
 paying  to  the  Government  and  to  the
 advantage  of  the  Government,  so  that
 Government  may  not  have  to  hunt
 for  money  and  will  find  ready  cash
 for  payment  of  this  estate  duty,  how
 is  it  to  the  advantage  of  the  Govern-
 ment  to  bring  in  this  ceiling  figure?
 My  suggestion,  therefore,  is  that  this
 ceiling  in  the  amendment  that  has
 been  moved  by  Mr.  Deshmukh  may
 be  dropped:  in  other  words  the  words
 that  are  used  in  amendment  No,  537
 “but  not  exceeding  Rs.  50,000”  should
 be  omitted.  It  may  be  anything.  Let
 it  be  built  up  and  let  Government
 derive  the  full  benefit  out  of  it.  My
 suggestion  therefore  is  that  this  ceil-
 ing  may  be  taken  out,  and  the  Bill.
 as  reported  by  the  Select  Committee,
 without  this  amendment,  may  be  ac-
 cepted.

 Mr.  More  and  some  others  in  the
 course  of  their  speeches  suggested
 that  in  granting  exemption  to  agricul-
 turists  we  must  take  account  of  certain
 factors.  But  nobody  has  suggested  any
 suitable  amendment  and  the  one  sug-
 gested  by  Mr.  More  himself  is  very
 wide.  The  Finance  Minister  in  grant-
 ing  such  exemption  must  follow  the
 lines  of  Section  60  of  the  Civil  Pro-
 cedure  Code.  The  use  of  the  word
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 “cattle”  is  suggested  by  my  _  hon.
 friend  Mr.  Vaishnav.  The  dictionary
 meaning  of  the  word  cattle  is  “oxen,
 horses,  camel,  etc.”  If  all  these  are
 exempted  you  will  have  certain  rich
 persons  in  Bombay  who  may  be  hav-
 ing  race  horses  and  who  may  get  the
 benefit  of  the  exemption.  Such  per-
 sons  should  under  no  circumstances
 be  exempted.

 Sub-clause  (c)  reads:  “household
 goods,  including  tools  of  artisans,  agri-
 cultural  implements  or  any  other
 tools  or  implements  as  were  neces-
 sary  to  the  deceased  to  enable  him
 to  earn  his  livelihood  to  the  extent  of
 rupees  two  thousand  and  five  hund-
 red  in  value.”  I  suggest  we  must  adopt
 the  language  of  sub-section  (b)  of
 section  60  of  the  Civil  Procedure  Code
 which  reads.  “(008  of  artisans,  and
 where  the  deceased  is  an  agriculturist
 his  implement  of  husbandry  and  such
 cattle  as  may  be  necessary  to  enable
 him  to  earn  his  livelihood.”  But  if
 we  loosely  use  the  word  “cattle,”
 then....ssee  5

 Sardar  Hukam  Singh:  Donkeys  may
 be  brought  within  that,

 Shri  U.  M.  Trivedi:  Not  only  ‘don-
 keys’  but  also  mules,  asses  and  race
 horses  may  be  brought  within  the
 meaning  of  it.  Some  of  these  race
 horses  worth  Rs.  50,000  or  qg  lakh
 may  escape  payment  of  the  tax,

 So  my  suggestion  is  this.  The  maxi-
 mum  must  certainly  be  raised.  After
 all  for  purposes  of  cultivation,  some
 bullocks  are  necessary,  some  cows  are
 necessary,  some  buffaloes  are  neces-
 sary.  As  was  suggested  by  Sardar
 Hukam  Singh,  it  is  quite  wrong  on
 the  part  of  Kakasahib  Gadgil  to  have
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 asked:  “Why  should  we  quarrel,  why
 shoulg  we  waste  time  for  the  sake  of
 this?”  Kaka  Sahib  Gadgil  has  not
 lived  in  a  village  at  least  recently.
 Of  course  he  was  born  in  9  very
 small  village;  but  recently  he  has  not
 lived  in  a  village.  He  does  not  know
 how  values  have  fluctuated;  how  rich
 people  have  entered  even  small  towns
 and  how  they  want  to  push  out  poor

 ‘people.  Houses  worth  Rs.  200  or  Rs.
 300  a  few  years  back  are  offered  to  be
 purchased  for  Rs.  20,000  or  Rs.  30,000
 and  the  Government  will  jump  upon
 these  people.  I  remember  of  an  in-
 stance  where  a  house  which  was
 purchased  by  a  neighbour  of  mine
 for  Rs.  30  some  time  back,  is
 being  offered  Rs.  30,000,  What  will
 be  the  position  of  that  man?  If

 you  want  to  tax  him,  the  only
 alternative  for  that  man  would  be  to
 live  on  the  streets.

 So,  the  suggestion  has  been  made
 that  one  dwelling  house  at  Jeast  meant
 for  the  family  must  be  exempted.
 The  value  of  one  lakh  which  you
 attach  to  it  today  may  not  have  much
 value,  It  may  appear  one  lakh  to
 you—but  it  will  not  be  really  one
 lakh.........

 Mr.  Chairman:  How  long  will  the
 hon.  Member  take  to  finish  his
 speech?

 Shri  U.  M.  Trivedi:  About  ten  min-
 utes,  Sir,

 Mr,  Chairman:  In  view  of  the  at-
 mosphere  of  the  House  I  am  going  to
 adjourn  it.  The  House  stands  ad-

 journed  till  B-15  a.m.  tomorrow.

 The  House  then  adjourned  till  a
 Quarter  Past  Eight  of  the  Clock  on
 Tuesday,  the  8th  September  1953.
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